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5.

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
APPEAL No. 33 of 2024 (SZ)

IN THE MATTER OF:

S.P. MUTHURAMAN
son of S. Ponnusamy,

Door No. 204, Railway Feeder Road,
Sankar Nagar Post,
Tirunelveli-627 357 : ... Appellant

Vs.

. The Union of India,

represented by the Secretary to Government,
Ministry of Environment, Forest & Climate Change,
Indira Paryavaran Bhawan,

Vayu Wing, 3d Floor, Aliganj,

Jorbagh Road, New Delhi-110003.

. The Member Secretary,

Industry-III, -EAC,

Ministry of Environment, Forest & Climate Change,
Indira Paryavaran Bhawan,

Vayu Wing, 3rd Floor, Aliganj,

Jorbagh Road, New Delhi-110003.

. The Member Secretary,

Tamil Nadu Pollution Control Board,
No. 76, Mount Road,
Guindy, Chennai-600 032.

. The District Environment Engineer,

Krishnagiri District,

Office of the Tamil Nadu Pollution Control Board,
Plot No. 149/A, First Floor,

SIPCOT Industrial Estate Phase -1,

Dharga, Hosur-635 126,

Krishnagiri District.

M/s. Chemplast Sanmar Limited,
Represented by its President,
No. 44, Theertham Road,



;

|
|

5=

Berigai, Suligunta Village,
Shoolagiri Taluk,
Krishnagiri District-635 105.
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Letter bearing Ref No.
YBJ/RJ/ TNPCB/CTE/112023
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27.03.2004

Annexure 17
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Consent to Establish (CEE)
orders bearing Consent Order
No. 2406255949140  vide
proceedings  No.T6/TNPCRB/
F.0027 HSR/RL/HSR/A/2024
issued by the 3" Respondent
under Section 21 of the Air
(Prevention and Control of
Pollution) Act, 1981 to the 5™
Respondent

27.03.2024

Consent to Establish (CTE)
orders bearing Consent Order
No, 2406155949140 = vide
proceedings  No.T6/TNPCB/
F.0027 HSR/RL/HSR/W/2024
issued by the 3" Respondent
under Section 25 of the Water
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Pollution) Act, 1974 to the 5%
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22022024 sent by the 5"
Respondent to the Joint Chief
Environmental Engineer,
Tamil Nadu Pollution Control

413

Annexure 19A

425
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Letter = bearing. Ref  No.
YBG/RJ9/ TNPCB/MS/0703
2004 seit by fhe 57
Respondent  to . the 3™

Respondent

Annexure 19B

427

05.07.2023

Letter bearing Ref. EP/12.1/
862/ TN/ 795 sent by the 1
Respondent’s Integrated
Regional Office (South Eastern
Zone) Chennai to the 5%
Respondent

Annexure 20

493

31102023

Eeiter ™ bearine Ref  No.
YBG/RI9, TNPCB/ JCEE/
31102023 sent by the 5™
Respondent to the Joint Chief
Environmental Engineer,
Tamil Nadu Pollution Control

Board.

Annexure 21

567

29;

14.09.2023

the 5
the 2ncl

Letter sent by
Respondent  to
Respondent

Annexure 22

574

02.03.2021

Notification No. S.0.980 (E)
issued by the 1* Respondent

Annexure 23

634

il

072021

Online Application uploaded
by the 5th Respondent in the
PARIVESH Portal of the [
Respondent with the relevant
annexures requesting for a “No
increase in Pollution Load”
Certificate for increasing its
production capacity in its
Berigai Unit from 1081.4
MTPA to 1601.4 MTPA

Annexure 24

641

S

01.04.2022

Online Application submitted
by the 5th Respondent in the
3 Respondent’s OCMMS
Portal seeking for the ‘Consent
to. Bstablish® for s 1
Expansion of its Berigai Unit

Annexure 25

664

(O8]
(O8]

03:12202)

Online Application uploaded
by the 5th Respondent in the

PARIVESH Portal of the 1%
Respondent for securing the

Annexure 26

665

3




Terms of Reference for its 2™
Expansion of its Berigai Unit

34. 130.08.2023 | Online Application uploaded | Annexure 27 673
by the 5th Respondent in the
PARIVESH Portal of the 1%
Respondent for EC, along with
the final EIA Report, with
regard to its proposed 2™
expansion of its Berigai Unit

Certified that the above documents are true copies of the originals

Dated at Chennai on this the 12" day of November, 2024

Counsel for the 5" Respondent
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File No: J-11011/104/2009-1A-11(1)
Government of India
Ministry of Environment, Forest and Climate
Change
IA Division
*%%

Date 17/10/2023

Subject: in existing

5. Chemplas?Sa 5 Pk i C) to the
project under T

(ii) File Ne.
(ki) Clearance T
(iv) Category
5(b} Pesticides industry and pesticide specific
intermediates (excluding formulations),5(f)
(v) Project/Activity Included Schedule No. Synthetic organic chemicals industry ,5(b)
Pesticides industry and pesticide specific
intermediates (excluding formulations)

(vi) Sector Industrial Projects - 3
(vii) Name of Project M/s. Chemplast Sanmar Limited
(viii) Name of Company/Organization CHEMPLAST SANMAR LIMITED

(ix) Location of Project (District, State) KRISHNAGIRI, TAMIL NADU
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(5) Issuing Authority MoEF&CC
(xi) Applicability of General Conditions as per No
EIA Notification, 2006

1. In view of the particulars given in the Para 1 above, the project proposal interalia incfuding Form-1{Pazt A,
B and Cy EIA & EMP Reports were submitted to the MoEF&CC for an appraisal by the Expert Appraisal
Comunittee (EAC) under the provision of EIA notification 2006 and its subsequent amendments.

2. The ahove-mentioned proposal has heen constdered by EAC (Industry-3 Sector) in the meeting held on 14th
Septernber 2023. The minutes of the meeting and all the project documents are available on PARIVESH
portal which can be accessed from the PARIVESH portal by scanning the QR Code above or through the
foIlowmg web link click here

d by the Project Proponent in form-1

> Environment
; f : ised on the

xpert A@m 'a.l,w ittec, Her 3’ v 0 the instant
CHEMPLYA ST ihe provisi 006 and as

. . £ ]
ent. Xz L Vironment

%becomes perpetual subJ%c ‘ fations by the
Quvears from»atkr d5te of isgy o se the project

10. .

srewspapers of the District or

State, of which onéi] 1 Vi icating that the project has been

' Where it is displayed.

() The copies of the environ d by the project proponents to the Heads of

local bodies, Panchayats and Municipal Bodies in addttion to the relevant offices of the Government who in

turn has to display the same for 30 days from the date of receipt.

(c) The project proponent shall have a well laid down environmental policy duly approved by the Board of

Directors (in case of Company) or competent authority, duly prescribing standard operating procedures o

have proper checks and balances and to bring into focus any infringements/deviation/violation of the

environmental / forest / wildlife norms / conditions.

{(d) Action plan for implementing EMP and environmental conditions aleng with responsibility matrix of the
A

nrotect nronenent {during co an nha
propoene

natre and autho .
project nt {during construction phase) and autho

it =11 AomAitinmn
Wt COTpLIance ¢ UL COILaIons

Silid INANUais

3 entitr mandar,
G 19

{(during operational phase) shall be prepared. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other purpose. Six monthly
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progress of implementation of action plan shall be reported to the Ministry/Regional Office along with the
Six-Monthly Compliance Report.
(e) Concealing factual data or submission of false/fabricated data may result in revocation of this
environmental clearance and attract action under the provisions of Environment (Protection) Act, 1986.
{f} The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project
authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite
data / information/monitoring reports.
(g) Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

11. This issues with the approval of the Competent Authority

1. The Deputy Director Gen ate Change, Regional Office
wiNungambakkam, Chennai-

ests, Government of

%54 58 Conditions

s

ithin a year of
tation should be of
¢ plantation shall be
uaily submit the audited
% after with geo-location date
becies planted, number of species
planted, survival rato Megional Office of MoEF&CC before 15
_ July of every year for the aetr t during the previous year.
11 2. A separate Environmenial Management Cell (having qualified persons with Environmental
Science/Environmental Engineering/specialization in the project area) equipped with fall-
fledged laboratory facilities shall be set up to carry out the Environment Management and
Monitoring functions. PP shall engage business Manager (FHO) — Corporate Enviornment Head-
Head Factory operations- site Enviomment Head- Joint Manager Environment- Shift incharges-
shift operators STP and ETP. In addition to this ome safety & health officer as per the
qualification given in Factories Act 1948 shall be engaged within a month of grant of EC. PP
should anmually submit the audited statement of amount spent towards the engagement of
qualified persons in EMC along with details of person engaged to the Regional Office of

& time), detd
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S. No EC Conditions

MoEF&CC before 1% July of every year for the activities carried out during previous year.
3. The company shall comply with all the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry. All the recommendations made in the
EIA/EMP in respect of environmental management, and risk mitigation measures relating to the
project shall be implemented. The budget propose under EMP is 118 crore (Capital cost) and
86 Crore per annum (Recurring cost) shall be kept in separate account and should be audited
annually. The PP should submit the annual audited statement along with proof of
implementation of activities proposed nder EMP duly supperied by photegraphs (before &
after with geo-location date and.gther document as applicable to the Regional Office of
carried out during previous yeat,
4, The total w; f which Fresh water 1207.5 KLD
e and the balance 805 KLD
ould not be above the
ag requiste perrission
to the Integrated
es carried out

The nhagh

« oA a6 PR

| ect Propones
H*adhere to the
£ :
i

used in the 1injt. I
ent in th:s regai‘%

for avoiding accidents. Fou shall implement the onsite/offsite emergency
plan/mock driil etc. and mitigation measures as prescribed under the rules and guidelines issued
in the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as
amended time to time, and the Chemical Accidents (Emergency Planning, Preparedness and
Response} Rules, 1996.

12. The volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at 99.97 % with

effective chiliers/fmodern technology. Regular monitoring of VOCs shall be carried out.

13. The storage of toxic/hazardous raw material shall be bare minimum with respect to quantity and
mventory. Quantity and days of storage shall be submitted to the Regional Office of Ministry
and SPCRB along with the compliance report.




355

S. No EC Conditions

14. The occupational health cenire for surveillance of the worker’s health shall be set up. The health
data shall be used in deploying the duties of the workers. All workers & employees shall be
provided with required safety kits/mask for personal protection.

15. Training shall be imparted to all employees on safety and health aspects for handling chemicals.
Safety and visual reality training shall be provided to employees. Action plan for mitigation
measures shall be properly implemented based on the safety and risk assessment studies.

16. The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handhng Fire-fighting system shall be as per the norms.

17. The solvent management sh, out as follows: (a) Reactor shall be connected to
chilled brine condem: : t handling pump shall have mechanical

ate space specified with all safety

.equipment wherever solvent

storage tanks shall be

waste m1n1m1zat1 pn ME

ial ubstutcs@ othm?}groce

. equipment
to reduce

s raised

Standard E

£ EIA Notification,
gf*of the Ministry of
sideviations or alterations
_ ce, a fresh reference shall be
made to the (i e’ wacy of conditions imposed and to

i1

The Project propenent shall strictly comply with the rules and guidelines issued under the
- Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time
1.2 to time, the Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996,
and Hazardous and Other Wastes (Management and Trans-Boundary Movement) Rules, 2016 and
other rules notified under various Acts.

The energy source for lighting purpose shall be preferably LED based, or advanced having

1.3 . . .
preference in energy conservation and environment betterment.

14 The overall noise levels in and around the plant area shall be kept weil within the standards by
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5. Ne EC Conditions

providing noise control measures including acoustic hoods, silencers, enclosures etc. on all sources
of noise generation. The ambient noise levels shall conform to the standards presctibed under the
Environment (Protection) Act, 1986 Rules, 1989 viz. 75 dBA (day time)} and 70 dBA (night time).

The company shalf undertake all relevant measures for improving the socio-economic conditions of
the surrounding area. The activities shall be undertaken by invelving local villages and

15 administration. The company shali undertake eco-developmental measures including community
vellare measures in the project area for the cverall improvement of the environment.
1.6
1.7 ‘6rporation, U:rban local Bady andi _any, from whom
v, were .t:‘ccwed%whﬂe proc
§ 7
the status
£ onitored
1.8 He respective In
d SPCB. A cop;
1.9
1.10
e well as the Ministry, the date of financial
1.11 closure and fal approval of the proj y the concemed authorities and the date of start of the

project.

This Environmental clearance is granted subject to final cutcome of Hon’ble Supreme Court of
1.12 India, Hon’ble High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable
to this project.

’ Anpexure 2
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S. Particulars Details
No.
a. Details of the Project M/s. Chemplast Sanmar Limited
b. Latitude and Longitude of the project site 12.80603329317578,77.98871696922352
Nature of L.and involved Avyea in Ha
16.64
. Land Requirement (j
) activity -
i
d D?@; *h . on 2023-05-
; .
. i
: e
L =
£ 2 g
£
k. ]
ey
.11#
Details of Prodi
ol " .
s | PEBdRS e Mede of
Name of the p BEnrodu 7 1§ Transport /
' T ‘ Transmission
A 4 ._ ! ons per|
D. BY-PRODUCTS [Sr.no. 17E ! ) 1 OlAnnum  (Road
A : (TPA)
= Tons per|
D. BY-PRODUCTS{Sr.no. 3. Dil. Acetic acid] 0 22000  |22000{Annum  |Road
Product
{TPA)
B Tons per
D. BY-PRODUCTS [Sr.no. 4. Potassium salt} v 0 11400 11400{Annum  |Road
Product
{TPA)
Tons per,
C. R&D and Pilot scale Products Product |0 30 30  |(Annmum [Road
{TPA)
. . . By- Tons per
D. BY-PRODUCTS [Sr.no. 2. Dil. Sulphuric Acid] Product 750 8630 9380 Annum Road
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Product / _ Mode of
Name of the product /By-product By- |Existing/lProposed|Total; Unit Transport /
product Transmission
(TPA)
B. ORGANIC CHEMICALS [SrNo. 3. 2-(1- Tons per
CYLCOCHEXENY)LETHYLAMINE (CHEA) to Sr.
no. 58. 4-ACETYL-2-METHYL BENZOIC ACID| c0Wot [1600 18400 120000 ?rn;,:;n Road
(AMBA)Y]
Tons per
A. PHYTO CHEMICALS [Sr. no. 1. COLCHICINE &
Sr. no. 2. THIOCOICHICOSIDE] Product 114 10 14 ‘;‘r‘;‘;? Road
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GOVERNMENT OF INDIA
M]NISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
A DIVISION-INDUSTRY-3 SECTOR)

Er 2

Dated: 21.09.2023

e Intermediates
pe, Phase-I, GIDC

Vapi, Taluka- Pat | s India Pvt. Ltd. -
Consideration of Envirofti '

{Proposal No. JA/GJ/IND3/446852

~11011/521/2022-YA-TI(T)]

1. The proposal is for the environmenta! clearance for the proposed manufacturing of Fungicides,
Herbicides, Insecticides & Pesticide Intermediates with production capacity of 515 TPM located
at Plot No. 76/A/1, J-Type, Phase-1, GIDC Vapi, Taluka Pardi, Dist- Valsad, Gujarat by M/s
Cropnosys India Pvt. Lid.

2. The project/activity is covered under Category ‘A’ of 5(b) Pesticides & Pesticide Specific
Intermediates (excluding formulations) of Schedule of Environment Impact Assessment (EIA}

Mo of 65 EAC Meeting (Industry-3 Sector) held on 14% September, 2023 Page I of 112
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Agenda No. 65.4

Proposed expansion of Synthetic Organic Chemicals & Pesticide Specific Iniermediates in
existing unit with production capacity from 1601.4 MT/Annam to 20001.4 MT/Annum and
R&D of capacity 30 MT/Apnum located at S.F No.5,7/1,2,3A,3B,8/1,2A,2B,9/1,1.3,
10/1,2,3A,3B.4,12/1A,1B,13/1, 14/1A 2/ Village, Berigai Shoelagiri Taluk,
Krishnagiri District, Taml mar Limited - Consideration of
Environmental Clear

[Proposal No. L

Of Synthetlc

. J-11011/1

e Common

[ be used for
of products to

proposed &
be manufac

S.No Total | Cate
Prop | gory
osed

ng | A) | (MT
CTE PA)
MT
FA)

A PHYTO CHEMICALS

MoM of 65" EAC Meeting (Industry-3 Sector) held on 14 September, 2023 Page 36 gf 112
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COLCHICINE 64- |58 | 1.4 14 50D
86-8 |7
mg
kg

THIOCOICHICOSIDE

4-(2-AMINOETHYL)-2- 554- 1 500
METHOXYPHENOL (AE PHENOL) |52-9 |0
mg
kg

()

5(f)

MoM of 65% EAC Meeting (Industry-3 Sector) held on 14% September, 2023

Page 37 of 112
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9 METHYL-2 PHENOXY
ISOBUTYRATE

(4R)- 2- OXGOXAZO
CARBOXYLI

103-
60-6

500

.

RO-2-NITRO{B

16 TETRACHLORO
{TCBA) 0
35-1 | mg
kg
i7 IONOPHOR 1333 | 88
38- mg
85-9 | /kg

5(9)

50

5(0)

5(f)

5(9)

Mol of 65" EAC Meeting (Indusiry-3 Sector) held on 14" September, 2023

Page 38 0f 112




363

1% 4-BROMO-2-FLUORO HYDROXY 4160 | 154 5(f)
BIPHENYL (BFB) 4-19- 0
7 mg
kg
PARA METHYL PHENCY

CHLORIDE (PMP

3(2,2,2-TRIFLUG
PYRIDINE SULFONARN B
SALT (SULFONAMIDE) s |

MoM of 65" EAC Meeting (Industry-3 Sector} held on 14* September, 2023 Page 39 of 112
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26 5-CHLORO-8-HYDROXY - [ 130- |500 5(f)
QUINOLINE (CHQ) 16-5 0
mg
kg
27 PHENYLGUANIDINE, G Holy 00 5(f)
(PGC) :
:@p,
P‘ e
28 5(f)
18 '?ﬁ“
) ' . '%‘ A IQE" i) 5
: ‘ e W W, 1
29 ¢ e E@RHEXACHENCONAN, | ¥bs | 102 EG
I mg w2
P g g Q’E o i £ | #, 2
MANGANESE(), QG ~ 2oy 102 - 5(f)
B ANOFERRASRL Rl 5 il Do
RADECAEND A e b L/ 2 0
s : v |
31 500
; o)
o
o o ‘ e
32 2,465 BORD s > 5(f)
| e e
33 PIVALOYL CHLORIDE 3282- | 500 5(f)
302 |0
mg
kg
|

MoM of 65% EAC Meeting (Indusiry-3 Sector) held on 14% Sepiember, 2023 Page 4G af 112
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4-FLUORO PHENYL ACET

41 O-CHLORO P-NITRO TOLUENE 121- | 140
86-8 |0

mg

kg

34 5-CHLORO VALEROYL CHLORIDE | 1575- | 100 5(f)
61-7 10
mg
kg

5()

Mol of 65% EAC Meeting (Indusiry-3 Sector) held on 14" September, 2023

Page 41 of 112




3-AMINO- 4- METHYL BENZOIC
ACID METHYL ESTER

4087
2-87-

3-AMINO 4-METHYL BENZ()
ACID ISOPROPY

2-PHENOXYETHYLAN

46-9

mg

kg

50 SPIROPIDION (TINIVION) 1229 | 100
023- |0

00-0 img

ko

5(D

5(b)

MoM of 65% EAC Meeting (industry-3 Sector) held on 14 September, 2023

Page 42 of 112
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P-TOLUIDINE

4-ACETYL-2-METHY

51 4-AMINO BENZAMIDE 2835- | 150 5(f)
68-9 |0
mg
kg

ACID (AMBA) 0-35- 1 0
0 mg
kg
C R&D PRODUCTS
R&D and Pilot scale Products - - 100 30 30 =
MoM of 65" EAC Meeting (Industry-3 Sector) held on 14™ S.;zptemben 2023 Page 43 of 112
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Total 1601 | 18430 | 2003
4 1.4
b BY-PRODUCTS
1 Dil. Hydrochloric Acid ' 1050 | 12090 | 1314 | --
0
2 Dil. Sulphuri

jde letter no. ]
ion of existi pe 1n
als Limited.
: No. SEIA

fonhgdated 09 06 2025

mplidncE.rep

sphiere Reserves,
the project site.
rection. There is no
forest land invo e found are in the study
area for which cons

9. The PP reported that Ambient air quality monitoring was carried out at 11 locations during
1% July 2022 to 30™ September 2022 and the baseline data indicated the ranges as: PMio
(4171 — 59.13 pg/m’), PM2s (19.67 — 29.71 pg/m®), SOz (BDL — 10.41 pg/m*) and NOx
(13.12 - 19. 10 ng/m*). AAQ modeling study for point source emissions indicates that the
maximum incremental GLCs after the propoesed project would be 0.24 pug/m?®, 2.10 pp/m? and
1.67 pg/m? with respect to PMig, SO2 and NOy. The resultant concentrations are within the

Nationali Ambient Air Quality Standards (NAAQS). Noise level monitoring was carried out
st 11 Incatione dﬂm(‘ 15t !nlv 2022 to qntb Qpnfpmhpr 2022, The bascline data indicates the

el
LAMLS € DAasCing aars mocaies th

Mol of 65" EAC Meeting (Industry-3 Sectov) held on 14% September, 2023 Page 44 of 112
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ranges of concentrations for Location Leq (Day) (46.1 — 58.2 dB) A)) and Leq (Night) (41.8
—49.2 dB(A)).

10. Ground Water quality monitoring was carried out at 11 locations during 1* July 2022 to
e 308 September 2022-and-the-baseline-data-indicated the ranges-as—pH-(7:22— 7-63),- Total
Dissolved Solids (578 - 1012 mg/1), Total Hardness (270 470 mg/l}, Chlorides (147 — 254
mg/1), Fluoride (0.36 — 0. 4 mg/l) Surface Water quality
monitoring was carri 0™ September 2022 and the
baseline data in

Chemical O d (3.3 -3.6 mg/l)
Soil quali to 30" September
2022 an

12. Thé ( 5 ' @ % i o including
I as DG sets (6
Nos.) 604k ] fronally D.G. set
(2000 KVA m) is provided ag

13, Existing unit has 1 No. id Heater, 6 Nos. of D.G. Set.
Additionally, 4 No. of Boiler ermic Fluid Heater, 5 Nos. of D.G. Set
will be installed. Mechanical Dust collector & ESP with Water Scrubber with stack height of
40 m will be installed for controlling the particulate emissions within the statutory limit of
150 mg/Nm3 for the proposed boilers.

14. Details of Process Emissions Generation and its Management:
Flue Gas Emission

MoM of 65% FAC Meeting (Industry-3 Sector) held on 14" September, 2023 Page 45 of 112
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SR | Source of emission | Stack Name of | Quantity | Type of emissions | APCM
. - . . the fuel | of Fuel | i.e. Air Pollutants
0. With Capacity ZII(:;%::) MT/hr
&
MT/Day
EXISTING
1 | Boiler-1 (9 TP Mechanic
al  Dust
collector

Stack

QO N

[N P |

OX,3

! Lakh Kcal/Hr ©

tack

10

Boiler-1 (25 TPH)

40

125
MT/Day

SOX,NOX,SPM,CO

Mechanic
al  Dust
collector,
Stack &
ESP with

vater
YalCl

MoM of 65* EAC Meeting (Industry-3 Secior) held on 14" September, 2023

Page 46 of 112
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scrubber

11 | Boiler-1 (25 TPH) |40 Briquett | 125 SOX,NOX,SPM,CO | Mechanic
MT/Day al Dust
iy ' collector,
Stack &
ESP with
water
scrubber

DG set -2000K VA

18 | DG set -2000KVA | 30 HSD 400 SOX,NOX,5PM,CO | Stack
lit/hr/
DG set
19 | Thermic Fluid | © HSD 40 lit/hr | SOX,NOX,SPM,CO | Stack
Heater

Mol of 65 EAC Meeting (Industry-3 Sector) held on 14% September, 2023 Page 47 of 112
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2 Lakh Kcal/Hr
20 | Thermic Fluid | 9 HsD 40 lithr | SOX,NOX,5PM,CO | Stack

Heater

2 Lakh Kcal/Hr

A i,
; ..
S. no. | Source of i _ ‘
TR R sz
It Ji,
% ® ?‘ﬁ : -
o

SOk ‘ ' Stack
. o, AT il ‘
fanteH -~ Qe Voo °§§:=xr 7 5| Wk Stack
Plant 1| ST L NG Wet ok
it Plant - If . g; 2 “rﬁ Wet A .!ck
t Plant - [ ; -‘ y Wet A ick
‘ t R & ] ﬁ';— gw‘ Wet : ic_k
| © A '
7 Plant, | = #°19 | Wy tack
8 73 : " i _ 'ér,Stack
5 sl i POl R suoc
10 Scrubb&r _ o ‘ 1 Scrubber, Stack
il Serubber at.p'a'v B S _ Alkali Scrubber,Stack
12 Scrubber at plant IV _ ‘Wet Alkali Scrubber, Stack
13 Scrubber at Plant - V SOx,NOx,CO 17 Wet scrubber with stack
14 Scrubber at Plant -V | §5G0x,NOx,CO 17 Wet scrubber with stack
15 Scrubber at Plant - V| SOx,NOx,CO 17 Wet scrubber with stack
16 Scrubber at Plant - V| SOx,NOx,CO 17 Wet scrubber with stack

MoM of 65% EAC Meeting (Industry-3 Sector) held on 14* September, 2023
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PROPOSED
17 Scrubber -1 SO, NOx,CO 17 Wet Alkali Scrubber,Stack
18 | Scrubber -2 SOxNOx,CO 17 | Wet Alkali Scrubber,Stack
19 Scmb‘ber -3 S50 }7 Wet Alkali Scrubber,Stack
20 Scrubber -4 ‘ Iﬂmm et Alkali Scrubber,Stack
21| Scrabboradh . Jicali Scrubber,Stack
22 1 4‘ Scrubber,Stack
23 T aber,Stack
24 L ar Stack
25 " We B sk
26: Wet A : ack
2 Wet A b ack
2 Wet Al 4 = ick
2 Wet sc e ;
308 Wet
T e ok
32 '?: tack
33 o h stack
34 Scfa = 1 > with stack
35 Scrubb;r 9 :,, y Sy : bber with stack
36 Scrubber -20 — “ et scrubber with stack
37 Scrubber -21 S0x,NOx, 17. Wet scrubber with stack
38 Scrubber -22 S0x,NOx,CO 17 Wet scrubber with stack
39 Scrubber -23 SOx,NOx,CO 17 Wet scrubber with stack
40 Scrubber -24 SOx,NOx,CO 17 Wet scrubber with stack
followed by carbon bed
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41 Scrubber -25 SOx,NOx,CO 17 Wet scrubber with stack

followed by carbon bed

15.Details of Solid Waste/ Hazardous Waste Generation and its Management: 10 Categories
of Hazardous/Solid Wastes are/will be generated from this Unit.

S | Name of
r. | Waste

Source i : otal Disposal Methed
of : B .

ecyclable)

Chemical
sludge from
waste water
treatment

Collection,  Storage,
¥ Transportation &
MEE - disposal to Common
TSDF site by
following . protecal of
Hazardous Waste Rule
—2016.

Spent

Process | Sch-I/ 350 20000 Collection,  Storage,
Transportation,
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solvents

Distillation
residues

rags or other

28.6

Decontamination &
Disposal to TNPCB
Authorized

Recyclers

(Recyclable)
Collection,  Storage,
Transportation &

osal to Common
site by
protocal of
Waste Rule

on, Storage,
&

cleaning TSDF site by

materials following protocol of
Hazardous Waste Rule
—2016.

Spent Process | Sch-If NA 4000 Collection,  Storage,

Carbon or 36.2 Transportation &

Fitter dispesal to Common

medium TSDF site /7 Co-

processor by following
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 protocol of Hazardous
Waste Rule —2016.

Process | Process | Sch-If - 30000 Collection,  Storage,

’ ; Transportation &
disposal to  Co-
cessor by following
ocol of Hazardous
Rule —2016.

residue and
wastes

16. arked towa

Recurringéﬁg

i7.

-y
oo

gHector, Hosur
ing the Public

Sr. | Issues raisi Action Plan
No. | the PH along with
budgetary
and concerned | allocation
officer
1 Benefit from  the | The representative of -- Company will
project unit replied that ihe contribute 0.25 %
cost of expansion of the additional
2 E@ployment ) 1and activity is around Rs. | project cost (i.e.
setting wup  of bus
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shelter, construction | 2000 Crore in which 2000 Crore) for
of road for public and | 10% is CSR fund, the CER activity
painting works for | from this fund 15 and CSR fund
Government Schools | Crore Rupees will be will be provided
and temples in the | spemt to provide by the company
nearby villages. in the surrounding

villages within the
2 or 3 years of

produce pes

help farmers. ’ .
the  job

5. A lake is located 1 km ) vacancies and job | Company will
. Technology), i . -
from their village and qualifications. contribute Rs.

500 meters from M/ Master's Degree in
[Eters Horm HS. Chemistiy, Degree

Chemplast Sanmar | . . people can benefit
] n Chemical ]
Itd. He also said that, by knowing the

Therefore,  local | 1.50 Crores to
desilting of lakes

and improve

Engineering. Also, : :
if it is properly cleared & 5 . | employment beautiﬁce.ttlon of
o oo our company's | . surrounding pond
and maintained, it will . information 7
preference 15 1o or lake within a
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benefit 10 the | recruit locally | through thig, she | vear Also,
agricultural activity of | qualified also requested the | Company will
nearby villages. Also, | individuals. local people to | properly maintam
the unit has wnot| Because, they will | make proper use of | the same.
provided any | continte to come |these employment

assistance  to  their i pS.

village, 50 :

requested to

request.

in $Hogur afid. |
i

L il

TiiL

(out.
oods

laced

Man-

&

of

ctors &
ilters so that

chemical
vapors and dust
do not escape
into the Plant &
surroundings,
when the man-
hole covers are

opened for
inspection  or
charging of
RM.

e All storage
ianks of low
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boiling
chemicals will
be provided
with Vents.
s Vent lines of
Dosing vessels
will be
connected back
to the vents of
storage tanks to

minated
releage

coupled pumps
will be used.

The
contaminated
absorbent will
be safely
dispose off
along with
hazardous
waste.

Company will
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take care 1o
reduce the Odour
problem and
release of
chemical vapour
in  atmosphere.
For that company
will contribute
for

vironment

o

ithin 6 to 8 monfhs,

mskilled  people
for the proposed
project.
approximately
1000 people will

throug Nariaku | Office and Taluk | . employed after
Naamae"  scheme: | Office. getting EC &
one electrical CTE.

engineer and one

quality control

engineer from

Berigai village are
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currently employed

in the company,

buildings for 1lth

and 12th classes have

been constructed in a
] g

is

acturing 30
ucts and after
pansion,
company will
manufacture 58
products and all
Sht : these will not be
the performance of pesticides
the company. products, they are
Therefore, he said synthetic organic
that they have no products and only
objection in one product will
providing be pesticide
employment to the intermediate
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local public. Further, which is
he added that, incorporate in the
presently, we are environmental
producing 35 impact

chemicais and after assessment report.

» Proposed
expansion will

increase the

Company will
install

Mechanical

Dust  collector
e w4 & ESP to
for it. Thus, our contro] flue gas
company has  a emission  and
proper water Wet  scrubber
management system. with stack will
Further, He said that, be
at present they are

install to

ontrol process

using ground water
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and the water

required  for the
expansion is planned
to be taken from
Kelavarapalli dam

e ipcalliihc

“Sammar factories and
%‘a%@d C

be e ) .
he added that the
Trade Effluent

generated from the
unit treated in ETP,
RO  iollowed by
Reject Management
System (ZLD) the

gas emission.
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treated trade effluent
is recycled back to
the process. Thus the
hazardous waste
generated from the

{d in the process
A %ﬁ

have t@?}

poliute
Ambient Air Quality
survey was

conducted at 11
places in 3 months
and there 18 no
detection of  air
pollutants. He also

MoM of 65 EAC Meeting {industry-3 Sector) held on 14* September, 2023 Page 60 of 112




385

said the
weightage be
given to the Ilocal
people in company's

that,
will

employment
9, Pollution con ti . S
its technigué e -
E}- T, " & Sl 0 |
g - a erate the fa o = o -
y . G | a % e chvirBginentd” W :
F. - by thstalling em d f 7
! Lindusirial j R S
Hy ;
1w =
=
10. | War :

&
pr )
its m : 'S o ]

& A " o o t,
" : 1ssued
L evitonmental
Impact
Assessment, 2006
notification  vide

its S.0. No.1533
of MOEF, New
Delhi, dated
14.09.2006, as per

i
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this notification a
public hearing to
be conducted for
some projects
before  granting
ironmental

blished in Tark
4 English daili

]
of the villages of
B. Guruparapalli,
Seekkanapalli and
Suligunta

11.

CER activities

Company will
contribute 0.25 %
of the additional
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12,

13.

project cost (i.e.
2000 Crore) for
the CER activity
and CSR fund
will be provided
by the company
in the surrounding
villages within the
2 or 3 years of
ime period after
ing EC &

ompany will
ive employment
to the local people
as per prevailing
noims of state
government  for
skilled and
unskilled people
for the proposed
project.

19. The PP proposed to set up an Environment Management Cell (EMC) by engaging business
Manager (HO)} — Corporate Enviormmment Head- Head Factory operations- site Enviornment
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Head- Joint Manager Environment- Shift mncharges- shift operators STP and ETP for the
functioning of EMC.

20. The PP submitted the Disaster Management Plan and On-site and Off-site Emergency Plans
in the EIA report.

isting mvestment of Rs 292 crores.
indirect afier expansion.

21, The cstimated pro_}ect cOoSt j
Total Employment

806 comprising
by the PP in

arious fields, exa

Water balance,
ansfer of EC

ted on the Greenbelt

Carbon footprint reduction & Road map to achieve net zero carbon emission.
+ Justification for the Complaint against project.
s Requisite documents submitted to SEIAA for the Transfer of EC.

The PP submitied the azbove information/docurnents and the EAC found these o be

satisfactory. Regarding the justification for applying to SEIAA for transfer of EC instead to
MOEFCC, the PP submitted a copy of the application made to the Ministry for the same. It wag
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informally advised by the Ministry to apply to SEIAA. The EAC cautioned the PP for not

obtaining written clarification from the Ministry in this regard.

The EAC has also received a complaint against the project, for which a point wise reply

was sought from the PP'. The same has been submitted by the PP, as follows:

Sr. No.

“to 1,601.4 | proa

1

ess or operat
contiguous

conditions
increase in Po
issued to the :
Board's LR.No.
/F.13598HSR/2021 dated : 17-03- | the CTE were complied with.
2022}, strictly without any lapse™.

" The unit shall undertake to work out
the pollution loads, after commencing
the operation of product mix and
submit report to the TNPCB", is one

oD increasing
ABET approved
d certify the same.

Environment
increase in
without any

the CTO in Aug 23 and
: testimony to the fact that all
onditions that were to be fulfdlled as per
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of the important condition, laid in the
PLAC certificate dated : 17-03-2022.

The above mentioned, (03-066-2022
dated CTE)} condition since didn't
fulfilled, by the Chemplast Sanmar
Limited.

the final EIA application

e applied t
pand from

en an old approval is still under
execution.

The EAC deliberated the Onsite and Offsite Emergency plans and also the various
mitigation measures proposed during the implementation of the project and advised the PP to
implement the provisions of the Rules and guidelines issued under the Manufacture, Storage and
Import of Hazardous Chemicals (MSIHC) Rules, 198%, and the Chemical Accidents (Emergency
Planning, Preparedness and Response) Rules, 1996, as amended from time to time.
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The EAC deliberated on the proposal with due diligence in the process as notified under
the provisions of the EIA Notification, 2006, as amended from time to time and accordingly
made the recommendations to the proposal. The Experts Members of the EAC found the
proposal in order and recommended for the grant of environmental clearance.

The BAC is of the view that its recommendatlon and grant of environmental clearance by
the regulatory authority to der the provisions of the EIA
Notification 2006 and g ot tantamount/construe to
approvals/consent/p nditions to be followed
under any other A icable to the project.
The PP shall ¢ tion and Control
of Pollution)

of 33%, prefe gar of
s selected for
budget earmal

incharges- shi
per the qualificatidn
of EC. PP should annu3 nt of amount spent towards the
engagement of qualified persons™ g with details of person engaged to the
Regional Office of MoEF&CC before 1% July of every year for the activities carried out
during previous year.

(iii}y  The company shall comply with all the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry. All the recommendations made in the
EIA/EMP in respect of environmental management, and risk mitigation measures relating
to the project shall be implemented. The budget propose under EMP is 118 crore {Capital
cost) and ¥ 86 Crore per annum (Recurring cost) shall be kept in separate account and
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should be audited annually. The PP should submit the annual audited statement along with
proof of implementation of activities proposed under EMP duly supported by photographs
(before & after with geo-location date & time) and other document as applicable to the
Regional Office of MoEF&CC before 1% July of every year for the activities carried out
during previous year.

D out of which Fresh water 1207.5
ater source and the balance
er supply should not be

(iv}  The total water requireme

KILD shall be sour
805 KLD) shall
above the

)

(vii)

etic organic
Change, vide

(viii)

s for Pesticide Industry as
i imate Change, vide GSR 446 (E),
e Environment {Protection) Rules, 1986.

(ix)  The project proponehi
notified by the Ministry of
dated 13.6.2011 under the provisions o

(%) The project proponent shall utilize modern technologies for capturing of carbon emitted and
shall also develop carbon sink/carbon sequestration resources capable of capturing more
than emitted. The implementation report shall be submitted to the IRO, MoEF&CC in this
regard.
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All necessary precautions shall be taken to avoid accidents and action plan shall be
implemented for avoiding accidents. The project proponent shall implement the
onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed under
the rules and guidelines issued in the Manufacture, Storage and Import of Hazardous
Chemicals (MSIHC) Rules, 1989, as amended time to time, and the Chemical Accidents
(Emergency Planning, Preparedness and Response) Rules, 1996.

hall be controlled at 99.97 %
VOCs shall be carried

The volatile organi
with effective

the electrical

: e proof. The
solvent st ' Tosses. (f) All the
solvent stof: d brine circulation.

The PP shall undert a) Metering and control of

; - euse of by-products from the -
process as raw materials or as substitutes in other processes. (c) Use of
automated filling to minimize spillage. (d) Use of Close Feed system into batch reactoss. {e)
Venting equipment through vapor recovery system. (f) Use of high pressure-hoses for
equipment cleaning to reduce wastewater generation.

The activities and the action plan proposed by the project proponent to address the issues
raised during the public hearing as well as the related socio-economic issues in the study
area shall be completed as per the schedule presented before the Committee and as
described in the EIA report in letter and spirit.
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Annexure-I1

List of the Expert Appraisal Committee (Indusiry-3) members participated during Video

Conferencing (VC) meeting

S. No.

Designation

Name of Member

1. Prof. (Dr.) Chairman

h Professor (ER _
ent of Che i hnelbgy, Indian
of Technol _ ), Varanasi
snupadhya s

Member

6. Shri Dinabandhun Gouda Member

Additional Director, DH IPC-I, Room No. 3094, Third Floor,
Central Pollution Control Board, Parivesh Bhawan, East Arjun
Nagar, Delhi — 110032

E-mail: dinabandhu.cpcb@nic.in
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Prof. (Dr.) Suneet Dwivedi,

Studies, University of Allahabad, Allahabad - 02
Uttar Pradesh
E-mail:dwivedisuneet@rediffmail.com
/suneetdwivedi@gmail.com

Professor in K Banerjee Centre of Atmospheric and Ocean

Member

Shri Sanja

Date: 17/10/20
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7

Chemplast Sanmar Limitad
 Sanmar ﬁﬁﬁiﬂﬂ{@h;&aﬁiﬁﬁg}g qzﬁﬁ;

- 44 Thebriham Boatt Berigd 635 105
‘Snioolagin Talule Krishaagi District Tamit Natks Incia
Tel + 'B‘i 4344 553 Bﬁﬁ

o ﬁ?ﬁdﬁﬁﬁfﬂ’i‘%‘éﬁ&ﬁmiﬁﬁ?-

VBG/RI/TNPCB/CTE/I2023 Date: 10/11/2023

Thia District Enviropmenital Engineer.
Tamit Nady Pollgtion Control Board,
 Plot No.149-A, Ist Floor,

SIPCOT rlustriat complex, Phase:],
Hosur-635126 '
Krishnagiri District.

Brear Sir,

Bl Chemplast Sanmar Limited, Custorm. Mandfactured Chemicals Division, Berigal -
Submission of application for Consent to Establish (CTE) - Eapansion - Reg,

Ref: 1. Environment Clearance from MoEF & CC vide EC identification Mo.
BC23AZ002TNG 7?67"8&% dated- 17102023 & Flle No. 1-11011/104/2009-
A-THD
2. Dur online Application Nf:: 55949140 dated 03711/2023 in GCMM&
Poital of THPCB,

Chemplast Ssnmar Lirnited {CSL}, Custorm Mamidactured Chemicals {ﬁi'ws. (CMCD),
Berigal is a leading manufacturer of speciality chemicals used as intermediates for
global Agrochemical, Pharmaceutical and Fine Chemical innovators. The Plant is in
eperalion swwe 1989 and having valid Consent to Operate Order {CTOY from TNPCH
vide CTC Qrder No. 7307153222383 (Water Agt) & 2307253222383 [Air Ach dated
TB/0B/2023 valid il 214034028 with the corisgmted quﬂnh’cy of 16014 T/Annum
{Phyto Chemicals - 1.4 T/Annum and Organic Chernicals ~ 1600 T/Annum) alang with
By-produets of Dil. Hydrochioric acid ~ 1050 T/ Annum and Bil. Sulphuric Acid - 750
TE Anegm, _ '
| Regl Dffize: % Catiwdes Boad Chiengi BOG 086 Ik
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;}mduttmn sapacaty fmm iﬁfﬂ 4 M‘ffAﬂﬁum ta 2&]061 4 MTJAnﬁum aﬁd R&B Uf
capa:ity A0 M’Wﬁmﬁum Copy of the EC is attached a5 one of thﬁ am‘e:cure 113 QCMM‘:
Portal

Thase speciality chemicals of imtermediates involve complex multl step synthesis
using unigue chemistry. Following are the Key processes involved in the production in
various stages based on the products,

Alkylation
b}’dﬂadﬂn;

- R M =

n_.,.

W

Talle showing the existing consented quantity and proposed expansion quantity is as
follaws; :
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$4 TPA

[ AMING PHENOL 1.GAP) B3 HYDROXY ESTER
; (EiESJ 5 r»\m CHLORD. PHENYL . GLYCINE

20090 794 |




R&D poducts
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M

By pi‘udu::t

Lo

| Consente
| a _
| Quantity

Enhancad Nama nf the ay=_

pmcluct

R‘E&iﬁ m;d Fﬂqf; soate Producks

Enhanced

Quantity

A0 TRA ’

5L |
HNo

thé'By- pm&uct

Conserited Name Df‘

Cotisente
4

Enhanced Name of the Eyv- : :
- Quantity

pmduct

' AQIE}

2 BH_ SULPHURIC ACIE

Thad

750 TPA

| Quantity
PLL. vaﬁ:&ﬁaﬁz’zﬁi o
I RACHLORC |

Ernhanced

BIL HYDRGGH i*ﬁlt AL

| pit, ﬁumﬁumﬁ m:*

mﬁww

13140 TPA

9380 TPA

22000 TRA

in this regard, we have submitted ow Online Application for CTE

11400-TPA

- Expansion in

DCMMS Portal vide Application Ho55949140 dated 03/11/2023. Al the required
decuments are uploaded in the document saction of the oling app!‘iﬂaﬁﬁn i TNPCB
OCMMS Portal,

Consent fee of Consent to Establish-Expansion app{iﬁatmn R5.13, 70, 953 /- {Rupees
Thirteedr Lakh Seventy Thousard Fifty Thies only) is remilted via DD Ne, 151308083
chated 08/11/2023 in favour of District Envirofmental Enginesr, TRNPCH payable at
GFA value @5 attached as one of the aniexure in

Hosur. Audior certificiite for the

EHIRMAS -P«::s?t&_i.
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 We request you to kindly process our applitation and grant us the Consent to Establist
- Expansion Otders ufider Alf and Water Acts for Production capacity of 200014
MT/Aninu and R&D of capacity 30 MT/Annum at the sarliest

In case é_;_ii‘.gny:.@tiigf ‘ﬁé‘ﬁﬂmﬁnt&f éafta required for pracessing the above apglif;:a;;'i'on;,_

we are pleased to provide the same.

Thanking You,

* For CHEMPLAST SANMAR UMITED

S President-Opérations
Authorized Signatory

Encl: as.above;



Category of the Industry :

CONSENT ORDER NO. 2406255949140
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¥

DATED: 27/03/2024.

PROCEEDINGS NO.T6/TNPCB/F.0027HSR/RL/HSR/A/2024 DATED: 27/03/2024

- LiFE

Lifestyle for
Environment

SUB: TNPC Board-Consent for Establishment FOR EXPANSION- II CHEMPLAST SANMAR
LIMITEDR , S.F. No. 5,7/1,2,2A,3B,8/1,2A,2B,9%/1,2,3,10/1,2,3A,3B,4,12/1 A,1B,13/1,14/1A,2A,
SULIGUNTA Village, Shoolagiri Taluk, Krishnagiri District- for the establishment or take »ieps iv
establish the industry for Expansion under Section 21 of the Air(Prevention and control of
Pollution}Act, 1981, as amended in 1987 (Central Act, 14 of 1981)-Issued- Reg.

REF: 1.PROCEEDINGS NO.T6/TNPCB/F.0027HSR/RL/HSR/A&W/2023 DATED: 18/08/2023
2.Unit’s application no: 55949140 dated 15/11/2023 resubmitted on 25/03/2024.
3.IR.No : F.0027HSR/RL/JCEE-M/HSR/2024 dated 25/03/2024,
4.TSC Item No: 224-9 Date Of Meeting: 07/03/2024

Consent to establish or take steps to establish for Expansion is hereby granted wnder Section 21 of the Air (Prevention and control
of Pollution) Act,1981, as amended in 1987 and the Rules and Orders made there under to

The Managing Director,
M/s . CHEMPLAST SANMAR LIMITED

Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:

S.FNo. 5,71,23A,3B,8/1,24,2B,9/1 ,2,3,10/1,2,3A,3B,4,12/1A, 1B,13/1,14/1A,24

SULIGUNTA Village
Shoclagiri Taluk
Krishnagiri District.

This Consent to establish for Expansion is valid upto Qctober 16, 2033 , or till the industry obtains consent to operate tnder

Section 21 of the Air (Prevention and control of Pollution) Act, 1981, as amended in 1987 whichever is earlier subject to special and

general conditions enclosed.

To

The Managing Director,
Ms.CHEMPLAST SANMAR LIMITED,
No, 9, CATHEDRAL ROAD,

Il FLOOR,CHENNAI

Pin: 600086

J JOSEPHINE SAHAYA RANJAES

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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Copy to:

1.The Commussioner, SHOOLAGIRI-Panchayat Union, Shoolagiri Taluk, Krishnagiri District .
2. The District Envirenmental Engineer, Tamil Nadu Pollution Control Board, HOSUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Vellore.

4. File
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SPECIAL CONDITIONS

This consent to establish for Expansion is valid for establishing the facility for the manufacture of
products/byproducts (Col. 2) at the rate {(Col 3) mentioned below. Any change in the
product/byproduct and its quantity has to be brought to the notice of the Board and fresh consent has
to be obtained. :




404

Sl Description Quantity Usit
No.
Product Details
1. | PHYTO CHEMICALS 1.4 Tons/Year

(1.Colchicine, 2. Thiocolchicoside) - API
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ORGANIC CHEMICALS 1. 2-1-
CYLCOCHEXENYL ETHYL AMINE (CHEA) 2.
3-[1,3,3-TRIS-(2-CARBOXY-ETHYL}-2-OXO-
CYCLOHEXYL]-PROPIONIC ACID (T4C) 3.
SUBSTITUTED ARYL., ALKYL. AMINE 4. 2-
AMINO-2-PHENYLBUTYRIC ACID SODIUM
SALT /METHYL 2-(N,N-DIMETHYLAMINO)-2-
PHENYL BUTYRATE (TR1600/TR1400) 5. 4-
CHOLO-BUTYL VERATRATE 6. 4-(2-

AMINOE THYL)-2-METHOXYPHENOL (AE
PHENOL) 7. METHYL-2 PHENOXY
ISOBUTYRATE 8. (4R)- 2- OXOOXAZOLIDINE
-4- CARBOXYLIC ACID (COX) 9. 4-t
BUTYLPHENYLACETONITRILE 10. 1-
BROMO-3 5-DICHLO ROBENZENE (DCBB)
11. 4-CHLORO-2-NITRO BENZOIC ACID 12.
4-BROMO FHENYL PROPANOL (BPP) 13, 2-
CHLORO-5-CHLOROMETHYL-1,3 -THIAZOLE
(CCMT) 14. TETRACHL ORO BUTYRIC ACID
(TCBA} 15. IONOPHOR 16. 4-BROMO-2-
FLUORO HYDROXY BIPHENYL (BFB) 17.
PARA METHYL PHENCYL CHLORIDE (PMPC)
18. SODIUM 4-(2,4-DIGHLOR MTOLUOYL)-
1,3-DI METHYL -5-PYRAZOLATE (MY710Na)
19. 2-TRIFLUOROMETHYL BENZENE
SULFONAMIDE (TBSA) 20. METHYL
CARBAZATE 21. TETRALONE IMINE 22. 4-
[2(4-CHLORO-2,6-DIMETHY
LPHENYL)ACETTYL]METHYLAM[NO] 1-
METHOXY-NPHENYL PIPERIDIN-4-
CARBOXAMIDE (DIAMIDE) 23, 3(2,2,2-
TRIFLUOROETOXY)2-PYRIDINE
SULFONAMIDE SODIUM SALT
(SULFONAMIDE) 24. 5-CHLORQ-8-HYDROXY
QUINOLINE (CHQ) 25. PHENYLGUANIDINE
CARBONATE (PGC) 26. FE (lil) ACETYL
ACETANOATE 27. MANGANESE (Il)
HEXACYANO MAN GANATE(INSODIUM SALT
(ANODE) 28, IRON (I)MANGANESE(I)
HEXACYANOFERRATE(/l) SODIUM SALT
TETRADECAHYDRATE (CATHODE) 29. 1-
CHLORO-3-NITROBENZENE 30. 2,4,6
TRICHLORO ANILINE 31. PIVALOYL

| CHLORIDE 32. 5-CHLORO VALEROYL
CHLORIDE 33. 4-FLUORO PHENYL ACETIC
ACID 34. 4-BROMO FLUOROBENZENE 35. 3-
FLUOROTOLUENE 36, 4-FLUOROTOLUENE .
37: ORTHO NITRO ANISOLE 38. PARA NITRO
ANISOLE 39. OCHLORO PN(TRO TOLUENE
40. 3-AMINO- 4- METHYL BENZOIC ACID
METHYL ESTER 41. 3-AMINO 4-METHYL
BENZOIC ACID ISOPROPYL ESTER 42. 5-
AMINO-2-METHYL BENZENE SULPHONIC
ACID PHENYL ESTER 43 (3-AMINOPHENYL)
BENZENESULFONATE 44. 4 -AMINO
BENZOIC ACID METHYL ESTER 45.2-
FLUOROANISOLE 46. 4-FLUOROANISOLE
47, 2-PHENOXY ETHYLAMINE 48, .
SPIROPIDION (TINIVION) 49. 4-AMINO
BENZAMIDE 50. P-TOLUIDINE. 51, M-
ANISIDINE 52. 4-CHLORO,2 AMINO PHENOL
(4-CAP). 53. HYDROXY ESTER (HES) 54.
PARA CHLORO PHENYL GLYCINE (PCPG)
55. DICHLORO FLUOROBROMO BENZENE
(DCFBB) 56. 4-ACETYL-2-METHYL BENZOIC

20000

Tons/Year
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|ACID (AMBA) Note: S.No 1 to
47 and 49 {o 56 are synthetic organic
chemicals/Agrochemica! intermediates
|S.No 48 - SPIROPIDION (TINIVION) is a
Pesticide
3. | R&D and Pilot Scale products 30 . Tons/Year
By-Product Details
1. | Dil. HYDROCHLORIC ACID 13140 _ Tons/Year
2. | Dil. Sulphuric acid 9380 Tons/Year
3. | Dil. Acetic acid : 22000 ‘ Tons/Y ear
4. | Potassium salt 11400 Tons/Year

This consent to establish for Expansion is valid for establishing the facility with the below mentioned
emission/noise sources along with the control measures and/or stack .Any change in the emission
source/contral measures/change in stack height has tc be brought to the netice of th= Board and fresh
consent has te be obtained if necessary.
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I Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level in m
1 Boiler -1 (9TPH) - Existing | Mechanical Dust | 40 7221.76
collector, Stack
2 D.G Set (600 KVA) - Stack 12 7080
Existing
3 D.G Set (600 KVA) - Stack 12 7080
Existing
4 D.G Set (750 KVA) - Stack 12 10870
Existing
5 D.G Set (320 KVA) - Stack 9.8 8302
Existing B
6 D.G Set (600 KVA) - Stack 12 7080
Existing o
7 D.G Set (600 KVA) - Stack 12 7080
Existing
8 Thermic Fiuid Heater 1 Stack 9 10194.79
Lakh Kcal/Hr- Existing
9 Thermic Fluid Heater 1 Stack 9 10194.79
Lakh Kcal/Hr- Existing '
10 Boiler- 1 (25 TPH) Mechanical Dust | 40 13593.75
collector, Stack &
ESP with water
scrubber
11 Boiler 2 - (25 TPH)' Mechanical Dust 40 13593.75
collector, Stack &
ESP with water
scrubber
12 Boiler - 3 (25 TPH) Mechanical Dust | 40 21562.5
_ Collector, Stack
13 Boiler 4 - (25 TPH) Mechanical Dust | 40 21562.5
Collector, Stack
14 D.G Set - 2000 KVA Stack 30 - 29400
15 D.G Set - 2000 KVA Stack 30 29400
17 D.G Set - 2000 KVA Stack 30 29400
18 D.G Set - 2000 KVA Stack 30 289400
19 | Thermic Fluid Heater 2 Stack 9 20389.59
Lakh Kcal/Hr. o 1
20 Thermic Fluid Heater 2 Stack 9 20389.59
Lakh Keal/Hr _
21 Process vessel (Reactor R- | Common wet alkali| 6.1 357156.21
‘ 30,R-31,R-34,R-24,1)-10) at|scrubber with stack
- |Plant I- Existing 7
22 Process vessel (HCI HCl storage tank | 17 35528.92
storage tank vent) at Plant  |vent at Plant |I-
ll- Existing Existing Individual
' wet alkali scrubber
_ with stack ' _
23 Process vessel (Reacior R- | Common wetalkali| 17 35528.92

32,R-18,R-27 R-08,R-28.R-

scrubber with stack

_26.R—07_ } at Plant Il- Existing
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Process vessel {Reactor R-

35715 21

24 Common wet alkali| 15
14,R-16,CT-05) at Plant Il- | scrubber with stack
Existing :
26 Fume hood at R&D Plant- | Individual double | 12 3589246
Existing stage wet alkali
scrubber with stack
27 Phyto plant Process area Individual wet 19 11106.18
{Room Scrubber)-Existing  |alkali scrubber with
stack
28 Process Cyanation Individual wet 15 3427372
Area(Room Scrubher) at alkali scrubber with
Plant ll- Existing stack
29 Process vessel (Reactor R- | Common wet alkali| 6.1 24205.25
21,R-24,R-02) at Pilot scrubbar with stack
Piant- Existing
30 Process vessel (Reactor R- | Individual wet 17 800
T01AMV-108A, MV-107, alkali scrubber with
MV-103} at Plant iV - stack
Existing
31 Process vessel (Reactor R- | Common wet alkali| 17 8600
103, MV-106, MV-110, MV- [scrubber with stack
102) at Plant IV - Existing
33 Process vessel {(Reactor R- | Common double 17 416
60924,R-6054,R-5132,R- stage wet alkali
5142, R-6073,R-5054 R- scrubber with stack
5102,R-5014,R-6064 R~
5032,R-5094,R-5041,R-
5113,R-6034,R-6014,R-
6024,R-5124 R-6042) at
Piant V - Existing
34 Process vessel (Process Individuai double | 17 416
Area Room scrubber) at stage wet alkali
|Plant'V - Existing scrubber with-stack
35 Process vessel (Reactor Comimon double 17 8000
vent R-6094,R-6054,R- stage wet alkall
5132,R-5142,R-6073,R- scrubber with stack
5054,R-5102,R-5014,R-
6064,R-5032,R-5094 R-
5041,R-5113,R-6034,R-
6014,R-8024,R-5124,R-
6042} at Plant V - Existing
36 Process vessel (Anhydrous | Individual wet 17 5850
HCI cylinder storage area) [alkali scrubber with
at Piant V - Existing stack _
37 Process Vessel (Reactor R-| Common double 17 35528.92
X1,R-X2) -1 stage wet alkali ' '
scrubber with stack
38 Process Vessel (Reactor R-{ Comimon double 17 35528.92
X3R-X4) -2 stage wet alkali .
scrubber with stack
39 Process Vessel (Reactor R-| Common double | 17 35528.92
X5,R-X6)-3 stage wet alkali
scrubber with stack
40 Process Vessel (Reactor R-| Common double 17

X7,R-X8) -4

stage wet alkali
scrubber with stack

35528.92
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41 Process Vessel (Reactor R-| Common double | 35528.92
X9,R-X10)-5 stage wet alkali
scrubber with stack
42 Process Vessel (Reactor R-| Common double 17 35528.92
X11,R-X12)-6 stage wet alkali
scrubber with stack ]
43 Process Vessel (Reactor R- Common double 17 35528.92
X13,R-X14) -7 'stage wet alkali
scrubber with stack
44 Process Vessel (Reactor R-| Common double 17 35528.92
X15,R-X18) -8 stage wet alkali
scrubber with stack .
45 Process Vessel (Reactor R-| Common double 17 35528.92
X17,R-X18) -9 stage wet alkali
scrubber with stack
46 Process Vessel (Reactor R-| Common double | 17 35528.92
X19,R-X20}-10 stage wet alkali
scrubber with stack
47 Process Vessel (Reactor R-| Common double 17 35528.92
X21,R-X22)11 stage wet alkali
scrubber with stack .
48 Process Vessel (Reactor R-| Common double 17 35528.92
X23,R-X24)-12 stage wet alkali
scrubber with stack
49 Process Vessel (Reactor R- | Commion double 17 5950
X25,R-X26)-13 stage wet alkali
scrubber with stack
50 1| Process Vessel (Reactor R-| Common double | 17 5950
X27,R-X28)-14 ‘stage wet alkali
scrubber with stack
51 Process Vessel (Reactor R-| Common double 17 5950
X29,R-X30) -15 stage wet alkali
scrubber with stack
52 Process Vessel (Reactor R-| Common double | 17 5950
X31,R-X32) -16 stage wet alkali
scrubber with stac_k .
53 Process Vessel (Reactor R-| Common double 17 5950
X33,R-X34)-17 stage wet alkali
_ scrubber with stack
54 Process Vessel (Reactor R-| Common double | 17 5950
X35 R-X36)-18 - |stage wet alkali
scrubber with stack
55 Process Vessel (Reactor R-] Comman double 17 5950
X37 R-X38)-19 stage wet alkali
_ _ scrubber with stack 7
56 Process Vessel (Reactor R-| Common double 17 5850
X39,R-X40)-20 stage wet alkali '
scrubber with stack
57 Process Vessel {(Reactor R-| Common double 17 5950
X41,R-X42) -21 stage wet alkali
_ scrubber with stack _
58 Process Vessel (Reactt)r R-| Common double 17 5950
X43 R-X44)-22 stage wet alkali
scrubbér with stack |
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59 Process Vessel (Reactor R-| Common double | 17 59506
X45,R-X46)-23 stage wet alkali
scrubber with stack
60 Process Vessel (Process Individual double | 17 5950
Area - Room scrubber} -24 | stage wet alkali
scrubber with stack
61 Process Vessel (Process Individual double | 17 5950
Area - Room scrubber) -25 jstage wet alkali
scrubber with stack
32 Process Area( Cyanation Common double 17 416
area Room Scrubber) at stage wet alkali
Piant 1V- Existing _ scrubber with stack
25 Process vessel (Reactor R- | Wet absorber with | 4
21,R-24,R-02) af Plant 1- stack
I Existing _
16 D.G Set - 2000 KVA Stack 30 29400
1T Fugitive/Noise emission :
SL. 'Fugiﬁve or Noise Emission Type of emission Control
No. sources measures
1. Compressor {15 Nos) Noise PPE
2. | MEE (4 Nos) Noise PPE
3. | ETP Blower (3 Nos} Noise Silencers
and Bellow
with Acoustic
Enclosures
4. | DG Set (11 Nos) Noise Acoustic
enclosures
with stack
5 | FBD (2 Nos) Noise Room
Enclosure

Speciat Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit 15 using any Biological resources or knowled

associated thereto as per the provisions of Biological Diversity Act 2002.

The industries shall talce all efforts to use and popularize “Mission LiFE” loge and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission

LiFE” action points and document the same and finnish half yearly report to Board.

" Additional Conditions:

10
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1.The unit shall comply the conditions of Environmental Clearance issued for expansion vide Lr. No.
F-J-11011/ 104/ 2009-1A-I1 (I), dated: 17.10.2023 by MoEF&CC, GOL

2. The unit shall apply and obtain separate consent for the manufacturing activity of Pesticide
(SPIROPIDION (TINIVION)) since it is a pharmaceuticals manufacturing industry.

3.The unit shall operate and maintain the existing APC measures efficiently and continuonsly so as to
bring the quality of emission to satisfy the NAAQ/SM /ANL standards as prescribed by the Board.

4. The unit shall provide APC measures for the proposed emission sources and DG sets to bring the
quality of cmission to satisfy the NAAQ/SM /ANL standards as prescribed by the Board.

5.The unit shall maintain Online Continuous Emission Monitoring System(OCEMS) attached to boiler
& Thermic Fluid Heaters & process stacks properly toensure continuous connectivity with CAC of
TNPCB/CPCB server for transmissionof emission data of PM, SO2 and HCN without any
interruption.

6.The unit shall provide Online Continuous Emission Monitoring System(OCEMS) for the proposed
sources of emission.

7.The unit shall ensure the online connectivity with Care Atr Centre of TNPCB Chennai/CPCB to
provide proper quality data at all times.

8.The unit shall comply with emission staudards as prescribed in MOEF &CC notification daied
25.08.2014 and 09.05.2016.

9.The unit shall comply with the standards prescribed in the MoEF& CC Notification GS.R. 5410(E)
dated: 6.08.2021 as arpended in respect of Pharmaceuticals industries.

10.The unit shall adhere to National Emission Standards for the Organic Chemicals Manufacturing
industry issued by the Ministry vide G.S.R. 608(E) dated 21st July, 2010 and amended time to time
shall be followed by the unit.

11.The unit shall comply with the provisiens contained in this Ministry’s OM vide F.No. 22-65/2017-
TAJI dated 1st May 2018, as applicable, regarding Corporate Environment Responsibility.

12.The unit shall comply all the conditions as mentioned in the ‘No increase in Pollution load’
certificate issued to the unit by PLAC vide Board’s Lr. No. TNPCB/T6/F.13598 HSR/2021/dated:
17.03.2022 strictly without any lapse.

13.The unit shall ensure and comply with CPCB directions dated 05/02/2014 and27/07/2015.

14.The unit shall continue to develop adequate green belt with thick canopy within the premises, so as
to attenuate air and noise pollution furnish the exact green belt area ear marked/developed as per
norms in the unit premises and furnish photographs along with latitude and longitude co-ordinates.
15.In case of revision of consent fee by the Governiment, the unit shall remit the difference in amount
within one month from the date of notification, failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law.
16.The unit shall not use “use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated teacups, plastic tumbler, water pouches and
packets, plastic straw, plastlc carry bagand plastic flags irrespective of thickness, ‘within the industry
premises. Instead 1tsha1! encourage use of eco friendly alternative such as banana leaf, areca nut
palmplate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag eic.

et
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For Member Secretary, )
Tamil Wadu Pollution Control Board,
Chennzi

11
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GENERAL CONDITIONS

This consent te establish cannot be construed as consent to operate and the unit shall not commence.
the operation without obtaining the Consent 16 operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the cond:t;ons has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to prewde
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of bazardous substances (wherever applicable).

Congent to operate will not be issued unless the unit complics with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers fot the control of dust emission during the loading
and vrlgading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary reads inside the premises to avoid fugitive
dust emnission during the vehicle movements.

The unjt shall develo" reen belt of adequate width around the premises.

P Squ
In coss there is any change in the management, the unit shall inform {he change with relevant
documents immediately.

iod by JJOSEPHPIE SANRTA AME
T 50 B LTI EOK AL Bahty gL Fssnar,

J JOSEPHINE SAHAYA RANI’

For Member Secretary,
Tamal Nadu Pollution Control Board,
Chennai

) ABETHI MY Al
Dite 2024.01.14 22038 o052

12




413

Category of the Industry : . P
S~ LiFE
W e
Environment
CONSENT ORDER NO. 2406155949140 DATED: 27/03/2024,

PROCEEDINGS NO.T4/TNPCB/F.0027THSR/RL/ASR/W/2024 DATED: 27/03/2024

SUB: TNPC Boeard-Consent for Establishment FOR EXPANSION- II CHEMPLAST SANMAR
LIMITED , S.F. No. 5,7/1,2,3A,3B,9/1,2A,28,9/1,2,3,10/1,2,3A,3B,4,12/1A,1B,13/1,14/1 A 2A,
SULIGUINTA Village, Shoolagiri Taluk, Krishnagiri District- tor the establishmorit or luke steps to
establish the industry for Expansion under Section 25 of the Water(Prevention and control of
Pollution)Act,1974 , as amended in 1988 (Central Act 6 of 1974) —Issued- Reg.

REF: 1.PROCEEDINGS NO.T6/TNPCB/F.0027HSR/RL/HSR/A&W/2023 DATED: 18/08/2023
2.Unit’s application no: 55949140 dated 15/11/2023 resubmitted on 25/03/2024.
3.JR.No : F.0027HSR/RL/JCEE-M/HSR/2024 dated 25/03/2024.
4.TSC Item No: 224-9 Date Of Meeting: 07/03/2024

Consent to establish or take steps to establish for Expansion is hereby granted under Section 25 of the Water (Prevention and
control of Pollution) Act,1974, as amended in 1988(Central Act 53 of 1988} (hereinafter referred to as 'The Act") and the Rules and

Orders made there under to

The Managing Director,
M/s. CHEMPLAST SANMAR LIMITED

Autherizing occupier to establish or take steps to establish the industry in the site mentioned below:

S.F No. 5,7/1,2,3A,3B,8/1,2A,2B,9/I ,2,3,10/1,2,3A,3B,4,12/1A,1B,13/1,14/1A,24
SULIGUNTA Viliage

Shoolagiri Taluk

Krishnagiri Ehstrict.

This Consent to establish for Expansion is valid upto Qctober 16, 2033, or till the indusiry obtains consent to operafe under
Section 25 of the Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 whichever is earlier subject to special

and general conditions enclosed,

J JOSEPHINE SAHAYA RAI}J hE
For Member Secretary,

Tamijl Nadu Pollution Control Board,
Chennai )

Tao

The Managing Director,

Mis. CHEMPLAST SANMAR LIMITED,
' No. 9, CATHEDRAL ROAD,

I FLOOR,CHENNAT

Pia: 600086
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Copy to:

1.The Commissioner, SHOOLAGIRI-Panchayat Union, Shoolagiri Taluk, Krishnagiri District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, HOSUR.

3. The JCEE-Monitoring, Tamil Nacu Pollution Control Board, Vellore.

4. File
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SPECIAL CONDITIONS

This consent to establish for Expansion is valid for establishing the facility for the manufacture of
products/byproducts (Col. 2) at the rate (Col 3} mentioned below. Any change in the
product/byproduct and its quantity has to be brought to the notice of the Board and fresh consent has
to be obtained.
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ITnit

SL Descripfian Quantity
No.
Produci Details
1. | PHYTO CHEMICALS 1.4 Tons/Year

(1.Colchicine,2. Thiocalchicoside) - API
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ORGANIC CHEMICALS 1. 2-1-
CYLCOCHEXENYL ETHYL AMINE (CHEA) 2.
3-1,3,3-TRIS-(2-CARBOXY-ETHYL}-2-OXO-
CYCLOHEXYL]-PROPIONIC ACID {T4C) 3.
SUBSTITUTED ARYL ALKYL AMINE 4. 2-
AMINO-2-PHENYLBUTYRIC ACID SODIUM
SALT /METHYL 2-(N,N-DIMETHYLAMINO)-2-
PHENYL BUTYRATE (TR1600/TR1400) 5. 4-
CHOLO-BUTYL VERATRATE 6. 4-(2-
AMINOETHYL)-2-METHOXYPHENOL (AE
PHENOL) 7. METHYL-2 PHENOXY
ISOBUTYRATE 8. (4R)- 2- OXOOXAZOLIDINE
-4~ CARBOXYLIC ACID (COX) 9. 4-t
BUTYLPHENYLAGETONITRILE 10. 1-
BROMO-3,5-DICHLO ROBENZENE {DCBB)
11. 4-CHLORO-2-NITRO BENZOIC ACID 12.
4-BROMO PHENYL PROPANOL (BPP) 13. 2-
CHLORO-5-CHLOROMETHYL-1,3 -THIAZOLE
(CCMT) 14. TETRACHLORO BUTYRIC ACID
(TCBA} 15. IONOPHOR 16. 4-BROMO-2-
FLUORO HYDROXY BIPHENYL (BFB) 17.
PARA METHYL PHENCYE CHLORIDE (PMPC)
18. SODIUM 4-(2,4-DICHLOR MTOLUOYL)-
1,3-DI METHYL -5-PYRAZOLATE (MY710Na)
19. 2.TRIFLUODROMETHYL BENZENE
SULFONAMIDE (TBSA) 20. METHYL
CARBAZATE 21. TETRALONE IMINE 22. 4-
[2(4-CHLORO-2,6-DIMETHY
LPHENYL)ACETTYLIMETHYLAMINO]-1-
METHOXY-NPHENYL PIPERIDIN-4-
CARBOXAMIDE (DIAMIDE) 23. 3(2,2,2-
TRIFLUOROETOXY)2-PYRIDINE
SULFONAMIDE SODIUM SALT
(SULFONAMIDE) 24. 5-CHLORO-8-HYDROXY
QUINOLINE (CHQ) 25. PHENYLGUANIDINE
CARBONATE (PGC) 26. FE (lll) ACETYL
ACETANOATE 27. MANGANESE (1)
HEXACYANO MAN GANATE(I1)SODIUM SALT
(ANODE) 28. [RON (INMANGANESE(I)
HEXACYANOFERRATE(I) SODIUM SALT
TETRADECAHYDRATE (CATHODE) 29. 1-
CHLORO-3-NITROBENZENE 30. 2,4,6
TRICHLORO ANILINE 31. PIVALOYL
CHLORIDE 32. 5-CHLORO VALEROYL
CHLORIDE 33. 4-FLUORO PHENYL ACETIC
ACID 34. 4-BROMO FLUOROBENZENE. 35. 3-
FLUOROTOLUENE 36. 4 FLUOROTOLUENE
37. ORTHO NITRO ANISOLE 38. PARA NITRO
ANISOLE 39. OCHLORO PNITRO TOLUENE
40. 3-AMINO- 4- METHYL BENZOIC ACID
METHYL ESTER 41. 3-AMINO 4-METHYL,
BENZOIC ACID ISOPROPYL ESTER 42. 5-
AMINO-2-METHYL BENZENE SULPHONIC
ACID PHENYL ESTER 43. (3-AMINOPHENYL)
BENZENESULFONATE 44. 4 -AMINO
BENZOIC ACID METHYL ESTER 45, 2-
FLUOROANISOLE 46. 4-FLUOROANISOLE
47. 2-PHENOXY ETHYLAMINE 48.
SPIROPIDION (TINIVION) 49, 4-AMING
BENZAMIDE 50. P-TOLUIDINE 51. M-
ANISIDINE 52. 4-CHLORO,2 AMINO PHENOL
(4-CAP). 53. HYDROXY ESTER (HES) 54.
PARA CHLORO PHENYL GLYCINE (PCPG)
55. DICHLORO FLUOROBROMO BENZENE

20000

Tons/Year

(DCFBB) 56. 4-ACETYL-2-METHYL BENZQOIC
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ACID (AMBA) Note S.No 1 1o
47 arid 49 to 56 are synthetic organic
chemicals/Agrochemical intermediates

5.No 48 - SPIROPIDION (TINIVION) is a
Pesticide

3. | R&D and Pilot Scale products 30 Tons/Year
By-Product Details . .

1. | Dil. HYDROCHLORIC ACID 13140 Tons/Year

2. | Dil. Sulphuric acid 2380 Tons/Year

3. | Dil. Acetic acid 22000 Tons/Year

4. | Potassium salt 11400 Tons/Year

3%

The unit shall provide Sewage Treatment Plant and /or Effiuent Treatment Plant as indicated below.
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Sewage Treatment Plant:

Treatment status: Septic Tank and SP/DT

SL. No. ga{ne of the Treatment No. of Units Dimensions in metres
nit
1. Septic Tank 1 3.5X3.5X2.2
2. Septic Tank 1 5X5X4
’ Treatment status; Individual STP
SL. Ne. ga{ne of the Treatment No. of Units Dimensions in metres
nit
1. Screen chamber 1 1x1x0.5
2. Qil Trap 1 1.5x1.5%1.30
3. Collection tank 1 2x2x3
4, Anoxic tank 1 1.25x1.65x3
5. Aeraiion tank 1 1.25X1.65X3
6. Tube Seftler fank 1 1x1.5x2.7
7. Filter Feed tank 1 1x1.5x2.7
8. STP treated water tank | 1 1.25x2x%3
9. Pressure Sand Filter 1 0.4mdiax1.5mht
10. Activated Carbon Filter | 1 0.4 m dia x 1.5 m ht
i1. Cartridge Filter 2 1.25 m3/hr
12. | UV system 1 140mm dia x 900 mm L
13. Sludge drying bed 2 2x2x1.3
14. Screen chamber 1 2X2X1
15. Collection tank 1 AXAX3
16. Anoxic tank 1 3X2.5%4
17. Aeration tank 1 3X2.5X4
18. Tube Seftler tank 1 2X3X2.5
19. Filter Feed tank 1 4X1.5X2.7
20. STP treated water tank | 1 BX2X3
21. ‘Pressure Sand Filter 1 1.6 m Dia X 1.5 m Ht
22. Activated Garbon Filter | 1 1.6 m Dia X 1.5 m Ht
23. Cartridge Filter 8 5 M3/Hr
24. UV system 1 5 M3/Hr
25. Siudge drying bed 2 AX4AX1.3
26. Qil Trap ' 1 3x3x1.3
b ' Effluent Treatment Plant: i

Treatment status: Individual ETP
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SL. No, game of the Treat'v_ent N Ne. of Units Drimensions it metres
nit
1. Effluent Treatment plant 1
1 (300 KLD)
2. Equalization Tank 2 5x3x3.5
3. Primary Treatment Unit | 1 3x2x4.05
4. Buffer Tank 1 5x5.5x2
3. Anaeiobic Tank 1 13.8 dia X 6.0 Ht
6. Aeration 1 1 15.3 dia x3.5 Hi
7. Aeration 2 1 14x9x4
8. | Aeration 3 1 6.5x5.6x4
9. Aeration 4 _ 1 6.6x6 6x4
10. Secondary Clarifier 1 1 4 diax 3.9 Ht
1. Secondary Clarifier 2 1 5.5 dia x 3.5 Ht
12, Sludge Holding Tark | 1 2x2x3
13. Tertiary Treatment Unit | 1 4AX2%3
14. Clear Water Tank 1 6.5x7.2x2
15. Permeate Tank 1 6.5x7.2x2
16. Drain Pit 1 2x2x2.5
i7. Pressure Sand Filter 1 0.5 m2
18. Activated Carbon Filter | 1 0.5 m2
19. Filter Press 1 0.83 m2
20. Ultra Filtration/MBR 1 300 KLD
21. RQ Plant 1 300 KLD
22. Collection Tank 4 10 KL
(Syntex)
23. Collection Tank 1 5KL
(Syntex)
24, T3S Inlet 1 25mdiax2mHt
25, T3S Outlet 1 2.5mdiax2mit
26. T85S Clarifier 1 4 mdiax 3 mHt
27. TSS Sludge Bed 2 4x2.2x%1.2
28. Multiple Effect 1 70 KLD
Evaporator - 1
29. ATFD 1 300kg/Hr @30-35% sol
30. Multiple Effect 1 150 KLD
Evaporator - 2
ATFD 2 450 Kg/Hr @ 40% soln
32 Effiuent Treatment 1
Plant 2 (400 KLDY
33. Equalization Tank 2 5X3X4.6
34. Primary Treatment Unit | 1 3x2.5x5.5
35. Buffer Tank 1 5X5.5X2 .6
36. Anaerobic Tank 1 18.3 dig X 6.0 Ht
37. Aeration 1 ' 1 10x10x3.5
38. Aeration 2 1 14X9X6.0
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39. Aeration 3 1 6.5X5.6X5.3
40. Aeration 4 1 6.5X5.6X5.3
41. Secondary Clarifier 1 1 4 dia x 5.1 Ht
42. Secondary Clarifier 2 1 5.5diax 5.1 Ht
43. Sludge Holding Tank 1 2X2X4
44. Tertiary Treatment Unit | 1 4X2.5X4
45. Clear Water Tank 1 6.5x7.2x4
46. Permeate Tank 1 6.5x7.2x4
47. Drain Pit 1 2X2X3.5
- 48. Pressure Sand Filter 1 0.65 m2
49, Activated Carbon Filter | 1 0.65 m2
50. Filter Press i 1.1 m2
51. Ulira Filtration/MBR 1 400 KLD:
52. RO Plant 1 400 KLD
53. Equalization tank 2 5.1X6.5X4.29
54. Stripper Feed Tank 1 6.5X2.6X4.28
55. Clarifier 1 3mDX49mH
56. MEE Feed tank 1 7.5X5.1X4.29
57. Screw Press 1 2750 LPH
58. Sludge Collection tank | 1 2.1x3x1.64
59, Sludge Drying Bed 1 4X1 5X1
60. Multiple Effect 1 400 KLD
Evaporator
61. ATFD 2 400 Kg/Mr @ 40% soln
62. Effluent Treatment 1
Plant - 3 (500 KLD)
63. Equalization Tank 2 5x3x5.8
64. Primary Treatment Unit | 1 3x2x6.7
65. Buffer Tank 1 5x5.5%3.3
66. Anaerobic Tank 1 13.8 dia X 10 Ht
B67. Aeration 1 1 7.5x7.5x8
68. Aeration 2 1 14x9x7.5
69. Aeration 3 1 6.5%5.6x6.6
70. Aeration 4 1 6.55.6x6.6
71. Secondary' Clarifier 1 1 4 dia x 6.5 Ht
2. Sécondary Clarifier 2 1 5.5 dia x 5.8 Ht
73. Sludge Holding Tank | 1 2x2x5
74, | Tertiary Treatment Unit | 1 4x2x5
75. Clear Water Tank 1 6.5x7.5x5
76. Permeate Tank 1 6.5%7.5x5
77. Drain Pit’ 1 2x2x5
78. Pressure Sand Filter 1 0.8 m2
79. Activated Carbon Filter | 1 0.8 m2
80. Filter Press i 1.38 m2
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Ultra Fittration/MBR

81, 1 500 KLD

82. RO Plant 1 500 KLD

83. Equalization tank 2 5.1X6.5X5.3

84. Stripper Feed Tank 1 6.5X2.6X5.3

85. Clarifier 1 3mPX6mH

86. MEE Feed tank 1 7.5X5.1X5.3

87. Screw Press 1 3500 LPH

88. Sludge Collection fank | 1 2.1x3x2

89. Sludge Drying Bed 1 4X1.5X1.2

90. Multiple Effect 1 400 KL
Evaporator

a1. ATFD 2 463G Kg/Hr @ 40% soin

This consent to establish for Expansion is valid for establishing the facility with the below mentioned
vutlets for the discharge ui sewage/trade effluent. Any change in the ouiieis and the guantity has i be
brought o the notice of the Board and fresh consent has to be obtained.

Cutlet No.

Description of Qutlet

Maximum daily discharge
in KLD

Point of disposal

Effluent Type ; Sewage

1. ‘Sewage 100.0 For Gardening on
' Industry own land
Effluent Type : Trade Effluent
1. Trade effluent (Existing) | 68.0 Reuse in Boiler and
' Cooling tower makeup
2. Trade effluent 632.0 Reuse in Boiler and
(Proposed) Cooling tower makeup.
3. Trade effluent 5.0 Evaporated in ATFD}

(Proposed)

Special Additionai- Conditions:
The unit shali obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bie Diversity Authority if the unit 1s using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

The industries shall take all efforts to use and pepularize “Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE” action points and document the same and furnish half yearly report to Board.

Additional Conditiens:

10
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1.The unit shall complv the conditions of Environmental Clearance issued for expansion vide Lr. No.
F-3-11011/ 104/ 2009-1 A-TI (), dated: 17.10.2023 by MoEF&CC, GOI.

2.The unit shall apply and obtain separaie consent £or the manufacturing activity of Pesticide
(SPIROPIDION (TINIVION)) since it is a pharmaceuticals manufacturing industry.

3.The unit shall operate and maintain the existing STP efficiently and continuously so as to achieve
the standards as prescribed by the Board.
4 The unit shall provide additional Sewage treatment plant as proposed so as to achieve the standards
as prescribed by the Board.
5.The unit shall ensure that treated sewage shall be used for gardening purposes within the unit’s
premises.
6.The unit shall operate and maintain the existing ETP, RO, RMS (MEE & ATFD) efficiently and
continuously so as to achieve the standards as prescribed by the Board and to achieve the ZLD at all
{imes.
7.The unit shall provide Effluent treatment plant, RO and RMS as proposed so as to achieve the
standards as prescribed by the Board and to achieve the ZLD at all times.
8.The unit shall maintair the connectivity of 2 EMFMs provided Ro feed and Ro permeate and
connect 5 EMFM s provided i the STP &ETF area with Water Quality Watch of TNPCB / CPCB
portals properly for continuous monitoring of flow & also maintain surveillance camera at the
treatment area with connectivity for ensuring ZLD of trade effluent,
9.The unit shall furnish the details of the beneficiaries using the by-products manufactured by the unit
10.The by-products which could not be used by beneficiaries shall be considered as hazardous wastes
and the unit shall obtain necessary amendment in consent & authorization

11.The unit shall collect and store the ATFD salt separately and shall not mix it with ETP sludge from
waste water treatment

12.The unit shall analyse the possibility of safe and scientific disposal of ATFD salt so as to avoid its
disposal to TSDFs

13.The unit shall comply all the conditions as mentioned in the ‘No increase in Pollution load
‘Certificate issued to the unit by PLAC vide Board’s Lr. No. TNPCB/T4/F.13598 HSR/2021/dated:
17.03.2022 strictly without any lapse. :
14.The unit shall adhere to National Effluent Standards for the Pharmaceuticals industry issued by the
Ministry vide G.S.R. G.8.R. 541(E) dated 6th August, 2021 and amended time to time shall be
followed by the unit.

15.The unit shall adhere to National Effluent and Emission Standards for the Organic Chemicals
Manufacturing industry issued by the Ministry vide G.8.R. 608(E) dated 21st July, 2610 and amended
time to time shall be followed by the unit.

16.The unit shall obtain revised Authorization under HOWM Rules, 2016 for the handling &
management of mixed salt generation from ATFD, Off-Specification products & Date-expired
producis etc within one month. It shall be ensured that HWs such as Off-Specification products &
Date-expired products are disposed scientifically in safe manner with valid permission of TNPCB.
17.The unit shall have valid permission from Competent Authority for drawl of ground water from
bore well to meet its raw water requirements and adopt reuse of treated sewage to extend possible to
reduce raw water consumption. Water audit shall be conducted in this regard & furmished to TNPCB.
18.The unit shall not use ‘use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on diming table ete., plastic plates, plastic coated teacups, plastic tumbler, water pouches and
packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the industry
premises. Instead, it shall encourage use of eco friendly alternative such as banana leaf, areca nut
palmplate, stainless steel, glass, porceiain plates/cups, cloth bag, Jute bag etc.,

19.0n case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification, failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per faw.
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For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennat
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GENERAL CONBITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Cénsent to operate,

The applicant shall malke a request for grant of consent Lo operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent io operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material 5o as to minimize the dust smission.

The unit shall provide water sprinklers along the temporary roads inside the premises o avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.
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For Member Secretary,
Tamil Nadu Pellution Control Board,
Chennaj
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Chemplast Sanmar Limited
Sanmar Speciality Chemicals Divn.

44 Theertham Road Berigai 635 105
Shoolagir Taluk Krishnagiri District Tamil Nady Indi

Tel + 914344 253 005
WWW,Sanmargroup.com
YBG\RJS\TNPCB\JCEE\22022024 CIN U24230TH1985PLCO11637

22 February, 2024,

To,

The Joint Chief Environmental Engineer (M),
Tamil Nadu Pollution Control Board,
Auxilium college road, Gandhi nagar,
Vellore - 632006.

Dear sir,

Sub: Chemplast Sanmar Limited , Sanmar Speciality Chemicals division, Berigai
submission of "Pollution Load Assessment Study Report” for the Product

Mix Change with increase in production to 1601.4 TPA from 1081.4 TPA -
Reg

Ref: 1. TNPCB NIPL Certificate vide Lr NoTNPCB /T6/F.13598HSR/2021
dated 17.03.2022.
2. TNPCB CTO Order Nos. 2307153222383 (Water Act) & 2307253222383
(Air Act) dated 18.08,2023

With reference to the captioned subject, to comply with the Condition No. 6 of NIPL
Certificate cited in reference (1) above and Condition No. 8 of CTO (Air Act) & Condition
No. 6 of CTO (Water Act) cited in reference (2) above, we have engaged M/s Aqua Air
Environmental Engineers Pwt Ltd, (NABET/QCI Accredited EIA Consultant):
NABET/EIA/2023/SA0196, Surat, to carry out the “Pollution Load Assessment Study” for
the Product Mix Change with increase in production to 1601.4 TPA from 10814 TPA
during January 2024. The detailed "Pollution Load Assessment Study” submitted by M/s
Aqua Air Environmental Engineers Pvt Ltd, NABET/EIA/2023/SA0196, Surat, is submitted
for your kind information and records.

Reqd Office;: 9 Cathedral Road Chennal 600 086 India

Submitted A ;Wﬂt’-fy m

&
g.i Jeee effice vellere
Responsible Care®
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Kindly acknowledge us the receipt of the same.
Thanking you,

For Chemplast Sanmar Limited - Sanmar Speciality Chemicals Division.

\/’{};‘L"‘F,_ )

Yogeeswara Basappa Gowda

Senior Vice President — Operations.
Encl: As above

Copy To: The District Environmental Engineer,

Tamil Nadu Pallution control Board, Hosur.
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44 Theertnam Road Berigai 635 105
Shoolagiri Taluk Krishnagii District Tami Nedu inds

Tel +91 4344 253 005
WANW.SENMAGIoUD. com
YBG\RI9\TNPCB\MS\07032024 ON: 112423011 885PL001 1637

07 March, 2024.
To,

The Member Secretary,

Tamil Nadu Pollution Control Board,
76, Mount salai, Guindy,

Chennai - 600032,

Dear sir.

Sub: Chemplast Sanmar Limited , Sanmar Speciality Chemicals division, Berigai
- Submission of “Pollution Load Assessment Study Report” for the Product
Mix Change with increase in production to 1601.4 TPA from 1081.4 TPA
Reg

Ref: 1. TNPCB NIPL Certificate vide Lr No.TNPCB /T6/F.13598HSR/2021
dated 17.03.2022,

2. TNPCB CTO Order Nos. 2307153222383 (Water Act) & 2307253222383
(Air Act) dated 18.08.2023

With reference to the captioned subject, to comply with the Condition No. & of NiPL
Certificate cited in reference (1) above and Condition No. 8 of CTO (Air Act) & Condition
No. 6 of CTO (Water Act) cited in reference (2) above, we have engaged M/s Aqua Air
Environmental Engineers Pvt Ltd, (NABET/QCI Accredited EIA Consultant):
NABET/EIA/2023/SA0196, Surat, to carry out the “Pallution Load Assessment Study” for
the Product Mix Change with increase in production to 16014 TPA from 10814 TPA
during January 2024. The detailed “Pollution Load Assessment Studh y" submitted by M/s

Aqua Air Environmental Engineers Pvt Ltd, NABET}EIMMB;’SN]TBE Surat, is submitted
for your kind information and records.

Regd Office: 8 Cathedral Road Chennal 600 036 Inta

Chemplast Sanmar Limited
Sanmar Speciality Chemicals Divn.

A-19B
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Kindly acknowledge us the receipt of the same.
Thanking you,

For Chemplast Sanmar Limited — Sanmar Speciality Chemicals Division.

Yugr:esv.'a!Ea Basappa Gowda

Senior Vice President — Operations.

Encl: As above

ﬂ:a;’h L+ 5kC, rellhe £ DEY IR
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57 Aqua-Air’ Environmental Engineers Pvt, Ltd.
(Pollution Control Consultants & Engineers)

Recognied Scheduie-§ Environmental 150 45001 ; ﬁiu » 150 80012015 Cortifed Company
%MMmM-MM Hﬂt % od Envronrientsl Ladorstory

Pollution Load Assessment Report for the Product Mix
Change with increase in production to 1601.4 TPA from
1081.4 TPA at

MJS. ChempmatW' _f‘_:f. |

3 -_':‘* s iy
Mis. Aqua-Air Envi ’t:_:::-:-;_zif: al Engineers.
¥ -5 r g o

403-404, Centre Point, Nr. Kadiwala School, Ring Road,
Surat — 395002

(NABET/QCI Accredited EIA Consultant): NABET/EIA/2023/SA0196

February 2024 2257 <































439

Aqua-Air®

Green Belt Photos:

CSL has established a green bell area of 5.34 hectares which is 32 % of the total project area of
16.640 hectares. Some of the green belt pmmugimbehﬂ
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: Aqua-Ali*
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Aqua-Ailr®
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Aqua-Air”
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Agqua-Alr®

Stack and Water Monitoring Survey Photos:

Effluent Sample Collection Photos:
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Aqua-Ah"“

Boiler Stack monitoring Photo:
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Aqua-Air®

Process Stack monitoring Photos:
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GOVERNMENT OF INDIA

qgfaro,

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office (South Eastern Zone),
1* floor, Additional Office Block for GPOA, ShastriBhawan,

Haddows Road, Nungambakkam, Chennai — 600 006
E.P./12.1/862/TN 7@5—

HerHa Aad

05.07.2023
To,

Shri Yogeeswara Basappa Gowda,
Sr. Vice President (Operations)
Chemplast Sanmar limited

Sanmar Speciality Chemicals Divn.
44, Theertham Road, Berigai-635 105
Shoolagiri Taluk, Krishnagiri District,
Tamil Nadu

Subject: Modernization of existing unit with change in products mix for M/s
Sanmar Speciality Chemicals Limited at 44, Theertham Road, Suligunta
village, Berigai, Hosur Taluka, Krishnagiri District, Tamil Nadu by M/s
Sanmar Speciality Chemicals Limited-Environmental Clearance reg.

SEIAA, TN — Name change Amendment in the Environmental Clearance
from M/s. Sanmar Specialty Chemicals Limited to M/s. Chemplast
Sanmar Limited — Manufacturing of the Phyto Chemicals (Bulk drugs) at
44, Theerthan Road, Suligunta Village, Berigai, Hosur Taluk, Krishnagiri
District, Tamil Nadu — Reg.

Ref. No. (i) J-1 1011/104/2009-1A-11 (1) dated 29" April 2009
(ii) Lr. No. SEIAA/TN/EC/IND2/C.No. 14969/Amendment/2020  dated
06.08.2020
(iii) Your letter Number Nil dated 01.06.2023

Sir,
With reference to the above mentioned subject, please find enclosed herewith a

Certified Copy of the Compliance Report. This has been approved by the Competent
Authority vide diary No.!’}.@.?). dated. 22, 2025,

Yours faithfully,

[ /)ﬁ/ﬂﬁn//ﬂ/

(Dr. C. Palpandi)

pr. ¢.Seipntist ‘D’
Scientist"D"
Government of India
Min, of Environment Forest and Climate Change
[ategrated Regional Office
1st Floor, ional Office Block for GPOA,
N ran, Haddows Road

Encl:As above.

iy !
ngambakiam, Chennai - 6J0 006.

Yy
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CERTIFIED COMPLIANCE REPORT

Subject:  Modernization of existing unit with change in products mix for M/s Sanmar
Speciality Chemicals Limited at 44, Theertham Road, Suligunta village,
Berigai, Hosur Taluka, Krishnagiri District, Tamil Nadu by M/s Sanmar
Speciality Chemicals Limited-Environmental Clearance reg.

Reference No: J-11011/104/2009-IA-I1 (I) dated 29" April 2009

Present status of the project:

The Ministry of Environment, Forest and Climate Change, New Delhi accorded
Environmental Clearance to the above said project for manufacturing Phytochemicals
(Extracted from the seeds of Gloriosa Superba, the alkaloids, Thiocolchiocoside and
Colchicine are sold globally to pharmaceutical industries) and Organic Chemicals (Various
organic chemicals used in agrochemicals, pharmaceuticals, fine chemicals are being
manufactured to the requirements of customers). Briefly, Chemplast Sanmar Limited-
Sanmar Speciality Chemicals Division, Berigai started in 1991, is a leading supplier of
intermediates for global Agrochemical, Pharmaceutical and Fine Chemical innovators. These
intermediates involve complex multi-step synthesis using unique chemistries. The
manufacturing facility is located at Berigai. Thereafter, the Project Authority (PA) has
changed the Industry name from M/s. Sanmar Speciality Chemicals Limited to “M/s.
Chemplast Sanmar Limited in the Environmental Clearance vide letter dated 06.08.2020.

In 2022, the PA has changed the product mix with 50 percent increase in production capacity
from 1081.4 MTPA to 1601.4 MTPA with no increase in pollution load as they have dropped
31 No’s of existing products and introduce 21 new products. In this context, the PA has
obtained approval from Tamil Nadu Pollution Control Board vide Iletter No.
TNPCB/T6/F.1359HSR/2021 dated 17.03.2022.

The PA has obtained Consent for Establishment (CFO) for Expansion from Tamil Nadu
Pollution Control Board for Air vide Proceedings No.
T6/TNPCB/F.0027THSR/RL/HSR/A/2022 dated 03.06.2022 and Water vide Proceedings No.
T6/TNPCB/F.0027HSR/RL/HSR/W/2022 dated 03.06.2022, which is valid upto 31.03.2027.

[ /’)dmm[%
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The PA has also obtained Renewal of Consent to Operate from Tamil Nadu Pollution Control
Board for Air vide proceedings No. T6/TNPCB/F.0027HSR/RL/HSR/RL/HSR/A/2022 dated
01.08.2022 and Water vide Proceedings No.
T6/TNPCB/F.0027HSR/RL/HSR/RL/HSR/W/2022 dated 01.08.2022 which is valid up to
31.03.2027. At present, the industry is running well and production is going on.

The PA has also obtained Hazardous Waste Authorisation-Fresh from Tamil Nadu Pollution
Control Board vide Proceeding No. T6/TNPCB/F.0027HSR/HWA/RL/HSR/2021 dated
24.06.2021 to handle Hazardous waste, which is valid up to 31.03.2026.

Now, the PA is proposed to increase the production capacity from 1601.4MT/Annum to
20031.4MT/Annum of Synthetic Organic Chemicals & Pesticide Specific Intermediates.

In view of the above, the PA has requested Integrated Regional Office of MoEF&CC,
Chennai vide letter dated 01.06.2023 to provide Certified Compliance Report to the said
project.

Accordingly, the above project was monitored on 09.06.2023 along with the representative of
the Project Authorities. The status of compliance on the stipulated conditions contained in the
EC cited above is given below in Part III.

Date of site visit: 09.06.2023

Name of the officer:Dr. C. Palpandi, Scientist ‘D’

PART-111

A. SPECIFIC CONDITIONS

S. No. EC Conditions Compliance status

1% The project authorities shall install | Complied.
full-fledged own Effluent Treatment
Plant (ETP) to treat the wastewater | The Project Authority (PA) has installed
and ensure zero discharge from the | Effluent Treatment Plant (ETP) with the
plant  through  wastewater  or | capacity of 100 KLD.

evaporation. The domestic
wastewater  shall  be  disposed | All effluents are being segregated into
recycling/reuse of the treated of | High Total Dissolved Solids (HTDS) and
through the septic tanks and soak pits. | Low Total Dissolved Solids (LTDS). All
The company shall segregate and | HTDS effluents are treated through
treat the cyanide bearing effluent | stripper followed by Multi Effect
chemically to ensure that treated | Evaporator (MEE) and Agitated thin film
effluent conform to prescribed limits. | dryer (ATFD). The condensates generated
from MEE and ATFD are mixed with
LTDS effluent and further treated in
biological ETP and RO Plant.

O- N mnadly
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The salts generated from ATFD are being
disposed to TSDF for secured landfill.

The LTDS effluents are being treated in
Biological ETP and outlet of Biological
ETP final is sent to RO plant for recycle.
The treated waste water is being utilized
for utilities.

The ETP sludge generated from ETP
operations are being sent to TSDF for
secure landfill.

They have established Sewage Treatment
Plant with the capacity of 25 KLD for
treatment of domestic effluents.

The treated water is being used for the
plantation purpose.

The cyanide bearing wastewater is
chemically  treated  with  Sodium
hypochlorite solution and taken for
evaporation in the MEE.

Monitoring of ETP and STP inlet and
outlet water is being carried out on
monthly  basis  through MoEF&CC
recognized third party laboratory. The
monitored data shows that the values are
within the limits.

ETP, STP & MEE photos are at
Annexure-I, IT & III.

The Company shall obtain permission | Complied.
for drawl of ground water from the
Central Ground Water Authority or | As informed by the PA that the source of
State ground Water Board and copy | water is from bore well (6 Nos.).
of the same shall be submitted to the | However, the PA informed that water is
Ministry’s  Regional ~ Office  at | drawl only from three Bore wells. At
Chennai. present, the water requirement is 207.5
KLD as informed.

The PA has obtained permission for
drawl of ground water from Competent
Authority Vide letter No.21-
4(134)/SECR/CGWA/09-3708 dated
01.06.2012) and State Ground water &
Surface water Resources Data center vide
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" TTLr No. DD(G)OTY/G-3/971/ Renewal

The Company shall install sufficient

air pollution control arrangements to
achieve the standards prescribed by
the Tamil Nadu Pollution Control
Board (TNPCB).

e O et T
Data on ambient air quality stack

emission and fugitive emissions shall
be uploaded on the company’s
website and also regularly submitted
online to Ministry’s Regional office
at Bangalore, Tamil Nadu Pollution
Control Board and Central Pollution
Control Board as well as hard copy
once in six months. Data on SPM,
S0?2 and NOx shall also be displayed
prominently outside the premises at
the appropriate place for the general
public.

The Company shall provide the
monitoring arrangement with
stacks/vents and regular monitoring
shall be carried out and reports
submitted to the TNPCB, CPCB and

NOC/Vellore/2022/dated 29.12.2022,
which is valid up to 06.09.2023).
Refer below.

All the process equipments are connected
to the scrubbers and equipment where
solvents distilled are provided with
condensers and after coolers and the
receivers are connected to the scrubber.

The scrubbers are circulated  with
appropriate scrubbing  solution  like
caustic,  hypochlorite, ~ water etc.

Scrubbers are monitored and maintained
to ensure quality of scrubbing liquid for
effective scrubbing.

Monitoring of stack emission is being
carried outon  monthly basis by
MoEF&CC  authorized  third  party
laboratory and monitoring is also being
carried out twice in a year by the District
Environment Laboratory, TNPCB, Hosur.
The monitored data shows that the values
are within the limits.

| Scrubbers photo is at Annexure-1V.
Refer below.

The PA has not uploaded the data on
ambient air quality stack emission and
fugitive emissions on the company’s
website. However, the PA has agreed to
upload the data in future.

Ambient air quality and stack monitoring
reports are being regularly submitted
along with six monthly compliance
reports to the Integrated Regional Office,
MoEF&CC, Chennai.

During the visit, it was observed that Data
of SPM, SO, and Nox were displayed
outside the factory premises by the
Project Authority.

Refer below.

\

They have engaged a third party

environment-monitoring ~ agency 1o
monitor process _ stack emissions on

C \atnondly
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Ministry’s  Regional  Office  at

Chennai.

monthly basis and they are sending the
report to TNPCB, Chennai every month
and to the Integrated Regional Office,
MoEF&CC, Chennai once in six months.

Fugitive emissions in the work zone
environment, product, raw materials
storage area etc. shall be regularly
monitored. The emissions shall
conform to the limits imposed by
TNPCB.

Complied.

Fugitive emissions in the work zone
environment, product and raw material
storage areas are being monitored
regularly through MoEF&CC recognized
third party laboratory. Monitoring report
shows that emissions are within the limit.

They are cleaning the work area including
the flooring every shift regularly by a
dedicated team of people.

They have stored raw materials in a
separate warchouse. The raw material
storage area is kept neat and clean.

LDAR exercise is being adopted to
reduce the fugitive emission in the shop
floor.

In view of this, there are no much fugitive
emissions in the work zone environment.

For control of fugitive emission and
VOCs following steps shall be
followed:

A. Closed handling system shall
be provided for solvents

B. Reflux condenser shall be
provided over reactors
wherever volatile solvents are
used.

C. Pumps shall be provided with
mechanical seals to prevent
leakages.

D. System of leak detection and
repair of pump/pipeline based
on preventive maintenance.

E. Solvents shall be taken from
underground storage tanks to
reactors  through  closed

Complied.

For control of fugitive emission and
VOCs following steps is being followed:

A. Closed handling system s
provided for chemicals.

B. Closed handling system s
provided for chemicals.

C. Closed handling system is
provided for chemicals.

D. System of leak detection and
repair of pump/pipeline based on
preventive maintenance.

E. Tanks used for the bulk Storage of
solvents is  provided  with

0 Pairandyy
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X

pipeline. ~ Solvent  Storage
tanks in the tank farm shall be
vented through condenser
operated on chilled water.

| il s A e o R L e

The process emissions and particulate
matter from various units shall
conform to the standards prescribed
by the concerned authorities from
time to time. At no time, the emission
levels shall go beyond the stipulated
standards. In the event of failure of
pollution control system(s) adopted
by the unit, the unit shall be
immediately put out of operation and
shall not be restarted until the desired
efficiency has been achieved.

The project authorities shall sale
spent oil shall be sold to approved
recycler. The empty containers and
bags shall be sold to TNPCB

registered dealers.

ith chilled

condensers circulated w

water and are also provided with
flash back flame  arrestors.
Solvents are handled

throughclosed pipelines.

-

Complied.

The source of gaseous emissions are from
Boiler (I No.-6 TPH), four DG sets
(4x600 KVA), one Thermic Fluid Heater
and reactors (51 Nos.). Furnace oil is used
as the fuel for Boiler. Two stage wet
scrubbers are provided for process vents.

The various process gas emissions
containing SPM, SO, HC1 and NOx are
controlled by passing through scrubbers
containing media solutions like lye,
bicarbonate ete. depending on the type of
gas and effluent generated in  the
respective operations are being sent to
ETP for treatment and disposal.

Monitoring of gaseous emissions and
particulate matter from various process
units was carried out on monthly basis
through MoEF&CC recognized  third
party laboratory. The monitored data
shows that the values are within the
limits.

The PA informed that at no time, the
emissions levels has exceeded the
prescribed limits and assured that in the
event of failure of any pollution control
system adopted by the unit, the unit will
be put out of operation immediately and
will not be restarted until the desired
efficiency has been achieved.

Boiler photo is at Annexure-V.

Complied.

As informed by PA that the used
oil/waste lubricant oil/Grease is being
disposed to TNPCB authorized recyclers.

O - /f?mz/.%/
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The HDPE drums, containers, plastic
bags and wastes are being sent to TNPCB
authorized recyclers.

Inorganic & evaporation salts and ETP
sludge is being disposed to TSDF for
secured land fill.

Hazardous waste storage shed photo is at
Annexure-VI.

10. | During transfer of materials, spillages | Complied.
shall be avoided and garland drains
be constructed to avoid mixing of | They have provided pipelines for
accidental spillages with domestic transferring the chemicals/materials to
waste and storm drains, prevent the spillages.
They have constructed garland drains to
avoid accidental spillages with domestic
waste and storm drains.Dyke wall is
provided for material storage tanks.
L The project authorities shall develop | Complied.
greenbelt in 33% of project area as
per the guidelines of CPCB to | Green belt has been developed in an area
mitigate the effect of fugitive | of 14.2 acres of the total project area of
emission. 43.00 acres by planting Eucalyptus, Teak
wood. Mango, Pongamia, neem, etc. in
consultation with the local DFO and
survival of the Green belt is good.
Green belt development photographs
enclosed as Annexure-VII
12. | Adequate financial provision shall be | Refer below.
made in the budget of the project for
implementation  of the above- | The fund provided / allocated was not
suggested environmental safeguards. | diverted for any other purpose as
Fund so earmarked shall not be |informed. The PA informed that an
diverted for any other purposes. amount of Rs. 200 Lakhs has been
carmarked for environmental protection
measures for the year 2023-24 and
operation cost for sustaining Zero liquid
discharge (ZL.D) is around Rs. 900 Lakhs
per annum,
13. | Occupational health surveillance of Complied.

the workers shall be done on a regular
basis and records maintained as per
the Factories Act.

Occupational health centre has been set
up in the premises of the Industry.

They have engaged full time Doctor and
three male nurses.

0 -l .
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The company shall
arrangement  for protection  of
possible  fire hazards  during
manufacturing process in material
handling.

Provision shall be made for the
housing of construction labour within

the site with all  necessary
infrastructure and facilities such as
fuel for cooking, mobile toilets.

mobile STP, Safe drinking water,
medical health care, creche etc. The
housing may be in the form of
temporary structures to be removed

make the | Complied.

One ambulance is provided especially to
the workers.

The occupational health surveillance of
the workers is being carried out regularly
and the records are being maintained as
per Factories Act,

OHC Centre photo is at Annexure-VIIL

A full-fledged fire hydrant system with
ring main system is provided and
designed as per TAC (Tariff Advisory
committee) regulations. The system is
automatic and pressurized system. It is
kept automatically under pressure with
the help of a jockey pump.

One electrical driven pump works as the
main pump with a diesel driven pump as
standby.

A dedicated water reservoir for fire
protection is provided with two-fire water
storage of total capacity 1200 KL. 21 no.
of emergency ‘manual call point’ and
43 no. of smoke detectors werc installed
around the factory.

Sprinkler  system provided for
Flammable bulk storage and unloading
arcas. Apart from fixed firefighting
system, portable fire extinguishers are
provided at various locations of the plant
so that in the incipient stage itself fires
can be handled and extinguished.

Firefighting  system photo is  at
Annexure-1X.
Refer below.

The necessary infrastructure and facilities
such as fuel for cooking, toilets, STP,
drinking water, medical health care etc.
were provided during the construction
time. The housing was in the form of
temporary structures and was removed
after the completion of the project

o ety
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after the completion of the project.

construction works.

B. GENERAL CONDITIONS

The project authorities shall strictly
adhere to the stipulations of the

Refer below.

SPCB/state  government or any | The PA informed that all the stipulations

statutory body. made by the State Pollution Control Board
are being adhered.

No further expansion or | Refer below.

modifications in the plant shall be
carried out without prior approval of
the Ministry of Environment and
Forests. In case of deviations or
alterations in the project proposal
from those submitted to this Ministry
for clearance, a fresh reference shall
be made to the Ministry to assess the
adequacy of conditions imposed and
to add additional environmental
protection measures required, if any.

During the inspection, it was observed that
the  Project  Authority are being
constructing a new building facilities
within the factory premises. Upon enquiry,
the Project Authority informed that the
new building was constructed to increase
the capacity of Synthetic Organic
Chemicals & Pesticide Specific
[ntermediates from 1081.4 TPA to 1601 .4
TPA. As informed by the PA that the
increased production is well within the
pollution load as approved by TNPCB
Pollution Load Assessment Committee
vide letter No.
TNPCB/T6/F.13598HSR/2021 dated
17.03.2022 (copy of NIPL certificate is
enclosed as Annexure-XII). They further
informed that, for the increased production
levels, the PA has obtained Consent to
Establishment from TNPCB vide letter
dated 03.06.2022 (copy of CTE is at
Annexure-XIII).

Further, the PA informed that there is a

proposal to increase the production
capacity from 1601.4TPA to 20031.4 TPA
of  Synthetic Organic Chemicals &

Pesticide Specific Intermediates.

The project authorities shall strictly
comply with the rules and
regulations  under  Manufacture,
Storage and Import of Hazardous
Chemicals Rules, 1989 as amended.
Authorization from the SPCB shall
be obtained for collection, treatment,
storage, and disposal of hazardous
wastes

Refer below,

The project authorities informed that they
are strictly complying with the rules and
regulations under manufacture, Storage
and Import of Hazardous Chemical Rules,
1989 as amended in October 1994 and
January 2000. Authorization from the
TNPCB has been obtained for collection,
treatment,  storage, and disposal of

O Ny ron diy
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hazardous wastes and it is valid up to

|31.03.2026.

Ambient air quality monitoring | Complied.
stations shall be set up in the
downwind direction as well as where | Ambient air quality monitoring stations
maximum ground level | have been set up in the downwind
concentration  are anticipated in direction as well as where maximum
consultation with the State Pollution | ground level concentrations are anticipated
Control Board. 1 consultation with the SPCB as

informed.

Monitoring of ambient air quality was
carried out at Four locations (Near Tank
Form area, near phyto gate area, ncar ELP
plant area& near canteen) on monthly
basis through MoEF&CC recognized third
party laboratory. In addition to the above,
ambient air quality monitoring is also
carried out twice in a year by the TNPCB,
Hosur. The monitored data shows that the
values are within the limits.

For control of process emissions, | Complied.

stacks of appropriate height as per

the Central Pollution Control Board | Stacks of appropriate height are provided
guidelines shall be provided. The | as per the CPCB guidelines. The scrubbed
scrubbed water shall be sent to ETP | water is being sent to ETP for further
for further treatment. treatment.

I Stack Photo is at Annexure-X.

The company shall undertake | Complied.
following ~ Waste Minimization
measures: - The Industry has adopted following waste

minimization measures:

a) All raw materials taken by

a) Metering of quantities of Metering and Weighing.
active ingredients to
minimize waste. b) At present no by-products have

been produced.

b) b) Reuse of by-products
from the process as raw
materials or as raw material
substitutes in other
processes

c) Solvent recovery is about 81%.

d) Use of automated  filling to

¢) Maximizing recoveries. minimize spillage.

e) Closed feed system for charging of
raw materials into reactors

d) Use of automated material
transfer system to minimize
spillage.

-
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e) Use of “Closed Feed”
system into batch Reactors,

The project authorities must strictly
comply with the rules and
regulations with regard to handling
and disposal of hazardous wastes in
accordance with the Hazardous
Wastes (Management and Handling)
Rules, 2003. Authorization from the
SPCB  shall be obtained for
collections/treatment/
storage/disposal of
wastes,

hazardous

Refer below.

The PA has obtained Authorisation from
TNPCB to handle Hazardous waste as per
notification and they are implementing the
stipulations.

During the visit they informed that MEE
salts is collected, stored and being
disposed to Authorised recyclers. Process
organic residue and spent carbon is being
sent to Authorised recyclers.

The Hazardous Waste Authorization is
validity up to 31.03.2026.

The overall noise levels in and
around the plant area shall be kept
well within the standards (85 dBA)
by providing noise control measures
including acoustic hoods, silencers,
enclosures etc. on all sources of
noise generation, The ambient noise
levels shall conform to the standards
prescribed  under  Environment
(Protection) Act, 1986 Rules, 1989
viz. 75 dBA (day time) and 70 dBA
(night time).

Complied.

The ambient noise levels in and around the
plant area are being monitored on monthly
basis at 20 locations both day and night
through authorised third party and the
values are within the limit.

Noise control equipments such as acoustic
hoods, enclosures, silencers etc. are
provided.

A separate Environmental
Management Cell (EMC) equipped
with full-fledged laboratory facilities
shall be set up to carry out the
environmental management and
monitoring functions.

Complied.

A dedicated EMC is established, which is
headed by Senior Vice President
(operations)contained  team  of 16
members.

Full-fledged laboratory facility established
with all necessary equipment for waste
water analysis.

The  Environmental parameters are
monitored through external agencies.

10.

The project authorities shall provide
rainwater harvesting system and
ground water recharge.

Complied.

Rainwater  harvesting system is
implemented for ground water recharge in
the plant.

O N amend.
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11.

A AL S B AT
The implementation of the project

vis-a-vis environmental action plans
shall be monitored by Ministry’s
Regional Office /SPCB L CPOE. A
six monthly compliance status report
shall be submitted to monitoring
agencies.

12.

The project proponent shall inform
the public that the project has been
accorded environmental clearance by
the Ministry and copies of the
clearance letter are available with the
SPCB and may also be seen at
Website of the Ministry at
http://envfor.nic.in. This shall be
advertised within seven days from
the date of issue of the clearance
letter, at least in two local
newspapers  that  are widely
circulated in the region of which one
shall be in the vernacular language
of the locality concerned and a copy
of the same shall be forwarded to the
Ministry's Regional Office

13;

6.0

[ st s gt an
The Ministry may revoke or s

The project authorities shall inform
the Regional Office as well as the
Ministry, the date of financial
closure and final approval of the
project by the concerned authorities
and the date of start of the project.

uspend
the clearance, if implementation of
any of the above conditions is not
satisfactory.

7.0

The Ministry reserves the right to
stipulate additional conditions if
found necessary. The company in a
time bound manner will implement
these conditions.

8.0

this
lie

against
clearance shall

Any appeal
environmental

with the National Environmental | The PA informed that no such appeals are

Photo is at Annexure-XIL.

| Fhoto 18 at Al A A,

Complied.
They are submitting six ~ monthly
compliance  reports along with the

monitored data regularly to the Integrated
Regional Office of MoEF&CC, Chennai.

B ]

Complied.

Paper advertisement had been given in The
Hindu (English) and The Daily Thanthi
(Tamil) on 19.5.2009.

Copies of advertisements were submitted
to the Integrated Regional Office of the
MoEF&CC.

Refer below.

There is no project activity at present.
However while starting new project, they
will inform the Integrated Regional Office
as well as the Ministry about the financial
closure and final approval of the project.
Start of the project was: 2009 (May);
Financial closure of the project: 2011
(August), as informed.

RN e L ]

Agreed to comply.

Agreed to comply.

No additional conditions were stipulated.
The PA has agreed to comply with as and
when the additional conditions stipulated.

[loa bl felGioe Sl Al o bl sl S e

Complied
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Appellate Authority, if preferred | made against  this

within a period of 30 days as
prescribed under Section 11 of the
National Environment Appellate
Authority Act, 1997.

9.0

The above conditions will be
enforced, inter-alia  under the
provisions of the Water (Prevention
& Control of Pollution) Act, 197 4,
Air (Prevention &. Control of Water
Pollution) Act, 1981, the
Environment (Protection) Act, 1986
Hazardous Wastes (Management and
Handling) Rules, 2003/ 2008 and the
Public Liability Insurance Act, 1991
along with their ~amendments
andrules.

Clearance.

7 g
Environmental

Complied.

(1) They have obtained CFO and is
valid up to 31.03.2027.

(i)  Copy of the Public Liability
Insurance was provided and
valid up to 31/03/2024.

Copy of PLI is at Annexure-XIV.

This has the approval of the competent authority vide diary No

0. amnandy,,
(Dr. C. Palpandi)

Scientist ‘D’

pr. C. palpandi,

Scientist "D"

Govarnment of In "Q

Min. of Environrm oSt ik

Infegrane

15t Floor ¢ac
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Annexure-I

Fig. Effluent Treatment Plant (ETP)
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Annexure-II

Fig. Sewage Treatment Plant (STP)



509

Annexure-III
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Annexure-1V

Fig. Scrubbers
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Annexure-V

Fig. 6 TPH Boiler
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Annexure-VI

Fig. Hazardous waste storage shed



513

Annexure-VII

Fig. Green belt development
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Annexure-VII

Fig. Green belt development
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Annexure-VI11

Fig. Green belt development
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Annexure-VII

Fig. Greenbelt development



517

Annexure-VIII
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Fig. Occupational Health Centre (OHC)
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Annexure-IX

Fig. Firefighting systems
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Annexure-X

Fig. Stack
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Annexure-XI

Fig. Rainwater harvesting structure
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TAMIL NADU POLLUTION CONTROL BOARD

From )k{

Thiru R .Kannan, M.Tech., The Director

Member Secretary (i/c), M/S. Chemplast Sanmar Lismited- Sanmar
Tamil Nadu Pollution Control 8oard Speciality chemicals division S.F.No.5, 7/1,
76, Mount Salai, Guindy 2, etc., Suligunta Village, Berigai, Shulagiri
Chennai — 600 032, Taluk, Hosur, Krishnagiri District

Lr No. TNPCB/T6/F.13598HSR/2021 Dated ; 17.03.2022

Sir,

Sub: TNPCB- Industries — M/S. Chemplast Sanmar Lismited- Sanmar Speciality
chemicals division S.F.No.5, 7/1, 2, 3A, 3B, 8/1, 2A, 2B, 9/1, 2, 3, 10/1,2, 3A, 3B, 4,
12/1A,1B, 13/1, 14/1A, 2A, Suligunta Village, Berigai, Shulagiri Taluk, Hosur,
Krishnagirt District — application for " No Increase in Poflution Load Certificate -
decision of Pollution Load Assessment Committee meeting held on 27.01.2022 -
communicated - Reg

Ref: 1. Environmental Clearance issued by MoEF F.No.J-11011/104/2008-1A-11{1)
dated: 29.04.2009 '
2. Your application submitted for requesting * No increase in Poliution Load
Certificate Dt. 5.11.2021
3. Minutes of PLAC meeting held on 27.01.2022

whkAKAK

Your kind attention is invited to the reference 1% cited, wherein you have applied
for "No Increase in Pollution Load Certificate” for the following modificationfincrease in
production in the existing unit of M/s. Chemplast Sanmar Lismited- Sanmar Speciality
chemicals division S.F.No.5, 7/1, 2, 3A, 3B, 8/1, 2A, 2B, 9/1, 2, 3, 10/1.2, 3A, 3B, 4,
121A,1B, 13/1, 1411A, 2A, Suligunta Village, Berigai, Shulagiri Taluk, Hosur, Krishnagiri
District

1. Products:

Sr.{Name of the products,| Existing Name of the Proposed | Remark
No.| hy products and production products, by productio
intermediate products | (Ton/Year) products and n
‘ intermediate {TonfYear)
products
PHYTO
A PHYTO CHEMICALS CHEMICALS
1. ICOLCHICINE ) 1.4 COLCHICINE 1.4 No
change in
2. [THIOCOLCHICOSIDE LHIOCOLCHICOSID productio
— - —— n
B ORGANIC 5 ORGANIC
CHEMICALS _ CHEMICALS
3. IMAHGONATE 1080 MAHGONATE 1600 Removed

No. 78, MOUNT SALAI, GUINDY, CHENNAI - 600 032,
Telephone ; 22353134 to 141, Fax: 044-22353068
Email : tnpeb-chn@gov.in - Web : www.Ingeb.gov.in

—



Sr.[Name of the products,
No. _
intermediate products|

1

5. JANISYL ACETONE
PARA METHYL |
ACETOPHENONE |

- |PARA METHOXY ‘

. |PHENYLACETONE |
PARA METHOXY
BENZYL CYANIDE

PARA METHOXY
PHENYL ETHYLAMINE;

10 TYRAMINE/THYRAMIN:
“IE HCL l
[11.[BHBA

ATSC

13. |SANDUR-3 1
—

114, 14-HYDOXY INDANONE“{

[15. INITROANILINE
AMINOBENZENETRIC .
-|ARBOXYLIC ACID |
AMINOPHTHALEC 7
“1ACID |
18, |PSH
[19. [CYANODIESTER
20. [CABSANS ]
21. JALOIN
22.|1CD675 1
2-FLURO \
- |ACETOPHENONE
4 METHOXY g
I TETRALONE ]
S THIONYL METHYL |
MALON|C MONO !
ESTER |
LONG CHAIN i
-|ALCOHOL ESTER
57 134 DICHLORO ‘1
- |BENZAMIDEAMINE
S CHLORONN- |
28, IDIMETHYLPROPYLAM
INE , |
[29. [BENZHYDROL
130. [PAPT

PHENOXYETHLAMINE ‘

HE
(4]

by products and l P
(Ton/Year) :

Existing
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e

products and
intermediate
! yroducts
VETIKONE

ANISYL ACETONE
IPARA METHYL '
'BARA METHOXY |
IPHENYLACETONE |
[PARA METHOXY
IBENZYL CYANIDE
\TDARA METHOXY
PHENYL

LE_“[_}:I_Y_LAMINE
TYRAMINE/THYRA
ITM_U\LE_H_CL ]
IBHBA

ATSC -J_,'
'SANDUR:3 |
4-HYDOXY 1
INDANONE
NITROANILINE ___|
AM\NOBENZENETRI\
CARBOXYLIC ACID

S —

e e
IAMINOPHTHALIC l

2-FLURO
\ACETOPHENONE
IMETHOXY :

TETRALONE

{2-THIONYL METHYL!
'MALONIC MONO
[ESTER

_FLLONG CHAIN
ALCOHOL ESTER |
3.4 DICHLORO \_
BENZAMIDEAMINE
> CHLORO-N,N-
|DIMETHYLPROPYL |
AMINE
[BENZHYDROL
[PAPT

}_PHENOXYETHLAMI

n

b NE N F—

- I
[ Name of the [Proposed Remark
roduction | products, by lproductio

(TonIYear)

Rermoved
Removed_
Removed

Removed

Removed
IRemoved

Removed |
Removed |
Removed \
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TAMIL NADU POLLUTION CONTROL BOARD

Sr.|Name of the products,| Existing Name of the Proposed | Remark
No.| by products and production products, by productio
intermediate products| (TonfYear) | products and n
. intermediate {TonfYear)
products
32 SUBSTITUTED SUBSTITUTED Removed
" IBENZOPHENONE BENZOPHENONE
2-8- 2-5- Removed
33. [AMINOBUTRAMIDE AMINOBUTRAMIDE
HCL HCL
CHEA* CHEA* Increase
34. in
capacity
T4C* T4C* Increase
35. in
| capacity
AE PHENOL* 'AE PHENOL" Increase
36. i in
i capacity
4-CHOLO-BUTYL i4-CHOLO-BUTYL Increase
37. IWVERATRATE* VERATRATE" in
capacity
TR160Q0/TR1400* TR1600/TR1400" Increase
38. in
capacity
SUBSTITUTED ARYL SUBSTITUTED Increase
39. JALKYL AMINE* ARYL ALKYL in
AMINE* capacity
40, METHYL-2 PHENOXY ion Increase
" ISOBUTYRATE* n_
ISOBUTYRATE" capacity
(4R)- 2- Newly
41 |- ‘OXOOXAZOLIDINE - added
‘ [4- CARBOXYLIC product
ACID (COX)
H4-t Newly
42, |- IBUTYLPHENYLACE added
TONITRILE product
1-BROMO-3,5- Newly
43.1- DICHLOROBENZEN added
E (DCBB) product
Newly
“ LOOROZNTRO e
product
2-(4-BROMO Newly
45, |- PHENYL) added
PROPANOL (BPP) product
2-CHLORO-5- Newly
46. |- CHLOROMETHYL- added
‘ i1,3-THIAZCLE praduct
llceMmT)

No. 78, MOUNT SALAI, GUINDY. CHENNAI - 600 032.
Telephone : 22353134 to 141, Fax : 044-22353068

Email : thpcb-chn@gov.in Web ; www.Inpeb.gov.in
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Proposed Remark
productio
n

Sr.|Name of the products, Existing Name of the

1 by products and production products, by
intermediate products (TonfYear) | products and
i intermediate

products
lT ETRACHLORO

Newly

. 1 IBUTYRIC ACID ] added
: TCBA i roduct
IS B
48. | | IONOPHOR |
_E 1 ________ |
14-BROMO-2- '

iFLUORO HYDROXY i

BIPHENYL(BFB) |
FARAMETHYL
IPHENCYL
CHLORIDE (PMPC
SODIUM 4-(2 4
DICHLOR M-
TOLUOYL)-1,3-01
(METHYL -5-
PYRAZOLATE

MY71 ONa)
2..
;TRWLUOROMETHYI
L BENZENE
SULFONAMIDE

#TBSA) %
IMETHYL
l?ARBAZATE \
s

]TETRALONE|NHNE‘
E !

iD\AMIDE 7

t__,____‘.-__.,.__

iadded
product

Newly
added

iﬁﬂfONAMWE

'5.CHLORO-8-
IHYDROXY- =
QUWOLWE;CHQ)\
PHENYLGUANHNNE

\CARBONATE(PG )i

e

1FE(m ACETYL
/ACETANOATE

|ANODE
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TAMIL NADU POLLUTION CONTROL BOARD

Sr.|Name of the products,| Existing | Name of the Proposed| Remark
No.| by products and production products, by productio
intermediate products | (Ton/Year) products and n
intermediate (Ton/Year)
products
product
Newly
61. |- CATHODE added
product
BYPROQDUCTS BY PRODUCT From
1 - ; oil. 1050 |new
| HYDROCHLORIC proposed
| ACID products
2 - : Dil. SULPHURIC 750
| ACID
2.Raw materials (Product — wise]
SI.No| Name of Product name |Quantit! Name of the Raw material (product | Quantity
y wise) (TPA)
(TPA) |
A [Phyto Chemicals
1 COLCHICINE 1.4 Caustic Seda 1.134
Hyflo 1.778
Sodium Chloride 1.638
Acetic acid 0.186
Activated carbon 0.224
Chloroform 10.64
DONS 11.97
Ethyl acetate 567
Hexane 1.778
Methano! 15,12
Sub Total|50.148
2 THIOCOLCHICOSIDE 1.4 ICaustic Soda 3.5
Calcium carbonate 2.52
Hyflo 1.078
Sodium Carbonate 2.31
Sodium Chioride 9.114
Sodium methyl mercaptide 1.918
Sodium Hypochlorite 16.912
Acetic acid 2.128
Activated Carbon 0.616
E_l}loroform 65.8
DNS 427
iEthyl acetate 3.36
IG.S. Seed 377.86

No. 76, MOUNT SALA

GUINDY, CHENNAI - 500 032.

Telephone : 22353134 to 141, Fax : 044-22353068
Email : thpcb-chn@gov.in Web | www.inpeb.gov.in
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Name of Produaﬁgﬁgﬁﬁmﬁfrﬂan‘égf_?ﬁﬁ? T atenal (product |Quantity
. R l wise) (TPA)
(TPAY L x
: Hexane m
| opropyidoanol {749
1 Methanol
] - Sub Total|558 586
Organic Chemicals __;: -
1 MAHGONATE 7080 [Alpha Terpinene
| \ ‘rs')‘lethyl acrylate
___iHydroquinone
2 VETIKONE | 1080 “Aluminum ¢

}_Be‘nzene )
l a!igeiic acid
kc_agstic soda

1Zinc dust
l!Calcium _carbonate

1€é_ustic soda

L Proas 0 |

Sub Totalﬂml

PARA METHYL _[‘ 7080 JAluminum chioride 1454.76 |

ACETOPHENONE ! Toluene - 451 44 |
1 Acetyl chioride 800.28

\ Eoc 18144 |

[Sodium chlonide 15444 |

[Sodium carbonate m

Sub Total

PARA METHOXY Methano!
PHENYL ACETONE | 'Sodium methoxide

‘ \._15-7&6@5 aldehyde
l
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TAMIL NADU POLLUTION CONTROL BOARD

SiI.No| Name of Product name Quantiti Name of the Raw material (product Quant@
. y oo wise) (TPA)
{TPA)
6 PARA METHOXY 1080 [Hydrogen gas 41.04
BENZYL CYANIDE ‘Anisaldehyde 1249.56
Raney Nickel catalyst 8.64
Hyflo 57.24
Toluene 174.96
Sodium Cyanide 434.16
Caustic Soda 83.16
Potassium permanganate 4.32
Potassium iodide 432
Sodium bi carbonate 22.68
Sodium carbonate 5.40
Sodium chloride 147.96
Sodium hypo chlorite 756.00
HCI 1123.20
Sub Totali4112.64
7 PARA METHOXY 1080 |Anisyl cyanide 1335.96
PHENYL ETHYLAMINE Hydrogen gas 97 88
Ammonia gas 1.08
Raney Nickel catalyst 36.72
iHyflow 6.48
Sub Total|1473.12
8 [TYRAMINE/THYRAMINE] 1080 ‘Methyl Phenyl Ethyl amine 1188
HCL HBr 2170.8
HC1 648
Ammenia solution 2700
Sub Total|6706.8
9 CHEA 1080 |Cyano Acetic acid 1107.75
6
Cyclohexanone 1404
Hydrogen 70.2
Ammonium acetate 7.02
Toluene 6.156
| Ammonium gas 70.2
| IRaney cobalt 2.808
Sub Totali2668.14
10 BHBA | 1080 |Bromine 918
| 'Butanol 1134
| BHT 864
! Ammania solution 810
| Methanol 104112

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032,

Telephone : 22353134 10 141, Fax : 044-22353068
Email : tnpch-chn@gov.in  Web : www.tnpeb.gov.in
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Si.No| Name of Product name | Quantit| “Name of the Raw material (product |Quantity,
y o wise) (TPA)
__Gf_’ﬁ)_ —

‘Hexane
;Ace:tuc acid

Sodlum meta sulphite
'Sod|um Thicsulphite 54
, — Sub Total[5975.64 |
1 ATSC | 1080 HCI 1188
Ammomum thio cyanate 751.68
Acetone 203.76
Hydrazme hydrate 619. Qﬁ
””””” Sub Total|2853.36 x
12 | SANDUR-3 1080 .Nurot}eﬁé_ene 723.60 |

Sod|um “dithionate

wAmmoma _ :
eoc 982.80 |
: mmoniurn nitrate 7'66.80_ﬂE
‘Ammonium chloride 248.40
\ 1108.00
[Sodium nitrite 226.80
IHexane 237.60
ol e 540
_________ Sub Total|6480 ]
13 | T4C 71080 TBA [540.00
{Acrylonitrile T 1024.92
i Potassium Hydroxide
'%_Cyclohexanone
iLCaE":_st_ig soda
| HCL
| Hyflo Activated ¢

_d__d_—-#_d-_

‘ Hydrogen
k Iﬁd!C
l j/{\l@_wa_nium chloride
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TAMIL NADU POLLUTION CONTROL BOARD

S1.No| Name of Product name Quantit! Name of the Raw material (product ;Quantity
y ! wise) (TPA)
(TPA)
Sodium chloride 1177.20
tAmmenia solution 1080.00
HCI 1080.00
Activated carbon 21,60
Sub Total6847.2
15 | SUBSTITUTED ARYL | 1080 |4-Methoxy phenyl acetone 983.88
ALKYL AMINE Mono Ethyl amine 720.36
Hydrogen 16.2
\Pd/c 2.16
Sub Total{1722.6
16 NITROANILINE 1080 iMethyl amine 1476.36
Ortho chioro Nitro benzene 1198.8
Sub Totall2675.16
17 AMINOBENZENE 1080 '1,2,3 BTC 1206
TRICARBOXYLIC ACID Sulphuric acid 2160
Potassium nitrate 270
Ammonia solution 324
Hydrogen 378
i IPd/C 10.8
Sub Total|4438.8
18 TR1600/TR14G0 1080 {Toluene 907.20
DMS 734.40
Methanol 216.00
Ammonium carbonate 1274.40
Sodium hydroxide 1792.80
Formic acid 864.00
Formaldehyde 1069.20
Propiophenone 799.20
Sodium cyanide 270.00
Sub Total| 7927.2
19 | AMINOPHTHALIC ACID | 1080 [Sulphuric acid 2160
Potassium nitrate 1134
Pthalamide 1080
Hydrogen 108
Caustic soda 459
HCI 32.4
Activated carbon 10.8
Palladium carbon 3.24
Sub Totall4987 44
PSH [ 1080 |Acetyl chloride 486.00

No. 76, MOUNT SALAI,

GUINDY, CHENNAI - 600 032,

Telephone : 22353134 to 141, Fax : 044-22353068
Email : inpcb-chn@gov.in - Web : www.tnpcb.gov.in
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GYANODIESTER | 1080

‘

\ CABSANS \ 1080

ALOIN

__*___f_p_u—ie—.P__lr_ > ,_ﬁ/ﬂiiﬂ
Sub Toial|6458.4

____ [Ghioroform
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S1.No| Name of Product name )Quantitrﬁé?h_;c;? the Raw material (product Quan’uty\

y
| (TPA)

wise) (TPA)
\Aluminum chlaride : 648.00 |
[ama?a%a}m 864.00
Poly st;rggé beads 1799.20 |
Ammoma so|ut1_o_g_d 54.00 |
N T

‘Sodium_c?\_/anide

DNS 11080.00 |
“THexane e 288.36
Glacial acetic acid 374.76
iDiethyl malonate 803.52 \
Di- n—propyl amine 57.24
hsovamraldehyde } 537.84
ISodmm cyanide 271.08 1|
Denéﬂj?;d—spmt 239.76

Sub Total[2572.56
Methane Suiphunc acid

F’hosphonc acid
4 Amino phenyl acetl.c acid

Oxahc Cacid
S UtalatedHydroxy Toluene 13.24 !
ENS 1836

Sub Total
1080 [4-MPA 1101601
Methy! magnesium chloride [1155.60 |
Toluene 864.00 |

1Acetlc acnd 864.00

\_,_/’é_#__ﬂ__,i_d_d[eﬁtaw buty! methyl ether 1200.60 |
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TAMIL NADU POLLUTION CONTROL BOARD

SI.No| Name of Product name C)uamtit‘I Name of the Raw material (product |Quantity
. y o wise) (TPA)
{TPA)
4-Methyl cyclo hexane 604.80
Ammonia 540.00
DNS 864.00
Sub Total|9169.2
25 2-FLURO 1080 |2-Fluoro Aniline 1263.60
ACETOPHENONE Sodium nitrite 1188.00
Sodium carbonate 648.00
‘Sodium cyanide 712.80
HCI 93980
{Cuprous Cyanide 756.00
IMDC 1188.00
Methyl magnesium chloride 1090.80
Sulphuric acid 1189.08
Sub Total|8975.88
26 IMETHOXY TETRALONE] 1080 !Di Hydroxy Naphthalene 1080
Di methyl suiphate 1296
Toluene 1080
Isopropyl alcohol 432
Caustic soda 324
HCI 1080
‘Sodium 1620
Sub Total|5912
27 | METHYL-2 PHENOXY | 1080 ;Phenol 907.2
ISOBUTYRATE {Sodium methoxide 550.8
;[Totuene 950.4
IMethyl -2-Bromo iso butyrate 1263.6
Caustic soda 151.2
Sub Total|3823.2
28 4-CHOLO-BUTYL 1080 |3.4-Dimethoxy Benzoic acid 1134
VERATRATE Thionyl chloride 950.4
EDC 1134
Tetrahydrofuran 594
Zinc chloride 54
Sodium bi carbonate 183.6
Toluene 680.4
Sub Totall4730.4
29 | 2-THIONYL METHYL | 1080 2-Thiophene Carboxaldehyde 777.6
MALONIC MONO iDiethyl malonate 1058.4
ESTER ‘Hexane 604.8
iDi-n-propyl amine 756

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Telephone : 22353134 to 141, Fax : 044-22353068
Email | tnpeb-chn@gov.in - Web : www.tnpeb.gov.in
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SI.Nol Name of Product name Quantitl Name of the Raw material (product Quantity
y wise) {TPA)
(TPA) !
" Acetic acid 86.4
Sodium borohydride 64.8
Mithanol 1112.4
| [EDC 626.4
1 one T 1274.4
Potassium hydroxide |140.4
el 507.6
\ iMethy! tert. Butyl ether 7128 |
[ Sub Total|7041.6
| 30 AE PHENOL "7080 Wanillin 1144.8
[Sodium cyanide 518.4
"g’{@j@ acid 1058.4 |
MTBE 11448 |
Chioro acetic acid 21.6
: Methanot 1166.4
Paliadium carbon 10.80
‘Sodium hydroxide 5724 |
ii—Tydrogen 432 |
B Sub Total[5680.8
[ 31 |LONG CHAIN ALCOHOL| 1080 \4-Chloro-3—Nitrobenzoic acid 6048 |
ESTER IC-16 Alcohol 734.4 J
| [Toluene 12008.8
| Sulphuric add P16 |
; ’;LPaHadium carbon 10.8
_ﬁL_ﬂ__jl—_iyc_irogen 43.2
Sub Total|3423.6 |
32 32 DICHLORO | 1080 [3,4-Dichlorobenzoy! chloride 842 4
BENZAMIDE 12 Amino-4-Chloro-5-Nitrophenol l745.2‘(_
AMINE {E’iﬁ&i’gé?g(e?“‘”_" 11556 |
| Wetano s
iDimethyl formamide 8748 |
| H"/TPalladium on Carbon 10.8
‘Hydrogen 43.2
Sodium Dithionite 129.6
Acetone 745.2j
B Sub Totall5313.6
33 7CHLORO-N, N- | 1080 {1,1-Dimethyl amino-2-propanol 810 ‘
DIMETHYLPROPYLAM! | ‘Chioroform 972 |
NE [Thionyl chioride 853.2
L - Sub Total[2635.2_|




533

..
—erema.

ot

|

i, Wi sl

|

TAMIL NADU POLLUTION CONTROL BOARD

SI.No| Name of Product name |Quantit] Name of the Raw material {product {Quantity
y wise) (TPA)
(TPA)
34 BENZHYDROL 1080 |Benzophenone 1350
‘Raney Nickel catalyst 108
| Methano! 540
‘Hydrogen 324
|Hexane 540
Sub Total[2570.4
35 PAPT 1080 Pivaloyt Acetonitrile 928.8
Isopropy! alcohao! 2484
Hydrazine hydrate 453.6
Methanol 583.2
Heptane 108
Toluene 324
4-Nitrobenzamide 237.6
Dimethyl formamide 3024
Methane sulfony! chioride 2376
Sodium hydroxide 561.6
Sodium methoxide 259.2
Acetic acid 334.8
Conc.Hydrochloric acid 302.4
Hydroxylamine hydrochloride 302.4
Sodium acetate 183.6
N,N-Dimethyl acetamide 756
Acetone 194 .4
Sodium bicarbonate 108
Pyridine 183.6
Ethyl acetate 3348
5% Paliadium carbon 8.64
Hydrogen gas 324
Sub Total[6985.44
36 PHENOXY 1080 |Acetonitrile 680.4
ETHYLAMINE Ethanolamine 810
Zinc acetate 86.4
:Phenol 4104
Sodium hydroxide 637.2
Orthophosphoric acid 378
n-Butanol 356.4
Sub Totali3358.8 |
37 SUBSTITUTED 1080 4-Chloro Benzotrichlaride 1166.4
BENZOPHENONE \Phenol 658.8
%Aluminum chioride 1144.8

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Telephone : 22353134 to 141, Fax : 044-20353068

Email : tnpch-chn@gov.in - Web : www_thpeb.gov.in
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SiNo| Name of Product name Quantit| Name of the Raw material (product |Quantity
. y wise) (TPA)
1 (TPA) |
'EDC 1367.2
‘ Sodlum—ﬁ\;dromde 216
~ ISoduum /m Dithionate 3.24
] lAcetlc etic acid 237.6
Sub Total{3794.04
38 |2-S AMINOBUTRAMIDE, 1080 [S-1- Phenylethyl Amine 1177.2
l HCL ' ’,HCi 1036.8 |
l {Sodium ¢y um cyanide 3456 |

1 [lsopropyl alcohol m
g ‘Propaonaldehyde m
\ Toluene m

|Sodium bicarbonate
iConc_.iS_g@phuric 93'19

L___.__
nydrogen
'Actwated carbon

PROPOSED

Actwated »ted carbon
1 “Chioroform
DNS

‘_'Sodlum Carbonate
Sodium , Chloride

boaum LI R
Sodium methyl mercaptide
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TAMIL NADU POLLUTION CONTROL BOARD

SI. | Name of Product name | Qty | Name of the Raw material Quantity
No. (TPA) | {product wise) {TPA)
Sodium Hypochlorite 18.912
Acetic acid 2.128
Activated Carbon 0618
Chloroform 65.8
' DNS 427
"Ethyl acetate 3.36
G.S. Seed 377.86
Hexane 4718
isopropyl alcohol 7.49
Methanol 16.562
Sub Total | 558.586
B | Organic Chemicals
1 CHEA 1600 | Cyano Acetic acid 1641.12
Cyclohexanone 2080
Hydrogen 104
Ammonium acetate 10.4
Toluene 9.12
[ Ammonium gas 104
i_R—éFéy cobalt 4.16
Sub Total | 3952.8
2 T4C 1800 | TBA 800.00
Acrylonitrile 1518.40
Potassium Hydroxide 80.00
Cyclohexanone 624.00
Caustic soda 600.00
HCL 1600.00
Hyflo+ Activated carbon 25.60
Sub Total | 5248
3 SUBSTITUTED ARYL 1600 | 4-Methoxy phenyl acetone 1457.6
ALKYL AMINE Mono Ethyl amine 1067.2
Hydrogen 24
" Pdic 3.2
Sub Total | 25652
4 TR1800/TR1400 1600 ‘} Toluene 1344
: DMS 1088
Methanal 320
Ammonium carbonate 1888
Sodium hydroxide 2656
Formic acid 1280
Formaldehyde 1584
Propiophencne 1184
Sodium cyanide 400
) Sub Total | 11744
5 | METHYL-2 PHENOXY T 1600 | Phenol 1344

No. 76, MOUNT SALAI GUINDY, CHENNAL - 600 032.
Telephone : 22353134 t0 141, Fax : 044-22353068
Email « tnpcb-chn@gov.in  Web : www.lnpeb.gov.in
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No. |

Sl ‘ Name of Product name | |
{TPA) |

Quantity
(TPA)

s .
Name of the Raw material
{product wise)

Qty |

ISOBUTYRATE \

‘ 4.CHOLO-BUTYL |
VERATRATE 1

SR

1600 1 3.4-Dimethoxy Benzoic acid

Sodium methoxide 816
Toluene

“Methyl -2-Bromo iso butyrate

Sub Total

L i
H

}I_tﬂpjyi chloride

1 EDC_ 11680 %
| Tetrahydrofuran 880 —
iE ;r“Z__i_qg_g_tlloride BED
1 i Sodium bi carbonate 272 !

| i [Toluen 1008 |
) Sub Total | 7008
8 AE PHENOL ‘ 1600 [ Vanillin
| | Sodium cyanide
{ Sulphuric acid
| e |
\ Chioro acetic acid
“Methanol
| "Palladium carbon
‘; i Sodium hydroxide
1 _"L[—Hydro_éen
I T Sub Total
9 @Rr)-2- | 1600 | D-serine
OXOOXAZOLIDINE -4- | Methyl chloroformate (992 |
CARBOXYLIC ACID \"Sodium hydroxide 416 |
(COX) e 320
| Methylene Di chloride 160
| Sub Total | 2992
76 T 4ter BUTYLPHENYL | 1600 | d4-tert butyl benzaldehyde | 1604
ACETONITRILE Hydrogen 16
[@_&—r—bch\oric Acid 336
| Sodium cyanide

Sub Total

Dichlorobenzene) |

\ DCBB-(1 Bromo 3-5

Acid

71600 | 3.5 Dichloroaniline

- e

12 | 4-Chloro-2-Nitro Benzoic .

@E@Elgric Acid
. Sodium nitrite

Sub Total
1600 | 4-Chioro-2-Nitro toluene
[ Potassium permanganate
T Sub Total

13

Propanol

7-(4-Bromo Phenyl) 160??-_3'550 benzyl bromide

_w__j_—g_gc'iium methoxide

[Diethyl malonate
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TAMIL NADU POLLUTION CONTROL BOARD

Sl. | Name of Product name | Gty Name of the Raw material Quantity
No. (TPA) {product wise) {TPA)
Benzene 160
| potassium Hydroxide 338
Hydrochloric acid 1808
Bromo pheny! propicnic acid 1248
Thionyl chloride 2240
Methanol 1120
Sub Total | 2168
14 2-CHLORQ-5- 1600 : 2,3-Dichloro propane 1328
CHLOROMETHYL-1,3- Sodium Thiocyanate 976
THIAZOLE (CCMT) Sulfuryl chloride 2880
Sub Total | 5184
15 TETRACHLOROC 1600 | Carbon tetra chioride 1088
BUTYRIC ACID (TCBA) Acetonitrile 384
Sub Total | 3296
16 IONOPHOR 1600 ! Dicyclohexyl amine 1120
Chlaro acetyl chloride 704
Sub Total | 4336
17 | 4-BROMO-2-FLUORO 1600 | 4-bromo-2- Fluoro Biphenyl 1376
HYDROXY BIPHENYL Acetyl chlorite 432
(BFB) Bromine 160
Nitro benzene 160
Mydrogen peroxide 1776
Sodium Hydroxide 432
Sub Total | 2656
18 PARA METHYL 1600 ! Toluene 880
PHENCYL CHLORIDE Chloro acetyl chloride 1072
{PMPC)
Sub Total | 9264
19 SODIUM 4-(2 4- 1600 | 2,8-Dichloro toluene 800
DICHLOR M- ! Carbon tetrachloride 768
TOBI}LEJ('ID':\L’)I:LSS-DI - 1,3-Dimethyl pyrazolone 560
PYRAZOLATE Sodium carbonate 528
(MY710Na)
Sub Total | 2498
20 | 2-TRIFLUOROMETHYL | 1600 :2-Aminobenzotrifluoride 1056
BENZENE Sodium nitrite 898
SULFONAMIDE (TBSA) Thionyl chloride 784
Sodium Meta bi sulphite 160
HCI 4656.00
Ammonia solution 1712
Sub Totai | 1600
21 | METHYL CARBAZATE | 1600 | Dimethyl carbonate 1600
Hydrazine hydrate 896
Sub Total : 3968

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Telephone : 22353134 to 141, Fax : 044-22353068

Email : tnpcb-chn@gov.in - Web : www.tnpcb.gov.in




538

Name of Product name ! Name of the Raw material Quantity
No. ! o LUFA L ___(product wise) TPA
-7 Naphthol 800

‘ TETRALONE IMINE

1 2-dichloro benzene 800 |
Sub Tota! | 13648
DIAMIDE ! Methoxy amine HC 896
i Methyl acrylate
\ Chloro dimethyi phenyl acetic 864
i acid
‘ 1:-T-?’Tw_enyl isonitrile 608
1 ﬁ(_eﬁﬂ amine 336 |
T T Sub Total
24 SULPHONAMIDE 1600 | Trifluoroethano 896
\ kT\Aethgnesulfonyl chloride 1024
1 '_f_r_!je_thylamlne
; Furjyrll_omlne 1184
| n-Butanol | 160
Chiorine gas 1264 |
Sodium hydroxide 2800
E Sodium Hypo chloride 928
HydLo_chbric acid 2048
‘ \ Ethyl ester (TFEMS) 1344 |
: ; lsobrgjiw mercaptan 480
% [n-Heptane 160
__pptassmm hydroxide 352
o | Ammonia
- T Sub Total | 2048
25 | 5-CHLORO-8- =| 1600 [4 CAP
HYDROXY-QUINOLINE | | Glycerol 816.00
(CHQ) Suiphunc acid 6481.60
{ Sodtum hydroxide
o I Acetone 160.00
T Sub Total
PHENYLGUANIDINE | 1600 "TAniline 848
CARBONATE (PGC) ' Hydrochlonc Acid 336
! 30% Cyanamidesoln
\ Sodium carbonate
Sub Total
FE (1) ACETYL Acetylacetone 1360

ACETANOATE Tron 11T chloride

___f__ﬂﬂfﬁ__ﬁ___ﬁ__u{frifﬁémum hydroxysoln
Sub Total

e tetrahydrate

7 1600 l Manganese acetate
SOdlUITl cyamde

GATHODE | 1600 | iron sulfate hydrate



TAMIL NADU POLLUTION CONTROL BOARD

Sl

No.,

Name of Product name

Qty
(TPA)

Name of the Raw material

{product wise)

{TPA)

Quantity

Sodium

ferrocyanidedecahydrate

336

Manganese sulfate
monohydrate

224

Sodium sulfate

176

Sub Total

1808

Existing — 12 KLD

Proposed -12 KLD

Details

Existing (Quantity in KLD)

Proposed*(Quantity in KLD}

Pollution
load before
treatment

Pollution
load after
treatment

Pollution load
before
treatment

Pollution load after treatment

mg/lit|Kg/day

mg/lit

Kgiday

mgilit] Kg/day

mg/lit

Ka/day

BOD

485 10.0058

6.4

0.0001

485 | 0.0058

6.4

0.0001

1SS

900 |0.0108

19.6

0.0002

900 | 0.0108

18.6

0.0002

Details

Existing — 12 KLD

Proposed -12 KLD

Existing (Quantity in KLD) -
4.05 KL/ton of product

Proposed*{Quantity in KLD)-

2.74 KLiten of product

Pollution load
before
treatment

Pollution

after treatment

load Pollution

before treatment

load

Pollution load after

treatment

mgllit | ka/Ton
of

Product

mgllit | kg/Ton

Product

of

mg/lit | kq/Ton

l Product

mgflit
of

kg/Ton of
Product

BOD

485 | 0.002

6.4

0.00003

485

0.001

6.4

0.00002

T38

900 | 0.004

19.6

0.00007

900

0.002

19.6

0.00005

4.Trade Effluent:

Concentration of Pollution { for all manufacturing process and utilities)

Details

Existing 68KLD-
{22.95 KL/ton of product)

Proposed 68KLD*
{15.50 KL/Ton of product}

n befo

{mafl

Pollution
concentratic

treatment

re

)

concentration
after treatment

Pollution

(mgfl)

concentrati

Pellution

on before
treatment

(mgfl)

concentration
after treatment

Pollution

(mg/l)

BOD 118.8

3 '

6.5

12887 |

6.4

coD 3416

5

50.0 !

533.25

19.4

188

86.15

3.0

87.39

2.8

TDS

2378.70

86.0

1925.64

96.0

Chlorides

1039.80

375

340.7

36.2

No. 76, MOUNT SALAI, GUINDY, CHENNAI . 800 032.

Telephone : 22353134 1o 141, Fax : 044-22353068

Email : tnpeb-chn@govin Web : www.tnpeb.gov.in
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Sulphates [ 77.24 ‘ 43@“
Oil and 8.10

Grease I P :
Ammonia a0 | ‘ 63.69 1 \

cal
Nitrogen o
\ Sulphide 11.88 | 2.0 i 14.81

“Boiler blow down and cooling tower bleed off is included in the calculation of all the

above parameters
Total Pollution load (Kg/Day) {For all manufacturing process and Utilities)

Details | Existing Proposed*
QtL?j Effluent in KLD | Qty of Effluentin KLD
Pollution | Poliution : Performa \ Pollutio | Pollutio | Perfor

Load  loadafter | nce nload | nload | mance
pbefore @ treatment efficiency | before after | efficien
treatment( | {kgiday) . %) treatme . treatme | cy. (%)
| kalday) \ N \ nt o U5
) | i 3)/2*100} |(kglday) (kglday)J 6)/5*10
0
1 3. 4 5 6 7
L BOD 8.07 0.44 94.53 8.72 0.43
coDb 23.19 136, _ 9415] 36.07 1.31
TSS 5.85 0.20 __4__9_6.52‘- 8.91 0.19
TDS 161.38 652 95096 130.27 6.50
Chlorides | 70.60 2.55 96.39 | 23.05 2.45
Sulphates 5.24 0.41 92.23 a2 0.39
Oil and 0.55 \ 0.07 87.65 054
Grease I _.1__— :
Ammoniac | 2772 | 0. 29 g.  89.03; 431
al Nitrogen | R T
- Sulphide | q._a_ﬁ__#_ o3l 838 ] | 00

Details Existing B ‘\ Proposed”

Qty of Effluent in KLD - Qty of Effiuent in KLD (15.50 kiiton
22.95 KL/ton of rodug_)_ | of product
Pollution Pofluti | Performa | Poliution

Load before | on | nce load

tion | Performan
ce

Polly
load

treatment{kg  load ! efficienc before after efficiency.
iday) after y. (%) treatment | treatmen (%] [(5-
KgfTon treatm | [(2- \ Ka/Ton t 6)/5*100
ent 3)2+100] | Ka/Ton
KaiTo ( !
L
1 2 s 14
BOD 272 . 015 | 9453
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TDS 54 .47 2.20 9506 | 20692 1.482 95.01
Chlorides 23.83 0.86 96.39 £.254 0.558 89.37
Sulphates 177 0.14 92.23 0.732 0.089 87.55
Oil and 0.19 0.02 87.65 0.123 0.011 90.00
Grease

Ammoniac 0.92 0.10 89.03 0.982 0.066 93.09
al Nitrogen

Sulphide 0.27 0.04 83.16 0.228 0.030 86.49

Boiler blow down and cooling tower bleed off is included in the calculation of all

the above parameters *

5.AIR POLLUTION

Poliution Load (Existing)

S. | Source of Pollution load before treatment Pollution load after treatment
No.| emission (Kg/Day) {Kg/Day)
PM | SO, |NOx| CO [Cyani| PM |SO;| NOx| CO |Cyanide
de ‘

Fuel Gas Stacks
1 .?g’:{e)r'1 (9 251.16 | 124.10 94.80 280.71% NA | 69.77 |34.47|27.09|73.87] NA
3 |D.G Set (750

KVA). 1 Nos, | 363 | 170 [128, 557 | NA | 104 [047 038 164] NA
3 |D.G Set (600

KVA). 1 Nos. | 324 | 176 | 145 635 NA | 093 [0.50| 042|153 | NA
4|D.G Set (600 |

KVA). 1 Nos, | 1292 | 7.19 |532 2316| NA | 380 [212/ 156|681/ NA
5 1D.G Set (320

KVA). 1 Nos, | 628 | 305 | 152 10041 NA | 174 |085| 042|279 NA

Thermic Fluid
6 |\ ioater 130 | 3.38 | 015 BDL | NA | 0.36 |0.94|0.04 |BOL| NA
Process gas stacks
1 gl‘;ﬁtb_tl’erat BDL |BOL|7.32 | BDL BDL| BOL |BDL| 209 |BDL| B8OL
2 ;:;”tb_?lerat BDL |BDL| 591 | BOL [BDL| BOL |BDOL| 1.60 BPL| BDL
3 Elgr#tb_?f’at BOL | 55 |BDL! BDL |BOL| BOL |157|BOL|8DL| BOL
4 slgr:tbﬁf‘at BDL | BDL| BOL ! BOL :BDL| BDL {BDL|BDL|BDL| BDL
i e BOL | BDL| BOL  BOL |BDL| BOL !BDL|BDL|BOL| BDL
6 gcg}’abnﬁerat R&  goL  (BDL: BOL ' BOL |BDL| BOL |BOL|EBOL|BDL| BDL
7 |Phyto Plant

Scrubber BOL | BDL | BDL | BDL |BOL| BDL |8DL|BDL|BOL! BDL

(Process) ;
8 |Sorubber at BDL  |BDL, BOL | BDL |BDL| BOL |BDL| BDL |BDL| BDL
N 78, MOUNT SALAI, GUINDY, CHENNA! - 600 032.
[+

_ Fax . 044-22353068
Email : tnpcb@md3.vsnl.net.in www.tnpeb.govin

122353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22353140, 22353141
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emission

Source of l Pollution load before treatment ] Poliution Ipad_aftertreatment I
i K K ‘

oS e oo ou oo

Scrubber at
Plant-IV

12 [Scrubber at
' Plant-1V

S. No.

| BOL | BDL \ 1.28 \BDL! BDL

Pollution load after freatment
Kg/Ton of product

Pollution load before treatment
Kg/Ton of nroduct

Source of
emission

PH =
2 D.G Set Pt 225:0.574 11 0. 435‘,_1 a8 \ TNA 10.3510.’1590.1280.55
(750 KVA)- ‘ \ |
1 Nos. : ; ‘
3 D.G Set 1. 094 0.594 | 0 489

| PM | SO TNOx | CO !Cyanide

Fuel Gas Stacks |
1 [Boiler-1(9 | 84.77 |41, 89! 32 T94751 TNA 123.55111._639\14404.9 NA |

|

1808'l NA .314\0.160.142 NA \

|
l
|

4 D 4.361 | 2.427 |1.796 7817] NA 128 0.716 . 2 299 NA ]

‘ i z |

1 Nos. { 1 l L I 1
5 |D.G Set 5715 11.029|051313.389] NA 028 0.1420 “NA

(320 KVA) , \ '

1 Nos. , | l

i 1. NA~ 10.1220.31700.014/BOL NA :

I B - |

1

U T BDL [2.471" TROL ¢ BDL BDL]BDL.TOS BDL
L ! |
| BDL \1 995* BD‘&I“'“BDL BDL 0.54|BDL BOL |

1856 BDL | BDL BDL BDL BDL
L | BOL ! BOL ' BDL BDOL |BDL|BDL BDL BDL !‘

e — .
DL | BDL TBDLa BDL “BDL\BDL BOL|BDL|  BOL

BDL | BDOL BDL ! BDL BDL BDL|BDL|BDL

| i i
BDLIBDL ~ BDL |BDL BDL BOL

L L
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8 Scrubberat| BDL | BDL | BDL | BDL BDL |BDL|BDL|BDL;BDL 8DL
Piant-Il
8 |[Scrubberat| BDL. | BDL | BDL | BDL | BDL |BDL|BDL | BDL |BDL BDL
Pilot Plant ’
10 Scrubber at; BDL : BDL | BDL :0.081 BDL |BDL{BDL|BOL|0.024 BDL
Plant-iv !
11 Scrubberat; BDL : BDL | BDL |0.432] BDL |BDL|8DL|BDL0.115) BDL
Plant-IV
12 Scrubberat| BDL | BDL | BDL |0.105/ BDL BDL|BDL|BDL!0.03 BDL
Plant-Iv
Pollution Load (Proposed)
Sr. Source of [ Pollution load before Pollution load after treatment
No, emission treatment Ka/Ton of product
| Kg/Ton of product
. PM [SO2|NC| Cyanide |PM[SO]NOx| CO Cyanide
| Oxi 0|
Fuel Gas Stacks
1 |D.G Set ( 800 KVA)- 0.83 (0.4100.28 128 | NA 0.220.110.08] 0.36 NA
1 Nos,
2 |D.G Set (800 KVA)-i 0.73 0.38/0.29 1.15 | NA ©.230.11 0.08 | 0.35 NA
1 Nos.
3 Thermic Fluid 0.18 |{1.08{0.05 BDL | NA {0.0580.30 0.01| BDL NA
Heater
Process Emission Stacks
1 |Scrubber at plant -V [BDL| BDL [0.07] BDL | BDL BDLUBDU 0.02 | BDL BDL
2 |Scrubber at plant -V|BOL; BDL |BDL! BDL | BDL [BDLBDL BDL | BDL 8DL
3 [Scrubber at plant -V|BDL| BDL BDL| BDL | BDL [BDLBDLU BDL { BDL BOL
4 |Scrubber at plant -V[BDL] BDL |BDL! BOL | BDL BDLBDY BDL | BOL BDL
Hazardous waste qeneration:
SI Details of waste Category wise Existing Proposed®* Remark If 1
No. I (TTof | {TIT of product) Any
- product)
1. Contaminated aromatic, ' 1-20.1 = 0.006 | 0.004 Reduction by 0.002 |
aliphatic or napthenic Ton/Ton
solvents may or may not be
fit for reuse
2. Distillation residues 1-20.3 0.018 0.012 Reduction by 0.006
Ton/Ton
3. Used or spent oil i- 5.1 0.009 0.006 Reduction by 0.003
Ton/Ton
4. Chemical siudge from i-35.3 2.312 1.561 Reduction by 0.751
waste water treatment Ton/Ton
5. Empty 1-33.1 0.037 0.025 Reduction by 0.012
barrels/containersiliners Ton/Ton
contaminated with
hazardous
chemicals /wastes

76, MOUNT SALA|, GUINDY, CHENNAI - 600 032.
Tel :22353134, 223531235, 22353138, 22353137, 22353138, 223531389, 22353140, 22353141

Fax : 044-22353068
Emait : tnpcb@md3.vsnl.net.in www.inpceh.gov.in
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No change .
Reduction by 0.001
Ton/Ton

ed cotton
r cleaning

Juction by 0.105 |
TonfTon

Re

tion load of the water air and solid waste

erived for each environmental parameters like COD, BOD, TDS,

ble:

Sr. | Param Existing Proposed Value in Remark
No | eters Kgiday
Value in Value in
Kglday Kglday
l A \Water pollution
Reduced by Reduced by
1. | COD 1814.94 1804.81 10.13 201.1
Kgiday Kg/MT
Reduced by Reduced by
BOD 604.34 £09.44 4,90 67.31 ‘
Kg/day KgMT
Reduced by
tos | 680207 | 22980 | 679843 | 155215 ‘;%‘l“&efoiy 745. 85
B4 KDY | KgmT
, Reduced by Reduced by
TSS | 4791 [16'19 0.26 Kg/day \5.33 Kg/MT
T Remark

Parameters

Load

————
Existin i
Value in | Value in

“Value in
K

Ida Ka/MT

R'educed
26.71 KgiMT
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This subject was discussed in detail in the PLAC meeting held on 27.01.2022

and the committee decided to certify that there is no increase in pollution load due to the

above said modification/increased in production by the unit. Hence the committee has

recommended that request of the unit to grant Consent without Environmental Clearance

can be considered by TNPCB subject to the following conditions:

10.
11.

. The unit shall comply with all the conditions imposed in the Environmental

Clearance issued by MOEF vide F.No.J-11011/104/2009-1A-1I{)) dated:
20.04.2009  and EC amendment  from  SEIAA  videLr  No.
SEIAA/TN/EC/IND2/C.No.14969/Amendment /2020 dated: 06.08.2020.

The unit shall comply with all existing norms of discharge and emission as well
as changes if any made by Authorities like MoEF& CC, CPCB and TNPCB from
time to time.

The unit shall comply with all the conditions imposed by the TNPCB in the
consent order when granted.

The TNPCB shall monitor the unit periodically to confirm the real time pollution
load after operation.

The unit shall not go for any expansion or installation of new machineries without
priot consent of the Board.

The unit shall under take to work out the pollution loads after commencing the
operation of product mix change and submit report to TNPCB.

Sewage to be monitored for quantity and quality on monthly basis and the reports

to be submitted to TNPCB.

. Ambient Air Quality and stack emission to be monitored by external agency once

in a month and the reports to be submitted to TNPCB on regular basis.
Hazardous wastes to be segregated and stored in designated areas and properly
disposed for recycling/TNWML for disposal.

The unit shall furnish Environmental Management Plan and 3™ party Audit.

The unit shall install the approved retrofit emission controf device in the DG sets

for reduction of emission of Particulate matter before 31.03.2022.

76, MOUNT SALA!, GUINDY, CHENNA - 600 032

Tel 22353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22353140, 22353141

Fax: 044-22353068
Email : tnpeb@md3.vsnl.net.in www.tnpcb.gov.in
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13.

14.

15.

16.
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The unit shall provide online monitors for effiuent, ambient and emission
parameters and shall make proper connectivity with WOW and CAC of TNPCB
for continuous monitoring of water ang Air Quality.

The unit shall comply with the consent order conditions, various directions issued

by TNPCB/CPCBINGT etc., from timp to time.

The unit shall obtain NOG from/Ane Tamil Nadu bio Diversity Board-National Bio
diversity Authority if the unit is using any Biological resources of knowledge
associated thereto as per the" provisions of Biological Diversity Act 2002.

As per EIA notification, if on verification the TNPCB holds that the change of
expansion or modernization will result or has resulted in increase in pollution
load, the exemption claimed under this clause shall not be valid and it shall be
deemed that the project proponent was liable to obtain prior Environmental
clearance before undertaking such changes or increase , as pPer the clause (a) of
sub para (i) of para 7 of EIA notification and the provisions of Environment
(Protection) Act, 1986 sha_ll apply accordingly.

it shall be the responsibility of the project proponent to satisfy itself about “no
increase in polution load" as a result of changes. expansion of modernization, as
the case may be, pefore under taking suéh changes or increase, and the project
proponent shall be liable for action under the provisions of the Environment
(Protection) Act, 1986 if on vérification of facts or claim it is found that such

change or expansion of modernization involves increase in pollution load.

Receipt of this lefter shall be acknowledged

*

M\W
»r Member Secretary

Copy to Me

&(L&

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,

Hosur
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Category of the Industry :

RED

CONSENT ORDER NQO. 2208142904446 DATED: 01/08/2022.

PROCEEDINGS NO.T6/TNPCB/F.0027HSR/RL/HSR/W/2022 DATED: 01/08/2022

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT — M/s. CHEMPLAST SANMAR
LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION , S.F.No.
5,7/1,2,3A,3B,8/1,2A,2B,9/1,2,3,10/1,2,3A,3B,4,12/1A,1B,13/1,14/1A,2A, SULIGUNTA village,
Shoolagiri Taluk and Krishnagiri District - Renewal of Consent for the operation of the plant and
discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: I. TNPCB Proc. No. TS/TNPCB/F.0027HSR/RL/HSR/A&W/2020 dated: 19/08/2020
2. Application No, 42904446 dated: 29/01/2022 for CTO-Renewal
3. IR.No : F.0027HSR/RL/JCEE-M/HSR/2022 dated: 16/06/2022

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act™) and the
rules and orders made there under to

The Director

M/s.CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION,
S.F.No. 5,7/1,2,3A,3B,8/1,2A,2B,9/1,2,3,10/1,2,3A,3B,4,12/1A,1B,13/1,14/1 A 2A,
SULIGUNTA Village ,

Shoolagiri Taluk ,

Krishnagiri District .

Authorising the occupier to make discharge of sewage and /or trade effluent.
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier

and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending March 31, 2027
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SPECIAL CONDITIONS

This renewal of consent is valid for operating the
(Col. 2) at the rate (Col 3)

facility for the manufacture of products/byproducts
mentioned below. Any change in the product/byproduct and its quantity has

{o be brought to the notice of the Board and fresh consent has to be obtained.

2 Vetikone, 3.Anisyl Acetone, 4.Para Methy!
Acetophenone, 5.Para Methoxy Phenyl
Acetone, 6.Para Methoxy Benzyl Cyanide,

7 Para Methoxy Phenyl Ethylamine,
8.Tyramine/Thyramine HCL, 9. CHEA, 10.
BHBA, 11. ATSC, 12. Sandur-3, 13. T4C,
14. 4-Hydoxy Indanone, 15. Substituted Aryl
Alkyl Amine, 16. Nitroaniline,
17.” Aminobenzenetricarboxylic acid, 18.
TR1600 / TR1400, 19. Aminophthalic acid,
20.PSH, 21. Cyanodiester, 22. Cabsans, 23.
Aloin, 24. CDB75, 25. 2-Fluro
acetophenone, 26. Methoxy tetralone,

27 Methyl-2 phenoxy isobutyrate, 8. 4-
Chloro-Butyl veratrate, 29. 2-Thiony! methyl
malonic mono ester, 30. AE Phenol, 31. Long
chain alchohol Ester,

32. 3.4 Dichoro Benzamideamine,

33. 2-Choro-N,N-Dimethylpropylamine,

34. Benzhydrol, 35. PAPT, 36,
Phenoxyethlamine, 37. Substituted
Benzophenone,

38. 2-S- Aminobutramide HCL)

Sl. Description Quantity Unit
No.
Product Details
1. | PHYTO CHEMICALS 1.4 Tons/Year
(1 .Colchicine,2. Thiocolchicoside)
2 | ORGANIC CHEMICALS (1.Mahagonate, 1080 Tons/Year

This renewal of consent is

notice of the Board and fresh consent has to be obtained.

valid for operating the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has

to be brought to the

Outlet No. |Description of Outlet Maximum daily discharge | Point of disposal
in KLD
Effluent Type : Sewage
1. Sewage 12.0 On Industrys own land
Effluent Type : Trade Effluent
1. Trade effluent 68.0 Zero Liguid Discharge
system
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Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002,

Additional Conditions:

1) The unit shall operate and maintain the Sewage Treatment Plant (STP) continuously and efficiently
for the treatment of sewage [12 KLD] so as to bring the quality of treated sewage to satisfy the
discharge standards prescribed by the Board at all times.

2) The unit shall utilise the treated sewage for gardening/green belt development within the premises
without stagnation/ponding.

3) The unit shall operate and maintain the Effluent Treatment Plant (ETP), RO system, MEE & ATF
effectively & continuously for the treatment of trade effluent [68 KLD] so as to bring the quality of
treated effluent to satisfy the discharge standards prescribed by the Board at all times.

4) The unit shall maintain Zero Liquid Discharge (ZLD) of trade effluent by recycling RO permeate &
MEE condensate completely in the process & cvaporating entire MEE concentrate thro’ AFTD.

3) The unit shall comply with CPCB Guidelines issued during Jan, 2015 regarding implementing &
achieving ZLD for water polluting industries including pharmaceutical units.

6) It shall be ensured that there is no discharge of treated/untreated effluent either directly or indirectly
outside the premises under any circumstances.

7) The unit shall maintain the connectivity of ten EMFMs provided at the STP & ETP area with Water
Quality Watch of TNPCB / CPCB portals properly for continuous monitoring of flow & also maintain
surveillance camera at treatment area with connectivity for ensuring ZLD of trade effluent.

8) The unit shall collect the solid wastes properly and dispose the same for beneficial use without
accumulation within the premises.

9) The unit shall comply with the provisions of the Hazardous and Other Wastes (Management &
Transboundary Movement) Rules, 2016 as amended from time to time while handling of hazardous
waste.

10) It shall be ensured that the hazardous wastes gencrated are collected, stored properly and disposed
as per the permission granted vide Authorisation under HOWM Rules, 2016.

L1) The unit shall obtain REVISED Authorisation under HOWM Rules, 2016 for the handling &
management of mixed salt generation from ATFD, Off-Specification products & Date-expired
products etc within one month. It shall be ensured that HWs such as Off-Specification products &
Date-expired products are disposed scientifically in safe manner with valid permission of TNPCB.
12) The unit shall have valid permission from Competent Authority for drawl of ground water from
bore well to meet its raw water requirements and adopt reuse of treated sewage to extend possible to
reduce raw water consumption. Water audit shall be conducted in this regard & furnished to TNPCB.
13) The unit shall ensure and comply with CPCB dircctions dated 05/02/2014 and 27/07/2015
14) The unit shall handle the hazardous chemicals by adhering to the MSDS. The MSDS of the said
chemicals shall be displayed in the storage and working area.

15) The unit shall submit Environmental Statement for every financial year ending the 31st March in
Form -V as per the Rule 14 of the Environment (Protection) Rules, 1986.

16) The unit shall obtain revised consent under Water Act in casc of any name change, supporting with
certificate of Incorporation issued by Registrar of Companies in this regard.

I'7) The unit shall furnish audited balance sheet showing GFA value every year to TNPCB.

18) The unit shall obtain consent (CTO-Expansion) before commissioning of expansion activity and
comply with conditions of CTE expansion issued vide proc dated 03/06/2022 based on minutes of
PLAC meeting held on 27.01.2022,

19) The unit shall not use ‘single use and throwaway plastics’ such as plastic sheets used for food
wrapping, spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water
pouches and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within
the industry premises. Instead it shall encourage use of eco friendly alternative such as banana leaf,
arccanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.,

20) In case of revision of consent fec by the Government, the unit shall remit the difference in amount
within one month from the date of notification. Failing to remit the consent fee, this consent order will
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To

The Director,

M/s.CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CH EMICALS DIVISION,
No. 9, CATHEDRAL ROAD,

11 FLOOR,CHENNALI,

Pin: 600086

Copy to:

1. The Commissioner, SHOOLAGIRI-Panchayat Union, Shoolagiri Taluk, Krishnagiri District .
2 The District Environmental Engineer, Tamil Nadu Pollution Control Board, HOSUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Vellore.

4. File
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CONSENT ORDER NO. 2208142904446 DATED: 01/08/2022.

PROCEEDINGS NO.T6/TNPCB/F.0027HSR/RL/HSR/W/2022 DATED: 01/08/2022

SUB: Tamil Nadu Poltution Control Board - RENEWAL OF CONSENT — M/s. CHEMPLAST SANMAR
LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION , S.F.No.
5,7/1,2,3A,SB,8/1,2A,2B,9/l,2,3,10/1,2,3A,3B,4,12/‘1A,1B,13/l,l4/1A,2A, SULIGUNTA village,
Shoolagiri Taluk and Krishnagiri District - Renewal of Consent for the operation of the plant and
discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: 1. TNPCB Proc, No. TS/TNPCB/F.0027HSR/RL/HSR/A&W/2020 dated: 19/08/2020
2. Application No. 42904446 dated: 29/01/2022 for CTO-Renewal
3. IR.No : F.0027HSR/RL/JCEE-M/HSR/2022 dated: 16/06/2022

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

The Director

M/s.CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION,
S.F.No. 5,7/1,2,3A,3B,8/1,2A,2B,9/],2,3,]0/1,2,3A,BB.4,12/IA,IB,I3/1,14/IA,2A,
SULIGUNTA Viliage ,

Shoolagiri Taluk ,

Krishnagiri District .

Authorising the occupier to make discharge of sewage and /or trade effluent.
This 1s subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier

and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending March 31, 2027
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SPECIAL CONDITIONS

t is valid for operating the facility for the manufacture of products/byproducts
3) mentioned below. Any change in the productfbyproduct and its quantity has

ice of the Board and fresh consent has to be obtained.

Acetone, 6.Para
7.Para Methoxy

BHBA, 11.

Alkyl Amine,
17. Aminobenze

27 Methyi-2 phe
Chloro-Buty! ver

34. Benzhydrol,

Benzophenone,
38, 2-S- Aminob

2 Vetikone, 3.Anisyl Acetone, 4.Para Methyl
Acetophenone, 5.Para Methoxy Phenyl

8.Tyramine/Thyramine HCL, 9. CHEA, 10.
14. 4-Hydoxy Indanone, 15. Substituted Aryl

TR1600 / TR1400, 19. Aminophthalic acid,
20.PSH, 21. Cyanodiester, 22. Cabsans, 23.
Aloin, 24. CD675, 25. 2-Fluro
acetophenone, 26. Methoxy tetralone,

malonic mono ester, 30. AE Phenol, 31. Long
chain alchohol Ester,

32. 3,4 Dichoro Benzamideamine,

33. 2. Choro-N,N-Dimethylpropylamine,

Phenoxyethlamine, 37. Substituted

Methoxy Benzyl Cyanide,
Phenyl Ethylamine,

ATSC, 12. Sandur-3, 13. TAC,

16. Nitroaniline,
netricarboxylic acid, 18.

noxy isobutyrate, 28. 4-
atrate, 29. 2-Thionyl methyl

35. PAPT, 36

utramide HCL)

S1. Description Quantity Unit ]
No. - L
Product Details ‘ - -
1. | PHYTO CHEMICALS IRY Tons/Year
(1 ‘Colchicine, 2. Thiocolchicoside) o
2 | ORGANIC CHEMICALS (1 .Mahagonate, 1080 Tons/Year

This renewal of consent is valid for operating the facility with the below mentioned outlets for the

discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the

notice of the Board and

fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD
Effluent Type : Sewage
1. Sewage l 12.0 On Industrys own land
Effluent Type : Trade Effluent
1. Trade effluent 68.0 Zero Liquid Discharge
L system
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Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

Additional Conditions:

1) The unit shall operate and maintain the Sewage Treatment Plant (STP) continuously and efficiently
for the treatment of sewage [12 KLD]j so as to bring the quality of treated sewage to satisfy the
discharge standards prescribed by the Board at all times.

2) The unit shall utilise the treated sewage for gardening/green belt development within the premises
without stagnation/ponding.

3) The unit shall operate and maintajn the Effluent Treatment Plant (ETP), RO system, MEE & ATF
effectively & continuously for the treatment of trade effluent [68 KLD] so as to bring the quality of
treated effluent to satisfy the discharge standards prescribed by the Board at all times.

4) The unit shall maintain Zero Liquid Discharge (Z1.D) of trade effluent by recycling RO permeate &
MEE condensate completely in the process & cvaporating entire MEE concentrate thro’ AFTD.

3) The unit shall comply with CPCB Guidelines issued during Jan, 2015 regarding implementing &
achieving ZLD for water polluting industries including pharmaceutical units.

6) It shall be ensured that there is no discharge of treated/untreated effluent either directly or indirectly
outside the premises under any circumstances.

7) The unit shall maintain the connectivity of ten EMFMs provided at the STP & ETP area with Water
Quality Watch of TNPCB / CPCB portals properly for continuous monitoring of flow & also maintain
surveillance camera at treatment area with connectivity for ensuring ZLD of trade effluent.

8) The unit shall collect the solid wastes properly and dispose the same for beneficial use without
accumulation within the premises.

9) The unit shall comply with the provisions of the Hazardous and Other Wastes (Management &
Transboundary Movement) Rules, 2016 as amended from time to time while handling of hazardous
waste.

10) It shail be ensured that the hazardous wastes generated are collected, stored properly and disposed
as per the permission granted vide Authorisation under HOWM Rules, 2016.

1'1) The unit shall obtain REVISED Authorisation under HOWM Rules, 2016 for the handling &
management of mixed salt generation from ATFED, Off-Specification products & Date-expired
products etc within one month. It shall be ensured that HWs such as Off-Specification products &
Date-expired products are disposed scientifically in safe manner with valid permission of TNPCB.
12} The unit shall have valid permission from Competent Authority for drawl of ground water from
bore well to meet its raw water requirements and adopt reuse of treated sewage to extend possible to
reduce raw water consumption. Water audit shall be conducted in this regard & furnished to TNPCB.
13) The unit shall ensure and comply with CPCB dircctions dated 05/02/2014 and 27/07/2015
14) The unit shall handle the hazardous chemicals by adhering to the MSDS. The MSDS of the said
chemicals shall be displayed in the storage and working area.

15} The unit shall submit Environmental Statement for every financial year ending the 3 1st March in
Form -V as per the Rule 14 of the Environment (Protection) Rules, 1986,

16) The unit shall obtain revised consent under Water Act in case of any name change, supporting with
certificate of Incorporation issued by Registrar of Companies in this regard.

I'7) The unit shall furnish audited balance sheet showing GFA value every year to TNPCRB.

18) The unit shall obtain consent (CTO-Expansion) before commissioning of expansion activity and
comply with conditions of CTE expansion issued vide proc dated 03/06/2022 based on minutes of
PLAC meeting held on 27.01.2022.

19) The unit shall not use ‘single use and throwaway plastics’ such as plastic sheets used for food
wrapping, spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water
pouches and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within
the industry premises. Instead it shall encourage use of eco friendly alternative such as banana leaf,
arccanut palm plate, stainless steel, glass, porcclain plates/cups, cloth bag, Jutc bag etc.,

20} In case of revision of consent fee by thc Government, the unit shall remit the difference in amount
within one month from the date of notification, Failing to remit the consent fee, this consent order will
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To

The Director,

M/s.CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION,
No. 9, CATHEDRAL ROAD,

[1 FLOOR,CHENNA],

Pin: 600086

Copy to:

| The Commissioner, SHOOLAGIRI-Panchayat Union, Shoolagiri Taluk, Krishnagiri District .
2. The District Environmental Engineet, Tamil Nadu Pollution Control Board, HOSUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Vellore.

4, File
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UNITED INDIA INSURANCE COMPANY LIMITED
'LARGE CORPORATE CELL , NO. 98/A, DR. RADHAKRISHNAN SALAL CHENNAI, TAMIL NADU
| - CHENNAI - 600004 TAMIL NADU
PHONE: (044) 28478641,(044) 28478640 FAX: (44) 28478642 EMAIL:

PUBLIC LIABILITY ACT POLICY
Policy No.:5002002723P100678935

PERIOD OF INSURANCE
From 00:00 hrs of 01/04/2023
To midnight of 31/03/2024

Insured

M/s CHEMPLAST SANMAR LIMITED

# 9, CATHEDRAL ROAD, CHENNAI-600086
TAMILNADU
CHENNALI
600086
TAMIL NADU

. BHARAT RE-INSURANCE BROKERS PVT.
" LTD.

Agent Code : BRCO0G0003

9500122815

" bhanumathis@bharatre.in

Agent Name

Mobile/Landline Number/Email

The genuineness of the policy can be verified through "Verify Your Policy" link at www.uiic.co.in.

For any Information, Service Requests, Claim intimation and Grievances please write to 500200@uiic.co.in

Download Customer App(www.uiic.co.in). REGD. & HEAD OFFICE, 24, WHITES ROAD, CHENNAI - 600014,
Website: http://www.uiic.co.in
Printed By : ANA28564 @ 18/04/2023 3:11:49 PM




PUBLIC LIABIEYDBACT POLICY

SCHEDULE
Policy No. 5002002723P100678935 [Prev. Pol. No. i
Name Of Insured/ID M/s CHEMPLAST SANMAR LIMITED/1104765999
Tal.{0) | [Fax | rel.(R) Mobild
Business/Occupation None Email
period of Insurance From 00:00Hours of 01/04/2023 To Midnight of 31/03/2024
CO-INSURANCE DETAILS:
Company Name Office Code Leader(L)/Non-Leader(N) Share(%)
UIIC 500200 L 50
IcLB 1CL904Q N 20
HDFCERGO 001000 N 10
BAGI 1501 N 20
PREMIUM: THREE THOUSAND RUPEES ONLY
Description of risk @ Chemical manufacturing
_‘l‘erritog;GeograEhical Limits)/Jurisdiction: -
Territory Jurisdiction Details Description
India India
Subsidiaries: -
Excess/Deductible:-
Compulsory Excess/ Deductible:-?zso,ooo.oo
oluntary Excess/Deductible: - 0.00
TRANSPORTATION OF CHEMICALS
INDEMNITY LIMIT Estimated Annual turnover
lAny One ACCIDENT : ¥ s50,000,000.00 . Proposed Year | Previcus Year
Inggregate During the Policy Period . ¥ 150,000,000.00 27637760000 28557720000
(Not exceeding three Times of any one
accident of Indemnity Limit )
Contribution to environment Relief fund : < 3,000.00
Other Discount Amount . T 20753116
Premium 4 3,000.00
CGST(9%) T4 270.00
5GST(9%) e 270.00
Stamp duty :? 0.00
otal 4 6,540.00
Receipt Number : 10150020023100832426
Receipt Date H 18/04/2023
Agency/Broker Code: BRCOD0O0O0OO03
Dev.Qfficer Code!

PL ACT : All Locations including CMC - Berigai and excl, Karaikal Plant, list attached forming part

‘Underwrltmg Remarks of policy
Customer GST/UIN No.: 33AAACC3000FLZN Office GST No.: 33AAACUS552C1ZQ
SAC Code: 997139 Invoice No. & Date: 27231100678935 & 18/04/2023

Amount Subject to Reverse Charges-NIL

We hereby declare that though our aggregate turhover in any preceding financial year from 2017-18 onwards is more than the
aggregate turnover notified under sub-rule (4) of rule 48, we are not required to prepare an invoice in terms of the provisions of the said
sub-rule,

Anti Money Laundering Clause:-In the event of a claim under the policy exceeding T 11akh or a claim for refund of premium exceeding 4
1 lakh, the insured will comply with the provisions of AML policy of the company. The AML policy is available in all our operating offices as
well as Company's web site.

LET US JOIN THE FIGHT AGAINST CORRUPTION. PLEASE TAKE THE PLEDGE AT httgs:[[Qledge.cvc.nic.ln.

Extension Names LIMIT OF INDEMNITY (X) AQA : AOY
Tndemnity Cover 50000000:150000000

pPL ACT : All Locations including CMC - Berigal and excl. Karaikal Plant, list attached forming part
of policy

Underwriting Remarks

2i6



Date of Proposal and Declaration: 01/04/2023
! o . ) IN WITNESS WHEREOF, the undersigned being duly authorised has hereunto set his/her hand at
LCB CHENNAT 500200 on this 10th day of April ,2023

For United India Insurance Co. Ltd,

Affix Policy
Stamp here,

Authorised Signatory.

3/6
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558 Policy No.:5002002723P100678935

LIABILITY INSURANCE POLICY
{UNDER PUBLIC LIABILITY INSURANCE ACT 1991}

OPERATIVE CLAUSE

Whereas the Insured Owner named in the Schedule hereto and carrying on business described in the caid Schedule has applied to the
UNITED INSURANCE COMPANY LIMITED(hereinafter called the rCompany")for the indemnity hereinafter contained and has made a
written proposal and declaration which shall be the basis of this contract and is deemed to be incorporated herein and has paid the
premium and statutory contributions towards the Environmental Relief Fund as per the provision of the eublic Liakility Insurance Act,
1991 and the rules framed there under,as amended from time to time:. ’
NOW THIS POLICY WITNESSETH that subject to the terms, exceptions and conditions contained herein or endorsed herein, the
Company will indemnify the Insured Owner against the statutory liability arising out of accidents occurring during the currency of the
policy due to handling hazardous substances as provided for in the said Act and the Rules framed thereunder as amended from time
to time.

DEFINITIONS:

vACT" unless otherwise specifically mentioned shall mean the Public Liability Insurance Act 1991 as amended from time to time.
“Accident" means an accident involving a fortuitous sudden or unintentional occurrence while handling any hazardous substance
resulting in continuous, intermittent or repeated exposure to death of, or injury to any person or damage to any property but does not

include an accident by reason only of war or radioactivity.

“Handling" in relation to any hazardous substance means the manufacture processing, treatment, package, storage, transportation by
vehicle, use, collection, destruction, conversion, offering for sale, transfer or the like of such hazardous substances.

"Hazardous Substance’ means any substance or preparation which is defined as hazardous substance under the Environment
(Protection) Act, 1986 and exceeding such quantity as may be specified, by notification by the Central Governmenk;

"Owner® means a person who owns, of has control over handling any hazardous substance at the time of accident and includes:

i) in the case of a firm, any of its partners;

i) in the case of an association, any of its members and

jii} in the case of a company, any of its directors, managers, secretaries or other officers who is directly in charge of, and is
respensible to the company for the conduct of the business of the company;

“Turnover" shall mean

iy manufacturing units- Annual Gross Sales of all goods including all levies and taxes

i) Godowns/ Warehouse owners - Total Annual rental receipts

iify Transport Operators - Total Annual freight receipts
iv) Others - Total Annual gross receipts.

EXCLUSIONS:

This Policy does not cover liability;

arising out of wilful or intentional non-compliance of any Statutory provisions.
in respect of fines, penalties, punitive and / or exemplary damages.

arising under any other legislation except in so for as provided for in Section 8 Sub-Section (1) and (2) of the "Act”.

4. in respect of damage to property owned, leased or hired or under hire purchase or on loan to the Insured or otherwise in the
Insured Owner's control, care or custody.

5. directly or indirectly occasioned by, happening through or in consequence of war, invasion, act of foreign enemy, hostilities
(whether war be declared or not) civil war, vebellion, revelution, insurrection or military or usurped power,

directly or indirectly caused by or contributed to by:

4/6
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a}ionising radiation or contamination by radicactivity from any nuclear fuel or from any nuclear waste from the combustion of
nuclear fuel;

b) the radioactive, toxic, explosive or other hazardous properties of any explosive nuclear assembly or nuclear component
thereof,

CONDITIONS:

10.

11.

516

The Insured Owner shall give written notice to the Company as soon as reasenably practicable of any claim made against the
Insured Owner or of any specific event or circumstance that may give rise to a claim. The Insured Owner shall immediately give to
the Company copies of notice of application forwardeqd by the Collector and all such additional information and or assistance that
the Company may require.

No admission, offer, promise or payment shall be made or given by or on behalf of the Insured Owner under this Policy without
the written consent of the Company,

The Company shall not be liable for any claim for relief made after five years from the date of occurrence of the accident.

The Insured Owner shall keep recard of annual turnover, and at the time of renewal of insurance declare such turnover and all
other details as may be required by the Company. The Company shall at all reasonable times have full rights to call for and
examine such records.

If at the time of happening of any accident resulting in a claim under this Policy there be any other insurance covering the same
liability then the Company shall not be ljable to pay or contribute more than its rateable proportion of such liability.

This Policy may be cancelled by the Insured Owner by giving 30 days' notice in writing to the Company in which event the
Company will retain the premium at short period scale of rates subject to there not having occurred an accident during the Policy
period which may give rise to a claim(s}, failing which no refund of premium shall be allowabtle,

This insurance may be terminated at any time at the request of the Insured, in which case the Company will retain the premium
at customary short period rate for the time the policy has been in force. This insurance may also at any time be terminated at the
option of the Company, on 15 days' notice to that effect being given to the Insured, in which case the Company shall be liable to
repay on demand a rateable proportion of the premium for the unexpired term from the date of the cancellation. In either case
premium will be refunded only if there is no claim under the policy

If the Company shall disciaim liability to the Insured Owner for any claim hereunder and if such claim shall not within 12 calendar
months from the date of such disclaimer have been made the subject matter of a suit in a competent court of law, then the claim

The Company shall not be liahle to make any payment in respect of any claim if such claim shali be in any manner fraudulent or
supported by any person on behalf of the Insured Owner and/or if the Insurance has been continued in consequence of any
material misstatement or non disclosure of any material information by or an behalf of the Insured Qwner. In such a case if the
Company pays any amount to the claimant due to any Statutory provision, such amount shall be recoverable from the Insured
Owner,

The Policy and the Schedule shall be read together as one contract and any word or expression to which a specific meaning has
been assigned in the Act and the Rules framed thereunder or under this Paolicy shall bear such specific meaning.

Any dispute regarding interpretation of the terms, conditions and exceptions of this Policy shall be determined in accordance with
the law and practice of a court of competent jurisdiction within India.

Communicable Disease Exclusion Clause:
1. Notwithstanding any provision, clause or term of this insurance contract to the contrary, this insurance Contract excludes any
loss, cost, damage, liability, claim, fines, penalty or expense or any other amount of whatsgever nature, whether directly or
indirectly and/or in whole or in part, related to, caused by, contributed to by, resulting from, as a result of, as a consequence of,
attributable to, arising out of, arising under, in connection with, or in any way involving (this includes all other terms commaonly
used and/or understood to reflect or describe nexus and/or connection from ane thing to another whether direct or indirect):
1.1 a Communicable Disease and/or the fear or threat {whether actual or perceived) of a Communicable Disease and/or the
actual or alleged transmission of a Communicable Disease regardless of any other cause cr event contributing and/ or occurring
concurrently or in any sequence thereto, and
1.2 a pandemic or epidemic, as declared by the Warld Health Organisation or any governmental authority,
2. As used herein, Communicable Disease means: any infectious, contagious or communicable substance or agent and/or any
infectious, contagious ar communicable disease which can be raused andfor transmitted by means of substarnce or agent where:
2.1 the disease includes, but is not limited an iltness, sickness, condition or an interruption or disorder of body functions, systems
or organs, and
2.2 the substance or agent includes, but is not limited to, a virus, bacterium, parasite, other organism or other micro-organism
(whether asymptomatic or not); including any variation or mutation thereof, whether deemed living or not, and
2.3 the methaod of transmission, whether direct or indirect, includes but not limited to, airborne transmission, bedily fluid
transmission, transmissfon through contact with human fluids, waste or the like, transmission from or to any surface or object,
solid, liquid or gas or between organisms including between humans, animals, or from any animal to any human or from any
human to any animal, and
2.4 the disease, substance or agent is such:
2.4.1 that causes or threatens damage or can cause or threaten damage to human health or human welfare, or
2.4.2 that causes or threatens damage to or can cause or threaten damage to, deterioration to, contamination of, loss of valye
of, loss of marketability of or loss of use or usefulness of, tangible or intangible property. For avoidance of doubt, Communicable
Disease includes but is not limited to Coronavirus Disease 2019 (Covid -19) and any variation or mutation thereof.
3. For further avoidance of doubt, any contingent or other business interruption loss, cost, damage, loss of income, loss of use,
increased cost of working and/or extra expense arising out of or attributable to:

-1 any partial or complete closure of and/or slowdown in, including but not limited to any closure by or under the advisories of
public, mititary, government or civil authorities, or any denial of access to insured premises, or customer and or supplier premises
{including service / utility providers), or
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3,2 change in consumer pehaviour, or

3.3 an absence of infected employees or employees suspected of being infected shall not be covered by this insurance Contract. .
4. For still further avoldance of doubt, loss, cost, damage, liability, claim, fines, penalty or expense or any other amount exclyded
hereby, includes but is not limited to any cost to identify, clean-up, detoxify, disinfect, decontaminate, mitigate, ‘remove,
evacuate, repair, replace, monitor, canitize or test: (1) for a Communicable Disease oF (2) any tangible or intangible property
covered by this [insurance Contract] thatis affected by such cCommunicable Disease.

5. ft is clarified that {1) no other prior, concurrent or subsequent provision, clause, term or exception of this insurance Contract
(including {but not limited to) any prior, concurrent of subsequent endorsement and/or any provision, clause, term, buy back or
exception that operates, or is intended to operate, to extend the coverage of, or protections provided by, this insurance Contract]
by whatever name called like any coverage extension, additional coverage, global extension, exception to any exclusion); (2) any
change in the law, clause or similar provision; (3) any follow the fortunes clause or similar provision; andjor {4) no change in Lhe
law or any regulation (to the extent permitted by applicable law), shall operate to provide any insurance, coverage of protection
under this insurance Contract that would otherwise be excluded through the exclusion set forth in this [Endorsement][clause].

§. If the insurer alleges that by reasen of this {Endorsement][CIause] any amount is not covered by this insurance Contract the
pburden of proving the contrary shall restin the insured.

pandemic /Epidemic Specific exclusion Clause:

Notwithstanding any provision, clause or term of this Contract, this insurance Contract excludes any first party and/or third party
actual or alleged loss, injury, sickness, disease, death, medical payment, defence cost, cost, damage, liability, claim, fines,
penalty, compensation, expenses or any amount of whatsoever nature, whether directly or indirectly and/or in whole or in part,
arising out of (this includes all other terms commonly used and/or understood to reflect or describe, direct or indirect nexus
and/or connection between one thing and another), intentional or unintentional viclation of

a. The provisions of Disaster Management Act, 2005 as amended from time to time

b. The provisions of The Epidemic Diseases Act 1897 as amended from time to time

¢, The provisions of any act dealing with public health and/or public safety

d. The rules, regulations, orders, guidelines, policies, notification etc issued from time to time under any of the above acts.

'Policy form - Claims made with right to defend.'
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Chempiast Sanmar Limited
Karalkal

List of hazardous substances handled and group

1,Caustlc soda
2.Chlorine Gas
3.Hydrogen Gas
4.Hydrochloric Acid
5.Sodium Hypo Chlorite
6.Ethylene di chloride
7.Barium Chloride
8.Con. Sulphuric Acid
9.Ethylene

10.Engine oil

Kavoi kol 6 Sonmax

" | ¥ j part o} Pwh‘chawﬂfy A‘/’Cf (Rent o} ionired)

For CHEMPLAST SANMAR LIMITED

%ﬁisg Signatory

e@Au

(¥ Scanned with OKEN Scanne
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Chemplast Sanmar Limlted

List of hazardous substances handled antl group

1.Anhydrous Hydrogen Fluorlde
2. Chloroform
3.Hydro Chlorlc Acld 30%
4 Vinyl Chlorlde  Monomear
5.Ethylene Dichlorlde
6. Ethyl Alcohol
7.Hydro Chlorlc Acid 30%
8.Chlorine
9,Hydrogen
10. Methyl Chioride
11, Methylene Chlerlde
12, Methylene Chleride
13.Chloroform
14.Carbon Tetra Chloride
15.50dlum Hydroxide
16.Sulphuric Acld
17.Methanol
18.Hydro Chlorlc Actd 30%
19. Hydrogen
20. Solvesso (Solvent Naphtha)
21. Sextate (2 Methy! cyclohexy! Acetate)
22, Caustic soda
23, chlorine Gas
24, Hydrogen Gas
25, Hydrochloric Acld
26. Sodium hypo chlorite
27, Ethylene di chlorlde
28, Barlum chloride
29, Con.Sulphuric Acld
30. Gthylene
31. Engine ol!

For CHEMPLAST SANMAR Lan\‘lD/
(W

Authortsad Slgnatory

e Scanned with OKEN Scanne



563

Chemplast Sanmar Limited

Address of Location for Publlc Uability Policy

Sl.No Deseription Location

Address

1 Head Office Chennal

Chemplast Sanmar Limited
9, Cathedral Road
Chennal - 600 086

2 AP 1 Krlshnaglrl

Chemplast Sanmar Limited
Industrial Alchohol Plant - |
Mariampalli Village
Krishngirl Tk

3 Plant 1/ Mettur
Godown

Chemplast Sanmar Limited
Plant 1
Railway Statlon
Mettur Dam RS - 630402
Salem Dist

4 Piant 2 Mettur

Chemplast Sanmar Limited
Plant 2
Raman Nagar
Mettur Dam Rs - 630 403
Salem Dist

5 Plant 3 Mettur

Chemplast Sanmar Limited
Plant 3
Raman Nagar
Mettur Dam Rs - 630403
Salem Dist

b Plant 4/H202 Mettur

Chemplast Sanmar Limited
Plant 4
Raman Nagar
Mettur Dam Rs - 630403
Salem Olst

7 Rallway Siding Mettur

Chemplast Raliway Slding
Mettur Dam Rs - 630403
Salem Dist

8 Salt Pan area Vedaranyam

Chemplast Sanmar Limited
Kodiakkaral
Vedaranyam
Vedaranyam Tk
Nagapattinam Dist

9 Salt Office Vedaranyam

Chemplast Sanmar Limited
241, Sethy Rastha
Vedaranyam
Vedaranyam Tk
Nagapattinam Dist

10 Plant including MTF Karaikal
plpefine

Chemplast Sanmar Limited
315, Melavnjore
Nagore Post
Karatkal - 611002
Pondicherry

1 CMC Berlgai

Chemplast Sanmar Limited
Customs Manufactured Chemicals Divislon
44, Sullnguta Village,
Theertham Road
Berigal
Hosure - 635 105

(¥ Scanned with OKEN Scanne




Chemplast Sanmar Limited

Address of Lotatlon for Publle Llability policy

564

Sl.No Description Location

. Address

12 Paste Division Cuddalore

Champlast Sanmar Limited
plot No 2 and 3, SIPCOT - Phase I
semmankuppam
Cuddalore - 697 005

13 CsL Office In Cuddalore Cuddalore

Chemplast Sanmar Limited
plant no 4,5,6 and 7 Parts
SIRCOT, Phase -1
gemmankuppam
Cuddalore - 607 005

14 wind Mili1 Gudlamangalam

Chemplast Sanmar Limited
5.F.No.87/1(p),
Metrathy Village
Gudiamangalam,
Udumalpet taluk

Tirupur Dist

15 Wind Milt 2 Acaivalmazhl

Chemplast Sanmar-dimited
$.F.No.770/1 (Pant)
Aralvalmezhl Village
Thovalai Taluk
Kanyakumarl Dist

16 Wind Mili 3 Aralvaimozhi

Chemplast Sanrmar Uimited
5 F.N0.480/06 {Part)
Muppandal Village
Thavalal Taluk
Kanyakumari Dist

17 Wind Ml 4 Levinjipuram

Chemplast Sanmar Limited
SE.Na.BI3/1CLPart)
Levinjipuram Village
Radhapuram Talk
Tirunelveli Dist

18 Port Kochi

HHA Tank Terminal Pvt Ltd,.
CC/24/1869, Muraf Area, \ndira Gandhi Road
willingdon Island, Cochin,

19 Port Karalkal

Karalkal Port Private Limited
Melavanjor
Karalkal

20 Branch Mumbal

Chemplast Sanmar Limited
1108, 11th Floor, Universal Majestic,
p.LLokhande, Marg, Opp. Ghatkopar: Mankhurd Link Road,
Govandi {E), Mumbal-400 043
Maharshtra,

21 franch Delnl

Chemplast Sanmar Limited
M-2, 3ed.Floor, South Extension Part-2,
New Delhk110049 .

2 Depot Mumbal

Chemplast Sanmar Limited
Godown Na 10 & 12
Krishna Compound
purna Village, Bhiwandi
Pin: 421308

LT
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Chemplast Sanmar Lmlted

Address of Locatlon for Public Llabillity Policy

SiNo Description tocation

Address

3 Depot Delhl

Chemptast Sanmar Limited
M, Industrial Area, Phased
Dadli
North West Dolhi
Pln - 116042

4 Office Perungudt

Chemplast Sanmar Limited
Custems Manufactured Chemicals Division
Old No 18, Mahabatipuram foad,
Seevoram Village,

Perungudi - PIN 600 096

b 13 Sub-rontractor location Udalpur

Ravindra Heraeus Pvt. Lid
A-196[A), "F* Road, M.LA,
Madri,

Udatpur
PIN - 313002

% Sub-contractor lacation Navi Mumbai

Hindustan Platinum
C:122, TTC Indl. Area,
Pawane, Navi Mumbal - 400 703

27 Sub-contractor location Mangalore

BASF India Limited
Suratkal Bajpe Road, Balas, Via Katipala
Mangalore - 575030

28 Sub-contractor Incation Maharastra

Evonik Catalysts india PVT LTD,
F-1/2,MIDC Phase 1, Dombivli (East}, Thane, Maharastra - 421203.

3 CCVL plant including MTF
and Port control building

Cuddalore

Chemplast Cuddalore Vinyls Limited
Plantno 4,56 and 7 Parts
SIPCOT, Phase - I
Semmankuppam
Cuddalore - 607 005

30 Consignment Agents Hyderabad

Ayushman Merchants Private Limited
Consignment Agent of Chemplast Cuddalore Vinyls Limited
Plot No: 90, Apparel Export Park
Gundlapochampally Village
Medchal Mandal
Pln; 500100
Hyderabad

3 Consignment Agents Trichur

House of Plastic
Cansignment Agent of Chemplast Cuddalore Vinyls Limited
%/733/2, Shoranur Road,
Near Daya Hospltal
Peringavu, Thirvampadi
Trichur - 630022
Xerala

N Consignment Agents Kozhikode

House of Plastic
Consignment Agent of Chemplast Cuddalore Vinyls Limited
XIf279 DSE,
Calicut Ceramics Bullding, Cheruvannur
Fercke, Kolathara
Kothikade - 673655
Kerala

(9 3 Scanned with OKEN Scanne




Chemplast Sanmar Limited

Address of Location fof Publle Liabllity Policy

566

Address

ShHo Descriptlon

Location

House of Plastic

33 Consignment Agents

Kochi

Consignment Agent of Ch

pesom,Aluva
Koch! 683102
Kerala ‘

emplast Cuddalore Vinyls Limited
15/122, Desoin Chawara Road

34 Consignment Agents

Kellam

House of Plastic

Consignment A

24, Thevally
Kollam -651009
Keraly

gent of Chemplast cuddalare Vinyls Limited

16/122, Desom Choward Road
541, Market Jurnction

MM Viniyog Pvi. ktd

35 Consignment Agents

Cuttack

Consignment Agent of

lagatpur

Chemplast Cuddalore Yinyls Limited

New Industrial Estale
plot No - A/4, Phase 3

Cuttack 754021 - ' J

37 Consignment Agents

patna

Consign

Blrgaon

Chattisgarh

ACME Agencles
ment Agent of Chemplast tuddalore Vinyls Limited

KH No. 243/2, 243/4, Gondwara,

Raipur - 432001

'Y Scanned with OKEN Scanne



567

A2

485> % o Chemplast Sanma: Limited
SANNMAF . Sanmar Speciality Chemicals Divn,

44 Thertham Road Berigai 635 105 )
Shoolagiri Taiuk Krishnagirt District Tamil Nadu Ing

Tel + 914344 253 005

WWW.SENMArgroup.com

YBGRIOINPCBUCEE 31102023,
October 31, 2023 :

To -

Joint Chief Environmental Engineer (M),
Tamil Nadu Pollution Control Board,
Auxilium College Road,

Gandhi Nagar, |

Vellore 632 006.

Dear Sir,

Sub:Chemplast Sanmar Limited — Sanriar Speciality Chemicals Division,
Suligunta village, Shoolagiri Taluk, Krishnagiri District — Submission of
Compliance status of conditions stipulated in “No increase in Pollution
Load Certificate” - Reg..

Ref:Lr-No.JCEB(M)/TNPCB/VLR/F HSR-33/2023 dated: 18.10.2023 received

on 27.10.2023.

With reference to the captioned subject and cited reference above, we herewith

submitting the compliance status of conditions stipulated in the “No increase
in Pollution Load Certificate™ issued by _Poilufion Lozd Appraisal Committee -
(PLAC) vide Board’s letter No. TNPCB/T6/F.13598 HSR/2021 dated
17.03.2022 as Annexure ,

Further, with reference to the Condition No. 6 of the NIPL Certificate, “The
unit shall underiake to work out the pollution Loads after commencing the
operation of product mix change and submir report o TNPCB”, we wish to
inform your good office that, Pollution Load study will be carried out through

NABL accredited laboratory after commencing the operation of product mix
change with the intended capacity and the report will be submitted to Board.

Regd Office: 9 Cathedral Road Chennai 66 086 India

"CIN U24230TN1985PLCO11637
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Thanking You

For Chemplast Sanmar Limited

Yogeeswara Basappa Gowda
Sr. Vice President - Operations

Encl: As above

C(: District Environmental Engiﬁeer, TNPCB, Hosur
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A-22

Chemplast Sanmar Limited
SANIVIAR Sanmar Speciality Chemicals Divn,

snE 108
14t September 2023 A4 Theertham Road Berga 635 105

Ta; Tel + 91 4344 253 005
Member Secretary (Industry-111) WV SAMMAToup Com
Ministry of Environment, Forest & Climate Change CIN U24230THI0BSPLECOY 1637
Government of India,

Indira Paryavarn Bhavan,

Aligan), Jor Bagh Road,

New Delhi - 110003

SUB: ADDITIONAL INFORMATION TO OBTAIN EC FOR PROPOSED EXPANSION OF
SYNTHETIC ORGANIC CHEMICALS & PESTICIDE SPECIFIC INTERMEDIATES
(FROM 1601.4 MT/ANNUM TO 20031.4 MT/ANNUM) MANUFACTURING IN
EXISTING UNIT AT S.F
NO.5,7/1,2,3A,3B,8/1,2A,2B,9/1,2,3,10/1,2,3A,38,4,12/1A,18,13/1, 14/1A,2A
SULIGUNTA VILLAGE, BERIGAT 635105. SHOOLAGIRI TALUK, KRISHNAGIRI
DISTRICT, TAMIL NADU, INDIA OF M/S. CHEMPLAST SANMAR LIMITED

CATEGORY: A-5 (b) & 5(f)

REF: EIA NOTIFICATION OF MoEF DATED SEPT. 14, 2006

EAC MEETING 65" EAC MEETING AGENDA NO. 65.4 DATED 14 SEPTEMBER, 2023

Dear Sir,

With reference to above subject matter, we are submitting herewith Additional Information as discussed
during 65% EAC meeting (Agenda No. 65.4) dated 14th September 2023 to obtain EC for Proposed
Expansion of Synthetic Organic Chemicals & Pesticide Specific Intermediates (From 16014 MT/Annum
to 20031.4 MT/Annum) Manufacturing in Existing Unit at SF
N0.5,7/1,2.3A.3B,8/1,2A,2B,9/1,2,3,10/1,23A384,12/1A,1B,13/1, 14/1A,2A Suligunta Village, Heriga
635105, Shoolagiri Taluk, Krishnagir District, Tamil Nadu, India of M/S. Chemplast Sanmar Limited
[Industrial Sector Project-111 [Category: A- 5(h) & 5(f}).

We hope you would find the same in order and request you to grant Environmental clearance and oblige,

Thanking you,

For CHEMPLAST SANMAR LIMITED,

Y.
Yogeeswara Basappa Gowda

Senior Vice President — operations

Regd Gffice, @ Cathedral Road Chennal 600 086 India

-  oB65._ o

e

Besnoneibie Ca

Shoolagirt Taluk Krsshnagin Distret Tamil Nadu India
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Additional Information

Sr. Query Point Reply Page
No. no.
1. Undertaking for the use of fuel Undertaking for the use of fuel is |2
referred as Annexure-1.
2. Undertaking for the additional greenbelt | Undertaking to plant additional 1000 | 3
development Nos. of trees within the plant premises
during this monsoon. Undertake is
referred as Annexure-2.
3. Revised water balance Revised water balance is referred as | 4
Annexure-3.
4, Submit Revised ETP & STP flow diagram | Revised ETP & STP flow diagram is | 6
referred as Annexure-4.
5. Carbon footprint reduction & Road map | Carbon footprint reduction & Road | 8
to achieve net zero carbon emission map to achieve net zero carbon
emission is referred as Annexure-5.
6. Justification for the Complaint against | Justification of the Complaint against | 10
project project is referred as Annexure-6.
7. Transfer of EC document to be submitted | Company has obtained Name change | 41

Amendment in EC vide letter No.
SEIAA/TN/EC/IND2/C.No.
14969/Amedment/2020 Dated: 06th
August 2020 (M/s. Sanmar Speciality
Chemicals Limited to M/s. Chemplast
Sanmar Limited). Name change
Amendment in EC letter & other
documents are referred as Annexure-
7.
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Annexure-1

Chemplast Sanmar Limited
SANMAR Sanmar Speciality Chemicals Divn,

44 Theertham Roac Bengal 635 105

Shootagin Taluk Krsshnagin Disinct Tarmal Nadu Indsa
Tel + 91 4344 253 005

WAV Sanmangroup.com

CIN U24230TN1O85PLCOT 1637

14 September 2023

UNDERTAKING

With reference to EAC meeting Agenda No. 65.4 dated 14" September 2023 and
subsequent discussion during the meeting that We, M/s. Chemplast Sanmar Limited.,
located at S.F No.5,7/1,2,3a,3b,8/1,2a, 2b,9/1,2,3,10/1,2,3a, 3b,4,12/1a, 1b, 13/1,
14/1a,2a, Suligunta Village, Berigai 635105, Shoolagiri Taluk, Krishnagiri District,
Tamil Nadu, India hereby solemnly undertake that we will use Brigquettes 250 M'T'/Day as
a Primary Fuel and incase of unavailability of Briquettes we will use Furnace 0il-98
MT /Day as an alternative fuel. However, we have agreed to replace the use of Furnace Oil

with greener fuel in the next 5 years after getting EC & NOC,

Thanking you,

For CHEMPLAST SANMAR LIMITED,

D o

v

[

Yogeeswara Basappa Gowda.
Senior Vice President — operations

Regd Office: 9 Cathedral Road Chennai 600 086 India

7

Responsitle Core"
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Annexure-2

Chemplast Sanmar Limited
SANNVIAR Sanmar Speciality Chemicals Divn.

44 Theertham Road Berigai 635 105
Shoolagin Taluk Krishnagin District Tamil Nadu India
Tel + 91 4344 253 005

Wy sanmargroup.com
O U24230TN1985PLE01 1637

14th September 2023

UNDERTAKING

With reference to EAC meeting Agenda No. 65.4 dated 14'% September 2023 and
subsequent discussion during the meeting that We, M/s. Chemplast Sanmar Limited.,
located at S.F No.5,7/1,2,3a,3b,8/1,2a, 2b,9/1,2,3,10/1,2,3a, 3b,4,12/1a, 1b, 13/1,
14/1a,2a, Suligunta Village, Berigal 635105, Shoolagiri Talulk, Krishnagiri District,
Tamil Nadu, India hereby solemnly undertake that we will plant additional 1000 Nos. of

trees within the plant premises in this monsoon (October 2023 to December 2023).

Thanking you,

For CHEMPLAST SANMAR LIMITED,

>
i

P s

Yogeeswara Basappa Gowda
Senior Vice President — operations

Regd Office: 9 Cathedral Road Chennai 00 D86 India

7

Resgonsibie Garg
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WATER CONSUMPTION:
Category Existing Proposed (Additional) | Total after Expansion
KL/day KL/day KL/day
(A) Domestic 12 88 100
(B) Gardening 37.5 93 130.5
(C) Industrial
Process 48 552 600
Washing 10 65 75
Boiler 927 1107
Cooling 180
Total (A+B+C) 287.5 1725 2012.5
WASTEWATER GENERATION:
Category Existing Proposed (Additional) | Total after
KL/Day KL/day Expansion
KL/day
A) Domestic 12 88 100
B) Industrial
Process 48 552 600
Washing 10 65 75
Boiler 10 20 30
Cooling
Total Industrial waste water | 68 637 705

» Total water requirement is 2012.5 KLD [Fresh water: 1207.5 KLD + Reuse: 805 KLD].
Out of that 207.5 KLD ground water for which NOC from CGWA available and remaining
1000 KLD applied to get from government water source.

» The total Industrial wastewater generation will be 705 KLD.

» Low COD stream: Low COD effluent will be treated through the conventional wastewater
treatment system and the pass through RO system.

» High TDS Stream: Neutralized concentrate effluent and rejects from RO will be
evaporated in multiple effective evaporator (MEE). The treated wastewater will be totally
recycled and the solid waste generated will be disposed to authorized TSDF (Common

disposal Facility).

» Domestic wastewater (100 KL/Day) will send to STP and Reuse in domestic and
gardening purpose after treatment.
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Total Proposed Water Balance Diagram

Total Water Consumption = 2012.5 KLD [Fresh water: 1207.5 KLD (Source: Ground Water and
Govn. water source) + Reuse: 805 KLD]

P
- A
<&
y <€
v N y

Process Washing Boiler & Cooling Domestic Gardening
600 KLD 75 KLD 1107 KLD 100 KLD 130.5KLD
v '
STP
100 KLD
: (Reuse in .
Steam Cooling domestic & :
generation Tower Gardening) | Total Reuse:
775 KLD 332 KLD 805 KLD [RO
Permeate :705
KLD
J +Domestic
y v treated waste
825 KLD 75 KLD 10 20 water: 100
(From KLD KLD KLD]
Process:600
KLD + RO
Reject: 225
KLD)
MEE
A 4 \ 4 y v
\ 4
ETP
930 KLD
RO
930 KLD
\ 4

RO Permeate

RO Reject 705 KLD

225KLD
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Revised ETP Flow Diagram
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Revised STP Flow Diagram
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STP Flow Chart
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Annexure-5

Details of carbon foot prints and carbon sequestration study
Scope 1 Emissions

Direct GHG emissions

a) Fossil fuel emissions:

. Total emissions (t CO2
Fuel type Fuel consumption ool et
LPG 143737 liter/year 223.811
Furnace Oil 35770000 kg/year 16847.67

Total Category 1 emissions (t COzeq. /year) | 17071.481

Biogenic emissions

Briquette 91250000 kg/year 1241

Total Category 1 emissions (t COz eq. /year) | 1241

Note: As per IPCC guidelines, biogenic emissions are excluded from direct emissions

Ref Factors: IGHGP tool Briquettes: 0.0136 kg CO, eq./kg
Furnace oil: 0.471 kg CO, eq./kg
LPG: 1.55709 kg CO, eq./kg

Scope 2 Emissions
Indirect GHG emissions due to purchased electricity

. Total emissions (t CO:
Category Consumption (kWh/ year) eq. /year)
Electricity 98112000 69659.520
Total Category 2 emissions (t COz eq. /year) 69659.520

Ref Factors: Database for Indian Power Sector
Electricity: 0.81 kg CO: eq./kwh

Road map to achieve net zero carbon emission

Chemplast Sanmar Limited (CSL) — Berigai has submitted Environmental clearance
application to MoEF & CC, Delhi for expansion from 1601.4 TPA to 20031.4 TPA.
The proposal was tabled in the 65t EAC meeting held on 14 Sep 23.
As a part of EIA report, CSL has provided estimated carbon emission in terms of
tCO2e for the proposed expansion. During the presentation to EAC, the committee
asked us to provide a road map to achieve net zero carbon emission. Accordingly
please find herewith our strategy towards achieving net zero carbon emission before
the year of 2043.

8
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The strategy for achieving the net zero carbon emission for the production capacity
of 20031.4 TPA in Chemplast Sanmar Limited — Berigai is given below,

Carbon emission estimated for current production capacity and proposed
expansion:

Carbon emissions are majorly from the usage fossil fuels (scope-1) for steam
generation and wusage of grid power (scope-2) for manufacturing activities.
Combined carbon emission of scope-1 and scope-2 for the production of 20031.4
TPA is around 17000 tCOZ2e per year.

Road map of Chemplast Sanmar Limited - Berigai to achieve net zero carbon
emission:

Following are the strategy going to execute and implement by CSL in the next 15 -
20 years to achieve net zero carbon emission.

a. Energy audits & implementation of its recommendations before 2025.

b. Implementation of ISO S0001-Energy management System before 2026.

c. Initiation of energy conservation measures and implementation based on
upgradation of technology/ opportunities.

d. Replacing of Furnace Oil with Biomass/ clean fuel technology for steam
generation in the next five years (before 2030). Hence carbon emission from
steam generation will zero.

e. We will invest in Solar/wind energy generation to meet up to 70% of our
requirement over the next 10 years.

f. CSL will increase the density of the existing green belt and develop needful
afforestation in the peripheral boundary of the plant premises to further
reduce the carbon footprint.

Chemplast Sanmar Limited — Berigai will invest, execute and implement the above
all strategies during the phase of expansion and put effort to achieve net zero
carbon emission in the next 15 to 20 years.
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Justification for the Complaint against project
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Sr. No.

Name and Address

Statement

Reply given by the project
proponent

S.P. Muthu Raman.

Social & Environment
Activists.

No : 204, Railway Feeder
Road, Sankar Nagar Post.
Tirunelveli District Tamil
nadu State - 627357.

Chemplast Sanmar Limited,
on 03-06-2022 obtained one
CTE Expansion
order(without Prior EC),
from the TNPCB ( to
expanded the production
activites from 1,081.4 MT to
1,601.4 MT per year).

MoEF Notification No. S.0.980-
(E), dated  21st  March,
2021allows to claim exemption
from obtaining Prior

Environment Clearance in respect
of any increase in production
capacity with or without any
change in (i) raw material-mix or
(ii) product-mix or (ii) quantities
within products or (ii) number of
products including new products
falling in the same category or
(iv) configuration of the plant or
process or operations in existing
area or in areas contiguous to the
existing area specified in the
environmental clearance of the
project.

Accordingly we have followed
the protocol and obtained No
Increase in Pollution Load
certificate and obtained CTE for
the Expansion.

In this CTE order, TNPCB
laid one important
condition.

" The unit shall comply all
the conditions, as
mentioned in the, No
increase in Pollution Load
Certificate, issued to the
unit, by PLAC,(vide Board's

LR.No. TNPCB/T6
/F.13598HSR/2021 dated :
17-03-2022), strictly

without any lapse".

" The unit shall undertake to
work out the pollution
loads, after commencing the
operation of product mix
and submit report to the
TNPCB", is one of the

The condition can be fulfilled
upon commencement of
production only.

CTO obtained now and upon
increasing production we will
ask a NABET approved
consultant to evaluate and
certify the same.

We have obtained the CTO in
Aug 23 and this is a testimony to
the fact that all conditions that
were to be fulfilled as per the
CTE were complied with.

10
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important condition, laid in
the PLAC certificate dated :
17-03-2022.

The above mentioned, (03-
06-2022 dated CTE)
condition since didn't
fulfilled, by the Chemplast
Sanmar Limited.

Further, the above
mentioned (03-06-2022
dated CTE) condition
compliance report also
didn't annexed in the EIA
report.

We have uploaded the final EIA
application and as part of it we
have attached the latest CTO.

Further, CTO for this
expansion (1,081.4 MT to
1,601.4 MT) also since
didn't issued by TNPCB.

TNPCB issued CTO (Air & Water)
in Aug 23. Copy attached.

Further, First expansion
proceedings, since didn't
completed, before that
Chemplast Sanmar Limited
illegally applied for second
expansion.

At this condition, Chemplast
Sanmar Limited, illegally
filed Prior EC application,
for  second expansion
(1,601.4 MT to 20,031.4 MT
per year).

The statement made by the
complainant is not correct and
our response is as under:
1. We applied through NIPL
route to expand from
1081.4 to 1601.4 TPA as

per the protocol
prescribed. (first
expansion)

2. We had obtained the CTE
in Jun 22 and CTO in Aug
23.

3. We had applied for
expansion to MoEF & CC
for further expanding the
capacity from 1601.4 TPA
to 20031.4 TPA in Dec 22.
Post that we received the
ToR in Dec 22. We also
conducted the public
hearing in May 12, 2023
and currently presenting
for the EC for the second
expansion.

4. There is no policy that
stops a proponent to seek
for an expansion when an
old approval is still under
execution

11




Copy of CTO & CTE

: LiFE
R/ \‘ﬂ gifeptyle for,

TAMIL NADU POLLUTION CONTROL BOARD

|

Category of the Industry :
CONSENT ORDER NO. 2307253222383 DATED: 18/08/2023.

PROCEEDINGS NO. TG/ TNPCB/F.002THSR/RL/HSR/A/2023 DATED: 18/08/2023

SUB: Tamil Nadu Pollution Control Board - CONSENT TO OPERATE FOR EXPANSION-I -M/s.
CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION |, S F.No.
5.7/1.2.3A.3B.8/1.2A.2B.9/1.2.3.10/1.2.3A.3B.4,12/1A,1B,13/1.14/1A,2A. SULIGUNTA village
Shoolamn Taluk and Krishnagir: District - Consent for operation of the plant and discharge of
cmissions under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended

i 1987 (Central Act 14 of 1981) ~Issued- Reg,

REF: 1. Board Proc. No. T&/TNPCB/F . 0027THSR/RL/HSR/A&W/2022 DATED: 03/06/2022.
2. Application No. 53222383 date: 05/07/2023 filed for CTO expansion under both Acts. |
3.IR.No : F.O027HSR/RL/JCEE-M/HSR/2023 dated 18/07/2023
4. Mainutes of TSC meeting dr:03.08.2023( Item No.216-23),

CONSENT TO OPERATE FOR EXPANSION is hereby granted under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereisafter reforred 10 as “The Act™) and the rules and orders made
there under to

The Director

M's CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION
SFNo STI23AIBET A 2B/ 2 3101 2 3A 3B A4 12/1A1B 131 14 1A2ZA
SULIGUNTA Village

Shoolagin Taluk

Krishnagin District.

Authorizing the occupier 1o operse the industrial plant in the Air Pollution Control Area as notified by the Government and 1o
make discharge of ton from the stcks/ch ¥S.

Thix is subject to the provisions of the Act, the mules and the orders made there wider and the tenus and conditions uworpotued
under the Specinl nnd General conditions stipulated 1 the Consent Order issued earlier and subject to the special di

This CONSENT 15 valid for the period ending March 31, 2028

For Member Secretary,
Tamll Nadu Pollution Control Board,
Chennal
To
The Dixector,

M CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION,
No. 9. CATHEDRAL ROAD.

H FLOOR. CHENNAI

P 600086

This is 7 d order, s not ey d 1

12
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Copy to:

1.The Comumissioner, SHOOLAGIRI-Panchayat Union, Shoolagin Taluk, Knishnagin District .
2. The Distnict Environmental Engineer, Tanul Nadu Pollution Control Board, HOSUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Vellore.

4. File

d order. Si is ot

13
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SPECIAL CONDITIONS

This consent to operate for Expansion 1s valid for operating the facility for the manufacture of

products (Col. 2) at the rate (Col. 3) mentioned below. An
1o be brought to the notice of the Board and fresh consent

‘y;ubanﬁf

in the products and its quantity has
obtamed.

Si.
No.

Description

Quantity

Unit

Product Details

PHYTO CHEMICALS
(1.Colchicine, 2. Thiocolchicoside)

1.4

Tons/Year

ORGANIC CHEMICALS (1.CHEA, 2.TAC, 3 AE
PHENOL, 4 4.CHLORO-BUTYL VERATRATE,
5. TR1600/TR1400, 6. SUBSTITUTED ARYL
ALKYL AMINE., 7. MEI'HYL 2 PHE
ISOBUTYRATE, 8 (4R)- 2- OXOOXAZOLIDINE
-4- CARBOXYLIC ACID (COX), 9.4-t
BUTYLPHENYLACETONITRILE, 10.1-
BROMO-3,5-DICHLOROBENZENE (DCBB),
11.4-CHLORO-2-NITRO BENZOIC ACID, 12.2-
4-BROMO PHENYL) PROPANOL (?PP) 13.2-
HLORO-5-CHLOROMETHYL-1,3-THIAZOLE

CCMT), 14. TETRACHLORO BUTYRIC ACID
TCBA), 15 1I0NOPHOR, 16 4-BROMO-2-
FLUORO HYDROXY BIPHENYL (BFB),
17.PARA METHYL PHENCYL CHLORIDE
(rPMPC) 18.SODIUM 4-(2,4-DICHLOR M-

OLUOYL)-1,3-DI METHYL -5-PYRAZOLATE
(MY710Na), 19. 2-TRIFLUOROMETHYL
BENZENE SULFONAMIDE (TBS

20 METHYL CARBAZATE, 21 TE LONE
IMINE, 22 DIAMIDE, 23. SULFONAMIDE 24 .5-
CHLORO—B-HYDROXY-QUINOLINE_#CHQ).
25.PHENYLGUANIDINE CARBONA E (PGC),
26.FE (1) ACETYL ACETANOATE

27 ANODE, 28 Cathode)

1600

Tons/Year

B;-Prmluct Dotulls L

1.

1.Dil. HYDROCHLORIC ACID

1050

?OTS/YOBI’

2.

2.Dil. SULPHURIC ACID

750

Tons/Year

This consent to operate for Expansion is valid for operating the facility with the below mentioned
enussion/noise sowrces along with the control measures mnd/or stack. Any change i the emission
source/control measures/change in stack height has to be brought to the notice of the Board and fresh
consent/ Amendment has to be obtained.

14
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Point source emission with stack :

Stack |Point Emission Source Alr pollution Stack belght | Gaseous Discharge
No. Control measures from Ground |in Nm3/hr
Level in m
1 Scrubber at Plant - | Wet Alkali 6.1 35715.214
(Existing)} Scrubber,stack
2 Scrubber at Plant - Il Wet Alkali 17 35528 924
(Existing) Scrubber stack
3 Scrubber at Plant - Il Wet Alkali 17 35528.924
(Existing) Scrubber stack
4 Scrubber at Plant - Il Wet Alkali 15 35715.214
(Existing) Scrubber,stack
5 Absorber at Plant -1 Wet Alkali 4
(Existing) Scrubber,stack
B Scrubber at R & D plant Two stage wet 12 35892 46
(Existing) alkalt
scrubber stack
7 Phyto Plant Scrubber Woet Alkali 19 11106.18
(Process) (Existing) Scrubber stack
8 Scrubber at Plant - || Wet Alkali 15 34273728
(Existing) Scrubber stack
9 Scrubber at Pilot Plant Wet Alkali 6.1 24205.255
(Existing) Scrubber, stack
10 Scrubber at Plant - IV Wet Alkali 17 800
(Existing) Scrubber stack
1 Scrubber at Plant - IV Wet Alkali 17 8600
(Existing) Scrubber stack
12 Scrubber at Plant - IV Wet Alkali 17 416
(Existing)} Scrubber stack
13 Boiler- 9MT/Hr (Existing) Mechanical Dust 40 58362913
Collector, Stack |
14 D.G Set (600 KVA) Stack 12 7080
(Existing)
15 D.G Set (600 KVA) Stack 12 7080
(Existing)
16 D.G Set (750 KVA) Stack 12 10870
(Existing)
17 D.G Set (320 KVA) Stack 88 8302
(Existing)
18 Thermic Fluid Heater Stack 9 10194 798
(Existing)
19 Scrubber at Plant - V Wet scrubber with | 17 416
(Proposed) stack
20 Scrubber at Plant - V Wet scrubber with | 17 416
(Proposed) stack
21 Scrubber at Plant - V Wet scrubber with | 17 8000
(Proposed) stack
22 Scrubber at Plant - V Wet scrubber with | 17 5950
(Proposed) stack
23 D.G Set (600 KVA) Stack 12 7080
(Proposed)
24 D.G Set (600 KVA) Stack 12 7080
(Proposed)
25 Thermic Fluid Heater Stack 9 101948
(Proposed)
11 Fugitive/Nolse emlssion :
SL Fugitive or Nolse Emisslon | Type of emlission Control
No. sources measures
1 FBD(2Nos) Noise Bag Filter
This ts  order. S s oot 2
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Compressor

Noise

PPE

bl

MEE

Noise

PPE

DG Set(4Nos)

Noise

Acoustic
enclosures
with stack

ETP Blower

Noise

Silencers
and Bellow
with Acoustic
Enclosures

3(a). The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder -
SL | Parameter Unit Tolerance limits (1) (2) (3) 4 (5
No. | [(6)

3(b) The Ambient Airin the industnal plant area shall not contam constituents i excess of the tolerance
lits prescnibed below
SL. | Pollutant Time Weighted | Unit Tolerance Limits
No. Average Industrial, Ecologically

Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
1. Sulphur Dioxide | Annual microgram/m3 50 20
(502) 24 hours microgram/m3 80 80
2, Nitmgen Dioxide | Annual microgram/m3 40 30
(NO2 24 hours microgram/ma3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 howrs microgram/ma3 100 100
10 micro M) or
M10
4, Particulate Matter | Annunal microgram/ma3 40 40
(Size Less than |24 hours microgram/m3 60 60
2.5 microM ) or
PM2.5
S, Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
SL. | Pollutant Time Weighted | Unit Tolerance Industrial,
No. Average Limits Residential,
Rural and other
area
Ecologically
Sensitive Area
(notified by
Central Govt.)
6. Lead (Pb) Annnal microgram/m3 0.5 0.5
24 howrs microgram/m3 1.0 1.0
7. Carbon 8 Howrs mihgram/m3 02 02
Monoxide (CO) |1 How miligram/m3 04 04
8 Ammonia (NH3) | Annual microgram/ma3 100 100
24 hours microgram/m3 400 400
9. Benzene (C6HG6) | Annual microgram/m3 5 h)
10. BBc‘lal;;)(O) Pyrene | Anmual nanogram/ma3 01 01
(
—particulate phase
only
11. | Arsemc (As) Annual nanogram/ma3 06 06
12. | Nickel (N1) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:
Limits in L.eq-dB(A) Day Time Night Time
ResidentialArea 55 45

This 1s iy 8 d order. Sig is not d 3
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All units of the Air pollution conirol measures shall be operated effictently and continuously so as o
achieve the standards prescribed in S1. No.3 above

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
apr pollution control equipment or change the raw masterial or manufacturing process resulting in
change m quality and/or quantity of etmssions without the previous wntten permission of the Board

The occupter shall maintain log book regarding the stack monitonng system or operafion of the plant
or any other particulars for each of the unit operations of awr pollution control systems to reflect the
working condition which shall be fumished for verification of the Board officials during inspection.
The occuprer shall at his own cost get the samples of enussion/mr/noise levels collected and analyzed
by the TNPC Board Laboratory once i every 6 months/'once in a year/penodically for the parameters
as prescnbed.
Any upset condition in any of the plants of the factory which is likely to result in increased emissions
result i violation of the standards mentioned in SENo.3 shall be reported to the Member
Sectetary / Joint Clhuef Envirommental Engineer-Momtoring and the concerned District/Assistant
Envitonmental Engineer of the Board by e-mail mnmediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent er and from time to time without any neghigence The occupier shall be liable for sction as
per provisions of the Act m case of non complinnee of any order/directions issued.

Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/MNational Bio Diversity Authority if the unit 15 using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002

The industries shall take all efTorts 10 use and popularize “"Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request then employees to adopt “Mission
LiFE™ action points and document the same and furnish half yearly report to Board.

Additional Conditions:

I The umit shall o})crn)e and mmmtain the existing APC measwes efficiently and continuously so as 1o
bring the quality of emssion to satisty the NAAQ/SM /ANL standards as prescribed by the Board and
also unit establish the prop 1 emission sonrces as mentioned in the application with APC measures
only after getting CTE Expansion from the Board

2. The unit shall maintain Online Continuous Emission Monitoring System {(OCEMS) attached to
boiler & Thermuc Fluid Heaters & process stacks properly to ensure continnons connectivity with
CAC of TNPCB/CPCH server for iy of enu data of PM, SO2 and HCON without auy
mterruplion

3. The unit shall ensure the online connectivity with Care A Centre of TNPCB, Chennat/CPCB to
provide proper (]uality data at all fimes.

4. The unit shall comply with emission standards as presenbed in MOEF &CC ponification dated
25082014 and 09.05.2016.

5. The Industry shall comply with the standards prescribed n the MoEF & CC Notification GS.R.
S410(E) dated: 6.08.2021 as amended i respect of Pharmaceuticals industiies

6. The unit shall contmue to develop green belt within the premises.

7. The unit shall comply with the provisions contained in this Ministry’s OM vide F No. 22-65/2017-
IA T dated Ist May 2018, as applicable, regarding Corporate Enviy Resy ibily

8. The umt shall comply all the conditions ns mennhoned in the ‘No mcrease m Pollution load’
cerificate issued to the unit by PLAC vide Bowd's Lr. No. TNPCB/T6/F.13598 HSR/2021/dated:
17.03.2022 strictly without any lapse.

9. The unit shall ensure and comply with CPCB directions dated 05/02/2014 and 27/07/201 5.

10. The unit shall continue to develop adequate green belt wiath thick canopy within the premises, so as
to attepuate mir and noise pollution finnish the exact green belt area ear marked/developed as per
norms 1o the unit premuses and furnmish photographs along with latitude and longitude co-ordinates,
11T case of revision of consent fee by the Government, the unit shall remit the difference i amount
within one month from the date of notification, failing to rexmt the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law

For Member Secretary,
Toamd Nadu Pollution Control Board,
Chennst

This s comp d onder. S| s Dot req 4 5
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent 1s given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, n the
agp‘l‘icatlon will also be ground for review/vanation/revocation of the Consent Order under Section 21
of the Act

The conditions imposed shall continue i force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall mamtain an Iuspection Register in the factory so that the inspecting officer shall
record the details of the observations and mstructions issued to the unit at the time of mspection for
adherence.

The occupier shall provide and maimtain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuons operation of all pollution
control equipments to ensure comphance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory af any fime.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site,

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated 1 a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipiments, location of inspection chambers and sampling port holes shall be
made easily accessible at all tume.

In case of any episodal discharge of emmssion, the mdustry shall take mumediate action to bring down
the enussion withm the lmits preseribed by the Board.

1f applicable, the occupier has to complg with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The 1ssuance of this consent does not authorize or approve the construction of any physical structures
fr t";salmcs or the undertaking of any work in any natural watercourse or in Government Poromboke
ands.

The 1ssuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation

The occupier shall forth with keep the Board mformed of any accident of unfore¢seen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged mto stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improveinents or otherwise the Board is of opinion that all or any of the
conditions referred to above requires vanation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any gg’ such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended 1 Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there 1s any change in the name of the company alone, the occupier shall inform the same with
rclcv'snl documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
mspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennal

** This consent order 1s computer generated by OCMMS of TNPCB and no signature is needed**

This is I & d order,

s not required. T
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TAMIL NADU POLLUTION CONTROL BOARD

Category of the Inxustry -

CONSENT ORDER NO. 2307153222383 DATED: 18/08/2023.

PROCEEDINGS NO.T6/TNPCB/F.0027HSR/RL/HSR/W/2023  DATED: 18/08/2023

SUB: Tamil Nadu Pollution Control Board ~-CONSENT TO OPERATE FOR EXPANSION-I -M/s.
CHEMPLAST SANMAR LIMITED-SANMAR SPECTALITY CHEMICALS DIVISION |, S.F.No,

S, 71,23A3B,8/1,2A,2B.9/1,2,3,10/1,23A 3B 4, 12/1A1B,13/1, 14/1A 24 SULIGUNTA village
Shoolagm Taluk and Kmhnagm District - Consent for the operation of the Mplam and discharge of
-n;{e and/or trade effluent under Section 25 of the Water (Prevention and Control of Pollution)

Act, 1974 as amended in 1988 (Central Act 6 of 1974) - Issued- Reg.

REF: 1. Board Proc. No. TG/ TNPCB/F.0027THSR/RIVHSR/A&W/2022 DATED: 03/06/2022.
2 Application No. $3222383 date: 05/07/2023 filed for CTO expansion under both Acts.,
3. TR No : F.002THSRRLJCEE-M/HSR/2023 dated 18/07/2023
4. Minutes of TSC meeting di:03.08 2023( Item No.216-23).

CONSENT TO OPERATE FOR EXPANSION is hereby grauted under Section 25 of the Water (Prevention and Control of

Pollution) Act, 1974 as mmended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act™) and the mules and orders made
there under to

The Director,

Ms . CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION
SFNaS7123A3BNIZAZBYI 23 I0WE23A3BAIVIAIB IVLIVIAZA,
SULIGUNTA Village,

Shoolagin Taluk,
Krishisgin District

Authornsang the occupier to uake discharge of sewage md Jor trade effluent.
This is subject to the provisions of the Act, the mles and the orders made there under and the terms and conditions incorporated
under the Spectal and General canditions stipulated @ the Consent Ovder pssued earlier and subject to the special conditions anmexed.

This CONSENT is valid for the period ending March 31, 2028

For Membey Secyetary,
Tumll Nadu Pollution Control Board,
Chennad
To
The Director,
M's CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION,
No. 9, CATHEDRAL ROAD,
I FLOOR, CHENNAI
Pin: 600086

This s conguser go o order. Sign. # not d 1
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Copy to:

1 The Commissioner. SHOOLAGIRI-Panchayat Union, Shoolagin Taluk, Krishnagin Distriet |
2. The Distnict Envirommental Engineer. Tamil Nadu Pollution Coatrol Board. HOSUR.

3. The JCEE-Monitoring. Tuml Nadu Pollution Contrel Board, Vellore.

4. File

e rre—

This w comy w i order, Ki ool required. 2
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SPECIAL CONDITIONS

This consent to operate for Expansion is valid for operating the facility for the manufacture of
products (Col. 2) at the rate (Col. 3) mentioned below. Any change n the products and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtamed.

SL Description Quantity Unit
No.
___Product Details o .
1. | PHYTO CHEMICALS 14 Tons/Year
(1.Colchicine, 2. Thiocolchicoside)
2. | ORGANIC CHEMICALS (1.CHEA, 2.T4C, 3.AE | 1600 Tons/Year

PHENOL, 4. 4-CHLORO-BUTYL VERATRATE,
5.TR1600/TR1400, 6. SUBSTITUTED ARYL
ALKYL AMINE, 7. METHYL-2 PHENOXY
ISOBUTYRATE, 8.(4R)- 2- OXOOXAZOLIDINE
-4- CARBOXYLIC ACID (COX), 9.4-t
BUTYLPHENYLACETONITRILE, 10.1-
BROMO-3,5-DICHLOROBENZENE (DCBB),
11.4-CHLORO-2-NITRO BENZOIC ACID, 12.2-
(4-BROMO PHENYL) PROPANOL (BPP), 13.2-
CHLORO-5-CHLOROMETHYL-1,3-THIAZOLE
CCMT), 14 TETRACHLORO BUTYRIC ACID
TCBA), 15.10NOPHOR, 16.4-BROMO-2-
LUORO HYDROXY BIPHENYL (BFB),
17.PARA METHYL PHENCYL CHLORIDE
(PMPC), 18.SODIUM 4-(2,4-DICHLOR M-
TOLUOYL)-1,3-DI METHYL -5-PYRAZOLATE
MY710Na), 19.2-TRIFLUOROMETHYL
ENZENE SULFONAMIDE (TBSA),
20 METHYL CARBAZATE, 21. TETRALONE
IMINE, 22.DIAMIDE, 23. SULFONAMIDE, 24.5-
CHLORO-8-HYDROXY-QUINOLINE (CHQ),
25 PHENYLGUANIDINE CARBONATE (PGC),
26.FE (Ill) ACETYL ACETANOATE,
27 ANODE, 28.Cathode)

By-Product Details. :
1. | 1.Dil. HYDROCHLORIC ACID 1050 Tons/Year

2. | 2.Dil. SULPHURIC ACID 750 Tons/Year

This consent to operate for Expansion 1s valid for aﬁeranng the facility with the below mentioned
rmitted outlets for the discharge of sewage/trade effluent. Any chauge i the outlets and the quantity
s to be brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. | Description of Outlet Maximum daily discharge |Point of disposal
In KLD
Effluent Type : Sewage
1. TSewage l 12.0 ] On Industrys own land
Effluent Type : Trade Effluent
2 ] Trade effluent 68.0 Reuse to Cooling Tower
Makeup

ge cﬂllem discharge shall not contain constituents in excess of the tolerance Limits as laid down
eunder

Thiss 45 coup pet d order. Signa Is not required. 3
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Si. Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
No, Sewage Trade Effluent
1 1
1. |pH ; Swo $5109
2. |Temperature o’ - g::lele?lo: s
above the
receiving
water
lemperatioe
3 |Paricle size of Suspended |- - shall pass 850
ids micron IS
sieve
4. |Toral Suspended Solids mg/l 30 100
5. |Total Dissolved sohids mg/l - 2100
(mornzanic)
6 |O1l & Grease el - 10
7. |Biochemical Oxygen mg/l 20 10
Demand (3 days at 270C)
8§ [Chemical Oxygen Demand  Jmg/) - 250
9 |[Chloride (as C1) gl - 1000
10. |Sulphates (as SO4) mg/l - 1000
11 |Total Residual Chlorine mgl - 1
12 [Amumomcal Natrogen (as N) g/l - S0
13 Irc;nl Kicldahl Nitrogen (as |mg/l - 100
14 |Free Amunonis (as NH3) mgl - s
15. |Arsenic (as As) mg'l - 0.2
16, [Mercury (as Hg) mg'l - 0.01
17. |Lead (as Pb) mg/l < 0.1
18. |Cadminnyas Cd) mg/l - 2
19, |Hexavalent Chromum (as  [mg/] - 01
C1+6)
20, |Total Chyomium (as Cr) mg/l - 2
21. |Copper (as Cu) mg/l - 3
22. |Zwnc (as Zn) g/l - 1
23 |Selenium (as Se) mgl - 0.05
24. |Nickel (as Ni) mg/) - 3
2% |Boron (as B) mg'l - 2
26. |Percent Sodiun % - R
27. |Resicual Sodivm Carbonate |[mg/l - -
28, |Cyamde (as CN) mgl - 02
29 |[Fluoride (as F) mgll - 2
30. |Dissolved Phosphates(as P) |mg/l - s
31. [Sulphide (as S) mgl - 2
32 |Pesticides mg/l -
33 5’;‘;‘,‘;’3‘“ gonvouuds (as mgl - 1
34. |Radioactive matenals n) nicro - 10-7
a8 emift curie/ml
35, |Radioactive materials b). micro - 10-6
Betn emilters
|36, |Fecal Coliform MPNA10Om! |- -

All units of the sewage and Trade effluent

contmuously so as to achieve the standards prescribed in SI No. 3 above or to achieve the zero

discharge of effluent as applicable.

treatment plants shall be operated effictent]

i

and
quad

Thisis ¢
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The occuprer shall mamtam the Eleciro Magnenie Flow Meters/water Meters installed ar the let of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a.  Industrial Cooling, Spraying in mine pits or boiler feed.

b, Domestic purpose,

¢ Process,

The occupier shall mamtain the Electro Magnetic Flow Meters with computer recording mirangement
for measurg the quamtty of effluent generated and teated for the monitormg purposes of the Act

Log book for each of the unit operations of ETP have to be maintamed to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed 1o assess
effluent quantity and the same shall be furmshed for verification of the Board officials during
mspechion.

The occupier shall at lus own cost get the samples of effluent/su face water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory penodically .
Any upset condition in any of the plants of the factory which is, likely to result w increased effluent
discharge and result in violation of the standards mentioned m S1. No. 3 above shall be reported 1o the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the councerned
Distnict/Assistant Environmental Engmeer of the Board by e-mml immediately and subsequently by
Post with fill details of such upset condition.

The occuprer shall always comply and carryout the order/shirections issued by the Board in thas
Consent Order and from tune to tune without any negligence. The occupier shall be hable for action as
per provisions of the Act in case of non compliance of any order/directions ssued.

al\c occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
ectare

The occupier shall provide and maintain rain water harvesting facilities

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated

into storm water deain ot any point of tune.

In ;:;dcasz:r zero hquid discharge of effluent units, the occupier shall adhere the following conditions

as d under .

1). The occupter shall ensure zero hiquid discharge of effluent, thereby no discharge of untreated /

teated effluent on land or wnto any water bodies either inside or outside the premises at any point of

time.

ii) The _ocanict shall operate and maintain the Zero liquid discharge tfreatinent components

comprising of Primary. Secondary and tertiary treatment systems at all times and ensure that the RO

permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject manngement system ensuring zero hiquid discharge of effluents in the
remises

!’m The occupier shall operate and mamtain the reject nmnn?cmcnl system effectively and recover the

salm from the system which shall be rensed mn the process 1f reusable or shall be disposed off as ETP

sludge.

iv) In case of fatlure to achieve zero d:wcharEc of effluents for MIK reason, the occupier shall stop 11s
roduction and operations forthwith and shall be reported to the Member Secretary/Joint Chief
“nvironmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of

the Board by e-mail inunediately and subsequently by Post with full details of such upset condition.

v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment

system can perform effectively for achieving zero discharge of effluents

Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) fiom the Tamil Nadu Bio Diversity Board
/National Bio Daversity Authority if the untt 1s using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002,

The industries shall take all efforts to use and populanze “Mission LIFE” logo and mascot wluch 1s
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE" action points and document the same and fumish half yearly repornt 1o Board.

Additonal Conditions:

This s ¥ v orcler N g - ] .
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1. The unit shall operate and mamtam the STP efficiently and continuously so as to achieve the
standards as prescribed by the Board
2. The unit shall operate and maintain the ETP, RO, RMS (MEE & ATFD) efficiently and
continuously so as to achieve the standards as prescnbed by the Board and to achieve the ZLD at all
times.
3. The unit shall ensure that the entire treated sewage shall be used for gardening purpose within the

emises

gf]’hc umt shall ensure the online connectivity with WQW, of TNPCB, Cheanat to provide proper
quality data at all tunes.
5. The unit shall ensure that ten EMFMs provided at ETP, RO and RMS (1.Concentrate waste inlet, 2.
Lean waste mlet, 3. MEE Feed, 4. MEE condensate, 5. ATFD condense, 6 ETP feed, 7. Anacrobic
feed, 8. RO feed, 9. RO permeate, 10, RO reject) and STP inlet are maintained and data transmitted
contmuously to Water Quality Watch of TNPCB / CPCB portals properly for continuous monitoring
of flow. The unit shall also maintain surveillance camera at treatment area with connectivity for
ensuring ZLD of trade effluent.
6.The unit shall comply all the conditions as mentioned in the '‘No increase in Pollution load
‘Certificate 1ssued to the unit by PLAC vide Board’s Lr. No. TNPCB/T6/F. 13598 HSR/2021/dated;
17.03.2022 strictly without any lapse.
7.The Industry shall comply with the standards prescribed in the MoEF & CC Notification GS.R
S410(E) dated: 6.08.2021 as amended in respect of Pharnmaceuticals industries.
8. The unit shall obtain revised Authorization under HOWM Rules, 2016 for the handling &
management of mixed salt generation from ATFD, Off-Specification products & Date-expired
products etc within one month. It shall be ensured that HWs such as Off-Specification products &
Date-expired products are disposed scientifically in safe manner with valid penmission of TNPCB.
9. The unit shall have vahd permission from Competent Authonty for drawl of ground water from bore
well to meet its raw water requiremnents and adopt reuse of treated sewage to extend possible to reduce
raw water consumption. Water audit shall be conducted in this regard & fumished to TNPCB

10. The unit shall comply with the provisions contained i this Mimstry ‘s OM vide F.No. 22-652017-
TA 11 dated 1st May 2018, as applicable, regarding Corporate Environment Responsibility
11.The unit shall not use ‘use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic umbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irespective of thickness, within the
industry premises. Instead it shall encourage use of eco ﬁ'icudl{ alternative such as banana leaf, areca
nut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.,

121 case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification, failing to remit the consent fee, this consent order will
be wathdrawn without any notice and further acthon will be mtiated agamst the umt as per law.
13. The umt shall furmsh half yearly comphance status of conditions stipulated in Consent to Operate
Expansion issued under Water Act and Air Act.

For Member Secretary,
Tamil Nadu Pellution Coniral Board,
Chennal

This Is conyp

genernted order, Sign ot rquaed. 6
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
pa{lliculars ensuring that there is no change in Production quantity and change in sewage/Trade
eftluent.

This Consent 1s ssued by the Board in consideration of the particulars given m the application. Any
chauge or alteration or devistion made m actual practice from the particulars furnished w the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such vanation as deemed it for the purpose of the Act.

The consent conditions imposed in this order shall continue m force until revoked under Section
27(2) of the Act.

Afler the 1ssue of thus order, all the “Consent to Operate” orders 1ssued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and mstructions issued to the unit at the time of mspection for
adherence

The occupier shall provide and maintain an alternate power supply along with se[{mnte energy meter
for the Effluent Treatment Plant sufficient o ensure continuous operation of all pollution control
equipments to maintain comphance,

The occupier shall provide all facilities to the Board officials for mspection and collection of samples
in and around the factory at any time

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty contmners, residues, sludge mcluding
that from air pollution control equipments collected within the Yreuxises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect. treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous \Vnslcse&anagcmeul. Handhing and Transboundary Movement) Rules, 2008,

The occupier shall mamtam good house-keeping within the factory premuses.

All pipes, valves, sewers and drams shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
mlo any waler sources.

The occu?ict shall ensure that solar Evaporation pans shall be constructed n such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable)

'I‘lnng occupxlc: lshall furnish the following retums m the prescnbed formats to the concerned Distnict
office regularly

a) Monlﬁ‘y wafcr consumption retumns of each of the purposes with water meter readings m Fonu-I on
ot before 5th of every month.

b) Yearly return on Hazardous wastes generated and accumulated for the persed from Ist Apnl to 31st
Masch i Form-4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from st April to 31st March i Form -V before the
end of the subsequent 30th September of every year(if apphcable),

If applicable, the occupier has to comply with the provisions of Public Luability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.,

The issuance of this consent does not authorize or approve the construction of any physical structures
(l:‘r fgscililies ot the undertaking of any work in any natwal watercourse or in Governnient Poromboke
n

The issuance of this Consent does uot convey any propesty right in either real personal property or any
exclusive pnvileges, nor does it authorize any mjury to private proper?' or Government property or
any invasion of personal rights nor any infiingement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxions or polluting matter or emissions are bemg discharged into stream or well or air
as a result of such discharge, water or air 1s being polluted.

If due to any technological improvements or otherwise the Board 1s of opinion that all or any of the
conditions referred to above requires vanation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of bemg heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
Var Ie(l

This #s cosnp e 4 order. Sigs 5ot required. T
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In case there is any change in the constitution of the management, the occupier of the new

management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,

as amended in Form-IT alongwith refevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
chlc\tf;ut documents mmmediately and get the necessary amendments for the change of name from the
oard,

Thie occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board

For Member Secretary,
Tamil Nadu Pollution Control
Chennal

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed**
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Category of the Industry -
gory vy 7/;.,_
N (DD i
e T e
CONSENT ORDER NO. 2206241783392 DATED: 03/06/2022,

PROCEEDINGS NO.T6O/ITNPCB/F.O02THSR/RL/HSR/A/2022  DATED: 03/06/2022

SUB: TNPC Board-Consent for Establishment FOR EXPANSION- I CHEMPLAST SANMAR
LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION . S.F. No.
S.7/1,23A 3B S8/ 1.2A2BY 1.2 3 1071 23A 3B 4 12/1AIBI3/LIA LA A, SULIGUNTA Village,
Shoolagin Taluk. Krishnagin District- l‘ot the eslablisluueut or take steps to establish the industry for
Expansion under Section 21 of the Au{Prevention and control of Pollution)Act. 1981, as amended m
1987 (Central Act, 14 of 1981 )-Issued- Reg.

REF: 1. Unit’s Applicaton for CTE (exp) dated: 01.04.2022

1
2. IR No : FOO2THSR/RIL/JCEE-M/HSR/ 2022 dated 30/05/2022
3. Board’'s (Technical Sub Committee) Resolution No, 196 « GS5(revised) dr. 13.052022

Consent 10 establish or ke steps 10 establsh for Expansion 1s hereby granted under Sectron 21 of the Asr (Prevennion and control
of Pollution) Act, 1981, as amended 1 1987 and the Rules and Orders made there under to

The Darector,
M/'s CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION

Authonzing occupier to establish or take steps to establish the industry in the site mentioned below.

SFNo5 71 23A3B812A2B9/1 231011 23A3B 4 1V1A B 131 14/1A 2A,
SULTGUNTA Village,

Shoolagm Taluk.

Krishoagit Distrsct

This Consent 1o establish for Expansion 1s vahd upto March 31, 2027 _ or ull the industry obiains consent 10 operate under
Sectron 21 of the Awr (Prevention and control of Pollution) Act, 1981, as amended 10 1987 whichever 15 earlier subject to special and
general conditions enclosed.

JOSEPHINESAHAYARAN| Dby ssncd by JOSEPHOESAHATARAN

For Member Secrwtary,
Tamil Nadu Pollution Coutrol Board,
Clhennai
To
The Derector,
Mis CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION,
No 9 CATHEDRAL ROAD,
I FLOOR.CHENNAL
Pun: 6000386
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Copy to:

1 The Comnussioner, SHOOLAGIRI-Panchayat Umon, Shoolagin Taluk, Knshonagn Distnct
2 The District Environmental Engmeer, Tanmul Nadu Pollution Control Board, HOSUR

3 The JCEE-Monitoning, Tnmul Nadu Pollution Control Board, Vellore

4. File
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SPECIAL CONDITIONS

This consent to establish for Expansion i1s valid for establishing the facility for the manufacture of
products/byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the
product/byproduct and its quantity has to be brought to the notice of the Board and fresh consent has
to be obtained.

SL

No.

Description

Quantity

Unit

Product Details

1.

PHYTO CHEMICALS
(1.Colchicine,2. Thiocolchicoside)

14

Tons/Year

2.

ORGANIC CHEMICALS (1.CHEA, 2.T4C, 3.AE
PHENOL, 4.4-CHOLO-BUTYL VERATRATE,
5 TR1600/TR1400, 8.SUBSTITUTED ARYL
ALKYL AMINE, 7.METHYL-2 PHENOXY
ISOBUTYRATE, 8.(4R)- 2- OXOOXAZOLIDINE
-4- CARBOXYLIC ACID (COX), 9.4-t
BUTYLPHENYLACETONITRILE, 10.1-
BROMO-3,5-DICHLOROBENZENE (DCBB),
11.4-CHLORO-2-NITRO BENZOIC ACID, 12.2-
(4-BROMO PHENYL) PROPANOL (BPP), 13.2-
CHLORO-5-CHLOROMETHYL-1.3-THIAZOLE
(CCMT), 14 TETRACHLORO BUTYRIC ACID
gCBA). 15.IONOPHOR, 16.4-BROMO-2-
LUORO HYDROXY BIPHENYL (BFB),
17.PARA METHYL PHENCYL CHLORIDE
PMPC), 18.SODIUM 4-(2,4-DICHLOR M-
OLUOYL)-1,3-DI METHYL -5-PYRAZOLATE
gMY710Na). 19.2-TRIFLUOROMETHYL
ENZENE SULFONAMIDE (TBSA).
20.METHYL CARBAZATE, 21. TETRALONE
IMINE, 22.DIAMIDE, 23.SULFONAMIDE, 24.5-
CHLORO-8-HYDROXY-QUINOLINE {(CHQ),
25.PHENYLGUANIDINE CARBONATE (PGC),
26.FE é)lll) ACETYL ACETANOATE.
27.ANODE, 28.Cathode)

1600

Tons/Year

By-Product Details

1.

1.Dil. HYDROCHLORIC ACID

1050

Tons/Year

2.

2.Dil. SULPHURIC ACID

750

Tons/Year

This consent to establish for Expansion is valid for establishing the faciliry with the below mentioned
emission/noise sources along with the control measures and/or stack Any change in the emission
source/control measures/change in stack height has to be brought to the notice of the Board and fresh
consent has to be obtained if necessary.
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Point source emission with stack :

Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures from Ground |in Nm3/hr
Level in m
1 Scrubber at Plant - | Wet Alkali 6.1 35715.214
(Existing) Scrubber,stack
2 Scrubber at Plant - | Wet Alkali 17 35528.924
(Existing) Scrubber,stack
3 Scrubber at Plant - | Wet Alkali 17 35528.924
(Existing Scrubber,stack
4 Scrubber at Plant - || Wet Alkali 15 35715.214
(Existing) Scrubber,stack
5 Absorber at Plant - Wet Alkali 4
(Existing) Scrubber,stack
6 Scrubber at R & D plant Two stage wet 12 35892.46
(Existing) alkali
scrubber,stack
7 Phyto Plant Scrubber Wet Alkali 19 11106.18
(Process) (Existing) Scrubber,stack
8 Scrubber at Plant - |l Wet Alkali 15 34273.728
(Existing) Scrubber,stack
9 Scrubber at Pilot Plant Wet Alkali 6.1 24205.255
(Existing) Scrubber,stack
10 Scrubber at Plant - IV Wet Alkali 17 800
(Existing) Scrubber,stack
) Scrubber at Plant - IV Wet Alkali 17 8600
(Existing) Scrubber,stack
12 Scrubber at Plant - IV Wet Alkali 17 416
(Existing) Scrubber,stack
13 Boiler- 9MT/Hr (Existing) Mechanical Dust 40 58362.913
Collector, Stack
14 D.G Set (600 KVA) Stack 12 7080
(Existing)
15 D.G Set (600 KVA) Stack 12 7080
(Existing)
16 D.G Set (750 KVA) Stack 12 10870
(Existing)
17 D.G Set (320 KVA) Stack 9.8 8302
(Existing)
18 Thermic Fluid Heater Stack 9 10194.798
(Existing)
19 Scrubber at Plant - V Wet scrubber with | 17 416
(Proposed) stack
20 Scrubber at Plant - V Wet scrubber with | 17 416
(Proposed) stack
21 Scrubber at Plant - V Wet scrubber with | 17 416
(Proposed) stack
22 Scrubber at Plant - V Wet scrubber with | 17 416
(Proposed) stack
23 D.G Set (600 KVA) Stack 12 7080
(Proposed)
24 D.G Set (600 KVA) Stack 12 7080
(Proposed)
4
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25 Thermic Fluid Heater Stack =] 10194.798
(Proposed)
11 Fugitive/Noise emission :
SL Fugitive or Noise Emission Type of emission Control
No. sources measures
L5 FBD{2Nos) Noise Bag Filter
2. Compressor Noise PPE
3. MEE Noise PPE
4. DG Set(4Nos) Noise Acoustic
enclosures
with stack
5. ETP Blower Noise Silencers
and Bellow
with Acoustic
Enclosures

Special Additional Conditions:

The unit shall mstall the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002,

Additional Conditions:

1. The unit shall operare and manufacture the products as per the existing consented quantity (Annual
production should be within the consented capacity) till getting CTO Expansion from the Board and
also the unit shall start their construction and other establishing activities towards expansion only after
getting CTE Expansion from the Board.
2. The unit shall operate and maintain the existing APC measures efficiently and continuously so as to
bring the quality of emission to satisfy the NAAQ/SM /ANL standards as prescribed by the Board and
also umit establish the proposed emission sources as mentioned m the application with APC measures
only after getting CTE Expansion from the Board
3. The unit shall ensure the online connectivity with Care Air Centre of TNPCB. Chennai/CPCB to
provide proper quality data at all times for the existing.
4. The unit shall comply with emission standards as prescribed in MOEF &CC notification dated
25.08.2014 and 09.05.2016.
5. The unit shall continue to develop green belt within the premises.
6. The unit shall comply with the provisions contained in this Ministry’s OM vide F.No. 22-65/2017-
IAIT dated Ist May 2018, as applicable. regarding Corporate Environment Responsibility.
7. The unit shall comply all the conditions as mentnioned in the ‘No increase in Pollution load’
certificate 1ssued to the unit by PLAC vide Board’s Lr. No. TNPCB/T6/F.13598 HSR/2021/dated:
17.03.2022 smictly without any lapse.
8. The uait shall ensure and comply with CPCB directions dated 05/02/2014 and 27/07/2015.
9. The unit shall continue to develop adequate green belt with thick canopy within the premises, 50 as
1o attenuvate air and noise pollution furmish the exact green belr area ¢ar marked/developed as per
norms in the unit premises and furnish photographs along with latitude and longitude co-ordinates
10.The unit shall iable to pay the consent fee and shall remur the difference

i amount in case of any revision of consent fee by the Government.
1 1. The unit shall not evoke any complamt from the nearby public due to its

establishment activity
12.In case of revision of consent fee by the Government. the unit shall remit

the difference m amount within one month from the date of notification.

failing to remit the consent fee. this consent order will be withdrawn

witl;out any notice and further action will be mitiated against the unit as

per law.
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JOSEPHINESAHAYARANI Sty sare oy sossranssasuranan

For Membaer Secretary,
Tamil Madu Pollation Control Boeard,
Cleemikai
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GENERAL CONDITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent 1o operate.

The apphicant shall make a request for grant of consent 10 operate at least thuty days, before the
comumuissioning of trial production.

Auay Change m the details furmshed m the conditions has 10 be brought 10 the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act

The unit has to comply with the provisions of Public Liability Insurance Act. 1991 to provide
immediate relief in the event of any hazard to human beings, other living c:ummrhnl- and
properties while handling and storage of hazardous substances (wherever applicable

Cou;lcmh to operate will not be issued unless the unit complies with the conditions of consent to
establis

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction matenal 4o as to minimize the dust emission

The unit shall provide water sprinklers along the temporary roads tnside the premises to avord fugitive
dust emission during the velicle movements.

The unit shall develop green belt of adequate width around the premises

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

JOSEPHINESAHAYARAN] Sty smet oy szt sa

For Member Secratary,
Tamil Nadu Poliution Centrol Board,
Chennai
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Category of the Industry :
7%:
asbhE 3o
CONSENT ORDER NO. 2206141783392 DATED: 03/06/2022.

PROCEEDINGS NO.T6ITNPCBF.002THSR/ RL HSR'W/2022 DATED: 03062022

SUB: TNPC Board-Consent for Establishment FOR EXPANSION- I CHEMPLAST SANMAR
LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION . S.F. No.
5.7/1.2,.3A3B.8/1.2A2B.9/1.2.3.10/1,.23A3B.4.12/1A1B.13/1L14/1A 2A, SULIGUNTA Village,
Shoolagin Taluk. Knishnagin District- for the establishment or take steps to establish the industry for
Expansion under Section 25 of the Water(Prevention and control of Pollution)Act. 1974 | as amended
i 1988 (Central Act 6 of 1974) —Issued- Reg.

REF: 1. Unit’s Application for CTE (exp) dated: 01.04.2022
2. IR No : F.O02THSR/RL/JCEE-M/HSR/2022 dated 30/05/2022
3. Board's (Technical Sub Commuttee) Resolution No.196 - 05(revised) dt. 13.052022

Consent to establish or take steps to blish for Exp 15 hereby granted under Section 25 of the Water (Prevention and
control of Pollution) Act 1974, as amended m 1988(Central Act 53 of 1988) (heremnafter referred to as “The Act’) and the Rules and
Orders made there under to

The Darector,
M's. CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION

Authonzing occupier to establish or take steps to establish the industry m the site mentioned below

SF No57123A3B812A2B91 23 10/1.23A3B4121AIB 131 141A2A,
SULIGUNTA Village,

Shoolagin Taluk

Knshnagin Distnct.

Tihas Consent to establish for Exp 1s valid upto March 31, 2027, or tll the ind y obt c to operate under
Section 25 of the Water (Pre and ¢ 1 of Pollution) Act. 1974, as amended 1n 1988 whichever 1s earher subject to special
and general conditions enclosed

JOSEPHINESAHAY ARANI B e o ey . At

For Member Secretary,
Tamil Nadu Pellution Coutrol Board,
Chennal
To
The Darector,

M/s CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION,
No. 9, CATHEDRAL ROAD,

II FLOOR CHENNAI

Pm: 600086
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Copy to:

1 The Comummsmoner. SHOOLAGIRI-Panchayat Union, Shoolagmn Taluk, Knshnagini Destract
2 The Dinct Esvironmental Engmeer, Tamul Nadu Pollution Coatrol Board. HOSUR.

3 The JCEE-Momstormg. Tanul Nadu Pollution Control Board, Vellore
4. File
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SPECIAL CONDITIONS

This consent to establish for Expansion 1s valid for establishing the facility for the manufacture of
products ’byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the
ptc::ucc’:;b)ptoducl and its quantity has 1o be brought to the notice of the Board and fresh consent has
to tamed.

\S_l. Description Quantity Unit
No.
Product Details
1. | PHYTO CHEMICALS 14 Tons/Year
(1.Colchicine.2.Thiocolichicoside)
2. | ORGANIC CHEMICALS (1.CHEA, 2.T4C, 3.AE | 1600 Tons/Year

PHENOL. 4.4-CHOLO-BUTYL VERATRATE.
5.TR1600/TR1400, 6.SUBSTITUTED ARYL
ALKYL AMINE, 7.METHYL-2 PHENOXY
ISOBUTYRATE, 8.(4R)- 2- OXOOXAZOLIDINE
-4- CARBOXYLIC ACID (COX), 9.4-t
BUTYLPHENYLACETONITRILE, 10 1-
BROMO-3,5-DICHLOROBENZENE BB).
11.4-CHLORO-2-NITRO BENZOIC ACID 12.2-
4-BROMO PHENYL) PROPANOL (?:P) 13.2-
HLORO-5-CHLOROMETHYL-1,3-THIAZOLE
(CCMT), 14 TETRACHLORO BUTYRIC ACID
CBA), 15.IONOPHOR, 16.4-BROMO-2-
LUORO HYDROXY BIPHENYL (BFB),
17 PARA METHYL PHENCYL CHLORIDE
g'_PMPC) 18.SODIUM 4-(2,.4-DICHLOR M-
OLUOYL)-1.3-DI METHYL -5-PYRAZOLATE
(MY710Na), 19.2-TRIFLUOROMETHYL
BENZENE SULFONAMIDE (TBSA
20.METHYL CARBAZATE, 2 ONE
IMINE, 22 DIAMIDE, 23. SULFONAMIDE 24 5-
CHLORO-8-HYDROXY-QUINOLINE (CHQ),
25.PHENYLGUANIDINE CARBONA (PGC),
26.FE (Ill) ACETYL ACETANOATE.
27 ANODE. 28 Cathode)

By-Product Details
1. | 1.Dil. HYDROCHLORIC ACID 1050 Tons/Year
2. | 2.Dil. SULPHURIC ACID 750 Tons/Year

The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below
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K lSewn;o Treatment Plant:
Treatment status. Septic Tank and SP/DT
SL. No. gm.ne of the Treatment No. of Units Dimenstons in metres
nit
A= Septic tank 1 3.5x3.5x2.2
Treatment status: Individual STP
SIL.. No. Engl')e of the Treatment No. of Units Dimensions i metres
m
i F Screen chamber 1 1x1x0.5
2. Qil Trap 1 1.5x1.5x1.30
3. Collection tank 1 2x2x3
4. Anoxic tank 1 1.25x1.65x3
5. Aeriation tank 1 1.25x2.65x3
6. Tube Settler tank 1 1x1.5x2.7
7. Filter feed tank 1 1x1.5x2.7
8. STP treated water tank | 1 1.25x2x3
9. Pressure Sand Filter 1 D4 mdiax1.5mht
10. Activated Carbon Filter | 1 D4mdiax1.5mht
11. Cartridge Filter 2 1.25 m3/hr
12. UV system 1 140mm dia x 900 mm L
13: Sludge drying bed 2 2x2x1.3
b [Eﬂhnnl Treatment Plant:

Treatment status: Individoal ETP




612

SL. No. Eame of the Treatment No. of Units Diumensions in metres
it
1. Primary Treatment unit | 1 3x2x4.05
2. Buffer Tank 1 5x5.5x2
3. Anaerobic Tank 1 12x6.15x4
4. Aeration 1 1 15.3x15.3x3.5
5. Aeration 2 1 14x9x4.5
6. Aeration3 1 6.5x5.6x4
I & Aeration 4 1 6.6x6.6x4
8. Secondary Clarifier 1 1 4 mdia x 3.9 m Ht
9. Secondary Clarifier 2 1 55 mdia x 3.5 m Ht
10. Sludge Holding Tank 1 2x2x3
11. Tertiary Treatment Unit | 1 4x2x3
12. Clear Water Tank 1 6.5x7.2x3
13. Permeate Tank 1 6.5x7.2x3
14. Drain Pit 1 2x2x2.5
15. TSS Sludge Bed 2 4x2.2x1.2
16. TSS Inlet 1 2.5 mdia x 2 m Ht
17. TSS Outlet 1 2.5 m dia x 2 m Ht
18. TSS Clarifier 1 4 mdia x 3 mHt
19. Activated Carbon Filter | 1 0.5 m2
20. Pressure Sand Filter 1 0.5 m2
21. Equalization Tank 2 5x3x3.5
22. Collection Tank 4 10 KL
(Syntex)
23. Collection Tank 1 5 KL
(Syntex)
24, Multiple Effect 1 70 KLD
Evaporator
25. ATFD 1 300kg/Hr @30-35% sol
26. Filter Press 1 0.83m2 (25 plates)
27. Ultra Filtration 1 110 KLD
28. RO Plant 1 100 KLD

This consent to establish for Expansion is valid for establishing the facility with the below mentioned

outlets for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be

rought 1o the notice of the Board and fresh consent has to be obtamned

brougl 1 ined.
Outlet No. |Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

1. | Sewage | 12.0 | On Industrys own land
Effluent Type : Trade Effluent
1% Trade effluent 68.0 Reuse to Cooling Tower

Makeup

Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002,
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Additional Conditions:

1. The unit shall operate and manufacture the products as per the existing consented quantity (Annual
production should be within the consented capacity) till getting CTO Expansion from the Board and
also the unit shall start their construction and other establishing activities towards expansion only after
getting CTE Expansion from the Board
2. The unit shall operate and maintain the STP efficiently and continuously so as to achieve the
standards as prescribed by the Board.

3. The unirt shall not increase the quantity of sewage in the CTE Expansion acuvity without prior
permission of the Board and also EC.

4. The unit shall operate and maintain the ETP, RO, RMS(MEE & ATFD) efficiently and continuously
so as to achieve the standards as prescribed by the Board and to achieve the ZLD at all times.

5. The unit shall not increase the quantity of trade effluent in the CTE Expansion activity without prior
permission of the Board and also EC.

6. The unit shall ensure that the entire treated sewage shall be used for gardening purpose within the
premises.

7. The unit shall ensure the online connectivity with WQW. of TNPCB. Chennai to provide proper
quality data at all times.

8.

The unit shall comply all the conditions as mentioned in the ‘No increase in Pollution load *

Certificate 1ssued to the unit by PLAC vide Board's Lr. No. TNPCB/T6/F.13598 HSR/2021/dated:
17.03.2022 strictly without any lapse.

9. The unit shall comply with the provisions contamed mn this Mimstry’s OM vide F.No. 22-65/2017-
IA 1I dated 1st May 2018, as applicable, regarding Corporate Environment Responsibility.

10.The unit shall not evoke any complaint from the nearby public due to its

11

establishment activity.

.The unit shall not use ‘use and throwaway plastics’ such as plastic

sheets used for food wrapping, spreading on dining table etc., plastic
plates, plastic coated tea cups. plastic tumbler, water pouches and
packets. plastic straw. plastic carry bag and plastic flags rrespective of
thuckness, within the industry premises. Instead it shall encourage use of
eco fnendly altemative such as banana leaf. areca nur palm plate,
stainless steel, glass. porcelain plates/cups. cloth bag. Jute bag etc.,

. In case of revision of consent fee by the Government. the unit shall remut

the difference in amount within one month from the date of notification,
failing to remit the consent fee, this consent order will be withdrawn
without any notice and further action will be initiated against the umt

as per law.

JOSEPHINESAHAY ARANI o e o vos s At

Doate: 20220603 21:31.01 40530

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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GENERAL CONDITIONS

This consent to establish cannot be construed as consent to operate and the umit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days. before the
commissionimg of tmal production.

Any Change in the details fumished m the conditions has 10 be brought 1o the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to huwman beings, other living creatures plants and
properties while handling and storage of hazardous substances (wherever applicable).

Cou;;n;‘ to operate will not be issued unless the unit complies with the conditions of consent to
establis

The unit shall pm\ ide adequate water sprinklers for the control of dust emussion duning the loading
and unloading of construction material so as to minimize the dust enussion.

The wmt shall provide water sprinklers along the temporary roads inside the premises to avord fugitive

dust emission dunng the veliucle movements.

The wuut shall develop green belt of adequate width around the preauses.

In case there is any change in the management, the unit shall mform the change with relevant
documents tmmediately

JOSEPHINESAHAYARANI oy oy v e e

For Secrwtary,
Tds-hmtuudm
Chennad

40
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Annexure-7
Name change amendment in Environmental clearance

- ews
THIRURVIIAYABASKARAN, ME, M.B.A STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRETARY (Ac) ASSESSMENT AUTHORITY — TAMIL NADU
3rd Floor, Panagal Maaligai,
No. 1 Jeenis Road, Saidapet,
Chennay- 15,
Phone No 044-24359973
Fax No. 044.24359975

To,
M/s. Chemplast Sanmar Limited
No.9, Cathedral Road,
Chennai 600 086

Sir,

Sub:  SHIAA, TN - Name change Amendment in the Envitonmental Clearance from M/s.
WWWW-UW&W&MLW -
Manufacturing of the Phyto Chemicals ( Bulk drugs) at 44, Theertham Road,
Suligunta Village, Berigai, Hosur Taluk, Krishangint District, Tamil Nady - Reg

Ref: 1. F.No J- 1101 1/10472009-1A - 11{1) dated 29.04,2009,

2. MoEF&CC Notification No.S.0. 1223 (¥) dated 27.03.2020.

3. Online Proposal No: SIATTN/IND2/ 1628592020 dated 22.07.2020.

4. The Hon'ble National Company Law Tribunal, Single Bench, Chennai dated

26042019,
5. Minutes of 387" SEIAA mecting held on 06.08.2020.
AR A AL L LR R L

This has reference to your online application dated 22.07.2020, for change of name from
Sanmar Specialty Chemicals Limited, Suligunta Village, Berigat, Hosur Taluk, Krishnagin

MEMBER S ARY
v SEIAA-TN
Page 1 of 3 #’
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State Level Environmental Impact Assessment Authority, Tamil Nadu | 2020

District to M/s. Chemplast Sanmar Limited as per the Hon'ble  National Company Law
Tnbunal, Single Bench, Chennai.

1. The MoEF&CC has carlier accorded Environment Clearance vide F.NolJ-
1101 1710472009 1A-1K(1) dated 29.04,.2009 in the name of M/s. Sanmar Specialty
Chemicals Limited, for the modemization of existing unit with change in products
mix.

2. The unit M/s. Sanmar Speciality Chemicals Limited (SSCL), bas been amalgamated
with its subsidiary company Chemplast Sanmar Limited (hercinafier referred to as
“CSL"), having registered office at 9, Cathedral Road, Chennai 600 086, under a
Scheme of Amalgamation/Armangement  approved by the Hon'ble National
Company Law Tribunal, Chennai Bench (“NCLT™), vide its order dated 26* Apnil
2019 under the provisions of Companics Act, 2013 read with rules there under.
Under the said Scheme as approved by NCLT, the Company has been amalgamated
with CSL. as a going concern and all asscts, liabilitics, contracts, arrangements,
Permits, Licenscs, approvals ., cmployees ctc. of ther Company have been
transferred 1o and vested in CSL. '

3 mmmmuwammumm:m
company limited by shares in the name of M/s. Chemplast Sanmar Limited.

4. The MoEF&CC has issued the amendment Notification dated 27.03.2020 in this
notification , it is stated that = All the proposals for projects or activities in respect of
Active Pharmaccutical Ingredients(API) received up to 30th September 2020 shall
be apprised as category B2 projects ™.

S. The proposal was placed in the 387" SEIAA meeting held on 06.08.2020. The
AMW&M&:WMMuﬂMde
proponent. The name of the said company shall be read hereafter as “M/s. Chemplast
Sanmar Limited- M/s. Sanmar Speciality chemicals Limited” mstcad of Sanmar
swmmmmmnmwcwmmmmw
in the Environment Clearance accorded vide reference 1% cited is remains unaltered.

M&“BE'%’ARY
@ﬂ’ SEIAA-TN
Page 2 0f3
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Sanmar_ Speciality Chemicals

44 Theertham Road Berigai 635 105
Shoolagin Taluk Krishnagiri District Tamil Nadu Ing
Tel + 914344253 005

| WWW.Sanmargroup.com

YBG/ gm/MoEF/190602 . CN U24230TN1SESPLODIIEY
June 19,2019 T i l
To,

The Director,

(IA Division)

Ministry of Environment & Forests,
Govt. of India

Paryavaran Bhawan

CGO Complex, Lodhi Road,

New Delhi-110 003.

Drear Sir,

Sub:  Amalgamation of Sanmar Speciality Chemicals Limited with Chemplast Sanmar
Limited under a Scheme of Amalgamation - intimation - regarding,

Ref:  Environmental clearance issued by you vide your letter No.J-11011/104/2009-1A.I1
(D) dated 29.04.2009 :

We wish to inform you that, Sanmar Speciality Chemicals Limited (SS5CL), has been
amalgamated with its subsidiary company Chemplast Sanmar Limited (hereinafter referred
to as “CSL”), having registered office at 9, Cathedral Road, Chennai 600 086, under a Scheme
of Amalgamation/Arrangement approved by the Hon'ble National Company Law
Tribunal, Chennai Bench ("NCLT”), vide its order dated 29th April 2019 under the
provisions of Companies Act, 2013 read with rules thereunder. Under the said Scheme as
approved by NCLT, our Company has been amalgamated with CSL as a going concern and
all assets, liabilities, contracts, arrangements, Permits, Licences, approvals, employees etc. of
our Company have been transferred to and vested in CSL.

Arising out of the amalgamation as stated above, our undertaking located at Berigai No.44,
Theertham Road, Suligunta Village, Berigai Post, Shoolagiri Taluk, Krishnagiri District,
Tamilnadu-635105 will be operated under the name of Sanmar Speciality Chemicals -
Division of Chemplast Sanmar Limited, at the same location.

Regd Of - 747 ‘ .
o e é{'ﬁ. ‘-.-"»J.. -rt s e L 2.
o ek fn v dndiapostogiyand
. @ .
iejmﬂoﬂgs?ig“%s (A division of Chemnlast Sanmar | imited)

—— i,
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| SM Sanmar Speciality Chemicals

44 Theertham Road Berigai 635 105

Shoolagiri Taluk Krishnagiri District Tamil Nadu India
Tel + 91 4344253 005

WVW.SanMmargroLp.com

CIN' U24230TN1985PLC011637

-2-
In this regard, we enclose a notarized copy of the order dated 29th Apni 2019 passed by
NCLT approving, inter alia, the said scheme of amalgamation together with the following
documents pertaining to CSL: :

a. Certificate of Incorporation
b. Memorandum and Articles of Association
_¢. List of Board of Directors

We therefore request you to make note of the above and amend Env1ronmenta1 clearance in
future in favour of;

Sanmar Speciality Chemicals

Division of Chemplast Sanmar Limited,
No.44, Theertham Road,

Suligunta Village, Berigai Post,
Shoolagiri Taluk, Krishnagiri District,
Tamil Nadu-635105.

Copy of present Environmental clearance dated 29th April 2009 is enclosed.
Thanking you
Yours faithfully

For Sanmar Speciality Chemicals
Division of Chemplast Sanmar Limited

.
Authorised Signatory
Copy to:
1. Additional Principal Chief Conservator of Forests (C), Ministry of Environment &

Forests and Climate Change, Regional Office (SEZ), 1st and IInd Floor, Handloom

Export Promotion Council, 34,Cathedral Garden Road, Nungambakkam, Chennai -
600 034

> (chemplastSanmar Limifesh oo CAHAGATAGAS Shcnar o6 985 il

Rospansible Care o (A division of Chemplast Sanmar Limited)

i
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FORM No. CAAT
[Pursuant to section 232 and rule 20]

National Company Law Tribunal, Single Bench, Chennai
In the matter of the Companies Act, 2013
And
In the matter of Composite Scheme of Arrangement
Between
Chemplast Sanmar Limited

And

Sanmar Speciality Chemicals Limited
. And

Chemplast Cuddalore Vinyls Limited
And

Sanmar Engineering Services Limited
And

SHEL Securities (Alpha) Limited
And
Their Respective Shareholders and Creditors.

Order under section 230 to 232

The above named Petitioner Companies filed a joint Company Application with this Tribunal which was numbered as
CA/280/CAA/2019. Based on the orders passed in the said application, the applicants filed Company Petition No.
CP/483/CAA/2019 before this Tribunal.  The petitioner companies complied with all the directions given by this Tribunal
The Petition came up for hearing before this Tribunal on 25.04.2019 for the purpose of considering and approving, the
Composite Scheme of Arrangement of the Demerged Company/Transferee No.lviz, Chemplast Sanmar Limited, and
Transferor Company No.lviz., Sanmar Speciality Chemicals Limited and Resulting Company viz., Chemplast Cuddalore
Vinyls Limited and Transferee Company No.2 viz., Sanmar Engineering Services Limited and Transferor Company No.2 viz,
SHL Securities (Alpha) Limited and their respective shareholders and creditors.

Upon perusal and upon hearing Shri Rajasekhar VK and B. Sarathbabu, Counse! for Petitioners on 25.04.2019,

THIS TRIBUNAL DO ORDER

1) That the Composite Scheme of Arrangement as annexed with the Petition alongwith Schedules is hereby sanctioned.

2} The appointed date of the scheme is 01.04.20138.
3) The scheme shall be binding on the shareholders, members and the Creditors; and

4) The Petitioner Companies do file with the Registrar of Companies the certified copy of this Order within 30 days of the

receipt of the order; and
5) This Tribunal do further order that the parties to the Composite Scheme of Arrangement or other persons interested shall be

at liberty to apply to this Tribunal for any directions that may be necessary with regard to the working of the said Scheme.

SCHEBDULE

The Composite Scheme of Arrangement as sanctioned by the. Tribunal containgghq details of tiRe pr@erﬁ
and other charges in action of thar@ TOr COMpaniesg e
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IN THE NATIONAL COMPANY LAW TRIBUNAL
' SINGLE BENCH, CHENNAI

CP/483/CAA /2019
In
CA/280/CAAJ2019

~ Under Section 230 to 232 of the Companies Act, 2013

In the matter of Composite Scheme of Arrangement

Between

M/s. Chemplast Sanmar Limited

(Applicant Company-1/Demerged Company/Transferee Company-1)
' B And '

M/s. Sanmar Speciality Chemicals Limited

(Applicant Company-2 /Transferor Company-1}
And '
M/s. Chemplast Cuddalore Vinyls Limited

{Applicant Company-3/Resulting Company)
And - :

M/s. Sanmar Engineering Services Limited

{Applicant Company-4/Transferee Company-2}
And

M/s. SHL Securities {Alpha) Limited

{Applicant Company-5/Transferor Company-2)
And '

Their respective Shareholders and Creditors
Order passeci.(ﬁ:ﬁfﬁ Aer 19
CORAM ‘ ' ﬁ' b?%
N :

CH. MOHD SHARIEF TARIQ, MEMBERﬁ?ﬁ
For Petitioner(s): M/s. Rajasekhar VK & B.Sar

D.E. 31.7 2024

No: 1455,
Ramasamy 3t
Gopalzpuram,
Chennai-86
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ORDER
Per: CH. MOHD SHARIEF TARIO, MEMBER (J)

1. Under Consideration 1is the joint Company Petition
No.483/CAA/2019 filed under Sections 230 to 232 of the
Companies Act,. 2013 r/w the Companies (Compromises,

Arrangements and Amalgamations) Rules, 2016. The instant

Petition pertains to the proposed Scheme of Arrangement (in
Short, ‘Sche:_ne’), by virtue of which demerger, transfer and
vesting of th¢ Demerged Undertaking from M/s. Chemplast
Sanmar Limited (hereinafter referred- to as .‘Appl_icant
Coinpany- 1/ Demerged Company/ Transfgree Company-1°)
in M/s. Chemplast Cuddalore Vinyls Limited (hereinafter
referred to as ‘Applicant Company-3/ Resulting Company’)
on a going concern basis. The petition further pertains to the
‘amélgamatibn of M/s. Sanmar Speciality Chemicals Limited

(hereinafter referred to as ‘Applicant Company-2/Transferor

Company-l’)'- with the M/s. Chemplast Sanmar Limited
- . ¢+ ‘(hereinafter referred to as ‘Applicant Company-1/Demerged
J | .Corripany/Tfansferee Company-1') and M/ s; SHL Securities
(Alpha) Limited (heremafter referred to as T‘Eﬂﬂﬁc@g p 3,

BN

!
g!f * / GOMs. No: 24712015 \ * |
A

D.E. 31.7.2024
No: 14/5,

%=\ Ramasamy st,
\\\;\‘ o\ Gopalapuram,
%0 Chennai-86
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Company-5/Transferor Company-2’) with M/s. Sanmar
Engineering Services Limited (hereinafter referred to as

‘Applicant Company-4/Transferee Company-2’).

2. Applicant Company-1/ Demerged' Company/Transferee
Company-1 is a Pubiic Limited Company,_'h‘aving its Registered
Office at 9, Cathedral Road, Chennai- 600086. The Applicant
Company-2 /Transferor Company;l is a Public Limited
Company, having its Registered Ofﬁce at 9, Cathedral R'oad,.
Chennai '60008”6-. The Applicant Company-3/Resulting
Company is a Public Limited Company; having its Registered
Office at.9, Cathedral Road, Chennai 600086. The Appiicanf
Company-4/ Transferee Company-2 is a Public Limited
Company, having its Registered Office at 9, Cathedral Road,
Chennai 600086. The Applicant Company-5/ Transferor
Company-2 is a Public Limited Company, having its Registered

Office at 9, Cathedral Road, Chennai 600086.

3. The Applicant Company-1/Demerged Company/Transferee
Company-1 is engaged in the business to manufacture, test,

o 'i.lfchase, import, export, sell, distribute, st e P ¥ade
P port, expor ROECS

3
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in, process Polyurethane chemicals, intermediates, resins,

compounds, systems and formulations of all types and articles

made there from and equipment involved in processing of the
same towardé all types of end-use application etc. The details
of .the main objects are set out in the Memorandum of
Association  of tfle A Appiicant Company-1/Demerged
Company/Transferee Company-.l.' The Applicant Company-
- 2/Transferor Company-1 is engaged in the business to carry
on the trades or business of manufacturers, dealers irﬁpoft,
export, retaii- and wholesale in Electro medical Equipment,
Electronic Equipment, .Electrical and Electrérﬁé appiiances
and apparatus including components andl ‘accessories, etc.
The details of the main objects are set out in the Memorandum

of Association of the Applicant Company-2/Transferor

Company-l. | The Applicant Company-3/Resulting Company '

is engaged in the business to manufacture, test, purchase,

import, export, sell, distribute, stock, deal and trade in,

process polymers and plastics, fine, heavy and petrochemicals,

drugs and pharmaceuticals, insecticides and pesticides, water

P .treatment chemicals food chemicals, naturaf R E QQP\

4 ﬁ Y f/f
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detergents and  surfactants, antioxidants, including
compounding, formulation and processing thereof towards all
types of end-use applications, etc. The details of the main
objects are set out in the _Memorandum of Association of the
Applicant Company-3/ Resﬁlting Company. The Applicant
Company-4/ Transferée Company-2 is engaged in the business
to provide all types of maintenance services in ﬁla.nt and
otherwise, etc. The.details of the main obj;ects are set out in
the Memorandum of Association of the Applicant Company-
4 /Transferee  Company-2. The Applicant Company- |
5/Transferor Company-2 is engaged in the business to
purchase, také on lease or in exchangé, hire or otherwise
acquire and to hold, lease, sell, develop énd deal in any
movable or immovable properties, patents, licences, rights or
privileges and turn them to carry on the business of Real
Estate Owners, layout Promoters, Builders and Contractors,
etc. The details of the main objects are set out in the

Memorandum of Association of the Applicant Company-

TRUE COPY
— 4/_/62—/—““ |

/ GO.Ms Mo 24712016
€ D.E. 11.7.2021
1
1
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4. The Board of Directors of each of the Petitioner Companies
vide their Resoliltion(s) dated 21.12.2018, have approvéd the
Scheme. The other necessary requirements have also been

fulfilled as per the Order dated 08.03.2019 passed by this

Benchin CA/280/CAA/2019.

5. The Counscl appearing for the Petiﬁonér Companies has
submitted that the proposed restructuring will create
enhanced value for shareholders .and allow a focused strategy
and specialisation for sustainéd growth, which would be in the
best interest of the shareholders, creditors, employees, and
other stakeholdefs in each of the companies. At the same
time, the proposed restructuring does not ixi any manner
undermi_ﬁe q"r prejudice the interests of any stakeholder or
impose any addiﬁonal burden on the members or creditors of

the Applicanf Company-3 or any of the Transferee Companies.

6. The Regional Director, Southern Re.gion {for short, ‘RD’) in his
Affidavit dated 22.03.2019 submitted that Clause 7.1 of Part

II 15 L of Part 11 and 23.1 of Part IV of the Scheme of the

RUE E COPY
7 respectlve Companies prov1de for the protection’ of the &er_es/t?

. —

Ramafamy
o Gopalapdram
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of the employees/staff of the demerged undertaking and the

Transferor Companies.

. The RD has further submitted that as per the report of RoC,

Chennai, all Companies involved in the Scheme are regular in

- filing their statutory returns. There is no prosecution filed, no

complaints pending and no inspection/investigation has been
conducted/pending. No objection is made in regard to the
Composite scheme of arrangement (Demerger) and

amalgamation.

. The Official Liquidator (In short, ‘OL’) in his Report dated

03.04.2019, submitted that on receiving the copy of the Order
dated 08.03.2019, he has nominated M/s. K Gopal Rao & Co.,
Chartered Accountants (Auditor), one of the firm of Chartered
Accountants from the panel maintained by the office, and to
scrutinize the books of accounts of both the Transferor
Companies. The Auditor has broadly reviewed and observed
that Clause 17.1, the Transferee Company-1 viz. M/s.

Chemplast sanmar Limited, is a subsidi gqﬁ%ags%})r
| [l

« / GOMs No» 24722046
0.E. 34.7 2024
© N 14)5,

Ramasamy St
Gopalapuram,
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and upon coming into effect of this scheme, all the shares of
the Tra_nsfereé company-1 held by the transferor Company-'l
(held either directly through its nominees). shall stand
cancelled without any further applications, act or déed. In

accordance with clause 17.2 upon the scheme becoming

effective, the entire paid up share capital held by Transferor

Company-1 on the Effective date in the Transferee Compariy-1
shall stand ::xtingui';qhed and all such equity sharcs shall be
deemed to be cancelled on the Effective date without any

further application, act or deed. The cancellation of equity

shares held by Transferor Company-1 in the Transferee

company-1 and the consequential capital reduction shall be
| effected as part of this scheme itself and not under a separate
procedure in terms of Section 66 of the Act. The consent of
shareholders 'o_f the Transferor Company-1 to this scheme

shall be deemed to be consent of its shareholders for the

pﬁrpose,of effecting reduction under the provisions of Section

66 of the Act-and no further complian.ceé would be separately

- ."‘i"é'qiii;ré&.- The reduction of capital of the Transferor Company-1

T,

~does not invblve any diminution of liability in respect of aﬁﬁfs Ch

8 . %\f‘
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unpaid share capital or payment to any shareholders of any

paid up share capital or payment in any other form.

9. The OL has further submitted that as per clause 17.3, upon
o coming into effect of this scheme, and in-consideration of and
subject to the provisions of this scheme, the Transferee
Com‘pany-l shall, without any further application, act or deed,
consent, act, instrument, deed, issue and allot, on a
proportionate basis to each shareholders of the Transferor

~ Company-1, 72 (seventy two) fully paid equity shareé of Rs. 10
each of Transferee Company-1 for every 25 (Twenty five) fully
paid up equity shares of Rs. 10 {Rupees ten) each of
Transferor Comapny-1 held by such shafeholder whose name
is recorded in the register of members and records of the
depository as members of the Trahsferor Company-1 as on the

Record date.

10. The OL further submitted that as per clause 25.1 of the

Scheme, the entire issued, subscribed and paid ca%tg GPY
R\

9
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a wholly owned subsidiary of the Transferee company-II VlZ
M / s. Sanmar Engineering Services Limited. Upon Scheme
becoming effective with respect to this amalgamation and in
consideratioﬁ of the Transferor Company-II amalgamating into
the Transferee Company-II, no new shares shall be issued to

the subsidiary of the Transferee Company.

11 The OL has further submitted that the business of the

Tra_néferor Companies have not been carried out with intent to
defraud thé creditors or any other person or for any frauduleﬁt |
purpose attracting the penal provisions of Section 339 of the
Companies Act, 2013. Neither has aﬁiy peréon or': officer or
director of the Transferor Companies misapplied or diverted or
re;cained or bécame liable or accountable for any moﬁey or
property of the Transferor Companies or has been found guilty
of any misappropriation, breach of trust in relation to the

Transferor Companies under Section 339 of the Companies

Act, 2013, and the affairs of the Transféror Companies have

-not been conducted in a manner prejudicial to the interest of

10_. ﬁ'r
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its members or creditors or the public. The OL has not raised

any objection/observation.

12. It has been submitted by the Counsel for the Applicant
Companies that the statutory Auditors of each of the Applicant
Companies have certified that the Accounting Treatment
proposed in the Scheme is in conformity with the Accounting
Standards prescribed under Section 133 of the Companies
Act, 2013,-as stipulated in the proviso to Sub-section (7) of

Section 230 of the Compénies Act, 2013. -

13. The Scheme will not cast any a_.dditional burden on the |
stakeholders and also will not prejudicially affect the ihteresi:s
of any class of the creditors in any manner. There is no
requirement to modify the proposed Scheme. The Scheme of
Arrangement appears to be fair and reasonable and is not
contrary to public policy and not violativ¢ of any provisions of

law. All the statutory compliances have been made under

Sections 230 to 232 of the Companies Act, 20‘1RUE gf\/;

11
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14. Therefore, the Scheme annexed with Pe’;itié;l stands
sanctioned. The Scheme sanctioned shall be binding on-all the
Sharehoiders, the Creditors and employees of the Companies
involved in the Scheme. The Scheme shall become effective

from the Appointed Date viz., 01.04.2018.

| 15. However, it is further clarified that this Order will not be
construed asi an order granting exémption from payment of
stamp duty or taxes or any other charges, if payéble, as per
the re_:levant- provisions of law or froin any applicable
pérmissions that may have to be obtained or, even
compliances that may have to be made as per the mandate of

law.

16. The Companieé to the said Scheme or other person

interested shall be at liberty to apply to this Bench for any

‘direction that may be necessary with regard to the working of

the said Scheme,

17.  The Applicant Companies shall file with the concerned

| Régistrér of Companies the certified copy of this Order within

IR

i2

.
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30 days of the receipt of the order for information and record.
The Transferor Companies land 2 shall be dissolved without
winding up from the date of the filing of the certified copy of

this Order with the concerned Registrar of Companies.

18. The Order of sanction to this Scheme shall be prepared
by the Registry as per the relevant format provided under the
Companies (Compromises, Arrangements and Amalgamations)

Rules, 2016 notified on 14% December, 2016.

19. Thus, the  Scheme  stands sanctioned  and

CP/483/CAA/2019 stands disposed of.

_S _fuvroa -

(CH. MOHD SH 7 TARIQ)
MEMBER CIAL)
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HATHTLT
EXTRAORDINARY
ART [I—av= 3—3I7-9v< (ii}
PART II—Section 3—Sub-section (i)

ISR & TR
PUBLISHED BY AUTHORITY

g 906] %, faeelt, W@, A 2, 202 1/%T 11, 1942
No. 906] NEW DELHL TUESDAY, MARCH 2, 2021/PHALGUNA. 11, 1942

AT, T ST ARy ARG AT

FHtog=aT
A% fewt, 2 9T, 2021

. 9BO(ET).~—FT FCHTT A, qaiawer (d@eron) sttdrfaae, 1986 $7 arar 3 &7 Iqume (1) Fur g 3 $it
ITUTT (2) F G (v) F =07 qisa qarawor (Feeon) (1, 1986 ¥ afla sl Wiea aesme F qenreit qai=e 3w
7 AT St ATGGEAT I . 1533(%), AT 14 e, 2006 (i 1oi 7o usid $da ofg=mT wer @
) e 7y e far § 5 oo weorer & €Y, A1 e sieyar seme fstor & gt aige seran sifimeT &
Ao LT ATell Sy A erfergET FT ATgHT H geaa T8 IR SHEt 91 et ar fEem afersmE
AT TR T T, Feiety, FEeT AT AT S G g S% A8 B g 3 F 99 (3) ¥
aefte, gad AR gt F g, awaem 7ie T s Tatacr @xm Reutor siftesor &, g gafawoftr
ST ITH 9 3 99T of s forgr s ;

s, SgET AR W s ot et & e Satd & ar g, Fer s ¥ dendy afteEen &, aftgsEr 4.
3519(=1), Tt 23 FawT, 2016 T ©. w4 236(:N), L™ 16 999K, 2020 gra @sitfem e, s ar,
Icare e & qaiEdT ¥ waar, Soret ® S T ar v 50 sfed & der afle somes & siionfe giy
afgm =t vt F, B fo gafarofty samafer wam 6 o § § oftedy | afgem & sEiEgs § e
et ARy et & w4 o gEuer § qiEd F Sus T §

Sl e, & S steraTyy e werer A, S qw ST AT § S ghy T ar §, 99 o o aqut
wafER & srmmafzr wfewT & qer faar soee avar § gfa St swe s F o, s, g s Rt
ot & AT W g E

R, TAIE AT €. F.30. 3518(3n), T@ 23 7, 2016 w0 wurEmi Sardy sriegsen &
HATAT H AGAT 4 AR 9L, Fe i aeanre, gt araedt oy 77 seare fsor § 5 oftwdy a1 somst F e
ATATRAT AT FeATET hF FEAT F TG a1 OF R &t 8 waw &=t F, Frrr fore gF wtearofia swafiy £ o F
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3 OTIT £73 4 FTTTT D T,
B =, i

THE CAZETTE CF IN {TRAORDINARY [ParT I+—5EC. 3{i}]

far o wferceltar srrafzs weT Y wE 2, Hee an @il ¥ dwr & Pt wiade & qrr ar s B sEee,
TR gl T,

s, VSN AT TN TIERHOT F FEAFE F TS & (o7, STHE=AT §. WA 345(3%), arite 17 SEedl,
2019 #ive sffRE=AT 9. F130. 750(37), T 17 <, 2020 grer AHte F gcqied & oy e =T Ao
=T = FArtorerre givet ¥ Reare % e B9 sraear =7 Sudy R = o ) 99 2025 9F Sge § udEe § 20
Sferera | aE 07 ¥ S0 g<wre fr uldagar w7 oo § T gy, 39 ST w0 T S 970 1T
EIREERER TR -

A, o, FE T TR, TATHCO (S€ET) HTETTH, 1986 (1986 &7 29) FT &y 3 Kt Iwewr (1) e IT6T
(2) % @ (v) g7 qE9 Aixeal &0 TG FT g, WA F CeTTE, SETHT, VT 2, §F 3, I9@s (i) T FAT A
1533(37), AT 14 frawaw, 2006 gL SO, TG AHTE & qebTe i GAiaeor AT a9 HATeT T A= 8,
Frefaf i dores Fd §, seriq -

I SATErEEAT |-

1. &y 2 §, g (i) e g i) ¥ T o, Petele g€ oy s, ey -

“(it) g9 wftrgemT H1 Ayl ¥ gEiee Few afeisest a1 S § g
Fpror o o] areaft e # e, srgREsor ar $i€ yfedy, S aioms 9 7 F
SqdT (i) H IueTea sl i wiwarsit & AT | 5y, S aiEgar F g9g f9e ¥ @y
B fdy sewimsEt S £ 17
2907 #-

. ofrde 3 “¢ uftarsrmrret % forg ersi 7 A fe st ;

=, sata (i) ¥, g aftgEe 6 agaEt § e T8 gREsm ar St F R
oTex IRT ¥ ofte ¥ e ¥ Fenfuw fer STUr

T, FTIT (i) -
() &= (&) ¥, “950 qaiEeity sETaty & It & fong sneET F7 geaied
forar st ersst 3 e, el ax sheswniey By @misy, sl -
‘g (@) AT ge () F daeie W FTo0 e ar et o fie
Tl AT AT 6 aE;
(1) == (@) die €3 (1) & oy o, Rt dw @ e, saig -
(@) TR yRARETG (B o 08 it st 8), s sgeer
o 3 fey 8 ot & ¢ () ot STy Fpeor (i) wewme fesor A (i) SRl F
S HTATT =T (6) St o) % SEEld S el U IeATR| 9igd SoITal i HedT 91
(iv) T & =t e 89 8 990 ﬁ\mdm%ﬁﬁwm
gy &t g ) & e ar whEer @ @it s gegr, SRl oRade ' o
TR wEERCoT o7 gevre 97 fain SR (39 st & sgEE A 9 . 2,
3, 4 &l 6 % urady aEferg) o amn ST s § T gii 9F TEteett
STt Y e O gE ww grl, 9y oF W= agEe 9 (TE 9@ 9=tatei
ARTIRY 3 ST 9T S} Wi 9l TRl

o T g Saw MetiEE F Romeeaey, -

() T YEET HEAT A1 AT H TSEsE WguoT HEm ait ar
Fifta wgwer R 91 a7 wEiEe, 59 S Sy Taad /e i1,
afifire 13 ¥ sl wfFr & sgewr, ofEg 95w feeEa
TaiaoitE detee o aiRfET deamEt ¥ agwe W A #i gfa "8t
THTOITS & ATe U8 TiagaT & &TC § STl &4 1 Wi S
%1 &l qrer €7 geiiE wreT sgeer (I i 37 J@Y weae wgwor e
SRR G
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feeqer : aft aerTe A s 9, iRl oee s e
o7 "oy e qguer s Aty afesm s S gaes w7 qae]
TR T & T, g A et § 0 aiedy @ feaw T
sl or &1 TR wgEer Wi # g ), O 3w de ¥ enefie A Y 18
ge faftrmr agY gt she =g o sro & afaiemr e o g
(%) F sqErR, U ghEdT @7 fwar ar sy  ddr §, of
ATt ST ST o % o srlt o sfiw aegET, mtEw
(Frgen) e, 1986 F suse sy 9 g |

(@) Ieaste i R €t grar e qurEsT F A F A s w
forg, &ty gguur = a1 a1 oo wguwr FEser i ar gdfaa 5w
TSEH N AT afafy & wddt & deag w9 & w9 95 wied e
F H@Tg wAErsT waq FeeE wore (AeftteeEn w1 odemee sk
ST TeE I A G0
Ty ug AR ¥ 57 @ F Ivay an) a9 g, aft 0F aiEdw ar gk
T YR, TR a1 e & weed § wenl-t2” & ov 97 yent-w ar
-1 T e F e # g g | _
() T} wiarsrATel ar SR, ST 5w attmmeT B st £ R 9=
& ST T €, & Herw 7 Erege SefifAadt & wury efeieEr F a9
et STy et & g AT BT % dwoor § Gl afemd s R o
Tttt ST e AEf 2, 7% Seaeer smar § S aRedT a9 § s
FTTErRUT ST ST Y TR, 7 Hraiieas Fed & o awe-awq ue, FE a9
TR IEfte wqiaE # 9fidw (PARIVESH) Tée @ &8 wiiad=t &t
TaferiEat sege Fe ¥ el Teu g, Wguor Wik i HrS gy g &, F @R Enft |
EEHCOT—ZH ITURT & N for, eaetet, atgarat a7 e,
sfrarTfies afEeeny safre 3 e ), “sgeror s a7 sy, Fe-fre daes
T WTAT ST WeRoT 3 T r el (ST g aaterents sty am qetawr
gt frafor e (darsn) o swfeor yeer g, R s o 3l o
TEENT FAI w@e & T g, # suatia a1 e §) @k quraem
et ataver (g e, 1986 % st erfdmfarg 9 s defled)
AreTE wT BT ST 1
3. sl |, ww 5(m) F qree, ww (5) F whATE & qurg, Retfae o swenfa £
ST, srafy -
“Feoqor ¢ TET S Bl gFE M oww Retvarerst @, S g gd agta
arTalRy &, @ U wuee, S e v et g e wHTte G ¥ e Sam w
& 7 g o s §, 3 sevre & g faware vt <t 2 aiEseel F = # geater

FoFT s TET
4. aftfdre 13 F = oy, Feterie aifée var s, oty -
“qifere 13
wguor A F §f& 7 1 w1 g

ST Stlrg=T & gl wwive (i) FT arnf) R av (i) Serg-fe a (i) gemel F e wmE A i)
FHY WA % SieTa s ey A7 Searel afgd Fearel it GenT AT (iv) et S ar gREET B aatater serahy §
AfAfee Fremm e & dew St § b ar sl ar d@ftmt & g § Bt wieds afge o1 TRe wwweor ; a1
Serre ; A7 Rffrtor S (59 arftrgme £ s ¥ ww |, 2, 3, 4 R 5 % wred giEE) ¥ daw i Iwae gwar
# telt 7 % forg o orfarefter smmafir 6 o & e e € g gt s giREt B gy &, R S
AT, 1994 T F3MET AT, 2006 F Tefivr g wiarcoits iy siftme = off 2 1 38 ATt ¥ goy &
T& Falaveita s srivemy F7 § g2 w0 Er w2 F g, afiEsen e, Rt afer st e
FITT -
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Pa

1, RIS § YT AT ST 2 T g W gtereer Hodeent v aiiaa ders, Sy O
srgeror FRretsror 77 T ST s feierer A A gateeor, S el seramy e e (R e g
CPETT, FATERT T T 2) BT AEd # ST, & wguor Wi F HE i FEI T swoess s £

2. BATHT GTET URHET TIEe 0%, TAa-aHE 9% ITe7etl w41 T SIETE, AT WTE =18 g T8
SO 33T g T e A 99 qfie g Agere ) g, S g st ghe el
e S i St |

3. afe, Furfeufs, o= squwr fEEw @1 a7 g9 e g e gty s Rk
wufqem & el F gra gf=a FGi - )

i. Ty ST Faierr st AT srgwor fraerer wfRf A FEte sgwer (e S ar {0 5
et rataor Sudien ar STATee Seam 8 Seuvr 91X 7 &g i T FT THIIeH |

i, aRarsT a7 R ¥ o s ¥ forg oty agaf samns | @i

iil, TR T 9% FEAT A wgEeT X F F1E giE T IHere e wid h A
gierer sorrstt st |

4. TE WETL SATASTH geAT Y, qerieeld, T ugmer fRdeer a1 am @9 s gt fREe
Ty g ate i st S, aRE T e & s, IR e ox At st |

5. T, TaTiierta, € g (AT A AT €5 oS TgEeT Fre sty S fhy o aw
o¥ o7 91 & FF ufvads o e an AT ST AT Sguer R # giE ¥ wF § §E A gen g,
& gy @ ¥ arefiw Tren § w8 ge R Al gnft s ag wmr sroon B afersr e, T
e AT gl F0 & TEor, 29 ATEREA ¥ AT 7 % S (i) €S () % AgAR, T waiaceiy semaiy
arfersTe o w0 <Y N Sl Tt (Sverern) afdfE, 1986 F Sy qEET @] g |

froqur « SFFTS T 3T FOT & Torg, g wre B Strar & £ aRESET e w0 ag SEETEe g
& =g, dar oRady a7 3fy = ¥ o, il ok, fm s & aiorresy
wgaer e # B gfy T F ey F w6 g Ft R afEsAl seRE, qEieeer (5§
arferfe, 1986 3 ST & aEha Frears & forg wry gr, Al et AT I % weEr S ST 9 ag
v ST & 5 R i, feere am s & sgwer a ¥ gl saea

[T, &, 22-33/2019-3TET.111]

froquy : ger STEREAT, WTGE 3 TSI, SRTHTOT, W 1L, €S 3, Sudw (i) §, sriwgae e F.a. 1533(%), wrie
14 frse, 2006 @iT TG dt TS oft s sifdrpaeT g s, 221(3), T 18 Ser, 2021 g
T ST = gerres ey =T ATy '

S.0. 980(E).—WHEREAS, by notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0.1533 (E), dated the 14th September, 2006 issued under sub-section
(1) and clause (v} of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with
clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 (hereinafter referred to
as the EIA Notification), the Central Government directéd that on and from the date of its publication, the
new projects or activities or the expansion or modernisation of existing projects or activities listed in the
Schedule to the EIA notification entailing capacity addition with change in process-or technology and/or
product mix shall be undertaken in any part of India only after obtaining prior environmental clearance
from the Central Government or as the case.may be, by the State Level Environment Impact Assessment
Authority, duly constituted by the Central Government under sub-section (3) of section 3 of the said Act, in
accordance with the procedure specified therein;
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AND WHEREAS, with core principle of ‘no increase in pollution load’, the Central Government
has amended the EIA notification by notifications number $.0. 3518(E), dated the 23™ November, 2016
and number $.0. 236 (E), dated the 16™January, 2020 providing flexibility in change in product-mix;
change in quantities within products or number of products in the same category including resultant
increase in the production with a cap of 50 per cent for which environmental clearance has been granted;
change in configuration of the plant from the environmental clearance conditions during execution of the
project;

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in receipt of
requests from processing, production and manufacturing sector for permitting increase in production
capacity without having to go through entire environmental clearance process again as long as there is no
increase in pollution load;

AND WHEREAS, based on the experience in implementation of the EIA notification as amended
by aforesaid notification number S.0. 3518(E), dated the 23™ November, 2016, the Central Government
deems it necessary to permit increase in production capacity in respect of processing, production and
manufacturing sector with or without any change in raw material-mix or product-mix or change in
quantities within products or number of products or any change in configuration of the plant or operations
in areas contiguous to the existing area, for which prior environmental clearance has been granted, without
the requirement of Prior Environmental Clearance provided that there is no increase in pollution load;

AND WHEREAS, for the purpose of Ethanol Blending Programme with Petrol, a special
dispensation was provided for expansion of sugar manufacturing or distillery units, intended for production
of Ethanol vide notification number S.0. 345(E), dated the 17% January, 2019 and notification number S.0.
750(E), dated the 17" February, 2020. In view of the Government’s commitment to achieve 20% blending
of ethanol in petrol by the year 2025, it has been decided to continue further with this dispensation;

Now, therefore, in exercise of powers conferred by sub-section (1) and clause {v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central Government, hereby
makes following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) vide number $.0. 1533 (E), dated the 14™September, 2006, namely:-

In the said notification, -
1. in paragraph 2, for clauses (ii) and (iii), the following clause shall be substituted, namely:-

“(ii} Expansion, modernisation or any change in the product mix or raw material mix in existing
prajects or activities, listed in the Schedule to this notification, resulting in capacity beyond the
threshold limits specified for the concerned sector in the said Schedule, subject to conditions and
procedure provided in the sub-paragraph (i) of paragraph 7,

2. inparagraph 7,-
A. inthe heading, the words “for New Projects™ shall be omitted;

B. in the sub-paragraph (i), the words “For new projects or activities listed in the Schedule to this
notification:” shall be inserted as heading to the sub-paragraph; :

C. inthe sub-paragraph (ii),-

(D) in the clause (a), after the words “application shall be appraised accordingly Jor gramt of
environmental clearance”, the following words shall be inserted, namely:-

“in respect of projects or activities other than falling in clause (b) and (c)”;
(I} for clauses (b) and (c), the following clauses shall be substituted, namely

‘(b)
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Provided that such exemption shall be applicable only consequent 1o -

A, the project proponent furnishing information regarding such changes along with no increase in
pollution load certificate, from the environmental cuditor or reputed institutions empanellzd by the
State Pollution Control Board or Union Territory Pollution Control Committee or Central
Pollution Control Board or Ministry of Environment, Forest and Climate Change, as per the
procedure laid down in Appendic-XIII, on PARIVESH portal as well as to the concerned State
Pollution Control Board or Union Territory Pollution Comntrol Committee.

Note: If on verification, the State Pollution Control Board or Union Territory Pollution Control
Committee, as the case may be, after giving the project proponent the opportunity of being heard,
holds that such change or expansion or modernisation resulis in increase in pollution load, the
exemption claimed under this clause shall not be valid and it shall be deemed that the project
proponent was always liable to obtain prior environmental clearance, in respect of such change or
expansion or modernisation, as per the clause () and the provisions of Environment (Protection)
Act, 1986 shall apply accordingly;

[+]

instaliation and implementation of Online Continuous Monitoring System (OCMS) with at least
95% upiime, conmected 1o the servers of the Central Pollution Control Board and State Pollution
Control Board or Union Territory Pollution Control Committee concerned to report the quantity
and quality, of emission and discharges:

Provided further that the provisions of this clause shell not be applicable if such change or increase
results in change in category of project or activity from Category-"B2’ to either Category-'4" or
Category ‘B,

- (¢} Any change in configuration of the plant or activity from the environmental clearance conditions
during execution of the project afler detailed engineering, in respect of projects or activities, Jalling in
any item of the Schedule to this notification, shall not require prior environmental clearance, if there
is no change in production capacity and there is no increase in pollution load subject to Jurnishing
particulars of such changes on PARIVESH portal in the format as may be provided by the Government
from time to time, before implementing such changes whereupon a system generated acknowledgement
will be issued by the concerned Regulatory Authority.

Explanation:- For the purpose of this sub-paragraph, “Pollution load” shall be determined on the
basis of multiplication of quontity and concentration of different components and parameters {as
provided or referred in the Prior Environment Clearance or the Environment Impact Assessment
Report (EIA) and Environment Management Plan based on which such Prior Enyironment Clearance
has been gramted), in respect of emissions, effluents or discharge, solid, industrial hazardous waste
and such other parameters notified under the Environment (Protection) Rules, 1986 as amended from
time io time.’

3. in the Schedule, against item 5(g), after the entry in colummn (5), the following entry shall be
inserted, namely:-

“Note: Expansion of sugar manufacturing units or distilleries, having Prior Environment Clearance and
for production of ethanol. to be used as fuel for blending only as certified by the competent authority, shall
be appraised as Category ‘B2’ projects.”;

4. for Appendix-XII, the following Appendix shall be substituted, namely:-
“Appendix-XIIT
Verification of No Increase in Pollution Load

The instant amendment in EL4 Notification exempts the requirement of Prior Environmental Clearance Jor
any increase in production capacity in respect of processing or production or manufacturing sectors {listed
against item rumbers 2,3, 4 and 5 in the Schedule to this notification) with or without any change in (i) raw
material-mix or (ii) product-mix or (it) quantities within products or (ii) number of products including new
products falling in the same category or (iv) configuration of the plant or process or operations in existing
area or in areas contiguous to the existing area specified in the environmental clearance of the project.
This facility is available to those units which have obtained prior environmental clearance under EI4
Notification, 1994 and EIA Notification, 2006. To claim exemption from obtaining Prior Environment
Clearance in réspect of such cases, the project proponent shall follow the following process.-
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Note :

The project proponent is required to obtain a certificate of wo increase in the pollution load’
Jrom the environmental auditors or reputed institutions, to be empanelled by the State Pollution
Control Board or Central Follution Control Board or Ministry of Enviromment, Forest and
Climate Change (hereinafter referred to as the Ministry).

A copy of 'no increase in pollution load’ certificate and intimation, as provided by the Ministry
Jrom time to time on PARIVESH portal, shall be uploaded by the unit for which system generated
acknowledgement shall be issued online;

The unit shall inform the State Pollwtion Comtrol Board or Union Territory Pollution Control
Committee, as the case may be, in specified format along with-

i ‘no incregse in pollution load’ certificate from the Environmental Auditor or reputed
institutions empanelled by the State Pollution Control Board or Pollution Control
Commiitee or Central Pollution Contro! Board or Ministry,

ii.  last Consent to Operate certificate for the praject or activity, and

iii.  ownline system generated acknowledgement of uploading of intimation and 'no increase in
pollution load’ certificate on PARIVESH Portal;

The information so received shall be examined by the State Pollution Control Board or Union
Territory Pollution Control Committee, as the case may be, who shall take decision on such
information, received from the project proponent.

If on verification the State Pollution Control Board or Union Territory Pollution Control
Committee, as the case may be, holds that the change or expansion or modernisation will result or
has resulted in increase in pollution load, the exemption claimed under this clause shall not be
valid and it shall be deemed that the project proponent was liable to obtain Prior Environmental
Clearance before under taking such changes or increase, as per the clause (@) of sub-paragraph
{ii) of paragraph 7 of this notification and the provisions of Environment (Protection) Act, 1986
shall apply accordingly. ’

Note:  For removal of doubts, it is clarified that it shall be the responsibility of the project
proponent to satisfy itself about 'no increase in poliution load’ as a result of changes, expansion or.
modernisation, as the case may be, before under taking such changes or increase, and the project
proponent shall be liable for action under the provisions of the Environment (Protection) dct, 1986
if on verification of facts or claim it is found that such change or expansion or modernisation
involves increase in pollution load. ”,

fF. No. 22-33/2019-1A.IIT]
GEETA MENON, Jt.Secy.

The principal notification was published in the Gazette of India, Extraordinary, Part I, Section 3,
Sub-section (ii) vide number S.0. 1533 (E), dated the 14™ September, 2006 and was last amended
vide the notification number S.0.221(E) , dated the 18" January, 2021.

Uploaded by Dte, of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. AL OK KUMAR e onms,
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ACKNOWLEDGEMENT

This is to acknowledge that AAl CHENNAI has provided the information on PARIVESH Portal in respect of
Proposed change in product mix of existing synthetic organic chemicals by Chemplast Sanmar Limited
Sanmar Speciality chemicals division.in the format attached hefewith under the provisions of $.0.980-(E),
dated Z1st March, 2021.

To claim exemption from abtaining Prior Envirenment Clearance in respect of any iricrease in production
capacity with or without any change in (i} raw material-mix or {il) product-rmix of (i} quantities within products
or {ii) number of products including new products falling in the same category or {iv) configuration of the plan
Or process or operations in existing area or in areas contiguous to the existing area specified in the
environmental clearance of the project., the project proponent./ SPCB or UTPCC shail follow the foltowing
pProcess:-

1. The project proponent shali inform the SPCB or UTPCC, as the case may be, in specified format along
with-
(i} 'no increase in pollution load’ certificate frem the Envireonmental Auditoror reputed institutions
s empanelled by the SPCB or UTPCC or CPCE or Ministry,
{ii) last Consent to Operate certificate for the project or activity; and
(fii} online system generated acknowledgement of uploading of intimation and 'no increase in
pollution load' certificate on PARIVESH Portal;

2. Based on the submission of above information, the profect proponent rmay carry on the proposed
activity as per the subrniited details. However, if on verification the SPCR or UTRCC, as the case may be,
holds that the change or expansion or modernization will result or has resulted in increase in pollution
load, the exemption claimed under this clause shall not be valid and it shall be deermed that the project
proponeht was fiable to obtain Prior Environmental Clearance befere under taking such changes or
increase, as per the clause (a) of sub-paragraph (i) of paragraph 7 of ElA Notification, 2006 and the
provisions of Environment (Protection) Act, 1986.shall apply accordingly.

Encl: Attached the Information provided by the project proponent

INITIAL QUESTIONNAIRE

S:ng!e Window No SWB26/2021

.Whether Pro;ect/Actlwty accorded prlor EC? . ‘l'es V

”If Yes, Is pro;ectmdetarls avallable in the PARIVESH" I No 7

Proposal No/MOEFCC P;Ie/SEIAA F|Ie No R E. No. 3 3?037!104/2009 1A !i}
Category - e e Categorm s e

(eg CategoryA MOEFCC, CategoryB SEIAA/SEAC Proposal)

Whether ProjecthctIVIty fallsin the category of Processmg or Production Yes
or Manufactunng Secturs

Itern number as per schedule to EIA Notlficat:on, 2006 5(f) Synthetic organic chemicals industry {dyes & dye
intermediates; buik

Whether ijecthctmty falls in 'Bz' Categcfy ) No

Whether the instant proposal tantamount to change in Category?{e.q.
'B2' to 'BY or 'B2' to 'A")

Submit Date 31-07-2021 164609

parivesh.nic.infUserAccount/PrintPreviews aspx 123
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Project: Details

1. Name of the Project or Proposed. change in product ik of existing synthetic organic chemicals by Chemplast 2. Name of the

Activity Sammar Limited Sanmar Speciality charnicals divislon Project Proponent*  CHENNA|
3. Address for the 5 7134, 388112428 9/12,310/1,34,38,4,2/14,18,13/1,14/14 24, Suligunta Village, BerigaiShulagiri Taluk,Hosur, Krishnagiri
correspondence District. ’

with Telephone and e-mail

address*

State * Tarnil Nadu Distiet ™ Krishnagiri
Tehshil * Shoglagiri Village * * Subgunta
PinCode * E35105

4. categery of the project. . A
ac per schedule,
as per the schedule of ElA

Notification,2006 *

5, Location of the project -
Plot/Survey/Khasra number : = 5, 7N3A, 3BBA2A,28.9N2330/134,.38,4,2/1A183014/1A.2A Village :" Sufigunta
State * Tamil Nadu Distict * Krishnagiri
Tehshil * . Shootagiri Pincode * 835105

Bounded latitudes of the
Project/activity site:

12 48 1395

S - . e 12 48 e ]740
Boundedmngimdesofthe e e

Projectfactivity site :

- L e e e . . o e ]94] ‘.‘TD“ o s 5710
Geogrophic datafile upload{KML Filg)®  Download ' o S
5)\. Whether project activity proposed tc; ge NO

carried out in contiguous area
in additien to the existing area ?*

6. Whether the project proposed to be jocated MO
in the Notified industrial area? *

7. Whether the Project/ Activity granted ! vES

Environmental Clearance earlier? *
MoEFCE [ SEI1AA Fite No.f PARIVESH Propesal No * F-TONA04/2008-1AHi) Date of Grant® 29-04-2008 QC:00:00
upload EC letter of Ingustrial area ™
[Uplgad PDF File only }
Downioad
8. Details of Consent under Air (P&CP) Act, 1981 & Water [P&CP) Act, 1974
H H et oot e AR e i s e
| Sna. { Consent No/Application no Date Walid Up to Upload copy of
i Consent order
1 ; 2005227031342 19 Aug 2020 31 Mar 2022 Download |
‘ i 2 2005127031362 ; 19 Aug 2020 31 Mar 2022 Download
: i H [

parivesh.nic.infsetAccount/PrintPreviews . aspx 223
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9. Details of Authorization under Hazardous & Other Waste Management Rules, 2016 and subsequent amendment

’ o i . - T . o N . R
| Sno. | Consent No/Application no Date  Valid Up to Upload copy of
; Cansent order

;
| 2IHFC36507044

24 Jul 2021 31 Mar- 2026 é Downloagd

10, Details of products & by-products including changes.in product mix

Sno. | List of pmducts/bgr- CAS Number Quantity unit, List of CAS Nurmber Quantity | unit Rema
products permitted permitted products/by- proposead
under EC / CTO under products under

EC /CTO proposed ctause
(TPD [ TPM under clause ’
/PR 7(i)b)

T4 Tons PHYTO 64868 T4 Tons
per CHEMICALS per
Anaum Annum

[FPA} (TPA}

1 PHYTO CHEMICALS

2 ORCGAMIC CHEMICALS | 6BIE6BED 1080 Tons CRCANIC 1600 Tons
per CHEMICALS per
Annum Annum

[rPA) {TPA

z Dil. Hydrochloric Acid | 7647010 o Tons Bil. TELT00 1050 fons
[BY PRODUCT) per Hydrachloric per
Anourtny § Acid (BY Annum

(TPA) PRODUCT) {TPA)

& Dil, Suiphutic Acid {BY | 7664939 ao Tans Dil : 7664939 750 Fons
PRODULT) H per Sulphuric !
Asinum | Acid {BY !
(TPA) FRODUCT) ¢ | (FPAY

sumption including changes in the raw mater

71, Details of Raw materials including water consumption and fuel con

Sno. | List of raw CAS Number Quantity unit Baw materials | CAS Number Quantity ‘unit, Rema
materials permitted proposed proposead
envisaged under inder clause under
under EC/CTO EC{CTO 7{ii} () clause 7(i}
{TPD / TPM by(TPD /
/TPA) TPM [ TPA)

1 caustic soda 1310732 113 Tons ecaustic soda 1310732 1.31 Tons

2 Sodium FE4TILS 164 Tons Sodium TB4TI4E 164 Tons
Chicride per Chloride per

3 Acetic acid 64197 0,19 Tons Acetic acid 64197 0.1 Tons

4 Activated £4365113 0.22 Tens Activated 64365113 0.22 Tons
carban petr carbon per
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5 Chisroforin 67663 10.64 Tons Chiorafotm 67663 10.64 Tons
pear - per
Annum Annurn
{TRA) (TPA}
] DNS 609954 ne7 Tons DNS 609994 n.87 Tons
per per
Annum Annuni
(TRA) (rPa)
7 | Ethyl acetate 141786 567 Tons Ethyl acetate 141786 5.67 Tons
per per
Arinumn Anmum
(TPA) {TPA)
B | Hexpne 10543 178 Tons Hexane 10543 178 Tons
per per
Annum Annurm
(TPA) (TPA)
9 Methanol E7561 1592 Tons . Methanol 67561 1542 Tons
per i per
Anpum Anrur
(rea) (TPA)
10 Hyfla GBB55549 178 Tens Hyflo GBB55549 1.78 Tons
per per
Annum Annusm
(rPA) [raa)
1] Caustic Soda 1310732 3.5 Tons Caustic Seda 1310732 3.5 ‘Tons
: per per
Annum Annum
(rea) (TPA)
12 | Calcium 43 252 Tons Caleium 4734 .52 Tons
carbonate per carbenate per
Annum Annumm
(TPA) (TRA)
13 Hyflo 68855549 108 Tons Hyflo 68855549 1.08 Tons
| per per
Annum Annum
(TPA) (TPA)
14 Sodium 497198 23 Tons Sadium 497198 2.3 Tens
‘Carbonate per Carbonate par
Annum Annum
{TPa) (TPA)
s Sadium T647145 a1 Tons Sodium 7647145 on Tons
Chloride per ‘Chioridé per
Annum Annum
(rPa) (TPA)
16 Sodium 7681529 16.91 Tahs Sodium 7681529 16.91 Tons
Hypochlorite per Hypoachlorite per
< Annum Annum
(TPA) TPA)
17 Acetic acid 64197 273 Tors Acetic acid 64197 213 Tons
per
Annum
(TPA}
e Activated 64365113 0.62 Tens Activated 84365113 0.62 Tans
Carbon per Carbon per
Annurmn Annum
{TPA]} {TPA)
] Chlorafortm 67663 BE.B Tons Chloroform 67663 65.8 Tons
per pet
Annum Annum
{TPA} (TPA}
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20 | DNS 609994 2.7 “Tans DNS 609954 427 Tans
par per
.Annum Annum
frea) [TPA}
2% Hexane TIO543 472 Tons Hexane TI0543 472 Tans
pet ) per
Annum Annum
(TPA} {rea)
22 | isoprapyd 67630 749 Tons Isopropyl 67630 7.49 Tons
aicohol poar alcohol per
Annum Annum
1 {TPA} (TPA)
23 | Methanol 67561 16.56 Tons Methanol 67561 16.56 Tons
per per
Annum Annum
Pa) rea)
24 Methyt 96333 54432 Tons Methyl 96333 [+] Tons
acrylate per acrylate per
Annum Annum
{rpa) (rea)
25 Hydrogquinone | 123319 .08 Tons Hydroquinone | 123319 o Fons
per per
Annum Atnum
fTrA) (TPA}
26 | Aluminum T446700 3672 Tons Aluminim T4LETO0 o] Tons
chloride per chioride per
ARnUm - Annum
reay (TPA)
27 | Masityl oxide 141797 816.48 Tons Mesityboxide 141797 0 Tons
per per
Annum Annum
(YPA) (TPA)
28 | Benzene 432 a7z Tons Benrene 1432 o Tons
per ‘per
Annum Annum
(TPA) TPA}
29 | Acetic acid s4197 ¥r.28 Tons Acetic acid 64197 o Tons
per per
Annpum Annum
(TRA] (TPA)
30 Caustic soda 1310752 293.76 Tons Caustic soda 1310732 s} Tons
per pear
Annum Ann um
(rea) (TPA)
5 HCL T647010 176.04 Tens HCE 7647010 o Tons
per : per
Annum ; Annum
TPA) (TPA)
32 | Zincdust 7640666 108 Tons Zine dust T44DEEE e Tons
per : per
Annum Annum
{TPA) [TPA}
33 Calcium 471341 108 Tons Calcium 471341 0 Tons
carbonate per carhonate pet
Annum Annum
{TPA) (TP}
34 | Frambinon B4T7I512 864 Yons Frambinen 5471512 0 Tons
pet per
Annum Annum
(TPA} (T5A)
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/35 | Bimethyl rr7et 972 Tons | Dimethyl 7| o Tons
sulphate per sulphate per
: Annum Anturn
rra) {rPa)
.36 | Caustic soda 1310732 i 8o Tens Caustic soda 1310732 G Tons
-per per
-Annuam | Annum
(TPa) (TRA}
37 | EDC fris-lvla 520.56 Tons, EDC 25952538 13 : Tans.
‘per per
-Annum Annum
{vrA) (TPAY
38 | Aluminum F446T700 1454.76 1 Tons Aluminum 7446700 o Tons
chloride . per chloride per
Annum Annum
[ (TPA) TPA)
3% | Toluena 08883 45144 Tons Toluane 108883 a Tons
per per
Annum Annum
{TPA) (TPA)
40 | picetyl chloride | 75365 800.28 Tons -Acetyl chioride | 75365 ] Tons
per per
Annum Annum
(rPA} (TPa)
4 | EDC 25952538 18144 Tons- EDC 25952538 0 Toris
per per
Annum Annum
{TPA} 1 (TPA}
42 | Sodium TE4TI4S 15444 1 Tons Sedium T647145 [+] Tons
chloride per chloride per
Annum Annum
(TPA) (TPA}
43 | Sodium 497198 1836 Tons Sodium 497198 [} Tons
carbonate per carhonate per
Annum Annum
[rPA} {TPA])
44 | Methanol 67561 1620 Tonhs Methanol 67561 0 Tons
per per
Annum Annum
(TPA) FeAy
45 | Sodium 124414 540 Tons Sodium 124414 o Tons
methoxide par methoxide per
Annum Annurn
(rPA) [TPA)
46 | Dimethyl 66122 2] Tons Pimethyl 68122 s} Tons
foramide per faramide per
Annum Anpum
rPA} : {TPA)
47 | P-Anisic 12315 0ep Tons P-Anisic 12315 0 Tons
aldehyde per aldehyde per
Annum Arinurm
{TPA} [TRA)
48 | HA TEHTO10 ' 1425.6 Tons HCI FE4TON0 1] Tons
per per
Annum Annum
{TPA} {TPA)
49 | Toluene 1088683 236 Tons Toluene 108883 0 fons
per par
Annurn Annum
(7Pa) (TPA}

6/23

parivesh.nic.in/UseeAccountPrintPreviews aspx




VTGOV EGC R EEGEEEEEdddblbliylnyy

10/29721, 1:44 P

Welcome o Single Window Clearances

|

panivesh.nic.infUserAccount/PrintPreviews aspx

so | Sadium bi 144558 6 Tons | Sodium bi 144558 0 Tons
carbonate ) per carbonate per
Annurmn Anvuam
{TRA) {TPA)
51 | Hydroegengas | 1333740 4104 Tons. Hydrogengas | 1333740 0 Tons
per per
Annum Annum
{TPA) (TPa)
52 | Raney Nickel 12003780 8.64 Tans Raney Nicke! 12003780 0 Tons
catatyst per catalyst per’
Annum Annum
{TPA] {TPA),
53 Hyfls 6EBB55549 5724 Tons Hyflo 68855549 4] Tons
per pet
Afnum Annum
{rPA) {TPA)
54 | Toluene 108883 174.96 Tons | Toluene 108883 a Tons
per ' per
Annum Annum
(rPay (TeA)
55 | Sodium 143139 4346 Tons Sodium 143339 Q Tons
Cyanide par Cyanide per
Annum Annum
(TPA} (TPA}
1 Caustic Soda 1310732 B36 Tons Caustic Soda 1310732 Q Tohs
per per
Annuim Annum
(TPA) (A}
57 | Potassium TT22647 4:52 Tons Potassium 7722647 [+ Tonsg
permanganate per permanganate per
Annum Annum
(TPAY (Foa)
58 | Potassium TEBITIO 4,32 Tons Potassium 7680 o Tons
iodide per iodide per
Annum Annum
wPa) (TPA)
Bg Sodium bi E7561 22.68 Tons Sodium bi 67561 Q Tons
carbonate per carbonate per
Annum Annum
(TPA} (TeaA)
60 | Sodium £8122 147.96 Tons Sedium 68122 Q Tons
chiaride per chicride pet
Arinuarm Annum
(TPa) {1Pay
61 Sodium hypo 123118 -+ 756 Tons Sodium hypo 121ms o Yons
chiorite per chlorite per
: Annurn Abnum
(TPa} (TPA)
62 HET 17633935 n2z.z Tons HCI 17639939 o Tons
per per
AnAum Anftum
TPAa) : (TPA}
63 Hydrogen gas 1333740 92.88 Tons Hydrogen gas 1533740 ) Tons
pet per
Annum Annum
(TPA)
64 | Ammonia gas | 7664417 .08 Tons Arntionia gas | 7664417 o Tons
per per
; Annum Annum
. TP : (TbA}
i Bt e Tt S SOV VPO SO PINE SRS
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&5 Raney Nickel 12003780 36.7% Tons: Raney Nickel 2003780 0 Tons
catalyst per catalyst per
Anntm Annum
(roa) {TPA),
66 | Hyflow 68855549 &.48 Tons Hyflow 68855549 o Tons
per per
Annum Annum
[FPA} TPA)
67 | Methyl Phenyl | SBETO9 Tiga Tons Methyl Phenyl | 586709 Tons
Ethyl amine per Ethy! amine per
- Annum Annum
[TPA)} (TPA}
€8 HBr 10035106 2170.8 “Fons HBr 10035106 D Tons
per per
Annum Anntum
TPA] {TPA)
&9 HCL 7647070 648 Tons HCH 764700 o Tons
per per
Anrium Annum
(TPA} {Tea)
70 | Ammonia FEE4MT 2700 Tons Ammonia TECLLTT o Tohs
solution per solution per
Annum Annum
(TPa) TPay
m Cyano Acetic 372098 F1072.76 Tons Cyato Acetic 372098 164112 Tons
acid per acid
Annum
(TPA)
72 Cyclehexanone | 108841 1404 Tons Cyclohexancne | 108941 2080
per
Annum
rPA}
73 | Hydrogen 1333740 70.2 Tons Hydrogen 1I33T4HD 164 Tons
! per per
Anntim Annum
{TPA) (rea)
74 | Ammonium 631618 7.02 Tons Armmoniurn | 631618 04 Tons
acetate per acetate per
Annbum Annurn
(TPA) rea)
75 Toluene 1088832 6,16 Tens Toluene 108883 912 Tons
per per
Anntam Annum
(rea) {1PA)
76 | Ammoniem TEG44TT 70,2 Tons Ammonium TE64L41T 04 1 Tons
gas per gas pet
Annum Annum
. (TPA) {TPA}
77 | Raney cobalt THLQ4B4H 28 Toens Raney cobalt T4404B4 416 Tons
per per
Annpudam Annum
(TPA) {Tea)
78 | Bromine 1726956 918 Tons Bromine TT26956 ¢} Tons
per per
Annum Annum
{TPA)} rea)
79 Butanot TIZ63 N34 Tons Butanaol NIE3 a Tons
per per
Annum Annum
(rPA} (rPay
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80 | BHT 128370 864 Tons BHT R8I70 Tons
per per
Annum Annum
(TPA) {TPA)
8t | Ammonia 7664417 810 Tons | Ammonia TEE44TY Toris
solution per solution per
Anaum AR
{TPA) {TPA)
82 | Methanol 87561 04132 Tons Methanol 67581 Tons
| per per
Annum Annum
| (Pa} (rPa)
B3 Hexane 0543 3132 Tons Hexane 110543 Tons
per per
Annum Anpum
[rea) (rea)
B4 | Sodium boro 16940662 135 Tons Sodium boro 16940662 Tons
hydride per hydride per
Annum Annuam
rra) {TRA]
B5 | Sodium meta 7681574 54 ToHns Sodium meta TER1574 Tons
sulphite per sulphite per
Annum Annum
{TPA} {TPA}
856 | Sadium TTTZE07 54 Tons Sodium 7TT2987 TFons
Thinsulphite per Thiosulphite per
Annum Annum
(TPA) (TPA)
87 HCl 1647010 nas Tons HC} TE4TO0 fons
per per
Anhum Annum
{TPA} {TPA)
88 | Ammonium 1762954 751.68 Tans Ammonium 1762854 Tons
thio cyanate per thio cyanate per
Annuim Annuern
{TPA} (TPA}
89 | Acetone 67641 29376 Tons Acetone 67641 Tons
per per
Annum Annum
{TPA) {vPA}
a0 | Hydrazine 017524 €12.52 Hydrazine 10217524 Tons
hydrate | hydrate per
Annum
{TPA)
H Nitrobenzene 38553 73.6 Nitrobenzene 98953 Tons
per
Annoum
(TeA)
22 ;i Sedium 7631942 12.96 Sodium FEITI4D Tons
dithionate dithionate per
Annum
[TPA}
93 ; Toluene 108883 34756 Tons Toluehe 108883 Tons
per per
Annum Annum
(TPA) (TPA)
24 i Methanol 67561 1184.76 Tons Methanol 67561 Tons
per per
Aninum Annurm
(¥PA) (TPA] .
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95 | Ammonia TE6441T 87588 Tons | Aminonia TEELLYT 0 L Tans
) per pear
Anntm Annum
(TPA) ; (TPA)
86 | EBC ‘25952538 977.4 Tons EDC 25952538 ‘0 Tans.
: ’ per ) _per:
Annum Annum
(rea} {TPA}
97 | Ammonium 6484522 768.96 Tons | Ammonium 6484522 0 Tons
nitrate per ) nitrate per
Annum Annum
(TPA) {TPA)
98 | Ammonium 12125029 248,46 Tons Amrnonium’ 12125029 2] Toris
chioride per chioride per
Annum Annum
(TPA} {TPA}
99 MCE 7647010 108 Tons HCl 7647010 o Tons
per per
Anpwum Annum
(TPA) [TPA)
100 | Zine T440666 162 Tens Zinc 7440666 o] Tons
per per
Annum Annum
TPA) sy ’
101 n-Butanol TI363 324 Tons n-Butanol TIZ6S ] Tons
per per
Annizm Annurny
(rPa) (TPA)
102 | Sodium nitrite : 7632000 226.8 Tons Sodium nitrite TE32000 a ‘ Tons
per per
Annum Annum
{TPA) | (TRA)

12, Approval for additional

Not Applicable

water consumption if applicable *

13. Details of Effluent Generation

A, Quantity
Sno. Detalls as per Propose Quantity of Quantity of Mode of Dispos
existing effiuent & Ultimate
efffuent generation after Receiving Body
generation {as the proposed
per EC/CTO) change in
product or raw
1 material mix
1 CTO INDUSTRIAL 68 : Kilo liters per Day | 68 Kile liters per Day | Treatment will
(KLD} (KLDY furnished in thi
in house ETP
facility Followin
Zetro Liguid
Discharge,
2 cTO : BOMESTIC 12 Kile liters per Day | 12 Kilo Fters per Day | Domaestic effi
: {KLD) (KLD} treated in STP
and treated wa
reused in
gardening.
B. Quality
10123
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Sno. | Details as per | Composition | Concentration | unit Compositiorrafter proposed | Concentration unit. Remarks
change in after proposed
g‘\. prodtict or raw material mix | change
product or raw material in product or
- mix{eg. raw material
? COD/BODITSS/TDS/Others) | mix
1 cTO coo 181494 Kg Per Day cob 1B04.81 | Kg PerDay
2 CTO BODR 60e34 Kg Per Day BOD 54544 Kg Per.Cay
3 <To ™S 6802.08 Kg Per Day DS 6798.43 Kg Per Day
4 €TO 55 47.51 Kg Per Day TSS 4766 Kg Per Day

c. TotaE Ioad in respect of Efﬁuent
(Note: The ‘total pollution foad' shall be ascertained by multiplication of quantity and concentration of different

components and parameters)

sno, | Details as Total lvad in | unit Treatment unit Total load in | unit Treatment unit Rema
per respect of facility respect of facility
: Effluent existing Effluent proposed
post fwith after with
: treatment capacity) praposed capacity
change in after
preduct or praposed
raw material change in
Fryix product or
raw material
mix
1 cTo : 1B14.94 Kg Per Day B0 Kilo fiters 1804,81 Kile fiters 60 Kilo Iiters. MEE
per Day per Day f per Bay Capac
[KED) {KLDY {KLD}

D. Detalls of effluent management

Whether Segregatlor\ of Concentrated stream
and its d:spasal is pmposed""‘

Whether Reduction / Recycle / Reuse of effiluent
are pmpased"‘ -

Whether any add:tlonal Effluent Treatment
Facilities Provided?*

Whether is there any proposal for up-gradation
of ETP?

whether the unit is havmg Membershlp of
Commeon Effiuent Conveyance I Dssposal Facxilty" h

Whether |t is Proposed to achieve
zero dlscharge" *

whethet Project has Membership of CETP7*

Yes

Brief report on details of effluent management; Segregation Download

of Concentrated stréam and its disposal; Details of Reduction [ Recyele

/ Reuse of effluent; Effluent Treatment Facilities Provided; Proposal

for u;:-gradaiinn of ETP {with time bound program); Memibership of CETP (if any);
Membership of Common Efffuent Conveyance / Disposat Facility {if any);
Praposal to achieve zero discharge with technical justification and feasibility;
etc*

4. Details of Emission Generation

A, Quantity
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6] Ffrorﬁ 'Sl&a'::i&s

Sno, | Details | Point Sourde | Heightof. Emission rate | Unit | Total emission | Unit | After the Unit | After the
as per stack {m) propased proposed
. changea in ‘chafige in
preduct product
OF raw aor.raw.
material mix materiat mix
Emission mte Total ernission
1 EC ‘Boiler -1[9 40 205.20 Kg 205.20 Kg 20520 i Kg 20520 Xg
TPH) Per Per Per Pay
Day Day Day Da
2 EC DGSet (600 |12 337 Kg 537 Kg 3.37 Kg 3.37 Kg
KVA) Per Per Per Per
Day Day Day ‘Day
3 EC D C Set (800 12 14,29 Kg 4,29 Kg 14.29 Kg 29 Kg-
KVA) Per Per Per Pen
Day Day Day Day
4 EC D G Set (600 2 00 Kg 00 Kg 3.4 Kg 341 Kg
KVA) Per Par Per Pel
Day Day Day Da
5 EC DGSet[600 |12 o0 Kg 00 Kg 341 Kg 3.41 Ky
KVA) Por Per Per Pel
Day Day Day Da:
6 EC Serubber at 6.1 208 Key 2.09 2,08 Kg 209 Kg
Plant-| Per Per Per Pey
Day Day Day Day
7 eC Scrubber at 17 1.60 Kg 1.60 Kg 160 Kg 1.60 Mgy
Plant-ll Per Per Par ‘Pel
Day Day Day ‘Da;
8 | EC Serubber at 15 oo Kg o0 Kg oo Kg [} Kg
Plant-i Per Per Per- Pel
Day Day Day Da:_
k] BC Absorber at 4 Q0 Kg Do Kg oo Kg 00 Ko
Plant-1 Per Per Per Per
Day Day Day Da
10 EC Scrubberat R [ 12 o0 Kg oo Kg 00 Kg o0 Kg
& D Plant Per Per Per Pei
Day Day Day ba
n EC Phyto Plant 19 09 Kg 00 Kg oo Kg 0o Kg
Scrubber Per per Per Pay
[Process) Day Day Day Bar
=2 iEC Scrubberat | 1§ o0 Kg oo Kg o0 Kg = |00 Kg
Plant-1l Per Per Per Per
Day Day Day Da;
13 Scrubber at 6.1 1] Kg o0 Kg o0 Ky oo Kg
Pilot Plant Par Per Per Pei
Day Day Day Da;
1% EC Scrubbier at 17 0.07 g 0.07 Ky o.07 Kg 0.07 Kg
Plant-IV Per Per Per Pal
Day bay Day Da
LI £C Scrubber at 17 034 Kg 0Z4 0.34 Kg 034 Kg
Plant-1v Per Per Per Par
Day Day Day :
i16 EC Scrubber at 17 c.09 Kg .08 0.09 Ky 0.09 Kg
Plant-1v Per Per Per Pe:
i Day Oay Day Da;
parivesh.nic.in/UserAccount/PriniPreviews.aspx 12123
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ﬁ" 17 | EC Scrubberat | 17 00 ixka - |oo “Ka. 6o ' Ka oo Kg
g Plant-V Per Per Per Pey
. %N Day Day Day Da
B | EC Scrubber at 7 00 Ky a0 Ke 00 Ko oo Ka
Flantv Per Per Par Pel

{ Day Day Day ba

g 1 | EC Secrubber at 17 80 Ko Do Kg oo Kg oo Kg
Plant-v Per Par Per Pa;

Day Day Day Da;

20 | EC DG Set (320 a.8 5.80 Ky 5.80 Kg oo Kg Do Ky

KvA) Per Per Per Pe:

Day Day Day ba:

21 EC DG Set (750 1z 3.53 Ky 353 Ko 00 Kg oo Kg

Kva) Per Per Per Pai

Day Day Day [»E:3

22 EC Thermic Fluid | 3 134 Kg 134 Ky o0 Ka 00 Kg

Heater Per Per Per Pel

Day Day Day Da:

23 EC Thermic Fluid | 9 Q0 Kg o0 Kg 158 Kg 1.59 Kg

Heater Per Per Par Per

Day Day Day Day

24 EC Scrubber at 7 157 Kg 1.57 Kg 1.57 Kg 157 g

Plant il Per Per Per Bey

Day Day Day Da;

25 | EC Scrubbar at 17 [+1+] Kg 00 Kg 0.08 Kg .08 Kg

plantv Per Per Pear Pei

Day Day Day Da:

{ii} From Fugitive sources

{Fugitive source details should be eitered for each and every Stack,-sa

the content of tabie availability depend on the number of Stacks entered)

TOIIDII SISV SIS LILE L

Sno. Petails | Fugitive Height of Emission rate | Unit Total emission | Unit After the Uit After the Un
as per Sources | discharge proposed propesed.
! change in ehanhge in
g prociuct product
or raw or raw
! rraterial mix material mix
Emission rate Total emission
1 EC ao 00 oo Kg oo Kg ‘0o Kg 00 Kg
Per Per Per Pel
Day Day Day Da:
{ill) From other sources
$ne. ! Details Fugitive Height of Emission rate | Unig Total emission | Unit After the Unit After the un
as'per Sources discharge praposed proposed
change in change in
product product
or Faw of taw
material mix matarial mix
Emission rate Total emission
1 EC [+13] {00 15 } Kg a0 Kg 00 Kg a0 Kot
; i Per Per Per ; Pel
Dray Day Day | Da;
B. Quality
parivesh.nic.infUserAccourt/P AintPreviews.aspx 13/23
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Sno. :D.etails Stack Stack Height ARCHM Parameter Mote: if Uni't_ After the Uni
asper i attached to in Meter _{eg:_ B spedified in praposed
. ‘ PMID/PM25/S02/nox/Others) | CTO, change in
the saméa shall product or
te filled up raw material
mix

1 EC ' Boiler-1( 2 45 MbC: ce’ 73.87 Kg Kg
“TPH } Per =53]

Day Dy

z EC Boiler-1{92 40 MDC 50z 3447 Kg 345.47 Kg
TPH )} Per | Pei

Day ;

3 EC Boller-1£9. 40 MDC ‘S 6977 Kgl 69,77 Kg

TPH} Per

Day Bay

4 EC ‘Boiler-1{2 40 MDC NOx zZ7.09 Kg 27.09 Kg
T™H) Per Py

Day Day

5 EC 0.6 Set (600 |12 Adequate M 0.93 Kg 093 Kg
0OVA) stack Height Per Pal

Day Day

[ EC D.G Set (600 |12 Adequate 502 0.50 Kg 056 Kg
KVA) stack Height Per Pei

Day Da;

7 EC D.G Bet [ 600 2 Adequate NOx D42 Kg 0,42 Kg
1 KVA} stack Height Per Pet

Day Day

8 EC DG Set{600 |12 Adenquate co 1.53 Kg 1.53 | Kg
KVA) stack Height Per Pet

DPay Dan

] EC B.G Set { 600 12 Adequate PM 3.80 .Kg 13.80 Kg
KVA) stack Height Per Pet

: Day Day

10 EC { D.G Set [ 600 12 Adsguate 502 FA7 Kg 212 Kg
KVa) stack Height Per Pet

Day Day

1 EC D.G Set [6D0 |12 Adequate NOX 156 Kg 156 Ky
KVA) stack Height Per Pel

Day Day

12 EC DG Set (600 |12 Adequate <o 6,81 Kg 8,81 Kg
KA} stack Height Per Pei,

Day ‘Day
3 | sC ‘DOSet(600 |12 Adequate PM 00 g .08 Kg
KVA) stack Haight Per Pet

Day Day

14 £C D G Set (600 T2 Adequate s02 o]0 Kg .48 Kg
Kva) stack Height Per Per

Day as

15 EC D G Set {600 73 Adeguate NOx oo Kg 0.34 Kg
KVA) stack Height Per Pel

Day Ba

16 £C D G Set (600 12 Adeguate <O Q0 Kg 1.60 Kg
KVA]) stack Height Per | Per

Day Da

17 EC DGSet{600 (12 Adequate PM [+1:] Kg 1.00 Kg
KVA} stack Height per Ber

Day at

14/23
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18 EC D G Set (600 12 - Adpquate 502 Qo Ko i ¢5e Kg
KVA) stack Height Per Pei
Day Dan
19 EC D G Set (600 T2 Adequiate. NOx o0 g 038 Kg
KVA} stack Height Per Per
Day Da
20 ;EC DGCSet (600 |12 Adequate co 00 Kg 153 g
KVA} stack Height Per Pe1
bay Day
2t EC Serubber at 6.1 Wet Alkall PM Kg ba Kg
plant - scrubber Per Pet
Day Day
22 EC Scrubhber at %] Wet Alkaii 502 [o]:] Kg 00 Kg
plant -1 scrubber Per - Per
Day Da
23 EC Scrubber at 6. Wet Adkaii Cyanide rlo) Kg 00 Kg
plant -1 scrubber Per Pé
Pay Day
24 EC Scrubber at 17 Wet Alkali M 4] Kg a0 Ky
plant -1 serdbiber Per Pes
Day Day
25 EC Scrubber at 17 Wet Afkaii $02 (¢]+] Kg oo Kg
plant -t scrubber Par Pe
Pay
26 EC Serubber at 17 Woet Allali Cyanide oo Ky o0
plant -0 serukber Per Pel
Bay Dan
27 EC Scrubber at 17 Wet Alkali PM [e]+] Ky Do
plant -k serubber Bar Per
Day Dan
28 EC Scrubber at 17 Wat Alkali NCx 0o Kg [21s4 Kg
plant -H scrubber Per Pet
Day Day
29 EC Scrubber at 17 Wet Alkati [»e] oo Kg oD Kg
plant i scrubber Per Pen
Day Da
30 EC Scrubber at 17 Wat Alkali Cyanide 154 Kg o0 Kg
plant -1 scrubber Per Peat
Day Dar
3 EC Scrubber at 15 Wet Alkali PM oo Kg [o]4] Kg
plant -it scrubber Per Pel
Day Day
i 37 £C Serubber at 15 Wet Alkali S0z 00 Kg oo Kg
i plant scrubber Per Par
Day Day
33 EC Scrubber at 15 Wet Alkali NOx oo Kg [se Kg
plant -3 sctubber Per Pet
Day Da)
34 EC Scrubber at 15 Wet Alkali co fals] Kg 00 Kg
plant -i scrubber Per Pay
Day Day
35 EC Scrubber at k] Wet Alkali Cyanide o0 Kg 0o Kg
plant -ii scrubber Per Fe:
¢ Day Day
| . e
3% EC Absotberat |4 Wet Alkaii PM oo Kg oo Kg
; plant -l serubber per | Pér
Day Dar
parivesh.nic.insterAccnunUPrin:Previews.aspx 15/23
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37 [EC | Absorberat |4 ‘Wet Atkalt so2 00 kg oo K
plant 4 ‘serubber Per et
' Day. ~Pay.
zm | EC Absorber at 4 ‘wet Alkali NG 00 ‘Kg 0o Ko .
plant ~ serubber Ber Per.
- Day ‘ba
% e Absoiberat 4 Wet Alkali co oo Kg o0 \
plant -l scritbber Per
Day
40 | EC Absorber at [ Wet Alkali Cyanide 60 Kg o0 Kg
plant -1 scrubber Per Pey
Day Dan
41 EC Sctubber at ] Two Stage PM 00 1 Kg oo Ky
R& D plant wet Alkali Per Pes .
serubber Day Da
42 EC Scrubberat | 12 TwoStage | SOZ o0 g on Kg.
R& D plant Wwet Alkali Per Per
scrubber Day Da
43 EC Scrubber at 12 Twa Stage NOx o0 Kg [al5] Ka
R& D plant Wt Alkaii Per Pet
scrubber Day Dy
Al EC Scrubber at = Two Stage NOx 00 Kg 00 Kg:
R& D plant wet alkali Per - Pet
serubber Day Day
45 EC Scrubber at 12 Two:Stage co Qo ¥g oo Kg
RE& D plant Wet Alkali Par Pet
scrubber Day Day
45 EC Scrubber at 12 Two Stage Cyanide 1o} Ky [1¢] Kg
R& D plant wet Alkati Per Pel
serubber Day Day
&1 1 EC Phyte Plant 19 Wet Alkali M 0o Kg oo Kg
Scrubber serubber Per Pet
[Praceass) Day Da
48 EC Phyto Plant 19 Wet Alkali 502 oo g 0o g
Scrubber serubber Per Pei
{Process) Day Day
43 | EC Phyto Plant iG] wet Ajkali NOx oo Kg ao Kg
Scrybber scrubber Per Pel
(Process) Day Da:
50 | EC Phyto Plant 9 wet alkali <o Q0 Kg 0o Kg
Scrubber scrubber Per Pet
{Process) Day Day
51 EC Phyto Plant 12 Wat Alkali Cyanide oD Kg 00 Kg
Scrubber scrubber Per Per
[Process) Day Craz
52 EC Scrubber at 15 Wet Alkali PM 0o Kg oo Ka
Plant-Ii scrubber Per Pei
) Day bBay
53 EC Scrubber at 15 Wet Alkall 502 [e10} Kg 0o Kg
piant -1l scrubber Pear Pel
. tay Day
54 | EC Scrubber at " Wet Alkali NOx on Kg 00 Kg
plant -ji serubber Per Petr
Day Day
55 | EC Serubber at s wet Alkali co oo Ko (V] Kg
plant - scrubber per Pes
Day Da

aBi23
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$6 [EC scrubberat | 15 wet Alkali Cyanide oo Kg oo Kg
plant -H scrubber Per Pet

Day Da

57 EC Scrubber at (A Wet Alkali PM o0 Kg fule] Kg
Pilot Plant scrubber Per Pet

bay ba;

58 EC Scrubber at 6:1 Wet Alkali $02 00 Kg oo (]
Pilot Plant scrubber Per Pai

Day Day

3] EC Serubber at 6.1 Wet Alkalt NOX aG Kg a0 Kg
Pilot Plant scrubber Per Per

Day Day

80 EC Serubberat [N Wet Alkali co 00 Ky Do Kg
Pilot Plant scrubber Per Pet

Pay Day

&1 EC Scrubber at 6.1 Wet Allkali Cyanide [+14] Kg [+le] Koy
PHot Plant, serubber Per Pe1

Day D

62 EC Scrubper at, 17 Wet Alkaii PM 00 -Kg 00 Kg
Plant-IV scrubber Per Pey

Day Da

&3 EC Scrubber at 7 Wet Alkali s02 [s]e} Kg oo Kg
PlantIv scrubber Per Pei

Gay Da

64 EC Scrubber at 17 Wet Alkali NOx 00 Kg [+ 10] Kg
Plant-1v scrubber Per Pel

Day Day

85 | EC Sérubber at 17 Wet Alkali co 0.07 Kg 0.07 Kg
Plant-fv scrubber Per Péy
Day Dap,

66 EC Scrubberat 7 Wet Alkali Cyanide 00 Kg oc Kg
Plant-Iv serubber Per Per

Day Da

&7 EC Scrubber at 17 Wet Alkaili M . 00 Kg o0 Kg
Plant-{v scrubber Per Pey

Day Day

68 | EC Scrubbear at 17 Wet Alikcali 502 00 Kg oo Kg
Plant-iv scrubber Per Pat

Day Das

65 EC Scrubbar at 17 Wet Alkali NOxX o0 Kg el ] Ky
Plant-Iv scrubber Pear et

Day Dap

70 EC Scrubber at 17 Wwet Alkali co 0.34 Kg 034 Kg
Plant-tv scrubber Pet Pet

Day Day

Fa ] EC Scrubber at 17 Wet Alkali Cyanide o0 Kgy 00 Kg
Plant-1v scrubber Per Pet

Day Dan

T2 EC Scrubber at 7 Wet Alkali M [+1a] Kg [8]s] (]
Plant-1v scrizbber Per Per

Day Dan

73 e Scrubber at 7 Wet Alkati 502 [+]¢] Kg o0 Kg
Plant-iv scrubber Per Pay

Day Das

7% EC Scrubber at ¥7 wet Alkalf NOx prle} Kg o0 Kg
Plant-lv scrubber Per Pen

Day Dar

parivesh.nic.infUserAccountPriniPreviews.aspx 17123
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75 | EC 1 Scrubber at, 7 Wet Alicali co 0,09 Kg 0,09 | vy
' | plant-1v ‘scrubber Per Pei.
Day Dy
76 EC | Scrubber at 17 Wet Alkali. Cyanide .00 1 Ky ao
' Plant-lv serubber Par Fer
Day Day
77 | EC Serubber at 7 Wet Alkalt PM a0 Kg oo Kg
Plant-V T serubber Per Pe-
Day Bay
78 EC Scrubberat ¥ Wet Alkali SO2 00 Ka 00 Kg
Plant-v | serubber Per Per
Day Day
79 EC Scrubber at 17 Wet Alkali co | 00 Kg o . Kg
Piant-v scrubber Per Per
Pay Day
aec | EC Serubber at 7 Wet Alkali Cyanide oo Kg oo Kg
Plant-V/ scrubber Per Pet
Day Das
1] EC Scrubber at 17 Wet Alkali PM 2] Kg Q0 Ky
Plant-v scrubber Per Pel
Day Bay
B2 EC Scrubber at 17 Wet Alkali 502 00 Kg a0 Kg
Plant-V scrubber Per Pes
Day Dan
B3 EC Scrubber at 17 Wet Alkali NOx 00 Kg 00 ‘Kg
Plant-V serubber Per Pel
Day Day
84 EC Serubber at 17 Wet Alkali NOx oo Kg [als] Kg-
Plant-Vv scrubber Per Pei
Day Da)
85 EC Scrubber at 17 Wet Alkali (] 0o Kg oo Kg
Plant-Vv scrubber Per Per
Day Da
86 EC Scrubber at 17 Wet Alkali Cyanide oo Ky
Plant-v scrubber Per
Day .Da
87 | EC Scrubber-at 7 wet Afkali PM a0 Kg o6
Plant-v scrubber Per
Day Dat
as EC Scrubber at 7 wet Alkali 502 oo Kd 0o Kg
Plant-v scrubber Per Pet
Day Bay
89 EC Serubber at 7 wet Alkati SQr2 e1s] fols] Ko '
Plant-v strubber Per Pe:
Day Day
20 EC Scrubber at 17 Wet Ajkali NOx a0 Kg 00 Kg
Plant-v 1 serubber Per Pet
Day =5
91 EC Serahber at wet Alkali co [al+] Kg 0o Kg
Plant-Vv scrubber Per Pet
Day Dat
a2 | EC Serubber at 17 Woet Alkali Cyanide a0 Kg 00 g~
Plant-V serubber Per Per
Day Da
83 | EC Scrubber at 7 Wet Afkali PM oo Kg 00 Kg
Plant-v scrubber Per Pet
Day pat
18/23
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94 EC Scrubber at 7 Wet Alkali jlerd Q0 Kg 100 Kg
Plant-Vv serubber Per Per
Day Day
85 EC Scrubber at’ 7 Wet Alkali NOx 00. Kg oo Ka
Plant-V scrubber Per Pei
Day Da
96 | EC Scrubber at 17 Wet Alkali co oo Kg 00 Ky
Plant-y scrubber Par 1 Pet
Day Da
87 | EC Scrubber at 174 Wet Alkali Cyanide 0o Kg 090 Kg
Plant-v .scrubber. Per Pet
-Day Day
98 | EC DGSet(fsc |12 Adequate co 164 Kg o0 Xy
KVA) stack helght Per Pel
Day Da)
99 EC PG Set {750 12 Adequate NOX 038 Kg oc 1 Kg
KvA) stack height Pef Pen
Day Dan
o | EC DG Set {750 12 Adeqguate 502 0.4 Kg 00 Kg
KVA) stack height Per Pet
Day Bay
11 | EC DG Set (750 12 Adequate SPM .03 Kg 103 Kg
KVA) stack height Par Per
Day Day
102 | EC DG Set (320 9.8 Adequate 5PM 174 Ky [+1+]
KVA) stack height Pear
Day
103 EC BG Set (320 9.8 Adeguate S02. 0.84 Kg on Kg
KVA) stack height Per Per
Day bar
w04 | EC DG Set{320 9.8 Adequate NOx 0.42 Kg oo Ko
Kva) stacl height Par Pet
Day Day
105 EC DG Set (320 9.8 Adequate [ata ] 279 Kg 00 Kg
KVA) stack height Per Pel
Day Dat
106 | EC Thermic Fluid | 9 Adequate SPM 036 Kg oo Kg
Heater stack height Per Pet
i Day Das
a7 EC Thermic Fluid | 9 Adequate S02 0.94 Kg 00 Kg
Heater stack height Per Pet
- Day Day
e EC Thermic Fluid - | & Adequate NOX .04 K oo Kg
Heater stack height Per Par
Day Dar
08 EC Thermic Fluid | 9 Adequate coc oo Kg o0 Kg
Heater stack height Per Pei
Bay Draz
na EC Thermic Fluigd : 5 Adeguate SPM oe Kg o1 Kg
Heater stack height Per Per
Pay Dan
Tt EC Thermic Fluid ;9 Adeguate 02 [s1] Kg 1.3z Kg
Heater stack height Per Pei
Day Dax
w2 | EC Thermic Fluid | 8 Adequate NOx 00 Kg 0.05 Key
Heater stack height Per Peal
Day Day
Darivesh.nic.:’nfL.*serAccounUPrintPreviEWS.aspx 19723
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m | e Thermic Fluid. |9 | Adéquate co o Kg 00 g
Heater stack height Per Pai
Day Dai
Serubber at 64 wWet Alkali NOX 2.09 Ky 2.09 Ka
plant=l | Serubbear 1 Per :
: Day Da.
115 EC s:::r'uhb'er'a't ' 6.1 ‘Wet alkali co 00 Kg [»1:] Ky
plant-1 Scrubber Per Per:
] Dy et
6 | sC Scrubber at 7 Wet Alkali NOX 60 Kg .60 _
Plant-if Scrubber Per Pe
Bay Day-
w7 EC Scrubbsrat |17 Wet Alicali co oo Kg o0 Kg-
Plant-ll Scrubber Per Per’.
Day Day
bii:! EC Scrubber at 17 Wet Alkali 502 157 Kg 157 Kg
Plant-il Scrubber Per Pes .
Day Bay’
s | EC Scrubberat (17 Wet Alkahi NOX 00 Kg 0.08 Kg
plant-v Scrubber Per Per
Day Dan

C. Total load in raspect of Emission )
{Note: The 'total poliution load® shall be ascertained by multiplication of quantity and concentration of different components and parameters)

Sno. Details Total load in Unit APCM existing Unit Total {oad in tnit APCM proposed | Unit Remarks
as per respect of with capacity respect of with capacity
amission. emission after after proposed
proposed change in
change in produet of raw
product of raw matarial mix
material mix
1 EC 239.50 Ky Per | 19200 Kilo 23732 Kilo 19200 Kile Scrubbei
Day titers fiters Hters capacity is. 80
! per per per m3/hour.,
E Day Cay Day
3 E (KLD) ; (KLD) (KLDY)

D. Details of effluent management:

Wwhaether there is any Proposal for switching
over to cleaner fuel? *

Whether there is any Preposal for the up
-gradation of existing APCM? (with the time
-bound programy} *

whether thare is Propesal for the installation
of new APCM? [with time-bound program) *

Brief report on detalls of emission management: Download
Proposal for switching over to cleaner fuel,

if any fwith time bound program);

Proposal for up-gradation of existing APCM,

if any {with time bound program);

Proposal for instailation of new APCM

{with time bound program); ete?

15. Hazardous Waste Generation [Detalls for EC/CTG shall not be fetched from DB, it shall be manually entered)

A. Quantity and type of waste

parivesh.nic.in/UserAccount/PrintPreviews.aspx
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Sno. | Details

as per

Type of Waste

aliphatic or napthenic
solvents may or may
not be fit for reuse.

Contarminated aromatic,

| Category [As
1" per Schedule

ander
Hazardous &
Other Waste:
Management

1:Rulies, 2016)

Existing
‘Note: i
specified
in

€TO, the
same
shali be

fifled up

Unit

After
Change
in
Preduct
Mix

Uit

Source of
Generation

Mode of
Storage

Mode of
Treatment
& Risposal
method

1-:20.1

6.

Tons
per
Annura
{TPA}

Tons
per
Annum

(TPA)

From
manufacturing,
process

Golaction,
storage and
transportation

Generation,
Coltection,
storage & ser
for Dispasal t
incineration i
the commeon
TSOF,
M/STNWML,
Gummidinoo
{Incinerable)

Distillation residues

1203

20

Tong
per
Annum

(TPa}

W0

Tons
per
Anhum

(EPA}

From
manufacturing
process

Collection,
storage and
transportation

Getieration,
Callection,
storage- & ser
for Disposal b
ineineration
the cormmon
TSDF,
M/s.TNWML,
Gummidipoo

{incinerable)

5 <TO

Used ar spent oil

Chemical sludge from
waste water treatment

Empty,

barrels/containers/liners
contaminated with
hazardous chemicals
fwastes

Spent catalyst

51

I- 38,3

I-33.%

1-28.2

parivesh,nicjn/UswAccount!PriniPreviews.aspx

10

500

40

Tons
per
Annum

(TPA)

Tons
per
Annum
(TPA}

Tons
per
Annum
[TPA)

Tens
per
Annum

(TPA)

From
manufacturing
process

Collection,
sterage and
transportation

2500

Tons
per
Annum

PA)

Fram

manufaeturing
process

Coliaction,
sterage and
transportation

Ceneration,
Collection,
Storage & ser
te TNPCE
Authorized
Recyclers
{Retyciable}
Ceneration,
Caollection,
storage & ser
for Disposat b
incineration i
the common

TSDF, M/s,
THNWML,
Summidipoo
{incinerable)

Tons
per
Anhuim
{TPA}

Packing of raw
materials and
finished
preducts

Collection,
storage and
trarisportation

Ceneration,
Collection,
storage & ser
to TNPCB
Authorized
Recyclers for
Recovery ahc
Reuse.
{Utilizable}

Tons
per
Annm
{TPA}

Tons
per
Annum

TPy

Frorm
manufacturing
process

Collection,
storage and
transportation

Generatian,
Collection,
Storage anc
send to M/s,
Ravindra
Hereaus Pvt |
plant, Udaipu
District,
Rajasthan for
Recovery anc
Reuse.
{Recyclable)

21/23
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T LCTO Contaminated cotton |1-33.2 1 Tots 2 Tons ‘Fram. Colfection, I send to1
ags or other deaning 1 per per manufacturing | storage and Dispasal by:.
matérials -Annum Annum | process transportation | inginerationt .’
(TPA). aopa) ! T'the commen
' TSDF, :
MfsTNWME,
Gummidipao
{incinerable)
B CTO Spent solvents 1286 350 Tons 350 Tons Fram Collection, send to TNRE
per per manufacturing | storage and Authorized
Annum Annum | process transportation | Recyclers:
{TPA) [rea) {Recyciable)

B. Details of Waste ma nagefnent:

‘Whether Proposal for reduction / recovery / reuse /
recycle [ sale of waste {with technical details) is proposed? *

‘Whather Project. has Membership of Common
Secured Landfill Site? *

Whether Project has Membership of Common
hazardous waste incirieration facility? *

Brief report on Details of Waste management:
Propasal for reduction [ tecovery / reuse / recycle /
sale of waste; if any; Proposal for effictent

recovery of solvents {with technical details);
Membership of Common Secured Landfili Site (if any);
Membership-of Common hazardous waste
incineration facility (if any)."

Proponent. -

16. No Increase in Poflution Load” certificates from the authorized environmental a

Yes

Authorized environmental auditor/Reputed Institution
Empanelled by the SPCB/CPCB/MOEFC

‘ Sria.

1 Institution Empanelled By The MoEFCC

Detail of Environmental Auditor

Shree Creen Consultants

uditor and countersign

Downfoad

ed by Proj

Upload the
approval from
the competant
authority

e,

'} Download. |
b B

17. Online Continuous Monitoring System

Sno: Attribute Constituents Date of Date of Last
instaliation calibration of
of OCMS OCMS

1 Emissions PMIO;PM2.5; PM 1; | OT/O1/2015 20/12/2020
§02; NOx; ¥OCs
and other related

] .pollutants

z Effluents i BOD; COD;TSS; 01/02/2014 n/03/200
TDS; Heavy ™
Metals, and. other
related pollutants

Status of OCMS
functioning

Yes

Yes

Date of

connection to
the servers of

Yes - 01/0Y2019

Date of
connection o
the servers of

Yes - 01/05/207%

Yes - 0T/01/2019

Yes - 0/0)/2018

Withdrawn Betails

garivesh.nic.infUsesAccount/PrintPreviews.aspx
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Sno. 5 Proposal no no Reason Upload copy of Consent order

‘Ne Records Found

I hereby give undertaking that the data and information given in the application and enclosures are true to be bes
of imy knowledge and belief and 1 am aware that if any part of the data and information found to be false ar mislead
at any stage, the project will be rejected and ¢élearance is given if any to the project will be revoked at our risk and

cost. In addition to the above, | hereby give undertaking that rio activity/construction/expansion has since been take

up.

Namie:  AAl CHENNAL Designation: SENIQR VICE PRESIDENT

Address: CHEMPLAST SANMAT LIMITED

State! Tamil Nadu

Pincode: B35105
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Project Details

665

Appilication for ToR (Category A, BY, and B2 Viclation) /EC (Category B2) - Form 1

1. Introduction of Project or Activity

2. Socia! Infrastructure

2.1. Readily uvuliabte

23, Proposed to ba deve]opecf

3. Connectivity to the project or activity

I I Need for the project or uctlvity tnd its |mportance to the countryf region

12, Bemand - Supply Gap and Domestic and export murkets, if any

Locczi Empioyment Reducmg the costs & |mproving quuhty, consohdutmg businESS

NfA

Shatlt be done as per rules & regulations

Shall e done as per rules & reguiations

Hosur

3 L Nearest rmlway station und its distonca [in Km) Hosur 25
3.2. Nearest Airport and s dxstunce (m Km} Bengdlwu 53
a 3. Necmst Town/C:tlelsmct hmd quqrter c:nd lts chstam:e (|r| Km)

4. Soil clcss:f;cut;on loam solis and black soils

8. Distence from the HFL of the river in m, if any N}'A

8. Benefits of the project

8., Social benefits of project or activity

Lecat Empioyment, Reducing the costs & improving quality, consolidating business

62. Finaneiat benefits of project or activity The project enhances india potential Lo expart these product ranges

7. Project/ Activity Construction Status To be Started
Tl Likely dote of start of Ucti tivity (stort ind ions in f
1 ly da of construction activity (start of mining cperati case o 01/05/2023
mining proposals}
7.2, likely date of completion of construction activity {end of mining operations in ath12/2025
case of mining proposals)
Construction Details ’
2. Use of resources for construction or operation of the project
AR Whether requnrement of water mvolved in the project?

Yes

Details of Water requirement during Construction stage

Source Cuicntity in KLD Present

Quantity in KID with Expansion  Method of water withdrawal

Distance from Source inmtr  Mode of Trcmsport Detmls of Permfssnon

Detdils of Water requirement during Gperational stoge

Source Quantity in KLD Present  Quantity in KLD with Exponsion  Method of water withdrawel  Distance from Souyrce inmtr  Mode of Trensport  Details of Permission

Other 2075 120758 Others 1e00 Pipsline
2.2. Cther information, if ony NiA
23. Whether requiremnent of Minerals end/for fuels involved in the project? Yes
Details thereof
Nc:rne cf Minerals | Fuei Quantity per annum in MT Source Mode of tmnsport Distance from source inXm Detalis of Imkege f supply ugreement
LPG .20 Ltocat Vendcr Road 20 Open mqri(et
furnace Off 203 Local Vendor  Rood 30 Open market
HSD 22 Local Vendor  Road 25 Open market
Briguettes 510 Local vendor  Road 30 Open market
2.4. Cther information, i any Nia
28. Construction material Yes
Construction material Quantity in MT Source Mode of transport mstunce from source in Km
Cement 10000 Cement Manufactures Trmler

300




Soil 2500 OWn rnatendl Tipper 1 -

Sand 300 Crusher Quctrry Tipper 50 N
Aggregates 700 Crusher Quarry Tipper 50

Steel 2000 Steel Manufactures Troflar 300

2.6. Timber ) Ne

2.7. tlectric Powet: Yes

2.7, Tatal Electricity requirement (Mw): 14

27.2. Maln Source: State Electricity Department

2.7.3. Renewable energy proposed to instalt (KW): 0

2.7.4. Percentage contribution of renewable energy: 0

D.G set {600 KVA)-4 Nos, DG {320 KVA}-1No, D.G set (750 KVA)-2Nos, DG set

2.7.5. Standby arrangements {details of DG Sets): £2000KVA)- 5 Nos.

2.7.8. Stack heightin m (D& set): 2
213 Energy conservat:on measures: Explore possmlhty of using rerewable energy
2. 8 Whether cmy other natuml reseurces l other raw muterlc:ls raqu!red" No

2.8. Whether any use of substances or materials, which are hazardous {as per MSIHC
rules) to hurman heaith or the environment (fforg, faung, and water supplies) Yes
required?

Name of the substance or materiaf HS Code Quantity {use appropriate stondard units) Toxicity LD30 {mgf kg) Remarks
Armmonic Gas 28141000 01 MT 350

qunouceucué}d o s 29?5 ....... . M,?, s e —— _.];500

Acetyl Chloride o 20159010 0.50 MT ........ S He

.CYCIommnme e —— '2é1422 . 4MT R s e i+ .“.516

Hydro chloric acid o 2806‘!0l h 53 MT ) S0H ' o (30KL .c.c.lh.c;c.i;y‘?. Ncsr)r -

’ .Chlonneects ..... . 280]]000 UGS M? o 15 o o

‘ Ac%’yloni!rl!e o V 29261000 . 5MT o 183

|sopropyt Aicxl:‘hol ' - .290512 18 MTM - o G410

e . .....2915“00 - e 1 L e

..l-.‘.éx..cmé... o . e — .290"000 OEGMT . e 435 .....
;odium Cyanide - o 283700 25 MT ) ) 10C

Nitric acid . 280800 6,5 MT . 2345

c.:hiommrm e soois . 3 M}- ....... S oot

Acemmmle...................___‘_‘ .29269000.....5_;1% e e e e 2730 ....

Ammomumcmonde e .....282?]0 o MT‘ L+ v i e T
Sodzum é.yel;lida 28370100 25 MT S 100 o

"T'r;}c',;‘;,','(';",;,oﬁde et v o ]OMT e e e 324.__ e

AcethACId B R .2‘_9.152]00 L e o

coongs e ][}MT ......................... 4090 [P

Cuustm Séc.j;}. W 2835]200 e 4090

e 2710202.0 . 32 MT ............. 5000 e
Aluminum chlérlﬁé N . 282.732 osamr N 3470

Ammom;.;r.-r.\;arbcncste . . . 2838 10 MT' - . - 2000

Methanol 20067 .SG T - . 14200

Acetone N . 28141530 & MT 5;800

i.vlydroéen gas . N 28041000 2MT . . o]

suphuicocid - 28070010 ) 50 MT - 2140 .

Patassium Hydroxide Flakes 28152000 050 MT 273

Phenol ‘ 29071 & M7 ” 525

.Tolueme 29023000 20 MY . . 12124

Bromine 28013020 .05 MT 25600

2.10. Whether any resource efficiency / optimization / recycling and reuse envisaged No

In the project?
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Y

Physical Changes

31. Whether any permanent or temporary change in land use, land cover or

3. Construction, operation or decommissioning of the Project Involving actions, which will cause physical changes in the locality:

3.2.3. No. of trees proposed for transplantation

3.2.4. Other information, if any

3.3. Whether ony loss of notive species or genstic diversity?

3.5. Whether any linear structures proposed for diversion or demolition due to

3.5.. Details of tinear structures proposed for diversion or demolition
3.5.2. length of inear structure inm
3.5.3, Area covered by finegr structure in Ho

3.5.4. Other information, if any

3.6, Whether any closure or divergion of existing trensport routes or infrastructure
due to project Ieading to changes In traffic movements?

3.7. Whether any closure or diversion of water bodies present in project area or
realignment of water courses passing through project area?

3.8. Whethar any dismantfing or decammissioning or restoration works or

3.9. Whether any construetion works for temporory use tor project activity?

3.10. Whether any cwt and fill excavations proposed for the project activity?

3101 Quaontity of cutting material in Cam
3.10.2. Proposed utilization [ dispose of cutting material

310.3. Quantity of filling matericl in Cu.m

3.10.4. Source of filling materiat

3.10.5. Other infarmation, if any
311 Whether any underground works including tunnelling?
3.32. Whether any dredging involved in prolect?

3.14. Whether any new road, rail, sea, girports, hetipad, ete. during construction or
operation?

profect aetivity? {e.g. roads, transmission lines, rail line, pipeline, conveyor, etc.)

Minor clearance activities witl be carried out i

vegetation.

Ne

No

Yes

Fiant & Building will be constricted os per approved plan and layout.

No

Mo

No

No

Yes

Yi
topography due to project activity? s
Please Specify Existing Proposed Total Remarks
Built-Up Area 5.43 4 0.43
Area for Solid Waste Managamant 017 0.66 0.83
Vacant greg 87 ~B.2 05
3311 Green belt 534 0,54 6.88 NfA
31.2. Total 16.64 NfA 16.64
3.2. Whether any clearance of existing vegetation due to project activity? Yes
321 No.of Trees 18000
3.22. Area covered with plantation/ vegetation [ greenbeit proposed to be cleared ¢
inHa

0

Piant & Buitding wili be constructed as per approved plan and layout.

No
No

No

No
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2.15. Whether any construction of new linecr structures? {e.g. transmission lines,
plpefines, sfc.)

668

3.16. Whether any Facilities for storage of goods or raw maotarials? Yos
1280 sqm
4800 sgm
3.17. Whether any Faciiities for long termn/ permanent housing of operational NG
workersf staff?
3.18. Whether any impoundment, damming, culverting, realignment or other No
changes to the hydrology of watercourses ot aquiters?
No
Yes
360G
3.20.2. No. of people likely to influx to an area Permanently a0

3.20.3. Otherinformation, H any

This Is o well-devetoped site and due to this project, approximately 1350 people wili be

3.21. Whether any other information would like 1o submit? No
Pollution Details
4. Release of poflutants fo Air and Mitigation measures
4.1. Whether any probabie air pollutants generoted? Yes
Air Poliution Source Probable Poliutants Mitigation Medsures
DG sets SOXNOXEPMCO Stack
Others SOX,NOX,SPMCO Stack
Others SOX,NOXSPMCOCNY Wet Alkali Scrubber,Stack
Boilers SCXNOXSPMCO Mechanical Dust coliector Stack
Others SOX,NOX,SPM,CO,CN* wet alkali Scrubber,stack
4,2, Otherinformation, if any NiA
4.3. Generation of Noise & Vibration ond mitigation measures
4.31. whether any probable generation of Noise and vibration from the proposed ves

project?

4,311 Sources of Noise
4.3.1.2. Securces of Vibration
4.3.1.3. Details of blasting, if any

4.3.1.4. Cther infarmation, if any

4.3.15.1. Mitigation measures proposed for control of Noise

4.3.1.5.2, Mitigation measures proposed for control of vibration

4.31.6.3. Other information, if any

43,2, Whether any probable generation of Light and Heat?

- 4.4. Discharge of poliutants to water and mitigation measures

Details of reuse [ recycle of wastewatsr

Detoils

Plant, Machineries and Utilities
Plunt, Machinerias and Utilities
Nfa

nin

Unit wilt be minimized by adequate steps and regular maintenance of Equipment and
Acoustic enciosures shall be provided for DG set.

all machinery / equiprment will be well mointained and will be provided with proper
foundations alorig with anti-vibrating pads wherever applicable.

Nfa

No

No

Qty | Capacity

Frasent




Detcl ils

Upon Expansmn
4.8, Quqnttty of wuste water genemtlon per dqy o 68 ) 08
47. Quontnty of treated water proposed to use per duy (KLD) 88 780
4.8, Quantity of trented water proposed to dischorgs outside the premises (KLD} 0 - o

4.9. Furpose for which treated water is proposed to use

4.10. Whether it is proposed to opt/avail common off-site Sawage Treatment Plant

Industric! Use Industrial Use

413, ETP/STP Capacity

4.15. Whether the adequacy of the Sewage Treatment Plant (STP} or Effluent
Treatment Plant certified by an independent expert?

4. 15 1. Detmls theraof

4.18. Whether ony other mzhgataon Imeasyres proposed’

4.7, Whether Duai Flumbing Systern proposed to be implemented?

4.17.1. Details thereof

N
(csw}] Effiuent Treatment Plant (CETP) faciity? o
4.1 Whether it is proposed to setup on-site Sewage Treatment Plant (5Te)/Effluent ves
Treatment Piant {ETP} facility?
41, I Whethea' EOO% of the waste water generated wﬂl be t;ec:ted‘—‘ Yeas Yos
412, Type of treatment p[unt Both EIP & $TP Both ETP & STP
Unit
S7P
&8 KD 1200 K
D
ETP
KL
12 KLD 126 o
414, £TP[STP Technalogy STP £T1P
Prirary, Secondary & Prirnary, Sacondary & Primary, Secondary &

Yes cettified by experts

No

Tertiary Tregtment 'Fert!czry Treatment

Tertiary Treatment

Yes

Yes

Yes, RO system is operating for fresh water for drinking ond cooking purpese. RO reject
waiter is used for flushing

4.8. Whether any discharge of trected effiuent involved?

Water Requirernents
7. Ground water intersection and water conservation measures:

7.1. Whether ground water tabie intersection involved in the project cctivities?
1L Detcufs of the Ground Water tuble
7.12. Measures to recharge ground water
authority

7.2, area category from Groundwater avaiability perspective?

7.3. Whether Roinwater harvesting proposed
7.3.1. Copacky of facilities provided
7.3.2. Descriptien of facifities provided
7.3.3. Description
7.3.4. Total Quantity of water requirements met from water harvestingin KLD
7.3.5. Stomge capucity of rain water harvested in cubic maters

7.4. Whether uny other water conservation measures proposed?

7.5 Whether the 2LD is proposed?

751 Detaiis of 2LD

7.13. Whether approval chtained for ground water intersection from the competent

Safe

No

No

Yes

Yes

1642

Adm[n Bulldsng {458.30 KL) Store BU|IdIng(49 64 KL), LAB Buitding (486.948), Conteen
Building {171.864 KL}, Utility Building (475.49 kL)

4.5

1542

Yes

This unit will be totat ZLD plant. 50, no effluent wilt be discharged into any surface
water body.




8. Greenbell .

Descﬂptlon Existing Proposed Incremental Total after Expunsio;;

83, Area pmposed for green beit () ' N 534 . 0.54 o 's.éa'

on wath o* gmm l.mlt o m) uiong . bwndawofms pm]ect . m\my ................. . 0 ............. 0 e et e

8.3, Paﬂ:antage of the total area covered under green belt 392 333 36.33

b Do crthe spwies ?wposgd fm pl&,n,!,éuon ................. e _7 L .

35 No.oﬂmesupungstob.é.ﬁ.éﬁé.é. N . e 1?000 000 00

86 Funds aliocatsed for plontaticn in tukhs. h 0 200000 200000 o
Waste Generation

9. Production of wastes during construction or operation or decommissioning

9.1, Whether any generation of Solid waste (domestic wastes)? Ne

9.2, Whether any generation of plastic waste? Yes

Name of the waste source Qty (TPA) Mode of disposal Mode of Transport
Plastic Packing 3 Authorized Recycler Reod

9.3. Whether any generction of e-waste? Ko
9.4. Whether any geheration of batteries waste? No
9.5. Whether any generation of Bio-medical waste? No

B.5. Whether cny generation of hazerdous wostes {as per Hazardous Waste

Yes
Mancgement Rujes)?
Qty Mode of
Name of the waste Source {TPA} Mode of disposal Transport
Spent solvents Process 20000 Dlsposal to TNPCB Authorized Recyclers Road
o . Disposal to Common TSDF site by followin, rotocal of Harardous Waste
Distillation residuas Process 4000 P 4 gp Road
Rule 2016
. c:anectson, storage, Transportation and sent for brick manufacturer or in
Non Hazardous waste [Fly Ash} utility 37230 98 P Rood
cement industries.
) Disposal to Co-processar by following protocs! of Hazardous Waste Rule -
Process wastes or residues Process 30000 2012 P 4 9P Road
. . L, Cotiection, Storage, Transportation, Decartamination & Disposal to TNPCB
Used [ Spent Ol Equipment & Machineries 200 9 v P Road
Authonzed Recyciers
Empty barrels}' containersfliners Storage & handling of Raw 500 Collection, Storage, Transportation, Decontamination & Dlsposul WTHPGE
contamxnated Materials Authorized Recyciers
Chermnical sludge fr ste woter bisposal to Conmunon TSDF site b foliownn ratocol of Hazardous Waste
slicge fromwa In-house ETP & MEE 43000 P ¥ 9P Road
treatment Rule - 2016,
Contaminated aremggic, aliphatic or 10000 Disposal to Common TSDF site by following pretocol of Hazordous Waste Road
naphthenic sol Ruie 2{!]6
Spent catelyst Process 40 Conectlon, Storoge, Tronspurtanon for Regenemtaon, Recovery and Reuse.  Road
Contaminated cotton rags or ofther 40 Disposat te Comman TSDF site by following protocol of Hazardous Waste Road
cleaning moteria Rule 2016.
. Dis osul to Gommon TSOF site | Co-processer by fof rotoco! of
Spent Carbon or Filter medium Process 4000 v Gomm / P y fobowing Road
Hazardous Waste Rule — 2016,
a.7. Whether any generqtmn of construction or demotztmn wustes° No
9.8. Wnether ony generation of othar waustes? No
9.9, Whether any generation of surpius preducts? No
9 10 Whether measures for waste mlnrmlzutlon propos&d? NG

Risk Assessment

10. Whather any risks associated with project activities which could offect human health or the environment, -
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10.1. From explosions, spilloges, fires ete, from storage, hondling, use or production of
hozardous substances?

10.1.1. Detalls thereof

Hazardous maoterial shall be stored in designated storcige area with bund walls for
tanks. Othar matericl will be stored in bags/diums on pallets with conerete flacring
and no spiliage is likely to oceur, Al liquid raw matarials shall be transported through
pumps and closed pipelines and no manual handling shall be invalved.

10.2. From any other causes? Ne
10.3. Could the project be offected by natural disasters causing environmenta No
domage (e.g. floods, earthquakes, lundslides, cloudburst etc)?

10.4. Changes in occurrence of disease or affect disease vectors {e.g. insect or water No
borne diseases)}

10.5. Could project adversely affect the weilbeing of people in project area e.g. by N
chonging living conditions?

10.6. Vulnerabfe groups of peaple who could be adversely affected by the project e.g. No

hospital patients, children, the elderly etc.

10.7.1. Details thereof

i0.B. Whether any likely impacts of the proposed activity on the existing facifities
adjacent to the proposad site due to generation of dust, smoke, odoraus fumes or
other hazardous gases?

Yes

No

1. Factors which should be considered (such as consequential deveiopment] which could lead to environmentc] effects or the potenticl for cumulative impacts with other

existing or planned activities in the locality

N1 Whether lecd to development of supportive fucilities, ancillary development or
development stimulated by the project which could have impact on the environment
a.g.: Supportive infrastructure (roads, power supply, waste or waste water treatment,
etc.}; housing development; industries in supply choin and downstream; any other?

Yes

11.1.). Details there of

There are entire required infrastructures fagilities ie. road infrastructure, water supply,
power supply, etc. are available. Local people are employed and no housing will
require.

1.2, Whether lead to after-use of the site, which could have an Impact on the
environment? (e.g. mine void, dump sites, stc.)

No

N.3. whether set a precedent for later developments?

4. Have cumulative effects due to proximity to other existing or planned projects
with similar effects?

1.5, Whether lead to growth of alien species, if any?

1.6 Isthere any threat of the project 1o the biodiversity {including displacement of
fauna-both terrestrial ond aquatic and avi-faunc or creation of barriers for their
movemant)?

11.7. Wil the proposed project I any way result in the cbstruction of o view, scenic
arnenity or andscopas?

1L8. s there any impact on anthropological or archaeological sites or any important
site feature In the vicinity of the proposed site have been considered?

1L9. Wili the proposed project result in any changes to the demographic structure of
tocal population?

1.10. Will the project cause adverse effect on local communities, disturbance to
sdcred sites or other cultural values?

12, industry Proposals

Configuration of the plant [ activity
121 Plant { Equipment / Facility
12.2. Existing Configuration

12.3. Proposed Configuration

12.4. final configuration ofter expansion

No
No

No

No

No
No
ey

No

Boiler, Thermic Fluid Heater
Boiler {8 TPH), 2 Nos, of Thermic Fluid Heater (1 Lakh Keal/Hr)

2 Nos. of Boiler(50 TPH}, 2 Nos. of Thermic Fluid Heater (2 1akh Keal fHr)

Boiter {8 TPH) & 2 Nos. of Boiler (50 TPH), 2 Nos. of Thermic Fluid Heater (1Lakh
KealfHr) & 2 Nos. of Thermic Fiuid Heater (2 Eaki: Keal/Hr




£ | 18. Informaotion In respect of chemnical industries
% 13.1. Odor control measures

i

3

© 128 Remarks¥any 6 7;;2

a closed cireuit pipe fines

Common TSDF

Al liquid raw materials shall be procured in tankers and shall be transferred through

NA

industrial Waste Monagement Assoclation

Enclosures

13. Layout Plan showing the components of the project ond green belt proposed;
general iocatien and speciilc location of the project along with coordinctes

EiA purpose

14. Schemaetic representation of the feasibifity drawings which give information for

Annexure 3 - Green Beit-Plotplan.pdt

SCHEMATIC REPRESENTATIONS OF THE FEASIBILITY DRAWING WHICH GIVE INFORMATION OF

EIA PURPOSE. pdf

15. Additional information

Undertaking

16.1. Name Krishne Kumar Rongachard

16.2. Designation Executive Director
16.3. Company CHEMPLAST SANMAR LIMITED
Address

G Cathedral Road

Date o3h12/2022

5. No. Document Name Remork Document

1 Brief Surmmary Brief Summary is attoched Brief summary.pcf
. 2 ) Project fec:sibilit\,; réport ije;:t. f.e.usibility report is attached ?rc.'ject feasibility reportpdf

3 - Amnexures Annexures. 15 attcched ........ Annaxures.p;r;if o

4 m.;u:horlty Latter Aut;l.c)rity Letter is aéﬁched ";\uthority let:(é; .2.;12.2022.pdf llll

5 Coverlemer  Goverketter s attached Cover etter212022pdf

& Form.-.l ............. ?&l.'n-l is cttached . ;?ir.\cl Forrn-1Rev.07. 02..12...2.62.2-1—17.pdf

18, # 1 hereby give undertaking that the data and information given in the application and enclosures are true ko be best of my knowledge and beliet and : am aware thot if
any part of the data and information is found to be false or misteading at any stage, the project will be rejected ond clearance given if any to the preject will be ravaked at our




1. Details of Terms of Reference {ToR)

2. 3etect hature of the ToR Standard ToR issued by the Ministry

Note: Please s,elect optlon "Standard ToR cvmiable on wehsite” In cose.of Expansion under 7 {ii} (a).

wfizfo22

21.. Dote of issuance of Toﬁlstondclrd ToR -

22, Date ot issuance of Additional ToR, if any

Mo, -TID1/104/2009-1A-1(1}

MOEF&CC f SEIAA File No.

23.

2.4. standard TOR Chernplast Sanmar.pdf Préview

Uplocd ToR latter {POFonly)

Response of Projact

Proporient Whether addressed in Final BAJEMP

Major issues rised

2.8. Whether any amendment to ToR has been obtained Na
| 3. Details of Pubiic Consultation
3.1. Whether the Project has been exemptsd from Public Hearing? No )
Detalls of Public Hearing P
Venue j
. Distance fiom . R
Date ot Dateof Sub project boundary No.of Pecple: Designation of Preceding Copy of duly signed Proceadings of
advertisement PH State ~ District District  Vvillage {Km) attended Officer Pubtic Hearing in English
“12fosf VA KRISHNA Shoolagi Suligun - : ive of District M ' ic Hearing
. 07f04f2023 fusf ML A . colagi  Sulig 28 14 Representative ol Dn;trsct Minutes of Meeting of Public Hecring
. . 2023 NADU  GIRI i ta Coflector, Krishnagirl - Chemplast Sanmar.pdf Preview
No. of wrztten comments | suggestions I objections recelved 68

Reference of Finol EIAJEMP

In response, the project
proponént said that they
would try to assist as much as
they can base on iocal nesd.

1ssues foclsgd onjocal employment; CSR,
and GER gctivities; :

" Section 7} of Chapter -7 in EIA Report

Action Plan on issues raised during pubiic hearing & writien sumissions os per MoEF&CC OM dated 3a{09{2020 :

Upload documents if any

Actlon taken of Pi—i pdf Pr&wew =

bifA -

3. Summary of Boseline Data

i Details of Baseline data collection

8.1. Season Fre-rmonsoon

Beriad of collection

4.5. Rainfall

3.2, From 'azlaalzoza

‘”“.‘3. TO o 3|f16{2022 -
Number of mt.mitoring {ocations

2.4. Meteorology {MNos.} 1

3.5. mbienthirquoiity {Nos} 1

36 Surtace Water Quqﬁty (Nos } 1 i

37 Ground Water Quullty (Nos) . ‘ . 1 V o ey )

38 Grounci Water Level (Nos) o 3

3.9, Nolsei.eve! {Nos.} 1

10, sollquaity (Nos) .

4. Meteorologicat Parameters

anmeter Min. value Max. Valse Mean Vaolue

4.!. Temperciture ("C) 19 31 - 7 25.

4.2 Wind Speed (mfs) 223 - 313 N 538

C .43, Relative Humidit\/ %)m 28 Lo 64
4'.4‘ Solar Radiation (wimﬁ) et b oo .
‘ T&fnl rninfalt_l(TT} - Noof roiny dc;ys Averuéé ;:mnucﬁ raintall (rnm)
- - 195 o 153 e e




SV P STV e e e et ees

6 7‘:4 25 : | 160. |

‘45, ‘Raintall

) e . i S
hannirspr “Wast {w,
4.8. Predominant Wind direction e s SW)M - . ' e e B

5, Ambtent Al Quuhty

Note: Mease! Speoify mnge in'case of data monitored at multiple 'f"’?ti_ons

Observed Vaiue

Monitoring Locutton " . . .
A Unit : From To Mean Volye Prescribed Standard

- Criteria Pollutant

PO _.__M'cmenzmper Metercube an 7.‘.‘___4708‘ 4439 . 100

) .7“"‘.“25 Mlcro Gram per Meter Cube 2242 21.04 60

502 ”Microe,t,m per Megercmbe 0 - 6.69 - 334 80

o . AMlcre erqm per Meter Cube - 13.36 13.83 135 : 80

Observed Valuse

) Criteric Pollutant " ounit From Mean Value Prescribed Stondard

PMID ‘ Mlcro Grqm per Meter Cuhs_ 4179 58.13 50.46 100

PM2E Micro Gram pr Meter Cube 1852 2633 2402 80

s02 Micro Gram per Meter Cube t] !O 4! . 5 205 B0

CoreTone NOx " MoroGromperMeterCube . 1312 w0 len 80 s

6. Si.lrface Water Quality

: Note: Please Specify range in case cf dutu monitored at multiple locations

Mummﬂng Lacutmn . : B Obsefrved Vaiue " CPCBWater Quality Criteria
‘Butfar Zone . Cr[teﬂg.§o|gﬁtant : - Unit  From To Stundard as peri5: 2296-1982 Class Standard
Buffer Zone No surfuce wuter resource in the bufter zarie.

Momtoﬂng Lcca on

Cme Zone

' Observed Value : . . L CPCB Water Quuhty Criter;u

" ¢riteria P.di'lutqnt-—' Unit From - Yo Standard as per iS: 2296-1582 Class Standard

33

.Core Zone . : 38 . 2 - B 2

w7 250 . -

56 ] A &

022 L5 A 18

Cofe Zone pH | 807 . 68-85 _ A 65-85
Coré Zone S mgfl. 356 424 - - -

Core Zone Totol Hardness - mgft 180 8¢ 300 A 300

Core Zone . 155 . mgfL 4

7. Ground Water Quoiity
Nota: Please Specify range In case of data monitored at multiple locations
MOﬂifDﬂ'ng LOcation Observed Value

Buffer Zone Criterig Pollutant  Unit From To Standard as per i5: 10600 Desired Uimits Standar& as per 1$: 10500 Permissible Limits

Buffer Zone . pH pHScale 722 .32 6.5 : 8 5

guffer Zone Fiuoride mg/L 036 0.44 1 [k §

Buffer Zone s mgfL 578 781 500 2000

Buffer Zone Chloi‘idES mgfL 147 167 280 R o 1000

Buffer Zone Tota( HardnESS mg/L 300 372 200 800

Momtonng Loeat:on Observed Value

c EF . ' '
°’9 Zﬂne cr:ter[cl Pollu!unt Unit From To iS: 10500 Desired Limits 1s: 10500 Permissible Limits

Core Zcme

Chio”des o mgt. 151 o4 250 moo

Com?oﬁe-. - - mnuorlde o o o 063 B R = :
corszons e o ,mgh e ce oo
oo tons ) . . | .pH o pHsmle e
Gorozons o ‘mml Hargl;less o M; mgh - o o S




.

8. Graund Water Level {Phreqtic Surface)

Monitoring tocation  Range of Water Table Pre~-monsoon Season (in m below ground level)

675

Range of Water Table Post-rmonsoon Season (in m below ground level)

Buffer Zone

From (Pre-monsoon)

To {Fre-monsoon)

From {Post-monsoon)

To {Fost-monscon}

Buffer Zone 8354

947

774

B8.39

Cote Zone

Monitoring kocation  Runge of Water Table Pre-monsoon Season {in m below ground fevel)

From (Pre-monsoon}

To {Pre-monsoon)

From (Post-monsoon)

To (Post-monsoon)

Range of Water Tabla Post-monsoon Season {in m below greund level)

Core Zonhe -

Buffer Zone

Monitoring Location

48.4

Ohserved Noise Level{dB(A))

8. Whether Ground Water Intersection will be there? No
© 10, Noise Level
Manitoring Location Observed Noise Level{dB(A)) Prescribed Standard(dB(a))
Buffer Zone Day Time Level Night Time Level Day Time Level Night Time Level
Categary From o From To
Residential area 481 M8 433 55 45

Prescribed Standard{dB{A})

Core Zone Day 'ﬁme Level Night Time Level Day Time Level Kight Time Level
. category me I To . o 1-0 [

Core Zone éesidenﬁc! area 417 57.5“.. . 428 473 5.5. o 45

1. Seill Quality

Physical Characteristics

Note: Flease Specify range in case of dota monitored ot muitiple locations

Monitoring Location Particle Size Distribution (%)
. Buifar Zone Sofi Texture Sand st Ciqy ....... Wuater Holding Capacity (%} Porasity {%)
Butfer Zone Solf;;.iy Ciay Locm 404 N 262 B . ” 268 : 27 h
Monitoring Location Particle Size Distrihution (%)
Core Zone Soil Texture Sand Siit Clay Water Holding Capecity (%) Porosity {%)
. Core Zonge S;ndy Clay Loam 382 2?.; - 3.9 258 24
12. Chemical Properties
Note: Please SpecHy range in case of data monitored at multipte locations
Manitoring Location Observed Value

Buffer Zone Criteria Parameter Fram Ta unit Permissible Standard

Buffer Zone Calcium o EBZ.EI . 16.". mgf¥g -

Elu!'f.t.ar Z.c;ne qubo.n 0.49 . 053 % -

Buffer Zone Magnesium 356 506 rn.eqf100g -

Bufier Zone Nitrogen 98 138 . mg }k.g . -

suffer Zone Pﬁos;.)horus 508 824 mgiKy -
. éﬁrfer Zone pétcssium 252 . 342 mafkg -

Monitoring Locotion Cbsarved Value

corezons Criteria Parameter From e uni Permissible Standard

Core Zone Calcium 14.8 7.3 mg/Xg -

Corg Zone . Carbon .40 . 12 % -

Core Z&ﬁe Mugnésiu.rr; 328 o 479 meq/100g -

Core Zone Nitrogen 29 172 mg/Kkg -

Core Zone Pho;phorus . 363 77 mé/ Kg -
core zZome Potassium 258 ama mgiKg —




13. Whether Traffic study has been conducted? No -
13.}. Reason thereof
14. Whether any Schedule-1 Species found in the study orea? No
14.1. Whether conservation plan for Schedule-1 Species has been approved by N/A
competent authority?
15. Impact Prediction
Afr Quality Impact Prediction
Monitoring Location
e » 111 - 1+ Baseline Predicted incremental value considering worst  Total GLC Prescribed
Lat long CorefBufter Pollutant Unit Concentration [A] case stability cluss [B] [a]+]B] Standard
12048 TI°BY Microgram
F Pl . coe 56.94 160
N STE Core Zone M0 per m3 56.88
I " "
12248 TP5Y Cvezone  PMIO Microgram g 0.052 25262 100
BI'N 56" E par m3
12048 77° B Microgram
Ci Z PMIG 49.3 .24 48.682 100
© BN 28°E ore zone per m3 8 02
12° 48" N
98 Jgy7E Ccorezone  PMIO Micregram 4179 oo ns 100
46N perm3
12048  T77°BY Microgram
N arE CoreZons  PMIO per m3 5913 on 5924 100
120 47 i
- 780 TE CoreZone PMIO Microgram 404 007 480 100
TN per m3
mea8  TrET Microgram
0 . k A
e e Buffer zone  PM!} per m3 47.08 003 L¥AH 60
20 49° o B8 4" Mi
2 B corezone  PMIO \TOGIEM gy 05 ol 54,35 100
8N E parm3
12¢47  77°89 Microgram
< PM 43! .0 4378 100
- &7 E ore Zone 10 per m3 3.7 0.08
o a9 7801 4P i
2 BT pterzone PMi0  horogram g 0,004 ana 100
38N E per m3
12048 7758 : Micragram :
BN BE CoreZone  PM25 per m3 2679 ‘ 0.04 2683 &0
12048  7705¢ Microgram
PM2.B . .G 2.4 0
EEN EE'E Core Zone por m3 238 003 H Bl
120 46" FeB9 Microgram
" e Z 151 2328 a6 23.41 60
BN 28'E oreZone  FM2 per 3
o * .
198 gey7E CoreZone  PM2S Microgram 15 9 o1 19.932 80
46'N per m3
120 agf o o .
48 TP corezone  PM25 Microgram - gg13 0.07 282 80
AN 2T E per mi
1247 s4e4vE coreZzone  PM25 Microgram 196 0.053 22,013 60
TN per m3
120 46' 77° 57 Microgram
8 P2} 292, . .
48N are uffer Zone 25 per m3 .42 0.02 2244 60
120 49’ ° By
49 TP orezone  PM2B MICTogram s g3 008 25,69 60
8N 47§ perm3
2° 47 T7I°69 Microgram
F4 ; 82 . . 60
_—_— 578 CoreZone  PM25 per m3 209 .05 2097
o A o At .
AT TBRTE b terzone PM25 Microgram - 1a67 o 1267 50
36N E per m3
o4y TrbBY Micragram
C Z OZ 9.97 05 16.47 0
18N I5°E oreZons S per ma 8
1248 TRBEY Microgram
) . . s}
BN B5E CoreZone SO2 per m3 B.71 034 7.08 8
j2248° TP 5Y Micragram
" C Z 25 Al 10.35 O
BIN 2E ore Zons  SO2 per m3 <! 8
P48 e YTE Coezane  $02 Microgram 460 013 043 80
4670 per m3
12248 77°5¢ Microgram
Care Z G2 10.4 L § 80
N a7 E ore Zone St per m3 0.86 .26

e a7 Mimracirramnm
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1] e M.
1247 J8e0tE corezons  sO2 ETOgram 755 067 822 80
™™ perm3

S, ‘
12°46° 78T Microgram
. ATE Buffer 2ane ‘502 per a3 868 0.23 692 a0
o4 FIOES Microgram
.2 . k
— arE CoreZone 502 per ma 10.28 08 H.08 a0
12247 TG Microgram
.00 Eild .
5PN 57§ Caore Ione  S0O2 per m3 0 o6 0.6} 20

o an o7 apr )

120490 TETAT b fterzone s02 Microgram 4 o 003 003 80
36°N E per m3
12¢ g8’ 7758 Microgram

Z 18. 0.0 A ]
BN 5 E Core Zone  NOX per m3 8.20 3 18.23 8
2288 75y Microgram
5PN 56°E CoreZone  NOX per m3 13.62 0.27 13.89 80

c 46 77°5Q i

12° 48 "5 Corezome  NOX Microgiam 15 g5 167 18.22 80
28"E pear m3
7877 CoreZone  NOX Microgram 1319 0 1332 80
per m3
58 orezone NOX MiCIogram 1910 0.68 1978 80
27E perm
78U TE CoreZone NOY Mictogram 405 083 1458 g0
per m3
757 Mi
’ Buffer Zone  NOx CTOEM 1383 018 .01 v
aI'E per m3
iZe 49 Yo By Microgram
.62 .62 .
— arE CoreZone  NOx per m3 iB 06 17.24 ac
12047 77069 Micragram
Z 13. E .
— - CoreZone  NOx per ro3 6O 048 14.08 80

o 49" o ¥ Ay i
12249 78 Buffer Zone  NOx Microgram 1335 002 1238 80
36°N E perms3

16. Funds Atlocated for Environment Management
16.1. funds Allocated for Environment Management {(Capital) (in Lakhs) 1848
16,2 Funds Al 500
16.3. Funds Aliccated for Environment Management Plan {EMP} (Recurring per a8as

annum) {in takhs)

Summary of allocation of fund for EMP

EMPs Capital Cost {INR) Recurring Cost per Annum {INR)
Hazardous waste generation & disposal 175 6400
Effiuent geﬁemti.c;r.z undtrectment es00 2200. .................
Air Ernission 4;5.)06 . e
p,amwon e 2[.3. ettt s o e
Mommrmgat ..E.a\.!i;.onmenm,i pamm‘et_e.{; e 0 ................................ 20 .
Noise . o 32 3
Occupchomi “l-ute;:nlt‘h ond sofety preeautic% SOl ..... “ !0 “
Fi{e&scfew‘ 606 .
CER Activity s0 «
Totat 1.1.848 8665
¥1. Status of land Acquisition Acquired
18. Detalls of Post-project monitering pregram
Parameters to be monitored during construction and operation of the unit
Monitoring
........... Mode of frequency of Project phase in which Moenitoring
Attribute Porameters proposed for monitoring tat long  Menitoring KMonitoring monitoring is required Agency
;;‘r:‘!:}udliry PM25 PMID’_SOZ' NG, €O monitorad at six iocc.:;tion IZT 4 ??n i Manuai Onceina r‘r:t;nth Operation Third Party
within premises 14 2]
Noise Quality :I’il:; l;\:eerlri;; :S(A) wif be monitored in the six focations 'l‘f: 48 ;79 59’ Manual Gnosinamonth  Operation :::;;fonent
S0l quality ﬁ:xczl:‘ij:: ::ZY;fZ;ST;tj:&;?;:it:?:;::n!i?;s;um Gl iﬂ 48 ;z'u W Manual Once in year Cperation Third Party
Grou.nd Water  Monitored ot 51)( ;c;%c;tk.zns within premises as per 12"48 .T:?“ 5¢' Manual Once |n amonth  Operation Third Party
Quality Parameters prescribed by TNPCB 4 )
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Yes

18 2. Detculs of responsmliatlesund scope of work. Gssugned to each rnember in tha
orgunizuﬂonai structure of the Environmental Management Ceil

18,3. Details an procedure to report observation of Environmental Monagement Calf
to Prc;act Hedd

20 Whether comp!scmr:e report from mtagrateci reglonul oﬁlce on existing EC is
obtained?

201 Dute of srte visit

20.2. Fil‘lC!l obsewutlon of IRO

20 3. Upload Compllance Report

Compiaed to alt stlpuiuted condztlons of EC.

Organizationat structure of the Envirenmental Management Cell is mentioned in BiA
report Ch—6 ( Section 6.3 Table-a )]

Crganogram of Ervirpnment Maonagerent Ce?i is referred in Chdpter 6 ﬂgure alof
the EiA report.

Details on procedure to feport observation of Environmentat Munagement Cel! 1o Unit

Head is referred in Chapter 6, Sectlon 6 6 of the EEA repnft

Obigined

2(}23 06 09

Certified EC comphance report.pdf

Enclosures

21, Document to be attached

211 Upload Copy of Final EIA[EMP Report

22. Uploud Copy of Final Layout Plan {Upioad pdf only}

22, Additional Information

FlagMPpdt

04 Executive Summctry pdf

plant loyout.pdf

5. No. Documant Name Document Rernark

1 Annexures 17. Annexures- rev4 (29 DB 2023)) paf Annexures

é puthority Letter Authority Letter ot Authonty Letﬁer

é ......... C;overing Le'tte"r' R .“Covering Letter- EC opp!icqtaon pdf ................ Coveri iettsr

4 EC complicnce relpér;: Certified EC complmnce report - 05.07. 2623 pdf EC compllqnce report
3 MGM ;:;f Publié Hearing P;A‘l;‘l‘l‘;';es of Meeting of Public Hearing - Chempiast Sanmar.pdf MOM of Public Hearing

Undertaking

=N heraby give undertaking that the data and informatian given in the appfication ond enclosures are true to be best of my knowledge ond bellef and | am oware that i any
part of the data and information is found to be false or misleading at any stage, the project will e rejected and clearance given if any to the project wili be revekedt at our risk
and cost. in addition to the above, | hearby give undertaking that no octlwty/constmcnon[expcnston has been teken up

22, Name Krishna Kurmnaor Rongachari
23. Designation Executive Director
24, Company CHEMPLAST SANMAR UMITED

Address g8 Ccthedrclt Road

. Bate 30}'08[2023
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S.P. Muthuraman,
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... Appellant
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- The Union of India rep. by
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INDEX TO THE PAPER BOOK FILED BY
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